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LOK SABHA DEBATES

LOK SABHA
Tuesday, April 22~“ \S15lVahakha 2, 

1897 (Saha)
7 he Lok Sabha met at Eleven of the 

Clock

[Mr. S p e a k e r  m the Chair.] 
ORAL ANSWERS TO QUESTIONS

Trains cancelled due to shortage of 
Power in Sealdah Division during the 

last sax months.
+

*732. SHRI TUNA ORAON :
SHRI SAKTI KUMAR SAR- 

KAR:
Will the Minister for RAILWAYS be 

pleased to state:

(a) the number and particulars of 
trains cancelled in Sealdah Division due 
to shortage of power during the last six 
months; and

(b) the action taken for smooth run
ning of trains in this Division?

THE MINISTER OF STATE IN THE 
MINTSrRY OF RAILWAYS (SHRI 
MOHD SH^FI QURFSHI): (a) No
trains were cancelled in Sealdah Divi
sion during last six months due to restric
tion on electricity consumption. How
ever 305 trains were cancelled due to 
load shedding and power failures etc.

(b) To ensure continuous and secure 
power supply for electric traction loads 
on a long-term basis, the Ministry of 
Railways have decided, in consultation 
with the Planning Commission, to set up 
Railways’ own power stations which will 
run inter-connected with the State Grids. 
One of the power stations is proposed 
to be set up in West Bengal, which when 
completed, will help in smooth running 
of trains on the electrified sections.

SHRI MUHAMMED KHUDA 
BUKHSH: Will the hon. Minister tell 
*is when ihe power stations are propos
ed to be set up?

SHRI MOHD. SHAFI QURESHI: 
The matter is under examination by the 
Planning Commission.

Projects of Oil Exploration in Weal 
Bengal

*733. SHRI SAMAR GUHA: Will 
the Minister of PETROLEUM AND 
CHEMICALS be pleased to state:

(a) details about the projects of oil 
exploration under operation in West Ben
gal; and

(b) the progress so far made there
about ?

THE MINISTER OF PETROLEUM 
AND CHEMICALS (SHRI K. D. 
MALAVIYA): (a) and (b) Seismic sur
veys have been conducted by the ONGC 
in districts of West Dinajpur, Maldah, 
Burdwan, Nadiah, Howrah, 24-Parganas, 
Midnapur and Bankura of West Bengal. 
Exploratory work done so far, including 
drilling of a number of exploratory wells, 
in West Bengal has not led to the dis
covery of deposits of oil/gas of com
mercial significance. On the basis of 
further work done. ONGC has released 
for drilling three more locations, one at 
Bakultala and two at Galsi. Drilling at 
Bakultala structure is expccted to be 
commenced during this year.

SHRI SAMAR GUHA: May I know
(a) whether the seismic survey in the 
Bakullala area of 24 Parganas has reveal
ed a similar reflection as in Gujarat, 
which shows that there is a possibility of 
a similar structure of oil in the Bakul
tala area and if so, what are the results 
of that survcv: (b) whether drilling works 
were started in Jaguli-Haringhata. Bera- 
champa. Guskara, Bat-Krishnapur and 
Galsi areas but they have been aban
doned; and (c) whether the reason for 
abandomnc the drilling in these areas 
and in Bodra was that proper drilling and 
rigging instruments were not available?

SHRI K. D. MALAVIYA: Sir. many 
questions have been put. If he puts theni 
one by one, I can answer them. The 
nature of seismic reflections in the 
Bakultala area have encouraged us tc 
pinpoint areas where we are going tc 

start drilling by the end of this xear
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The difficulty is, the previous analogue 
system of seismic investigation is rvpw 
being replaced by the digital system which 
gives us the opportunity to eliminate er
rors;. By elimination of errors we have 
found that Bakultala will be a more at
tractive area for drilling. As soon as 
the drill arrives, we will start the drill
ing.

SHRI SAMAR GUHA: I mention
ed some places—Jaguli-Haringhata, 
Berachampa Guskara, Bat-Krishnapur, 
Galsi and Bodra. In all these areas, some 
preliminary works for drilling were 
started. 1 want to know whether they 
have been given up bccause of want of 
sufficient rigging instruments or for 
other reasons.

SHRI K. 0 .  MALAVIYA: The
areas where drilling was taken up about
10 or 14 years ago under the Stanvac 
project were given up because we do 
not think they are encouraging places. 
Our knowledge today does not en
courage us to go on spending money 
on drilling in an infructuous manner. 
Under the new system of seismic inves
tigation, we have pinpointed Bakultala 
and one or two more areas. As soon 
as we find some encouraging places, we 
shall certainly go on.

SHRI SAMAR GUHA: In this
House, we were told that because we 
have not instruments to drill beyond
10.000 feet, Bodra and other areas were 
given up. But you have now said that 
there were no encouraging signs at 
these places. That was a different ques
tion. J seek clarification. I want to 
know whether certain photographs of 
the under-sea structure along the 
coastal belt of Bengal have been taken 
and they have also been encouraging; 
and whether any steps have been taken 
for off-shore drilling in regard to ex
ploration of oil in the coast of West 
Bengal. If so, 1 want to know the 
nature of the steps taken and whether 
there is any time-schedule.

SHRI K. D. MALAVIYA: The hon. 
Member is perhaps a little confused 
between two aspects—which I want to 
make clear. There are certain areas 
in on-shore, where deco drilling rigs 
arc required. (Interruption)

SHRI SAMAR GUHA: I am not con-
fused, {interruptions)

MR. SPEAKER: Professor, you are 
taking a lot of time, as if the whole 
Question Hour is for you.

SHRI K. D. MALAVIYA: So far 
as off-shore areas are concerned, '.hey 
are quite distinct from on-shore areas 
where some encouraging structures have 
been found. But as soon as the lota! 
interpretation of those areas arrives, 
they will try to find, to spot out the 
areas where they will perhaps start dril
ling in the off-shore. So far as on-shore 
areas are concerned, Bakultala is one 
area where they are going to do i t  
More than that, there may be areas 
which are quite deep where we have 
just not decided to drill.

SHRI R. S. PANDEY: Sir, the other 
day, the hon. Minister had appeared in 
the television and given the impression 
thal we are going to be very soon self- 
sufficient as far as oil is concerned. I 
would like to take the case of West 
Bengal, Bihar. Meghalaya and Gujarat. 
May I know the comprehensive system 
fInterruption).

MR. SPfcAKIR- 1 do not like this
SHRI R. S. PANDEY: Off-shore, 

on-shore, I wanted to know about West 
Bengal, Bombay High etc because he 
gave the impression (hitvri uption).

MR. SPEAKER: This is not rele
vant to the main question.

SHRI R S. PANDEY: If vou aie 
the Minister to answer, you will be very 
happy.

MR. SPFAKLR : No; I am not go
ing to ask him to answer. Please it 
must have some relevance. Don't do 
it every day (Interruption).

SHRI CHINTAMANI PAN1GRAHI: 
Reports have appeared in tbe Press 
that contiguous to West Bengal, in 
Orissa, oil has been located. If so, can. 
the Minister give, some idea about this ? 
(.Interruption)

MR. SPEAKER: What are you do
ing Kindly sit down please. When the 
Minister, has txfen asked to supply a spe- 
fic reply to a specific question, you can
not add to if on your own. No, please. 
No relevance at all. I am really very
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surprised. Why don’t you put separate 
questions on our own And hot intrude 
into others' questions? Why don’t you 
put your own questions?

SHRI KRISHNA CHANDRA HAL- 
DER: There is an encouraging re
port from Qalsi and Goalpara areas. Both 
of these areas are within ray constitu
ency. I want to know as to how far 
you have examined those areas and what 
is the detailed report in regard to ihose 
areas on the effort to find gas. What 
is the latest detailed information? 1 
want to know this from the hon. Minis
ter.

SHRI K. D. MALAVIYA: Whether 
we shall find gas in that area, i.e. Galsi 
and Goalpara—certainly the Galsi area 
has given some encouragement. There
fore, we propose to put in a drill there 
at the appropriate time, as soon as we 
can.

SHRI INDRAJIT GUPTA: I want to 
know when drilling is expected to begin 
in the Bakultala region, lh a t is number 
one. Number two: in his original re
ply, if I have heard him aright, the 
Minister had said lhat exploratory wells 
have been dug at several places May I 
know from him. Sir, whether the expense 
and trouble of digging exploratory wells 
are undertaken, unless the preliminary 
seismic survey is hopeful and indicative? 
Obviously, I take it that the seismic sur
vey is hopeful; then only exploratory 
wells arc dug. May I know from him 
as to where are these locations where 
these several exploratory wells were dug; 
and why was it that the seismic survey 
which had led them to do this, is now 
said to have . . .  he says it has not led 
to any result, has not produced any re
sult?

SHRI K. D. MALAVIYA: Under the 
previous agreement with the Government 
of India, the Indo-Stanvac project, which 
was a joint project, undertook the drill
ing of ten holes after through seismic 
investigation and none of them was found 
to  have cither oil or gas of any com
mercial quantity.

Sttfel INDRAJIT GUPTA: The only 
place where well was dug was at Bodra.

SHRI K. D. MALAVIYA: 1 am com
ing to Bodra. 1 was referring to the 
drills which were made. You asked me 
where the drills were made. I am an* 
storing that question. Ten years back, 
after thorough seismic work, ten drills 
were dug but no oil or gas was found, 
except in one or two places where some 
traces were found. At Bodra a well was 
attempted by the ONGC. Its estimated 
depth was 5,000 metres. We could not 
go beyond 4,200 metres because of drill
ing trouble. So, we had to give up the 
well, not because we did not get any 
seismic reflections.

SHRI INDRAJIT GUPTA: Oil is
there.

SHRI K. D. MALAVIYA: May be 
oil or gas, in commercial or non-com
mercial quantities is available. I do 
not deny that. It was stopped because 
we did not have deep rigging equipment 
at that time; they could not go beyond
4,200 metres whereas the depth we want
ed was 5,000 metres. Now we feel that 
Bakultala is an encouraging place, after 
thorough checking and re-cheeking. 
Therefore, we propose to put up a hole 
there,

MR. SPEAKER: Next question, Shri 
S. N. STNGH DEO—absent. Next ques
tion, Shrimati Bhargavi Thankappan— 
absent. Next question, Shri P. R. Shenoy 
—absent.

SHRI V AS ANT SATHE: A very im
portant question is lost. Some members 
give notice of questions and they do not 
come here when the questions arc due. 
In that process some questions are lost. 
What is the remedy?

SHRI R. S PANDEY: Cut their Rs. 
51.

SHRI VASANT SATHE: I suggest 
that if we give intimation in advance 
saying that we are interested in a parti
cular question, in case the member hap
pens to be absent, we may be permitted 
to ask questions. Many a time actual
ly these questions are asked through 
some members by others and they deli
berately remain absent. That is also 
possible. So, we should not leave It 
to them.
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SHRI G. V1SWANATHAN: It
should be discussed in the Rules Com
mittee.

MR. SPEAKER: We have already 
devised a procedure. If the list is com
pleted, then there will be a second
round.

VX WJ* *  traprfaffJK
v t  sr*|far v t  w m f  m xtf % M  srtffTsr

*737. : WT
5*rirr% ^ r r  f r

(ap) ssr *r m k  f o w
fg rftu r sr-JTt i r r  « E im  «f , ^ q r
|  aflrc $  f^T^f 3rf*rfera #^rai»rrct 
snr^T ?r*i55ft % r w  ? ,

( * )  fvT finrre
wnarf *r ^  srarfcrr

P , aftr

( * r )  n ftr  st ?ft f n ^ r  jt «wr
*ntr*i#r ‘tft Tgt f  ?

THE MINISTER OF STATE IN 
THE MINISTRY Oh RAILWAYS 
(SHRI MOHD SHAFT Q U RrW I).
(a) There are 744 bookstalls on the en
tire Indian Railways Of this 19 book
stalls arc at present held by unemploy
ed graduates and by cooperatives/pait 
anerships of unemployed graduates

(b) No monopoly right is enjoyed by 
any film or any individual at present

(c) Does not arise

tnrc srarra fa 3 

vx  m  anr t p f t  $
tfR  f f  t  era* ?w *r*fr TO=«ff 

STTC *T*ft <r=ft ^  a ff t  St 
t o  n f  t  f% s f ta T  73? t t  s ft 
^ r f a r r v ;  a p j r e t f f  t t  & «nwrf m v ^
f i m  a im  j f i r ^ r  * N t  « ft erfvrcr
f t r w  f i r e  *t v t  a r ra rc w
feqT «rr * r h  s s  srrc *r?ft % t f t  
3 ft m«roj f e r r  *r aricr

«tt w s r  * m  «tt i er^
arra %f*r*r arrf* ^  «p t  ^  

q^, ssr>ff vx, tr apr «w ff
% TOfsr *r tft arrr *Ftf Jfrftr ^  
fo  tpp «ffar v  arfinnrr *r tpe «n aft 
arr w f  *r srfaw *£ ? W
srra sfft ??fn5iT w ?r | q  *r

iT*ft jfr *fr w r c  |
% t t t̂ srfsrr ?-ht ct  f

rr^ rf^ irr  afiq ^  ^  mrrcfT 
51T Tf g ?

f^?fV : irfftr
STTn ^  ?  f r  'TTTOff 3rfsr«PTT

f«r r̂ *nrr I  stt i

3i3 «fl: ztf srr  ̂ ?ftf??r »r arttrift
(% -3^frr sfTi*r fT?r?5fk?9r crft% % 

t (  X$ f  T*T W  T
g r^ r  fsFTxrr ?r«Fcrr t  i | ®  ^
^iFT 5^3-T fspn- Vft ^ 3T> ^r^>
%m dHrr^TT? ffWirjJi qft 
afftfwr «rft 1 1

5WT W9T f-P,̂  : 3TWr«T 3ft,
t o t t t  % TsPur

3tt?t r̂«r §r ^t t  ^ ^ m r  
t̂ i^ t g fT r^r n^r ?p t r

?3Tfff TT 3TTfT r̂«T ^
<TV f^TTV t  7

A ^H-srfTT ®r?? w m  ^rf%3T
|  f%. ajr ^ r m  fs»?i

^  T^rr %
vm  ^ T ir  |  fsp gwrsFT fzrr |  ?
sf?«ft'^ ?fr 5iî r»ft ^ r ,  *j?fr ^ r ,

^ r r f ?  $  «tt
T r̂ft # I 3T«B>r «T?ft WT 3)RIT
t  I A SW R  ^  flrffRT f  fv

«r^ srrerf
$*T% f̂ riT R̂JfTTT ^5T ^ t  |  ?
afhc wqr to t t t  spr q?rr |  fv
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f a s  ?r% % sjfoflfar r f v  t o t c  w r  
^F-wnpffsHr «H o t

^ i n f  ?

«ft *$«** iwft $w ft : ^  $EF?ff 
v t  s r c m  cfk <re s*r

VT fa^TR * $ $ ! * $  ^RT
«Ptf * rra  fr*rr i

3i^r ^  f^p^naff <tt^  ? w f r  

t o  % ^9Tffr t t  a fk  <% sm f T^^ft 
arjft f t  fr, * *  W  5rr?r tfT

^  3jrsr ^Tifr |  fa  q??r % fa *
fa<rrt n r f e  ir an* fffsffa 

% sffc % faerra s i t
?t i t  i «rsfa?*Tcft *r sft *|jft 
*T3IT trr w  f a w  itft faffT* 3TT *>T?ft 
^  3 * rr  w  qft s*it #  t ,  Srfa* 
^rfcT f e i ?  * t ?tt |  ?^r sn^r T ^ f a  

<ts?t * t% ^ t tfN r tot I  ?

*ft s f a *  *m *r : Brrqr^t

%, mm aft, 4  ^  ŝ Tisr ^  $OTr 
srrsFrT |  i ari’T 5iT?r^ t«  ^  *fr 

f  fa 3 * ^  ?CT5ff TT 5?T <TT̂  ^  
fa?n# T̂ cfT |  I ^T  5̂T %
srTTTST <TC ^  f a t f t  ^T-SCTST

*FT 1% ^  fo^T  *PTT 2  ?

«ft*W  HgW <ri* : ^  ^ T  eft 
9fl«5t fa<TT* |  I

3T«wr *$t?rar : \ m w  *ft amnfr 
arrarrft <rc; ^  f t ^ r  t  i

SHRI G. VISWANATHAN: The
hon. Minister stated that there was no 
monopoly concern in the railway book
stalls. I think he is not correct. I would 
like to know from the hon. Minis
ter how many bookstalls have been 
given to Wheeler and how many to 
Higginbothams in the whole of South 
India.

MR. SPEAKER: You are asking a 
question on some statistical information.

SHRI G. VISVANATHAN: It
comes under the question.

MR. SPEAKER: South India.

SHRI G. VISWANATHAN: Let him 
give for the whole of India. I never 
put an irrelevant question.

SHRI MOHD. SHAFI QURESHI: 
Wheelers are having 381 bookstalls and 
Higginbotham* have got 49 bookstalls.

SHRf G. VISWANATHAN: He says 
there is no monopoly. What else is 
this?

SHRI MO HID SHAFI QURESHI: 
They are our licensees. There is a con
tract between them and us. We can 
terminate the contract any time we like. 
How is it a monopoly?

SHRI BISWANARAYAN SHASTRI: 
Pursuing the question of Shri Shankar 
Oayal Singh, I would like to know 
from the hon. Minister whether he pro
poses to have an Advisory Committee 
for the railways for selecting books, so 
that passengers can have good literature 
at the bookstalls.

SHRI MOHD. SHAFI QURESHI : 
There was a Bookstall Committee for 
each division. They were amalgamated 
later on with the Zonal Consultative 
Committee. But now we are trying to 
rcvi\e these committees, and there will 
be a Bookstall Committee for each zone,

«ft *w>?? qft? : if qfeft §  
stFTJTr srr^crr £  fa  aft maft nsft

farTR ^  f-
*rrsn? ^ f t  s jR ^ r f t  s? rtfr  g tV  

%fa?r to t  ^  3iT?mfT |  fa  aft 
w&rrft h v v f t  5 > 3p®Eft f a w r t  5 

JTfft t  ?
tot s *r srapiT q ft a w ry ^  
f a  % a ft 3T«® ST^rWn f /
a ft ^to ftt  s rn r  ^ q r # f t  ®r^ft
5iT?ft f ,  fa sw f «f>
7 T  3 ( k  3 * V t
sift «Ftfaw ^ t  ain? ?
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r  tit ^fwnr W *  f f c f t : $ A f  fcm
|  i %fa* q #  «n% % tfta

qT faro  spTcnr |  fa  * r fa tf tta s r  
iw r  £ I

tit q t f : «?fft fasrfc ^  
i t  gfcfr a* i 

«itaw *$m i m? % mft«p farm  
q flf 3,1*, afht anqtft tfrft | f  fccTR 
w f  3ir^ i 

tit «W W  fw r : srvfY vrf\
^ ^  q>T?T g*
arcrraT %  ssr% ?rr«r §*»T?r # i
g*r qrfqs # ?ft ^  *flpRr
Wv«» *ft ** t. I 3iF»̂ T
^TT|rr t  f a  W  * W  *ff®l*ff q ?  fa?TT«rt 

qft % fa*T ZVK q^fa$«ft
f a *  3 ir^  f  7 srcm 

% WT cT̂ T% jfft f  ?

a rw w  n | h w  : *  s ft ^
3ft qft ^ n f  ^qT ’sn^TT f  fa

3TTSI q$T I  I ^T% q^T 8 ^
% 4  ^ffTT a?T 7?5T £  f a  *i«f

q-* sro  drr?n fc 
<ft fa*r % qm ^ ^  f>n 3 ^  %*5TT
3*r ^trst f  i |t t  ?t1̂ t

«T fa q*U SSfTO TfrfT t> 7
^rrsr ?i qr^r sfnfr tt srfrw,

*raTvfi) q* W> TSrTT £ i (*w t r ) 
if gr,T̂ rf'- jj ysrifT9rW Tf # 3ftT 
fa s  ?tt? *r «r>rf <tt w r  tfw t&
^  $qvTr faTttft & I iT̂ rr H?r wfan
fa  A 3 *  3»HrTT ^  I  I

# siprer T̂̂ rfT ^ fa w?tt ^faq-sri 
«r»̂ t q ŝRr %
fwfr <r«rrt ^ r  |  ? ^ f? r  ^  ^t 
q a f ap> *r?r,m |  ^  300 ^  w z  
^  «p: faaiw t  1 ^
^ c r t  |  f a  300 q r ,  500 q r  «tt

q t  f a ^  «r  i rw iiN W f  <rr?«r?
fa ? w  « i^ r f  q t  g r « ^  i j W h #

^  arawr btt̂  ?

^ ^ f w w r  w f t  y f #  : w * ;
arnppwr awwRt % ^  f w  o r m t i

t f t  af?rf ^F-W TW  msft ftcTT | ,  
3 w  i r g ^ ^ r q E  fa??T arrm  % 1

STRT s ft an% t .  ^  
f a ? w  t  m i  q r ^  t W ? ?  q r  ^TTW9
q??r ^npT grlr *T t  1 a rtfr 2 5 6  ar*r?
??r5r OTsft q t  $ fa^t^r %ts& *T*yrasr 
q & r r t t f i z  sr^rsrn ir fa*n fa  wt 
3ftjTTĉ V?S\ ircsrrt
q?  ̂ 1 19 STsanrsr 3r? i-trtc^izr^

»nf i  1 r̂rspt 200 ^  wttst 
q t  ?  1 3 f*rr  ^ r r f  « r r ^ r ^  

s r r ^ f i  35 c rqsfor q r r  #»r 1

«ft OT «PB«n«l: A v tft
JT^JT ^  3TH*r ^rTT g fa  aq ^  
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Jaipur Udyog Limited

*738. SHRI C. K. CHANDRAPPAN: 
Will the Minister of LAW, JUSTICE 
AND COMPANY AFFAIRS be pleas
ed to state:

(a) whether attention of Government 
has been drawn to the fact that serious 
crisis is being faced by the Jaipur Ud
yog Limited, the biggest cement conccrn 
in Asia belonging to Aloka Udyog 
Group due to utter mismanagemnt of 
its a fl airs and misuse of funds;

(b) whether a newsitem appearing in 
‘New Age Weekly' dated the 30th 
March 1974 concerning this has been 
brought to the noticc of Government;

(c) if so, reaction of Government 
thereto; and

(d) the steps so far taken for putting 
an end to these practices?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LAW, JUSTICE & 
COMPANY AFFAIRS (SHRI BEDA- 
BRATA BARUA: (a) Government are 
aware that Jaipur Udyog Ltd. has incur
red heavy losses during its accounting 
years 1971-72, 1972-73 and 1973-74.

(b) and (c) Government have seen a 
news report in the ‘New Age' of 30th 

March, 1975 (and is not aware of any
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such report on 30th March, 1974) which 
alleges, inter alia, that Jaipur Udyog Ltd. 
has defaulted in the repayment of loans 
and in the deposit of employees’1 provi
dent fund and compulsory deposit 
amounts.

(d) An inspection of the books of -ac
counts of Jaipur Udyog Ltd. has been 
carried out in 1973, and action in res
pect of the irregularities and contraven
tions of the Companies Act, 1956 are be
ing taken by the Registrar of Companies. 
In respect of other matters for which 
action by other Departments or Minis
tries are required, necessary particulars 
have been furnished to them.

SHRI C. K. CHANDRAPPAN: I 
may say that the Government is making 
an attempt to play down the seriousness 
of the matter involved in the question. 
This company is the biggest cement fac
tory in our country, which is heavily 
financed by loans by the Rajasthan Gov
ernment and it has also been given cal
cium mines at subsidised rates by the 
Rajasthan Government. Sir, this com
pany is producing only 30% of its in
stalled capacity.

(Interruption)

When the whole country is facing such 
a serious cement crisis, they are produc
ing only 30% of the installed capacity.

Moreover, the spending by the Direc
tors of the company has landed the com- 
panv today in near bankruptcy. They 
have to pay crores or lakhs of rupees to 
the Punjab National Bank, and the bank 
is now taking measures to. . .

MR. SPEAKER: What is your ques
tion?

SHRI C. K. CHANDRAPPAN: My 
question was clear but the Government 
did not answer it properly; and that is 
why I am asking again. What T am say
ing is that there are serious allegations 
against this company and I am asking 
whether the Government is going to take 
some measures with a sense of emer
gency so that the monopoly house can 
be brought to book.

SHRI BEDABRATA BARUA: I have 
already stated that we have taken a
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number of steps. We have also referred 
it to the Department concerned and. 
where action under the Company Law 
is required, We are taking action under 
the Company Law.

Regarding the mine, ! am not in a 
position to say anything the installed 
capacity used is not 30%. We have 
checked up. and it is 56% of the install
ed capacity.

But it is a fact that the company is 
losing heavily. The loses were Rs 
2,94,000,00 in 1973-74. Previously also 
during the last two or three years, the 
company was losing heavily and its paid- 
up capital appears to be balanced by the 
losses

Regarding the charge of indiscrimi
nate spending, in the Inspection Report 
of 1973 we found certain things which 
were not properly explained and we have 
referred the expenditure to the Tncome- 
tax Department for necessary action and 
because the expenditure was found to be 
not properly made, we have referred it 
to the concerned Departments also

SHRI C K. CHANDRAPPAN While 
answering a question in the Rajasthan 
State Assembly on March 18, the State 
Labour Minister stated that they cannot 
proceed against this company unless the 
Central Government gives its concur
rence. Has this been brought to the 
notice of the Government and, if so, has 
the Government given Us concurrence 
and has the Government allowed the 
Rajasthan Government to proceed 
against the company?

Secondly, in view of the fact that the 
companv is incurring losses for several 
years and indiscriminate spending has 
been found out, what prevents the Go\ - 
ernment from nationalising this compiny 
which is a monopoly house?

SHRI BEDABRATA BARUA: It is 
true that the Minister did say in the 
Rajasthan Assembly that he was not in 
a position to take action as this was in 
the sphere of the Central Government 
That is why we have made a reference 
to the Ministry of Industrial Develop
ment for action under the Industries

(Development and Regulation) Act— 
under which any action, including take
over, can be taken.

1 would further say, in reply to Mr. 
Salve’s question whether we can take- 
‘other’ action, that it is true we can take 
other action under other Sections of thfr 
Law like appointment of directors etc. 
But the situation is such that we thought 
the Ministry of Industrial Development 
should go into the whole matter so that 
anv immediate action wh»ch they think 
is necessary could be taken. We made 
a reference to them after our Inspection 
Report in 1973, when an inspection of 
the company was completed.

SHRI N. K P. SAT V F: All I want 
’to know is this The Directors function 
in a fiduciary capacity to the sharehold
ers. A legitimate business loss is some- 
'hing for which they may not be person
ally liable But some sort of expenditure 
which, the Minister himself has said, is 
improper tantamounts to breach of trust 
and the Directors can be hauled up for 
malfeasance and misfeasance. May I 
know what prevents him, in a case like 
this, if the report is already there, from 
taking expeditious action for prosecution 
for various offences under the Companies 
Act and under the IPC for malfeasance 
and misfeasance?

SHRI BEDABRATA BARUA: T have 
already said that action is being taken 
I cannot say if it is for misfeasance. 
They are being examined. I can give a 
number of cases where thev arc connect
ed with income-tax. rather than misfea
sance. and other things like managing 
director’s appointment and all that where 
the company law is involved and where 
we have taken necessary action. We are 
going to take action according to the 
law.

SHRT N.K.P SALVE: That is not 
my question. A person may mis-spend 
any amount of money; that, by itself, 
will not constitute an offence under the 
income-tax law unless he has done some
thing by way of concealment of income. 
Under the Companies Act there are spe
cific provisions and also under the TPC 
where the directors can be hauled up.

SHRT BEDABRATA BARUA: T can 
only say that we will took into the matter.
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SHRI K. LAKKAPPA: Aloke Udyog 
(ire squandering the money and are in
dulging in misappropriation of the funds 
belonging to the shareholders, and this 
has been brought to the notice of the 
Government for a long time. The Mini
ster has answered that they have reterr- 
ed the various matters to the various 
Departments. I would like to know the 
modus opetattdi of this company and 
what is the amount of cheating which 
they have done so far as the shareholders 
are concerned for which the Ministry of 
Company Atlairs can take action. I 
would like to know from the hon. Mini
ster what is the reason for the deliberate 
delay m taking such action which conics 
within the purview of the Ministry of 
Company Affairs.

SHRI BEDABRATA BARUA: I have 
already said that we have taken action 
that is required under the companies law.

SHRI K. LAKKAPPA: What action 
have you taken? There are several off
ences which have been committed.

SHRI BEDABRATA BARUA: So far 
as 1 am aware the shareholders have not 
made any complaint to this Department.

SHRI K. LAKKAPPA: Arc you satis
fied with this answer, Sir? He says that 
the shareholders have not made any com
plaint. The New Age has drawn the at
tention of the people of this country. I 
want to know why action has not been 
taken (Interruptions)

SHRf BEDABRATA BARUA: I
have already stated that there have been 
a number of charges that have appeared 
in the New Age. I have already slid 
how much action has been taken under 
the Companies Act. and we have also 
referred to the other Departments for 
necessary action.

SHRI INDRAJIT GUPTA: Our
difficulty is that, in his reply, the hon. 
Minister has admitted that the inspec
tion reports for the last two or three years 
have definitely revealed that there has 
been exorbitant, excessive and unwar
ranted spending, which has resulted in 
such heavy losses that their capital has 
almost been wiped out. therefore, I 
would like to know from him specifical
ly whether it is a job of the Company

Law Board or the Company Law Depart
ment, simply to function as a sort of 
post-office sending things either to the 
Finance Ministry or the Labour Ministry 
or the Industrial Development Ministry 
for action or whether they themselves 
are in a position under the Companies 
Act to take action by way of launching 
prosecution against the Directors of this 
Company and I want to know why they 
have not taken such action and what are 
the names of those gentlemen who are 
the present Directors of this Company?
1 would like to know.

SHRI BEDABRATA BARUA: First 
of all. let me give the list of Directors 
of this company. They are:

Shri Al»>k Prasad Jain . Chairman & 
Mg. Direc

tor.
Smt. Sushi la Jain • . Director
Shri Chitnilal Jaipuria ,,
Slirt M.P. Jhalan . . ,,
Shri Nil Ratan Klvaiian ,,
Shri Narch Chandra, Secy.t ,,

Departmen t of Indus
tries &Mines., Rajasthan 

Shit Rajeswara Patel 
Shri A. C. Chakravarty ,,
Shri B.K. Shroff

SHRJ INDRAJIT GUPTA: What 
action have you taken?

SHRI BEDABRATA BARUA: Only 
when 1 go into the dctaik I can tell you.

Whatever contraventions we have 
found under the law, we have taken ac
tion in that regard and we have proceed
ed under the company law in that re
gard.

SHRI PI LOO MODY: But you have 
been told to assure that you have taken 
action.

MR. SPEAKER: Next question—Shri 
Gajadhar Majhi.

SHRI D. K. PANDA: One question—
I have been standing and you are not 
seeing.

MR. SPEAKER: No, please. The 
question was in the name of Shri Chan
drappan. After Mr. Chandrappan, Mr. 
Indrajit Gupta has put questions. Still, 
you are not satisfied. . .
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SHRI D. K. PANDA: Even after that, 
there is a specific question. Had you al
lowed me, I would have finished by 
oow.

MR. SPEAKER: I have no other 
choice left.

SHRI D. K. PANDA: I want to draw 
the attention of the Minister to one as
pect of the matter. In regard to Alcok 
Ashdown, for five years an inquiry into 
its mis-management was going on and 
ultimately the matter was dropped. Simi
larly, here also how many years you will 
take to deal with these matters and after 
the inquiry report, how many more years 
will you take to take action? Not only 
the inquiry but after the inquiry report 
action is also possible, then merely you 
say it has been referred to some other 
Ministry. And after reference, there w ill 
be a further reference. I want to know 
how many times reminders were sent to 
the Industrial Development Ministry for 
taking action. I want to know what steps 
you have taken And also what is the 
date of reference ?

MR. SPEAKER: Please do not ask 
questions round and round.

SHRI D. K PANDA: I am not ask
ing anything round and round. I have 
put a straight question and let the answer 
be also straight.

SHRI BEDABRATA BARUA: Apart 
from the investigation under the Indus
tries Development and Regulation Act. 
h is upto the Mmistry ot Industml 
Development to take action under the 
IDR Act, including take-over of the sick 
company. It is not given to this Depart
ment to take over a company under «ny 
set of circumstances So we have mide 
a reference to the Ministry and the 
Ministry can take action on its own also 
I have already stated that in view of 
these facts we have also made another 
reference to the Ministry suggesting cer
tain action under the IDR Act

SHRI D. K. PANDA: When was the 
reference made? I want to know the 
date.

SHRI fefcDABRATA BARUA: After 
the 1973 inspection we made one refe
rence and then we are again making a

reference tinder the new set of circum
stances that have arisen and we have 
suggested, (hat because of the new set 
of circumstances, the Ministry of Indus* 
trial Development should consider the 
matter seriously and also what action 
should be taken under the IDR Act.

SHRI D. K. PANDA: rose.

MR. SPEAKER: No, please. Evcry- 
time you get up.

SHRI D. K. PANDA: Because the 
answer is evasive. My question was: 
how many reminders have you sent.

MR. SPEAKER: Please sit down. 
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THE MINIS'! ER OF STATE IN THE 
MINIS"! RY OF LAW, JUSTICE AND 
COMPANY AFFAIRS (DR. SAROJINI 
MAHISH1): (a) and (b) The offences 
under the Child Marriage Restraint Act, 
1929 are not cognizable. However, by 
a local amendment it has been made 
cognizable m the State of Gujarat. Cer
tain proposals for amending the Act are 
receiving the attention of the Govern
ment.
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SHRI VASANT SATHEY: I would 
like lo know ihis from the hon. Minister. 
In view of the fact that Sharda Act was 
passed so many years back, since then, 
we seem to be Caking this issue so light
ly. that no attention has been paid, as
you are aware, to this question of child 
marriage which is so very important for 
the entire question of Family Planning. 
The age group 16-21 has been stated to 
be the most productive years and all 
your campaign of Tricon and Nirodh 
wilJ be absolutely ineffective unless you 
increase the age of rnarrhge. In view 
of ihis, 1 would like to know as lo why 
you are takmg a shelter under the pre
text that some States are not willing 
Have you taken it up seriously with the 
States, (a) that it should, be made a cog
nisable offence;----  and (b) ihe age
should be increased from 14 to at least 
18, if not. 21? Whereas, on the one 
side we are talking of reducing thê  voting 
age to 18, at least the age of marriage 
should be increased to 21. That is the 
minimum that you should do if you want 
to stop the growth of family or the num
ber of children, especially when the 
population is bursting. Actually, what 
steps have been taken by Government 
in this regard?

DR. SAROHNI MAH1SHI; Sir. this 
was very seriously considerd by the Mini
stry of Health and Family Planning and 
by Ministry of Law.
(Interruptions).
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SHRI VASANT SATHEY: The ques
tion of increasing the age should be con
sidered by you and not by the Ministry 
of Health and Family Planning.

MR. SPEAKER: Mr. Sathe, why are 
you so aggressive lo a lady?

SHRI VASANT SATHE: I am not 
aggressive.

DR. SAROJIN1 MAH1SHI: It should 
be done by us in consultation with the 
Ministry of Health and Family Planning. 
Before taking a decision in the matter, 
both the Ministries collectively thought 
about these things and they arrived at 
some conclusions.

SHRI PILOO MODY: The compro
mise age may be 19J.

DR. SAROJIN1 MAHISHI: T would 
like to say that 80% of the population 
live in villages. If the marriageable age 
of girls and boys is raised, that means 
those who are mainly affected will be the 
rural people. Therefore, in this age 
group, that is, 14 to 15 and 18, unless 
vocational outlets are given to them, it 
would be very difficult to manage. (Inter
ruptions)

MR. SPEAKER: Order, order. It is 
a very mature suggestion.

DR. SAROJINT MAHISHI: As the 
wording goes, the climate, amongst the 
most vulnerable areas of our population 
’which consists of the rural people—the 
tribals and slum dwellers—and that ac
counts for 81 per cent of our popula
tion, is that the proposed legislation is 
not suitable. We should avoid this doc* 
trinnaire approach and, unless the so
ciety has prepared a programme for the 
uneducated girls in the villages which 
belong to the age-group of 15 to 18 years, 
it would be premature to raise the mar
riage age.

A few years back, this was the con
clusion arrived at. I have given the 
reasons for that.

SHRI VASANT SATHE: By whom 
-was this arrived at?

DR. SAROJ1NI MAHTSHI: By the 
Ministry of Health and Family Planning.
(Interruptions).

MR. SPEAKER: Mr. Sathe, alter 
all, you must listen also to what the 
Minister has got to say.

DR. SAROJIN1 MAHISHI; I was 
telling that the Ministry of Law and 
Ministry of Health and Family Planning 
and the concerned Ministries thought 
over the whole matter and taking this 
into consideration as also the opinions 
given by the different State Governments 
at that time came to the conclusion that 
the condition now is not suited for rais* 
ing the marriageable age of the girls.

SHRI VASANT SATHE: Since then 
the population growth by the end of this 
century would have gone up to 100 
crores.

THE MINISTER OF LAW, JUSTICE 
AND COMPANY AFFAIRS (SHRI 
H. R. GHOKHALE): Sir, the impression 
given that we are against the suggestions 
made by the hon Members is not cor
rect. On the contrary, we are in gene
ral agreement with the view that there 
should be a change both in the cise of 
girls as well as the boys by increasing the 
age for the marriage.

This is a social legislation. In any 
case, we cannot enforce these matters 
by law merely. Sharda Act has been 
there and yet it became infructuous be
cause things could not be imposed by 
law.

With regard to making the offencc cog
nizable also, our minds are not closed.
1 can assure you that we are considering 
that question also very seriously Al
though another point of view was there 
against making it a cognizable offcnce, 
it has to be given some weight before a 
final conclusion is reached. In rural 
areas, this might be utilised for harass
ing the people. There is a complaint 
which we have received from many 
iseople who have sent in their opinions.
In fact a draft was circulated for the 
public opinion. The State Governments 
have said that by merely making it a 
cognisable offence it might lead to a lot 
of harassment in many cases, parlicu* 
larly, in the rural areas.
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Therefore, deliberately, we have de- 
tjkted to hasten slowly. But, I can as
sure you that our minds are not closed. 
Broadly, in principle, we are m agree
ment with what the hon. Members have 
•suggested and the matter is not closed.
It is very seriously under consideration.

Outlay for laying Kota Bund! Railway 
Lines

♦750 SHRI ONKAR LAL BERWA : 
Will the Minister of RAILWAYS be 
pleased to state:

(a) whether Government propose to 
lay railway lines in those States which 
are prepared to bear the expendituie;

(b) if so, the outlay involved in lay
ing 22 mile long railway line from Kota 
to Bundi in Rajasthan; and

(c) the amount of assistance to be given 
by the Central Government for the 
same?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
BUTA STNGHV (a) The Railways will 
have no objection to laying new rail
way lines for which the State Govern
ments are willing to bear the entire ini
tial cost and also the operating losses.

(b) The cost of construction varies 
widely depending upon the terrain and 
the standard of construction On an 
approximate basis, however, the line 
from Kota to Bundi which will have 
a length of 35 km. will cost Rs 4 5 
crores.

(c) The funds allotted to the Rail
ways for construction of new railwav 
lines in the 5th Plan have already been 
committed fully and it may not be 
possible for them to make any contri
bution in the construction of the pro
posed line in the 5th Plan period unless 
their allotment of funds is increased.
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WRITTEN ANSWERS TO 
QUESTIONS

Law to Prohibit Animal Slaughter 
in Temples

*731. SHRI BANAMALI BABU. 
Will the Minister of LAW, JUSTICE 
AND COMPANY AFFAIRS be pleas
ed to state;

(a) whether the practice still exists 
in several parts of the country regard
ing killing of animals and birds m or 
within the premises of temples or other 
places of public religious worship; and

(b) if so, whether Government pro
pose to introduce legislation to prohibit 
animal slaughter totally in the temples ?

THE MINISTER OF I AW. JUS
TICE AND COMPANY AFFAIRS 
(SHRI H. R. GOKHALE): (a) and (b) 
As the question relates to a matter lull
ing mainly under entry 15 of the State 
list, narnelv ‘Piescrvation protection 
and improvement of Stock’, the State 
Governments arc concerned, and the 
Central Government has no authentic 
information. In fact the Government 
of Kerala and Tamil Nadu have en
abled legislation to prohibit sacrifies of 
animals or birds in the precincts of tem
ples.

Techno-Economic survey for EklakhU 
Balurghat Railway

*734. SHRI S. N. SINGH DEO. 
Will the Minister of RAILWAYS be 
plelased to state:
• (a) Whether an techno-economic sur
vey has beep made for Eklakhi-B&lur- 
ghat railway line;

(b) if so, the broad outlines thereof; 
and

(c) the action taken upto date to 
construct this railway line?

THE DEPUTY MINISTER IN tH E  
MitNHSTRY OP RAiELWAYS. (SHRI 
BUTA SINGH): (a) Yes, Sir.

(b) and (c) A Traffic Survey for a 
new B. G. line from Eklakhi to Balur
ghat via Gajol, Buniadpur and Gangar- 
ampur has been completed and the re
ports are under examination. A Anal 
decision in the matter would however, 
be taken after examination of I he- re
port is completed.

Allotment of petrol pumps in Kerala

*735. SHRIMATI BHARGAVI THA- 
NKAPPAN: Will the Minister of
PETROLEUM AND CHEMICALS be 
pleased to state:

(a) the number of petrol pumps allot
ted in Kerala during the last three years. 
District-wise;

(b) the number of petrol pumps allot
ted to persons belonging to Scheduled 
Castes and Scheduled Tribes; and

(c) the number of those allotted to per
sons belonging to other backward
classes?

THE MINISTER OF PETROLEUM 
AND CHEMICALS (SHRI K. D, MAL
AVIYA) : (a) Retail cutlets (Petrol
Pumps) are set up by oil Companies 
ba&ed on commercial considerations. A 
statement showing the details of retail 
outlets set up in Kerala during the last 
three years, district-wise is placed on the 
Table of the House.

<b) Except IOC no other oil Company 
has any reservation of agencies/retail 
outlets for persons belonging to Sche
duled Castes/Tribes. IOC has issued 
in all six. appointment letters to persons 
belonging to' Scheduled Castes fTribes 
during 1974-75 for setting ug^af retail 
outlets.

i
< £c) No such statistics are maintained 
by IOC at present^
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Statement

Names of District
IOC

No. of retail ouile0> 

IBP HFC Burim-h- Caltex 
Sheil

PbalgJiat 

Gannanore 

Quilon ,

Calicut (Kozhikode1) 

Kottayam 

Ernakukm 

Malappuram 

Iclikki 

Trichut

T o t a l

The information regarding IOC and 
Caltex is on financial year basis while 
in respect of others it is on calendar 
year basis

Steps to increase Production of Drugs
*736. SHRI P. R SHENOY: Will the 

Minister of PETROLEAUM ND C HE
MIC ALLS be pleased to state:

(a) the steps taken to increase the 
Production of drugs and to produce new 
drugs in the country in the year 1974- 
75;

(b) the steps proposed to be taken tn 
the year 1975-76; and

(c) whether the country would be self- 
reliant in drug industry and if so, b> 
what time?

THE MINISTER OF STATE IN 
THS MINISTRY OF PETROLEUM 
AND CHEMICALS (SHRI K. R. 
GANESH): (a) and (b) In order to 
assess the present status of the drug in
dustry and to draw up plans for the 
Fifth Plan Period and also to study as 
to how the plan requirements could be 
achieved along with other related mat
ters, the Planning Commission had sel 

7— S.SJ75

up a Task Force on Drugs and Pharma
ceuticals. The Task Force submitted its 
report to the Planning Commission in 
1973. The report contains various re
commendations on fhe various bulk 
drugs and intermediates whose produc
tion has to be increased.

Again in the context of the large scale 
expansion of the drugs and pharmaceuti
cal industry envisaged during the Fifth 
Plan and with a view to ensuring regulat
ed and rapid growth of drugs manu
facture and other matters, Government 
set up a Committee on Drugs and 
Pharmaceuticals Industry. The Com
mittee had submitted its report on 6th 
April 1975 and it is under examination.

Government had also published 
“Guidelines for Industries, 1974-75” for 
the information of the entrepreneurs and 
it includes information cn Drugs and 
pharmaceuticals Industry indicating the 
requirements for the Fifth Plan and 
other relevant details.

The Committee on Drugs and Phar
maceuticals had earlier submitted its 
report on measures for providing essen
tial drugs and common house-hold re
medies to the general public, especially
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in rural areas, and have identified 117 
drug formulations production of which 
should be taken up on a mass scale in 
the country. A copy of the report was 
laid on the Table of the House on the 
4th March, 1975.

Government have already initiated 
action on the establishment of further 
capacity for drugs either by expansion 
or by the setting up of new units taking 
into account the various recommenda
tions of the Task Force and the Com
mittee on Drugs and Pharmaceutical— 
Industry.

Furthermore, discussions have been 
initiated with the public and Indian 
sector to identify their role in the pro
duction of essential antibiotics and syn
thetic drugs in the context of the Fifth 
Plan requirements of drugs which is to 
increase from the present production of 
about 3000 tonnes to about 10.000 ton
nes. A two day conforence of Public 
Sector Undertakings in the drug industry 
was held on the 12th and 13th March 
1975 under the Chairmanship of the 
Minister of State for Petroleum and 
Chemicals. In the meeting it was noted 
that Public Sector units would increase 
their production from the present level 
of 1500 tonnes to 5000 tonnes.

The Indian Sector has presented a 
blue print to the Minister of State for 
Petroleum and Chemicals which indi
cates that 23 units will take up the 
production of 27 drugs in the near 
future

(c) Efforts are being made in India to 
develop research base with a view to 
developing new drugs so as to meet 
increasing demand in the country for 
drugs and avoid dependence on imports 
to the maximum extent possible. The 
programme envisaged for the Public 
Sector and in the private sector especial
ly Indian Sector would lead to doubling 
up of production during the 5th Plan 
Period and therefore would take us 
nearer the goal of self-sufficiency.

Indane Gas

*739. SHRI GAJADHAR M AJHI: 
Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to state r

(a) what are names of the district 
headquarters in the country where In

dane Gas has not yet been made avail
able; and

(b) whether Government propose to 
extend distribution of Indane Gas to all 
district headquarters in the country?

THE MINISTER OF PETROLEUM 
AND CHEMICALS (SHRI K. D. 
MALAVIYA): (a) A statement showing 
names of places in the country, includ
ing district headquarters, where Indane 
has been introduced is placed on the 
Table of the House.

(b) The decision to extend distribution 
of Indane Gas to a particular town is 
taken baised on various considerations 
like potential of the area, product avail
ability, nearness of the market to the 
refinery, cylinder turn around etc. There 
is no specific plan for introducing Indane 
gas in the district headquarters first.

Statement

Places including district headquarters
where Indane has been indroduced

Allahabad, Varanasi, Gorakhpur, 
Agra, Dehradun, Muzafarnagar, Saha- 
ranpur, Aligarh, Lucknow, Kanpur, 
Bareilly, Meerut, Hardwar, Rishikesh, 
Roorkee, Ghaziabad, Delhi, Chandi
garh, Simla, Jaipur, Ajmer, Jodhpur, 
Pilani, Amritsar, Ludhiana, Jullundur, 
Karnal, Hissar, Ambala, Gurgaon, Roh- 
tak, Sonipat, Faridabad, Panipat, Satna, 
Raipur, Bhopal. Ujjain, Indore, Gwalior, 
Bhilai, Nagda, Ratlam, Sagar, Jabalpur, 
Mhow, Damoh, Patna, Ranchi, Dar- 
bhanga, Gaya; Muzaffarpur, Bhagalpur, 
Dhanbad. Arah, Chapra, Monghyr, 
Purnea, Jamshedpur, Barauni, Samasti- 
pur, Bokaro, Buxur, Calcutta, Durgapur, 
Asansol, Kharagpur, Siliguri, Gauhati, 
Tejpur, Jorbat, Dibrugarh, Nowgong, 
Shillong, Rourkela, Baroda, Surat, 
Ahmedabad, Broach, Godhra, Rajkot, 
Bhavnagar, Jamnagar, Junagarh, Dohad, 
Surendranagar, Gandhinagar, Jawahar- 
nagar, Nadiad, Anand, Porbander. Bhuj, 
Morvi, Madras, Cuddalore, Vellore, 
Madurai, Thiruchi, Tinneveli, Coimba
tore, Tanjore, Salem, Ooty, Chinglepet, 
Kanjeevaram, Chidambaram, Neivelli, 
Villipuram, Tuticorin, Karaikudi, Kum- 
bakonam, Nagapatinam, Mayuram, 
Pudukottai, Dindigul, Conoor, Erode, 
Mettupalayam, Pollachi, Tirupur, Tindi- 
vanam, Nagercoil, Rajapalayam, Kolar, 
Mysore, Bangalore, Mangalore, Turn- 
kur, Mercara, Udipi, KGF, Davangere,
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Badravathi, Chittoor, Guntur, Hydera
bad, Ongole, Ananthapur, Thirupathi, 
Vijayawada, Tennali, Adone, Telicherry, 
Madanpalli, Kottayara, Cannanore, Cali
cut (Kozhikode), Trivandrum, Cochin, 
Palghal, Trichur, Emakulam, Quilon, 
Alwaye, AHeppey and Pondicherry.

Railway projects for Gujarat State on 
Western Railway

♦741. SHRI D. P. JADEJA: WiU the 
Minister of RAILWAYS be pleased to 
state:

(a> the details of the main projects 
which are in hand and under construc
tion of the Railway authority for the

construction of (i) new rail lines, (ii) for 
the extension of rail lines, and (iii) for 
the changing from metre gauge to broad 
gauge lines in Gujarat State on Western
Railway;

(b) the progress of these projects; and
(c) when will they be completed?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
BUTA SINGH); (a) to (c) The details 
and other particulars of the new lines, 
extension and gauge conversion works in 
progress in Gujarat State on the Western 
Railway are as follows :

S. No. Name o f the work, length, giugc Oosi Progress Target date o f c< mple
(Rs* in lion
croi es)

(a) works in Progress

i. Sdbarm aii-Gandhm nnai new lin»* 2.85 fi8% 31-12-1975
(30.0 kms.; B.G.) ¥

ii. Viram gam -O kha/Por bandar 42 93 35% Work is in progress.
M .G. to B.G. conversion ( 356.97 Revised target date
kms.) not fixed.

1974

*742. :
sftsTOST* t w  :

# 9ft :

(sp) ®̂raf sraff (sftft)
Jf XT̂r ^  t o t

*r?r ^  **
srnr «rr sfh: w r r f r ’fi ^
r̂?nrr mi t  ;

( 1 ) fa*  t c  m  wrar 
ynfgyrft % arrcta *r srfVfto

( 2) f a *  «PC rr$  3rf*T*rV»T ^
|  f t  ffcrr * artr % srrcta

(3 )  f a ^ t  spft rf* TS
^ r f tp r  ig t fa q r  t o t  ft;

( 4) fa?rarf jfW V ir a i w f  
t o  f e w  to t  ft ; s f t r

( 5) fa^rart ztt'W t spt ?mr*5 *pt 
f o r  *rcri t  ;

( * l )  ^ s p r  W T  3FT K IR  ir 
f?r q M r # r  art

a ftr  ^ r r f ^ r  ^
% fa*f ^pmfsfir “ sp y ft ?ft

; 3T>T

( * r )  ^ ; r  ■aqafar *m r ( * f )  i r  ( 2) ,  
(:*), ( 4 )  srfh: ( 5) if ifaifern 

arr*r fw ra e r 
qft iiRfft 3(h *ffa an 
* r t r r  SRT I  fTtf fa*TT ^rzK rr ?

iN im  *  TT*Hf
m ft v j& f t ) : (* )
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( « )  W f «  ^
arfir^ w iw r  % ^ 1*1 %
* f , 1974 % ?f?rrar %
swrfNRsr wrfl v ^ rrfv ff  spfNf v* 

yjt*  f w r  ^rw  ft*Tq

t o r  tmrr t » *
(<r)' V t ^ r  ^  f t f w  ’fttfe 

% w e Q r f t 'm  «rp < n w  
fa?  <fr, srenr-srsra *nm f «pc f^ rrc  
*p^ s*ra s s r  a iw r r  aitar t  |

fiwrr«i

^smvr^rwm ^  *p#- 
%% «rr% *mf- ^rrftsff tit

^TR<TI^r 
spsht

s?raft ^  w nft/ 
f̂ i'T TT f̂rs- SfWrrftJFlT- 

?r^T f̂ i5T qjhr/H^rr % m foff ̂  
' R ^ r t m /  fW3TR>tfr *ranTfa?t
f^T T % f^  %facr?pp- # n ?

*prc*rr ? f ^ ) T  ^ J r^ iq ra r  
m h w  w  m j  ?f̂ V ftwr 

w |

3 ?T3?t tfsifT ?nsq T

fvnftlO T  fa?T% 3f*qT-

fanrTOTi ’mrsjT^T

*rwr . 65,602 b5 22 136 254 135
115,868 451 489 321

. 38,453 1 9 82 73 80
?prtWT 17,506 107 111 28 260 28

^*rr
65,000 13 23 262 2

?cfa«r 65,115 41 55 1 626 49
^f^T-

R̂Sq
43,748 6 19 332

78,869 95 213 449 1,000 332
72,581 44 5 147 150 93

562,742 372 383 1,629 3,852 1,040
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JH W fo tf  g-RT sresfa 

* 743 . WfWRTTT VTT^ft : *rT
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* F ffa  51TT$ TTar 3f?zr
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(sr) sfsr §r, ?r> £ ;

(»r) * r t r  ?r ^R?r *rnff wt «ttt 
^  fesrr i r  ^ r q ^ r  i )  t  ?

T9T «f3TT5W *T 3* **«ft («rV f H  ffc|[): 
(ap) 3^7 (sr) ?I*NT*T 200 sqfW f
r̂fsmrr̂ rar nafrrrft aft* p? «nrEfr?r 

viNrfW f ^« trt %
eftrn  t o t  % smr^
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Tvfti W t  |  i w r  *?rr |  fv  ^ r  
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m  m  ?qra?taT«r f t o r s w r  17- 3-  
75 tfhc  I 8- 3-75  ?star % *rr*? r
sm rfar *r *ft
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Recommendations of working group of
B.I.C.P.

*744. SHRI K. MALLANNA: WiU 
the Minister of PEIROI.EUM AND 
CHEMICALS be pleaded to state:

(a) whether Government have finally 
decided on the implementation of the 
recommendations of the Working Group 
of the Bureau of Industrial Costs and 
Prices regarding prices of essential drugs; 
and

(b) if so, the broad outlines of the 
decision taken?

THE MINISTER OF STATE IN 
THE MINISTRY OF PETROLEUM 
AND CHEMICALS (SHRI K. R, GA- 
NfeSH) ; (a) and (b) The recommenda
tions of the Working Group of the 
BiCP in regard to the first two of the 
following three terms of their reference 
have already been adopted by the Gov
ernment and a statement to that effect

was laid on the Table of the Lok Sabha 
on the 19th April, 1974

(i) To study cost structure of 25 bulk 
drugs and to recommend fair 
selling prices therefor;

(ii) To review the norms for conver
sion costs and packaging as pre
scribed by Government and to 
recommend the extent to which 
these require to be modified har
ing regard to the representations 
received and the objectives of the 
Drugs (Prices Control) Order, 
1970; and

(lii) To study any other items germane 
to the study of the above matters.

As regards item (m) above. Govern
ment had constituted a Committee on 
Drugs & Pharmaceutical Industry and 
one of the terms of ihe Committee
was:

“To examine the measures taken 
so far to reduce the prices of drugs 
for the consumer, and to recom
mend such further measures as may 
be necessary to rationalise the prices 
of basic drugs and formulations”

As it v̂ as felt that some of the ancillary 
recommendations of the Working Group 
may also have a bearing on the conclu
sions of the Committee it was decided 
to await the report of tne Committee. 
The Committee has submitted its report 
to the Government on 6-4-1975 and the 
matter is receiving attention.
Free Railway pass for office bearer of 

“convention of Teenagers”
*745. SHRI R. N. BARMAN : Will 

the Minister of RAII WAYS be pleased 
to state:

(a) whether a free first class All India 
Railway pass has been issued to one of 
the office bearers of “Convention of 
Teenagers’". New Delhi;

(b) if so, the name and designation of 
the person concerned and reasons for 
issuing the pass;

(c) whether the question of discontinu
ing this free pass to the said person is 
under consideration with Railway Boatft; 
and
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(d) names and status of other social 
organisation personnel who are issued 
with free Railway Passes?

THE MINISTER OF STATE IN 
THE MINISTRY OF RAILWAYS 
(SHRI MOHD. SHAFI QURESHl):
(a) Yes, Sir.

(b) Shri Mahendra Nath, Convenor. 
The complimentary card Pass has been 
issued to the Organisation as they work 
for the emancipation, welfare and econo
mic development of backward classes, 
Harijans, Adivasis and economically 
weaker sections of the society, which is 
in the national interest.

(c) No, Sir.
(d) A statement is laid on the Table 

of the Sabha [Placed in libra/ v. See No. 
L I —9487/75.]

Improvement made in Recruitment and 
Promotion of SC/ST in Railway Services

♦746. SHRI P. M. SAYEED : Will the 
Minister of RAILWAYS be pleased to 
state:

(a) what improvement has been made 
regarding recruitment and promotion of 
Scheduled Castes and Scheduled Tribes 
in various Railway Services, ^one-wise 
and category-wise, since formation of 
Reservation Cell in Railway Board; and

(b) number of specific grievances lodg
ed during the last year by (i) All India 
Scheduled Caste and Scheduled Tribe 
Government Employees Co-ordination 
Council, Calcutta and (ii) other Schedul
ed Caste/Tribe Association and how 
many of them have been redressed?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
BUTA SINGH): (a) Two Half Yearly 
Reports on the progress made in the 
intake of Scheduled Castes and Sche
duled Tribes on the Railways for the 
half years ending 30-9-1973 and 31-3* 
1974 have already been submitted to 
Parliament and copies thereof are also 
available in Parliament Library. The 
Report for the half year ending 30-9-1974 
is likely to be submitted shortly.

(b) The All India Scheduled Caste and 
Scheduled Tribe Government Employees 
Co-ordination Council, Calcutta Is an 
unrecognised body. No separate statis
tics are maintained on the Railway* of 
the references received from that Coun
cil and similar other unrecognised 
bodies.

Decision to restrict production of Rode 
Phosphate at Jhamar Kotra

♦747. SHRI HEMENDRA SINGH 
BANERA : will the Minister of PETRO
LEUM AND CHEMICALS be pleased 
to state:

(a) whether his Ministry had decided 
to restrict the production of Rock Phos
phate at Jhamar Kotra to 500,000 tonnes 
in 1975-76; if so, the reasons for it;

(bj whether because of this decision 
the undertaking is not keen on taking 
early delivery of the heavy earth moving 
equipments it has ordered for doubling 
the output; and

(c) whether besides the additional em
ployment opportunity having been block
ed. the State Government will be put to 
heavy losses, if so. whethei Government 
propose to reconsider the matter?

THE MINISTER OF STATE IN 
THE MINISTRY OF PETROLEUM 
AND CHEMICALS (SHRI K. R. 
GANESH): (a> No. Sir. The mining 
programme drawn up by the Rajasthan 
State Mines and Minerals Limited en
visages a production of only five lakh 
tonnes of rock phosphate during 1975-76.

(b) and (c) Do not arise.

Impact of Increase in Price of Crude 
Oil in Production of Chemicals

*748. SHRI P. GANGADEB :
SHRI ANADI CHARAN 

DAS:
Will the Minister of PETROLEUM 

AND CHEMICALS be pleased to state:
(a) whether any estimate has been 

made of the effect on price increase in 
crude oil on the cost of production of 
chemicals, fertilizers and other petro
chemical products;
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(b) if so, the broad outlines thereof; 
and

(c) steps taken by Government in this 
regard?

THE MINISTER OF PETROLEUM 
AND CHEMICALS (SHRI K. D. MA- 
LAVIYA) : (a)to(c) The steep increases 
in the price of crude oil during 1973 and
1974 resulted in price increases in the 
various petroleum products used for the 
production of fertilizers, petro-chemicals 
and some chemicals. While nitrogenous 
fertilizer prices are statutorily controlled, 
the prices of various petrochemicals are 
not controlled. The controlled priccs of 
undermentioned fertilizers prior to and 
from 1st June 1974 were as follows:—

Before Fjom
t -6-1974 i-G-iq74

(Ri./MT)
. . IjO'JO 2,000Urea

AmnvuJum Sulph
ate.

C iK mm ■>'- 
iim nitiatc

59°  935
(Foj V’ Kg 

bagging;
Gir, 1 '°35

The prices of the important building 
blocks in the petrochemicals sector be
fore and after the increase in the price 
of naphtha were as follows :—

(Rs. /MT)
K('b) ra t v April

1974 *974

Ehtylcne i j,0fi7
Piopylcne 2,000

Butadiene

Benzene M 7i 2,919

No detailed information is available 
about prices of chemicals, directly attri
butable to increase in the cos* of crude
oil.

Special Family Courts to deal with Judi
cial separation and Divorce Petitions

*749. SHRI SAT PAL KAPUR : WiU 
the Minister of LAW, JUSTICE AND 
COMPANY AFFAIRS be pleased to 
state*

(a) whether the Law Commission has 
suggested special “family courts" to deal 
with matters like judicial separation and 
divorce petitions; and

(b) if so, the decision taken by Gov
ernment in this respect?

THE MINISTER OF LAW, JUSTICE 
AND COMPANY AFFAIRS (SHRf
H. R. GOKHALE). (a) Yes. Sir.

(b) Constitution and organisation of 
Courts other than the Supreme Court 
and the High Courts »s the concern of 
the State Governments to whom the 
59th Report of the I aw Commission o« 
the Hindu Marriage Act, 1955, and the 
Special Marriage Act, '^ 4 .  has been 
sent. Provision for suit*, relating to 
matters concerning the family has been 
made in the proposed order XXXII A 
in the C.P.C. (Amendment) Bill present
ly before a Joint Committee.

Dieselisation plan for Central Railway
7078. SHRI B. DHAMANKAR : Will 

the Minister of RAILWAYS be pleased 
to state:

(a) whether Government have decided 
on the dieselisation plan of Central Rail
way; and

(b) if so, broad outlines thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
BUTA SNGH): (a) and (b) The Policy 
of the Government is to progressively 
dieselise freight and passenger services 
on saturated trunk routes with a view 
to speeding up the movements and there
by improve the throughput across these 
routes. Preference has also been accord
ed to railways which arc far away from 
the coalfields. However, due to limited 
availability of diesel locomotives, prio
rity in allocation has been given to frei
ght movements. After meeting the 
requirements of essential freight traffic, 
the available locomotives are selectively 
utilised to dieselise over-crowed long dis
tance mail /express trains.

So far. Central Railway has been 
allotted 224 B.G. main line diesels 
besides 55 diesel shunters thereby en
abling considerable dieselisation of
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freight traffic on the trunk routes, laad - 
ditlon, twelve B.G. pairs of passenger 
trains have also been put on diesel trac
tion on Central Railway.

Diesel Sheds at New Katni, ltarsi 
and Kurla have already been provided. 
A new Diesel Shed at Jhansi is under 
construction. Additional diesels will be 
allotted to Central Railway when this 
Shed is ready and allocations will be in 
consonance with the relative priorities 
on an all railway basis.

Review of working of multinational 
firms by Hathi Committee

7079. SHRI NANUBHAI N. PA
TEL : Will the Minister of PETRO
LEUM AND CHEMICALS be pleased 
to state:

(a) whether working of each and every 
multinational foreign firm was discussed 
in the Hathi Committee individually, 
including those having more than 26 per 
eent foreign equity;

(b) whether Government did not sup
ply either to the Hathi Committee or in 
answer to Questions the details about 
equity, agreements, licences, production, 
overproduction, remittances, particulars 
of bulk drugs produced and overproduc
ed in respect of foreign firms although 
these were asked for in these forums: 
and

(c) if so, whether Government will 
supply all this information now, if not, 
reasons therefor?

THE MINISTER OF STATE IN 
THE MINISTRY OF PETROLEUM 
AND CHEMICALS (SHRT K. R 
GANESH): (a) The report of the Com
mittee on Drugs and Pharmaceuticals 
Industry was received by Government 
on the 6th April, 1975 and the same is 
receiving its attention.

(b) and (c) Whatever information was 
asked for and available, was furnished 
to the Committee and in reply to the 
Parliament Questions. Details of ori
ginal/equity foreign holding present 
paid ttp  capital, remittances, sales turn- 
over, profits etc. in respect of companies 
having foreign equity between 26% and 
50% were furnished in reply to Lok

SabhaUnsiarred Question Nds..'37S$, 
and 3846 respectively answered on the 
I8tb March, 1975. Details of remittances 
made by foreign companies during the 
year 1972-73 and 1973-74 under various 
heads were furnished in reply to Lok 
Sabah Unstarred Question No. 4818 
answered on the 25th March* 1975. 
Details of Industrial Licences and capa
city granted for the manufacture of bulk 
drugs to foreign companies were furnish
ed in reply to Lok Sabha Unstarred 
Question No. 791 answered on the 2nd 
December, 1974. Details of production 
of various important bulk drugs and the 
name of the units engaged in their 
manufacture along with production dur
ing the past three years that is 1972, 1973 
and 1974 (upto September) was furnish
ed in reply to Lok Sabha Unstarred 
Question No. 6200 answered on the 15th 
April, 1975. In addition information 
asked about particular foreign com
panies was also furnished as and when 
required in the relevant questions. Re
garding some details about agreements 
entered by some foreign companies 
assurances have been given to the House 
as the details were not readily available. 
These details are being compiled now 
and will be furnished to the House in 
fulfilment of the Assurances.

Rules and regulations for filling in cer
tain forms and proformas by share

holders
7080. SHRI VEKARIA:

SHRI D. P. JADEJA :
SHRI P. G. MAVALANKAR •

Will the Minister of LAW, JUSTICE 
AND COMPANY AFFAIRS be pleased 
to state:

(a) whether shareholders of the Joint 
Stock Companies and alHed bodies are 
required by recent rules and regulations 
to fill in certain forms and proformas;

(b) if so, the fact thereof; and

(c) the reasons for enacting such rules 
and regulations?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LAW. JUSTICE AND 
COMPANY AFFAIRS (SHRI BEDA
BRATA BARUA): (a) and (b) Pre-



«w »#y, tbe Hon’fete Members are 
refecting to the Companies {Declaration 
of Beneficial Interest in shares) Rules, 
1975. Under these rule*, a  person, whose 
name is entered in the Register of Mem
bers of a  company as Ihe holder oC a 
share in that company but who does 
not hold the beneficial interest in such 
shares, is required to make a declara
tion in Form I prescribed under the 
Companies (Declaration of Beneficial 
Interest in Shares) Rules, 1975.

(c) The object is to ensure adequate 
disclosure of the bencficial ownership of 
the shares.

Ticketleag Travelling on Central Railway 
during 1973-74 and 1974-75

7081. SHRI VASANT SATHE: Will 
the Minister of RAII WAYS be pleased 
to state:

(a) whether ticketless travelling on 
Central Railway has increased during
1974-75 as compared to previous year: 
and

(b) if so, whai effective measures are 
taken to tackle the problem?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAH WAYS (SHRI 
BUTA SINGH): (a) No.

(b) The measures that are being taken 
and are proposed to be intensified to 
curb ticketless travel are indicated 
below:—

(1) Special massive checks against 
ticketless travel by mobilising a 
large force of ticket checking 
staff. Railway Protection Force 
and Government Railway Police 
and prosecution of the apprehend
ed ticketless travellers.

(2) Joint drives against ticketless 
travel in co-ordination with the 
State Governments.

(3) Educative propaganda against 
ticketless travel among the public 
particularly among the student 
community.

<4) Association of the non-official 
Standing Voluntary Help Com
mittee, functioning in the Ministry
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of Railways, with the drives 
against ticketless travel.
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Recommendation* of Hatiii Committee 
oa quality control of drags

7083. SHRI SOMCHAND SOLAN- 
KJ : Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to state:

(a) whether the Hathi Committee 
appointed a sub-committee to discuss in 
detail item (v) of its Terms of Reference 
regarding effective quality control, if so, 
the membership of the sub-committee 
and its recommendations; and

(b) the reaction and decision of Gov
ernment on these recommendations?

THE MINISTER OF STATE IN 
THE MINISTRY OF PETROLEUM 
AND CHEMICALS (SHRI K. R. 
GANESH): (a) and (b) Yes, Sir. A 
Copy of the Interim Report of the Com
mittee on Drugs and Pharmaceuticals 
Industry on “Quality Control of Drugs 
and Related Matters” containing the 
constitution of the sub committee and 
the recommendations was placed on the 
Table of the Lok Sabha on the 25th 
March, 1975. The report is under 
examination.
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StepfeoNI oil wefl» wfatch are tying idle

7085. SHRI M. S. PURTY: Witt the 
Minister of PETROLEUM AND CHE
MICALS be pleased to state:

(a) whether Government have made 
any assessment about explored oil wells 
which are lying idle in the country;

(b) if so, the particulars thereof; and
(c) the steps taken for the exploration 

of oil deposits therefrom.*

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI C. P. MAJHI):
(a) Yes, Sir.

(b) Some of the wells are allowed to 
remain closed for one of the following 
reasons:—

( j) In the case of a newly drilled well, 
there is a certain unavoidable 
time lag between the drilling of 
the well and its final production. 
These wells are progressively con
nected to the oil field installations 
subject to the priorities assigned.

(ii) A few wells, either on account of 
deprelion of pressure after pro
ducing for some time or on 
account of low productivity, are 
closed till such time that their 
productivity can be augmented by 
installing artificial lift and by 
carrying out stimulation.

(iii) In a few cases where new deposits 
are discovered in an isolated 
area, far away from nearly pro
duction facilities, the well(s) have 
to be closed till the setting up of 
additional production facilities etc.

(c) Steps are being taken to the entent 
possible to put the wells on production 
as soon as possible bv connecting the 
wells to the oil field installations, if 
necessary, after augmenting productivity 
by well stimulation methods etc.

Progress of Madra»>TriveUore Rail ele
ctrification project

7086. SHRIMATI PARVATHI KRI- 
SHNAN: Will the Minister of RAIL
WAYS be pleased to state :

(a) whether the Madras-Trivellore 
Rai} electrification project was in
augurated on 24th November, 1973 bv 
the Chief Minister of Tamil Nadu, Shri 
Karunamdhi;

(b) if so, what is the progress of wortr 
in this project;

(c) how long will it take to be com
pleted; and

(d) whether Government are aware 
of the fact that Madras-1 rivellore Sec
tion serves the three Railway workshops 
and in view of this whether Government 
propose to complete It within the sche
duled period?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
BU TA SNGH): (a) Yes

(b) 3/o.
(c) and fd) The work will be progress

ed depending upon the availability of 
financial resources.

Restoration of lines dismantled during 
pre-independence days

7087. PROF. NARAIN CHAND 
PARASHAR: Will the Minister of 
RAILWAYS be pleased to state;

(a) the names of the Railway lines 
which have not been restored after they 
were dismantled during the pre-Indepen
dence days, zone-wise;

(b) whether there is any plan for their 
restoration;

(c) if so, the likely time by which each 
one of them i$ planned for restoration; 
and

(d) if not, the reasons therefor?
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S.No. Name of Line

1 Durwha-Pusad
St C innam ara-T itabar . .

3 Gosaigaon-KdkUamukh
4 M oranhat-Khow ang
5 Behramghat-Burhwal
6 Burhwal>Bai abanki
7 Gocanda (Kakm ada'1 KotJpalb
8
9 T irpattu i-K m lm agiri „

to Raipui Foicsi Ti.m m ay
i j Macihoganj-Auhadpur .
12 Nirmali-Sdraigai h
>3 Pra tagpJtnj-Bhinmagar .

(b) to (d) As a result of development 
of alternate means of transport and 
because of stringent financial posj'tion it 
has not been possible to take up the res- 
tofifttion work on these lines at present 
although surveys for some lines have 
been completed

Recommendation of Hathi committee
regarding progress of drug industry

7088. SHRI BHAL HBHAJ PAR- 
MAR . Will the Minister of PETRO
LEUM AND CHEMICALS be pleased 
to state ■

(a) what are the letommendations 
made by the Hathi Committee m respect 
of item (i) of the Terms of Reference 
rearding proregss of the industry and the 
status achieved by it;

(b) whether a sub-committee was ap
pointed to discuss the matter at length; 
who were the Members and what were 
recommendations of the ‘'ub-committee; 
and

(c) whether there was great difference 
between the first draft of recommenda
tions and the final paptr and whether 
the changes were made by official mem
bers unilaterally; if so, reasons for doing 
*o7

Railway

Central
I\oi tbest Frontier 

Do.
Do.

Noi the: n
Do.

South Cential 
Southern

Do.
Souih Eastern 
Northern 
Norlhest Front rr  

Do.

THE MINISTER OF STATE IN 
THE MINISTRY OF PETROLEUM 
AND CHEMICALS (SHRI K R 
GANESH). (a) to (c) I  he report of the 
Committee on Drugs and Pharmaceuti
cals Industry was received by the Gov
ernment on the 6th April, 1975 and the 
same is receiving its attention.

Ernakulam-Allcppy Railway line for
1975-76 Programme of Southern Railway

7089. SHRJ C. JANARDHANAN : 
Will the Minister ol RAILWAYS be 
pleased lo state :

(a) whether the Ernakulam-AUeppy 
Railway line has been included in the 
Southern Railway’s works programme 
for 1975-76;

(b) whether the State Government 
has offered the required land and wood
en sleepers free of cost; and

(c) if so, the facts thereof and in 
such circumstances whether Govern
ment propose to take necessary step® 
to persue the Southern Railway to 
finalise the alignment work of the above 
line?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
BUTA SINGH) : (a) No.
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(b) Yes; the State Government have 
agreed to provide Government land 
and sleepers free of cost.

(o) A survey for the line will be 
taken up shortly.

Treatment of Railway workers of Rail
way Canteens as Railway Employees

7090. SHRI Y. ESWARA REDDY : 
SHRI INDRAJIT GUPTA :

Will the Minister of RAILWAYS be 
pleased to state :

(a) whether a final decision has been, 
taken in the matter of treating the 
workers of Railway canteens covered 
by the provisions of Factories Act, as 
Railway employees;

(b) if so, whether the judgment of 
the Calcutta High Court in Civil Appeal 
No. 941 of 1973 delivered on 16th 
July, 1974 has been taken into conside
ration while taking a decision; and

(c) if not, what are the reasons for 
the delay ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
BUTA SINGH) : (a) No.

(b) and (c) In terms of ‘ihe ex
tent orders, which are based on the 
advice of the Ministry of Labour, em
ployees of the canteens covered by the 
Factories Act are not treated as Gov- 
rnment employees. The question to 
treat them as such is being examined 
by that Ministry in consultation with 
the Ministry of Law. After a final de
cision is taken in the matter by the 
Ministry of Labour, this Ministry 
would duly examine the change, if any 
required in the existing status of canteen 
employees taking into consideration the 
judgement of the Calcutta High Court
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aftwSft s i s r r  anprerx w t t o f t

(* )  frr*f*w

1972-73 2471 163 321 1489 4164 4056 5669 10262
(72-73)

1973-74 . 2916 534 515 1332 4415 2505 6001 8427
(73-74)

1974-75 . 2098 69 67 2048 4739 2926 3441 2900
(74-75))
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Supply of Oil to Nepal

7092 SHRI VIRBHADRA SINGH: 
Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to 
state :

(a) what is the quantity of oil and 
at what price has it been supplied to 
Nepal during the last three years and

(b) whether the supplies were made 
out of the domestic quota or were 
arranged specially on behalf of Nepal 
from Arab States ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF PFTROLEUM AND 
CHEM1CAIS (SHRI C P MATHI)
(a) It will not be in the public interest 
to disclose this information

(b) Until 1974, supplies to Nepal 
■were made out of our own availability 
Some quantities ofl petroleum pioducts 
were however, imported by Nepal 
dftrect in 1974 and handed over to IOC 
to cover their additional requirements 
No supplies were however made from 
these imports during 1974 From Janu
ary 1975, supplies to Nepal are being 
made by IOC on product exchange 
basis, against imports arranged by the 
Nepal Oil Corporation.

Drilling of Oil Wells in Tamil Nadu

7093 SHRI S. A MURUGANAN- 
THAM ■ Will the Minister of PETRO
LEUM AND CHEMICALS be pleased 
to state :

(a) which are the oil wells being 
drilled at present in Tamil Nadu and 
what is the present stage of drilling; 
and

(b) which are the new wells propos
ed to be taken up for drilling during 
the current year ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROl FUM AND 
CHEMICALS (SHRI C P MAJHI):
(a) At present a well at Mandapam is 
being drilled m Tamil Nadu State The 
well had been drilled down to a depth 
of 600 nits as on 14-4-1975

(b) Drilling of two wells, one each 
at Karnikal and Tiruthupaipundi will 
be taken up during the current financial 
year.

Corruption among ticket checking staff 
of S. E. Railway

7094 SHRI SHY AM SUNDER MO- 
HAPATRA : Will the Minister of 
RAILWAYS be pleased to state :

(a) whether any ticket checking staff 
has been detected as having indulged
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in corruption in S. E. Railway ia 1974- 
75; and

(b) what is the amount collected from 
ticketless travellers in S. E  Railway in 
that period?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
BUTA SINGH) : (a) No ease of ticket 
checking staff as having indulged in 
corruptions has been established from 
April, 1974 to January, 1975.

(b) The amount realised from the 
ticketless travellers during that period 
is as follows :—

(i) Fare & Excess charge Rs. 18,97, 
827/-

(ii) Judicial fine Rs. 44,221/-
Resignation of Director General, Maruti 

Private Limited
7095. SHRI JANESHWAR MISRA : 

Will the Minister of LAW. JUSTICE 
AND COMPANY AFFAIRS be pleas
ed to state:

(a) whether Shrimati Sonia Gandhi 
has resigned from the post of the Direc
tor General of the Maruti Private 
Limited in Delhi; and

(b) if so, the reasons therefor ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS (SHRI BEDA
BRATA BARUA) : (a) and (b) There 
is no company by the name of “Maruti 
Private Limited” registered under the 
Companies Act in Delhi. There is, how
ever, a public Limited company by 
the name of “Maruti Limited”. Accord
ing to the records available with the 
Registrar of Companies, Delhi & Har
yana, Shrimati Sonia Gandhi has never 
been a Director of this company. The 
records do not show that there has ever 
been a Director General for this Com
pany.

Expansion of assets by 50 Industrial 
Giants

7096. SHRI SARJOO PANDEY : 
Will the Minister of LAW, JUSTICE 
AND COMPANY AFFAIRS be pleas
ed to state :

(a) the particulars of 50 top indust
rial giants and their assets expansion 
during the last three years; and

(b) what is the assets expansion of 
public sector units during the last three 
years ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS (SHRI BEDA
BRATA BARUA); (a) and (b) Ac
cording to the study conducted in the 
Department, the 50 top companies 
ranked according to the size of their 
assets registered under the Companies 
Act recorded an increase in their total 
assets of Rs. 762.8 crores in 1972-73 
and Rs. 882.1 crores (relating to 45 
companies) in 1973-74. The particulars 
as regards their names registered ad
dresses and value of assets are given in 
the statement laid on the Table of the 
House. [Placed in Library. See No. 
LT-9488/751

26 companies amongst them were 
Government companies and they recor
ded a growth in their assets of Rs. 
607.3 crores in 1972-73 and Rs. 692.9 
crores (relating to 21 companies) in 
1973-74.

Contracts Signed by E.I.L. with Foreign 
Countries

7097. SHRI BIRENDER SINGH 
RAO ; Will the Minister of PETRO
LEUM AND CHEMICALS be pleased 
to state :

(a) the brief particulars of contracts 
signed by Engineers India Limited with 
foreign countries; and

(b) what kind of check or supervi
sion is exercised by his Ministry to 
ensure that the foreign assignments are 
completed according to schedule to the 
satisfaction of concerned foreign Gov- 
einmnets ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI C. P. MAJHD :
(a) A statement showing the particulars 
of contracts signed by Engineers India 
Ltd. is attached*
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(b) The contracts are for technical 
Services entered into by Engineers India 
Ltd. with foreign parties and not with 
foreign Governments. Engineers India 
take adequate steps to ensure that the 
foreign assignments are completed ac
cording to schedule. Government does 
not exercise any day to day supervision 
over the Company's work. There is, 
however, a  Government Director on 
the Board of the ELL Besides, Gov
ernment also watches the Working of 
the Company through periodical per- 
formance review meeting.

Statement
Engineers India Ltd have entered 

into contracts in the following count
ries for the assignments indicated 
against each :

<i) /ran.—(a) For providing detailed 
engineering and procurement services for 
the National Iranian Oil Company’s 
Shiraz Refinery through Snatn Progetti 
of Italy.

(b) For providing detailed engineering 
and procurement services for another 
petroleum refinery for NIOC at Tabriz 
in Iran through Snam Progetti

(ii) Syria.—For consultancy services 
in respect of the maintenance and ins
pection of equipment of Oil Refinery at 
Horns, Syrian Arab Republic through 
UNIDO Vienna (Austria)

(Hi) Netherlands.—EIL provided assis
tance to M/s. Lummus Company, ihe 
Hague, on thermal design of heat ex
changers.

(iv) German Democratic Republn — 
For import of R-1040 system Computer 
and for export of Software to the Buero 
Maschmen Export Gmbh, Berlin

(v) Sri Lanka—For providing con
sultancy services to Ceylon Petroleum 
Corporation, Colombo in respect of 
maintenance of their petroleum refinery.

(vi) Iran.—For providing assistance in 
design, engineering and construction of 
project in the field of petroleum refining, 
petrochemicals fertilizers, etc to the 
following organisations:—

(a) State Consulting Company for 
Oil Projecfs; and

(b) State Organisation of Industrial 
Design and Construction.

Damage to Taj Mahal by
oxide emitted by Mathnra Refinery

7098. SHRI N. K. SANGHI : Will 
the Minister of PETROLEUM AND 
CHEMICALS be pleased to state :

(a) whether Government’s attention 
has been drawn to the news item ap
pearing in ‘The Indian Express’ dated 
24th March, 1975 wherein serious ap
prehensions have been expressed that 
the sulphur dioxide emitted by the 
Mathura Refinery may damage and 
discolour the Taj Mahal which is only 
40 miles away from the Refinery;

(b) if so, whether Government have 
taken steps to have the issue seriously 
probed into by the eminent scientists 
of oui country and by those abroad if 
necessary; and

(c) if so, the broad outlines thereof ?
THE DEPUTY MINISTER IN THE 

MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI C P. MAJHI) : 
fa) Government have seen the news 
item.

(b) and (c) A statement indicating 
the measures being taken to check the 
effect of effluents to be discharged by 
Mathura Refinery on Taj Mahal and 
other historical monuments is enclosed

Statement
(b) and (c) The possibility of efflu

ents from the Mathura Refinery affect
ing the surroundings and particularly 
the Taj Mahal and other monuments 
at Agra and Mathura has been under 
very close examination by the Ministry 
of Petroleum and Chemicals and the 
Indian Oil Corporation in consultation 
with the National Committee on Envi
ronmental Planning and Coordination, 
the Indian Standards Institution, the 
Central Public Health Engineering Re
search Institute etc. The Indian Q£1 
Corporation is including in the design 
of the refinery special facilities so that 
hazards on account of pollution are 
eliminated.

2. The Department of Meteorology 
is collecting extensive data to determine
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Ae iMMlirmtfMoaft at Mathura to
4  C. iodetfgn ihe urn-

fteefed far MUjftig &e gaseous 
* $ M K  N«sa»% , these effluent* are 
mat to poee terious hazards
If $« ?  are let mit a* a high level in 
Jb f atmosphere ta d  the weather condi
tio n  ate  *uchLthat the gases are freely 
dispersed in the aftmosphere. *In any 
case buttt-io facilities for removal of 
Sulphur Dioxide wmrid be added to 
the Refinery Design as a measure of 
abundent precaution.

3. To advise the project authorities 
continuously on the measures to be 
taken for keeping the pollution effect 
of Mathura Refinery on Taj Mahal and 
other historical monuments to the abso
lute minimum, an Expert Committee 
under the Chairmanship of Dr S 
Varadarajan, Chairman, I. P. C. L has 
been constituted Representatives from 
the Department of Meteorology, 
National Committee on Environmental 
Pollution Control, National Environ
mental Engineering Research Institute, 
Indian Institute of Petroleum and Gov
ernment of Uttar Pradesh have been 
included in the Expert Committee. Re
presentatives from other organisations 
eg. Department of Archaeology, Indian 
Standards Institution etc. are also 
being invited to the Committees meet
ings as and when considered necessary.

4 Indian Oil Corporation propose to 
take the assistance of Messrs Tecneco 
of Ita^y to conduct further studies on 
the anti-pollution measures to be taken 
with the association of the Department 
of Meteorology, M/s. Tecneco, which 
is a subsidiary of the Italian Govern
ment owned EN.I Group and which 
is dealing with pollution and its con
trol, have also been associated by the 
Italian Government with the pollution 
abatement measures taken by them.

5. Consideration is also being given 
to the processing of some quantities of 
ihe low sulphur crude from the Bombay 
High at the Mathura refinery in addi- 
ifon to imported crude, so that the pol
lution effect is minimised. AH possible 
measures would be taken to ensure that 
the refinery gases do not have any 
hansfiil 'tfifcsfe on the Ta} Mahal and 
other historical monuments.

3M tSS/(Nl»/7$

Pay mile* 4MmmC tartflftr iw of 
Raftway Emptoyew ,

9099. SHRI CHANDRIKA PRA
SAD ; Witt the Minister a t RAIL*
WAYS be pleased to ttSrr «** ""Sty 
given to Unatarred question No. 4857 
on the 17th December, 1974 regarding 
pay scales of different categories of 
Railway employees and &Uu» :

(a) whether the information has 
since been collected;

(b) if so, the salient features thereof, 
and

(c) if not, the reasons for delay ? '

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
BUTA SINGH) : (a) Ye*.

(bO There was no uniformity in res
pect of scales of pay of different cate
gories of Railway staff employed in 
the constituting units at time of nationa
lisation of Railways. Scales differed 
from Railway to Railway. It was only 
after introduction of standard scales of 
pay recommended by various Pay 
Commissions atmointed bv the Govern
ment from time to time that uniformity 
was achieved. A statement showing 
the standard scales allotted to these 
categories of staff in pursuance of the 
recommendations made by the Commis
sions is laid on the Table of the House. 
[Placed in Library. See No. LT• 
9489175].

(c) Does not arise.

Installation of doeed circuit Television 
at Railway Stations

7100. SHRI RAM PRAKASft : ’
SKRi BHAGIRXTK 5KAN

WAR :
SHRI DHAMANKAR :
SHRI G Y. KRISHNAN : 
SHRI BHAGATRAM MAN- 

HAR :

SHRI VASANT SATHE •
w ai fee Minister of RAILWAYS be 

pleased to state : ^
(a) whether the New Delhi Railway 

Station J» being fitted with closed ciraife 
television; 4



(b> it  Ift. the fee* the»o& wad
(c) whether fetre Is & 'proposal to 

install dosed circuit t e t e v i a a t  tfther 
important rafcway station like Botffe*?, 
Calcutta and Madras also and if so, 
the salient features thereof ?

i
THE DEPUTY MINISTER IN THE 

MINISTRY OF RAILWAYS (SHRI 
BUTA SINGH) : (a) Yes dose cir
cuit television has beea commissioned 
at New Delhi Railway Station on 15-4- 
1975.

(b) It Is meant primarily for display
ing audio visual information regarding 
arrival and departure of trams and 
social education to passengers Spare 
time available will be utilised for com
mercial advertisements.

(c) Close circuit television, has already 
been installed at Madras Central

There are no concrete proposals, at 
present* for installation of closed circuit 
television at Bombay and Calcutta,
Indigemm manufacture of Methoxy- 

chlor

7101. SHRI SHRIK1SHAN MODI: 
SHRI D D DESAI .

WiU the Minister of PETROLEUM. 
AND CHEMICALS be pleased to 
state ;

(a) whether^tiis Ministry has any 
knowledge regarding the development 
of indigenous know-how for manufac
turing of Methoxychlor, a better sub
stitute for DDT; and

(b) if so, whether Government have 
taken any measures to make use of 
i t?

THE MINISTER OF STATE IN 
THE MINISTRY OF PETROLEUM 
AND CHEMICALS (SHRI K R. 
GANESH): (a) and (b) Regional Re
search Laboratory, Hyderabad, has 
recently developed know-how for pro
duction of Methoxychlor to the extent 
of 5 Kg. per batch <and it has been re* 
leased to toe sponsoring party for its 
commercial exploitation.

<3

It k  repofttd that !Miea#cfe£or l» 
betterIhafc^T becausej*f ife tower 
on} add Dermal LD 50 valii*  ** com-
pared to DDR However, Methoxy-
chlor is not effective tort je m to B fy  
outdoor larva, and adrt* mosquitoes 
whereas DPT is effective aod ha* good 
knock-down effect on ail stages of mas- 
quitoe# The agrieufcurai experts are 
of the view that being safe Metboxy- 
chlor can be taken as a good substitute 
for DDT.

offer of technology my M/s 
Pfizeni for production of Ttftscjdtoe

7102 SHRIMATI ROZA DESH- 
PANDE:

SHRIMATI PARVATHI KRI- 
SHNAN :

Wai the Minister of PETROLEUM 
AND CHEMICALS be pleased to refer 
to the reply given to Unstarred Ques
tion No 1159 on 25th February, 1975 
regarding negotiations with Pfizers for 
securing technology to manufacture 
certain drugs and state

(a) whether Government have agreed 
to accept the offer of technology and 
terms thereof made by M/s Pfizers for 
the manufacture of tetracycline; and

(b) if so, the reasons and broad out
lines^ thereof ?

THE MINISTER OF STATE IN 
THE MINISTRY OF PETROLEUM 
AND CHEMICALS (SHRI K R. 
GANESH) . (a) and (b) The offer of 
technology by M /s Pfizer Limited, 
Bombay for improving the production 
of Tetracycline and Oxytetracycline 
and for the manufacture of 
Doxycydine by IDPL is free of charge 
and has been made in the context of 
their request for (*) regularisatioa of 
their excess capacity for oxytetracycline 
and (ii) grant of industrial licence for 
manufacture of 5 tonnes of doxycydine. 
Taking an overall view it h*a been 
decided to reject the offer made by M/s. 
Pfizers.

* / * - *



€5 w m w d m m *  v A m a m z n m  (s a k a ) W H tm A m m n H
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710$, SHRI M  HAM OOPAL RED
DY ? Witt the M iairterof JIAH-WAVS 
be pleased to stater

(a) whether Government is unwilling, 
to release small foreign exchange to be 
required during the phased programme 
of execution relating to MTP (Railways)

(b) if so, reasons therefor; ’
(c) the steps being proposed to clear 

the foreign exchange problem Immedia
tely; and

(d) whether the Planning Commis
sion has already sanctioned the foreign 
exchange requirements of the M. T. P. 
(Railways) if so, details thereof ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
BUTA SINGH): (a) and (b) Indivi
dual releases of small amounts of 
foreign exchange can be decided only 
in the light of the overall arrangements 
in regard to foreign exchange that may 
be arrived a t

(c) As the import requirements of 
the Metropolitan Transport Project

Calcutta involve 
amounts of foreign, exchange, the Gov
ernment is actively considering the opyie- 
rage of these requirement* from suit
able credit sources to the maximum 
extent possible, subject to sufficient 
rupee resources being made available 
for the Project.

(d) Foreign exchange requirements 
are to be sanctioned by the Ministry of 
Finance. The present position in this 
regard is indicated under (c) above.

Raftway projects for constractloa on 
Western Railway

7104. SHRI ARVIND M. PATEL : 
Will the Minister of RAILWAYS be 
pleased to slate :

(a) how many rail projects in the 
Western Railway are under construc
tion; and

(b) the details and the latest position 
of these projects?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
BUTA SINGH) : (a) and (b) The 
details of the projects under construc
tion in the Western Railway are as 
follows :—

Name of the line, length, gauge Cost 
(Rs. in 
crores)

Present position

x. Guna-Makiji New line (193 Kms.;B.G.)

2. Sabarmati-Gandlunagar New line (30 
Km*.; B.G.)

Virim^m-Okha/Porbandar M. G. 
to B.G. conversion (556*97Kms.)

10.51 Work is in progress and is likely
to be completed by 31*3-76.
Over-all physical progress 
achieved up-to-date is 94.0%.

a .85 Work is in progress and is likely
to be completed by 31-19-75.
Over-all physical progress achi
eved up-to-date is 68%.

42.93 Work is progressing at a restricted 
pace on account of the limi
ted availability of funds. The 
target date o f completion will 
have to be revised and will de
pend upon the availability of 
funds tor the project from 
year to year. Over-aH physical 
progress achieved on this work 
up-to-dSftlii 35%-
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7103k S g t t  5. K. OAMANI : WB 
the M inner of FBTROUiUM AMD
fflpn^iCAIfS h t  f jpftW  to  ttite  i  

<aj iuw  many private sector drtog 
manufacturing units have their own R 
^  D  cells and the facilities provided by 
tfrero fop parrying 04 the work;

(b) what is the expenditure earmark
ed for this purpose and what it repre
sents as percentage of their yearly turn
over, during the last three years;

rt& &» i t  taunting
w w  drugs m; fr*p^Titfn<i f

t m  M lN IS im  6 F  STATE m  
TJffi MINISTRY O F PETROLEUM 
AND CHEMICALS (SHRI 1C. I t  
GANESH): (a) and <W A itfteawmt 
"indicating the list oC research and deve
lopment units of the private sector 
recognised by the Department of Scfenc? 
and Technology is attached, Capital 
expenditure incurred by some of the 
major research units and their turnover 
during the last three years is as fol
lows ;—

S- No. Name <of the unit Capital expenditure lo ta l
turn*
over

197*/
1971-7*

1979/ 1973/
1978-73 *973 *974

* 1

1 Giba Geigy of India
(Rs. lakhs)

Rs. 31 o 1 akhs vupto 31 - 
13-74)

2,966 2,620 3,182

2 Hoechst pharmaceuticals 1971 Rs. 30.34 lakhs i»479 *>833
Ltd 197.8 Rs. 4 60 lakhs

1973 Rs. 9 30 lakhs

3 Sarabhai M .C hem ical, . Rs 26 51 lakhs (upto 3 8 4 4 7  422.58 4®1 -33
30-6-1973) (prov )

(c) M/s Ob a of India Ltd, Bombay 
have ̂  developed a new antidepresant 
drug‘namely smtamil and the company 
have already obtained a letter of intent 
for its commercial exploitation. Infor
mation with regard to others xs being 
collected and will be laid on the Table 
of the House.

Statement
S No. Name of the firm and address

1. Bengal Immunity Research Insti
tute, Calcutta.

2. Chemical Industries and Pharma
ceuticals Laboratory, Bombay.

3. Ciba Geigy of India, Bombay.
4. Dev's Medical Stores (Mfg) Pvt. 

Ltd., Calcutta.
5. The Faivdeal Corporation (P) 

Ltd., Bombay.
& Glaxo fcafcpfl^otfes (India) Ltd., 

Bombay.

7 Hoechst Pharmaceutical L td» 
Bombay.

8 India Detonators Ltd, Hydera
bad.

9. Nitson Laboratories, Thana 
 ̂10. Organon India Ltd., Calcutta.
11 Ranbaxy Laboratories (P) Ltd., 

New Delhi
12. Raptakos Prett and Co. Ltd., 

Bombay
13. Richardson Hindustan Ltd., 

Thana.
14. Sandoz India Ltd., Bombay.
15. Sarabhai & Chemicals private 

Ltd., Baroda. *
16. Sarabhai Research Centre* Baro

da.
17. Searle (India) L td, Thana.
18. Symbiotic* Ltd^ Baroda.
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t9. Uttfchtoa Laboratories, Bombs*.
20. Wyeth Labs. Lid., Bombay.
21. Rallis India Ltd., Bombay.
21 Stmeeta Laboratories (P) Ltd., 

Indore.
23. Alembic Chemical Works Co.

Ltd., Baroda.
24. Cadita laboratories, Maoinagar, 

Ahmedabad.
25. Chowgute & Co. (Hind) Private 

Lid., Bombay.
26. Boots Co. (India) Ltd., Bombay.
27. Calcutta Chemical Co. Ltd., Cal

cutta.
28. Dia-Ichi Karkaria Ltd., Bombay.
29. Ahura Chemicals Products (P)

Ltd., Bombay
30. Chemosin (P) Ltd., Bombay.
31 Haffkin© Institute, Bombay.

nefh i sfrwi sratan  w w ( |w )

710«. OTT : jprr
*HTi 3? * 3 #  t f t t  f a  :

firtnc*

( * )  <r#r w t m
« r f^ /s f a f O T  &  $*r w t  f w f t  
t  t o  ^r% far I  w r

*r i» 7 3  t t n  id74%  tf t r*  
n3»t% snrm fH  wsff ^

t i m t  tsr*r w ^ r  f w  $ , 

(«r) w  sfrs v r  y M p ff  \* rro  
fcrq f* m f «rft ?! nr ^  ^  *rwr 
t  sfe  <ft «wr

Tfl «f WTWH *  («fr^T ffo$):
(^>) qpp f w ® r s f w  |  ^

»r*ft ?  i

( v )  sT O lw rf <rtRif
q-fT^r a fa  a i* >  qna*m
q f r forf w i W  ^  ^  ^  

|  i «rfo^*rfafN f ^  ftm fW f 
«tt snrfosr f ^ r r t  f a t r  wren* 1 1

m  qfTre/Tfa% sfrr ftarror *sf % ̂ ftrnr fan' gpr ar^f
( 1974-76) --- -------- -
% frn* !pr 1972-73 1973-74

i <!*$*» Ttprsf <Tftow

2 frgfor ^ r r  sreftrretf T m y  sfirftw?
v t »r*0 J3T

* m *
58 1 8 3 0 .0 0  396$. 00

1*  . . . 64 2 1 7 2 .1 2  2 2 9 7 .2 6
m x 97 8266 11  1 6 3 4 8 .1 0

F ^ : 81 2 7 2 7 .0 0  4 6 0 2 .0  0
52 2 0 0 0 .0 0  2 5 0 0 .0 0
60 4 2 9 9 .2 3  8 0 7 1 .1 2
64 5 7 6 5 .7 6  6 9 0 2 .9 9

<rftw «w 51 7 8 3 1 .0 0  11155 00
«rrw* 6 $ 2 3 2 6 .0 0  2 2 6 2 .0 0

arNs# <wff % *$«?* m r n i m t  «rffc *
sn?ft«rar
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Impkm m M kM o t few* enacted by

7107, SARDAR SWARAN SINGH 
SOKHI : Witt the Minister of LAW, 
JUSTICE AND COMPANY AFFAIRS 
be ptaued to stale :

(a) the particulars of Bilk pending 
for the assent of the President of India;

(b) whether all laws made by the 
Parliament have been implemented by 
the Centre as well as State Govern
ments;

(c) if not, the particulars of the Acts 
which have not been implemented so 
far and the reasons for the. non-imple
mentation thereof; and4

(d) what steps Government propose 
to take in regard to the Bills pending 
and the Act already^ passed but not 
implemented 7

THE MINISTER OF LAW, JUS
TICE AND COMPANY AFFAIRS 
(SHRI H. R. GOKHALE) : (a) No 
Bill passed by the Houses of Parliament 
is pending for the assent of the President 
of India.

(b) to (d) Information is being col
lected and will be laid on the Table of 
the House.

Accumulation of stocks of uncleared 
coarse grains at stations in Tamil Nadu

7108. SHRI R. V. SWAMINA- 
THAN : Will the Minister of RAIL
WAYS be pleased to state :

(a) whether in the month of March,
1975 the Southern Railway reported 
accumulation of huge stocks of unclear
ed coarse grains at various stations in 
Tamil Nadu;

(b) whether as many as 600 wagons 
and about 57,000 bags of foodgrains 
we?e awaiting clearance till the after
noon of 22nd March, 1975;

(c) if so, the reasons therefor;
(d) what action was taken by the 

Railway Authorities to  get the wagons 
dewed; and

aay penalty has been im
posed for non-clearance of wagons for 
a  long period ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
BUTA SINGH) : (a) Yes, the matter 
was brought to the notice of the Gov- 
eminent of Tamil Nadu, by Southern 
Railway.

(b) On the afternoon of 22nd March, 
1975, 55 wagons and 122706 bags of 
foodgrains were awaiting clearance at 
different stations on Southern Railway.

(c) Heavy inflow of foodgrains con
signments, want of adequate storage 
accommodation with parties, non-avail- 
ability of railway receipts negotiated 
through banks and non-release of the 
same by banks due to credit squeeze 
contributed to congestion in goods 
sheds.

(d) The matter was taken up with 
the officials of the Civil Supplies Cor
poration, District Collectors, Food 
Secretary, Government of Tamil Nadu 
and local revenue officials. The trade 
were also specially contacted.

(e) The demurrage charges are already 
deterrent viz., demurrage charges on a 
four wheeled Broad Gauge wagon of 
22.4 tonnes carrying capacity, work out 
to Rs. 134 40 at the end of the first 24 
hours, Rs. 295.68 at the end of 48 hours 
and Rs. 510.72 at the end of 72 hours 
after the expiry of the free time. These 
charges were collected wherever wagons 
were detained beyond free time.

Production at Cochin and Durgapur 
Fertilizer Bants

7109. SHRI R. S. PANDEY :
SHRI YAMUNA PRASAD 

MANDAL :
Will the Minister of PETROLEUM 

AND CHEMICALS be pleased to 
state :

(a) whether production at a satisfac
tory level has not been reached 
Cochin and Durgapur Fertilizer Plants 
so far; and

(b) if «o, the reasons therefor and 
remedial measures proposed?
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A S S , / a £
AHO G&EMiCALS (SHRI K. R. 
GANESH): (a^and (b) The two $ante 
tv&idi faired  production in April, 1975 
and uctooer, iy / j  respectively have not 
so far been able to stabilise production 
at a satisfactory level doe to failure and 
break-down, of several critical items of 
equipment, including imported machinery 
and components. Systematic efforts 
have been made* from time to time, to 
identify and overcome the various me
chanical defects and other problems

Sith a view to ensure satisfactory opera- 
ons. Since these steps were not fully 

successful M/s. Technimont of Italy 
were invited to make a comprehensive 
end-to-end survey of the Durgapur plant 
with » view *o identify the problems and 
suggest measures to enable the plants to 
achieve and stabilise production at near 
rated capacity. The end-to-end survey 
report has been received end appropriate 
action is in hand to put through the re* 
medial and other measures considered 
necessary both -at Durgapur and at 
Cochin.

Scheme to improve distribution of 
kerosene oil

7110. SHRI P. M. MEHTA: Will the 
Minister of PETROLEUM AND CHE
MICALS be pleased to state:

(a) whether Government are consider
ing various schemes of improving dis
tribution of kerosene oil in the country;

(b) if so, the broad features of the 
new system of distribution and when the 
final decision is likely to be taken;

(c) whether the distribution system in 
Gujarat is defective and require early 
change; and

(d) whether the shortage of kerosene
oil has been greatly felt in that State 
which has given rise to the faulty dis
tribution system; if so, what was the 
total kerosene oil sttpotted to the State 
opto March, 1975 during the current 
year add what was their demand?

THEE DEPUTY MINISTER IN THE 
MINISTRY O F ' PETROLEUM AND 
CHEMICALS (SHRI C. P. MAJHD :
(a) and tb) At attseat allocation of

Kerosene Oil to the Stales is done by 
th* Central Government and actual dis
tribution within the State t* made by the 
State Governments.

The Government has however decided 
to appoint a Committee to recommend 
among other things measures to ensure 
adequate supplies of consumer products 
like Kerosene etc., and to reach the pro
ducts as dose to the consumers, parti
cularly in the rural areas as marketing 
economics would allow.

(c) The matter is being ascertained 
fronj the State Government and on 
receipt of reply it will be placed on the 
Table of the House.

(d) This Ministry hag not received any 
complaints nf kerosene oil shortage m 
Gujarat in the recent past. During the 
period January to March, 1975, total 
supplies to Gujarat State were 68525 
tonnes against an. allocation of 70315 
tonnes.

Supersession of SC/ST and other TTE*

7111. SHRI S. M. SIDDAYYA: WiU 
the M uster of RAILWAYS be pleased 
to state:

(a) whether some Ticket Collectors 
(grade Rs. 110-180) were promoted in 
July, 1972 on basis of their option, as 
Ticket Collectors (grade Rs. 150-240) 
and subsequently confirmed in that 
grade;

(b) whether in June, 1972 they were 
again allowed second option as a special 
case, to become T.T.E. in a' Junior 
Grade (Rs. 130-212);

(c) whether this action gave them trip- 
ple benefit of confirmation in higher 
grade, subsequent appointment in a 
lower grade involving higher T.A. grant 
and claiming seniority over a large num
ber of T.T.Es. (grade Rs. 130-212), in
cluding 25 Scheduled Caste and Sche
duled Tribe persons working as such 
since 1968; and

(d) if so, what action is proposed to 
set right this injustice to the Scheduled 
Castes and Scheduled Tribes and other 
T.TJBa. superseded for no fa t#  <af 
theirs?
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BUTA SINGE) t (ft) & ch  Railway ad- 
ministration lays down Channels of 
promotion lor sttfth categories in con
sultation with recognised Unions. On 
most E-Hrsyfe there is no option. Pre
sumably the question relates to Northern 
Railway where the channel of promo
tion provides for options and where a 
clictupp was ttgiecu io in 1972 On this 
Railway the channel ot promotion laid 
down in 1962 gave option to TCs to 
become either TTEs or higher grade 
Ticket Collectors. In 1971 it was re
presented by the Unions to General 
Manager, Northern Railway and by the 
N F IR . to the Pailway Board, that the 
higher grade posts which are sanctioned 
on percentage basis had not been allocat
ed between the Ticket Collecting side 
and the TTEs as per cadre strength and 
that the options taken earlier from the 
Ticket Collectors had been vitiated by 
the fact that more higher grade posts 
were given to the TT.Es as discussed 
in PNM meetings and the final decision 
was that since it was not administrative
ly feasible to balance the higher grade 
posts, a fresh option may be given to the 
Ticket Collectors to become TTEs m 
case they felt that their prospects had 
been adversely affected.

(b) Yes For the reasons mentioned 
above they were allowed a second op
tion

(c) The option only restored to seniors 
an opportunity for advancement as 
TTEs ahead of their juniors in future 
vacancies The interests of juniors pro
moted in vacancies which occurred 
prior to 28-5-1972, the date of the deci
sion, were protected as they were not to 
make mom tar the seniors who opted 
under the new dispensation.

The decision was taken in respect of 
general candidates onty Whether this 
has adversely affected the Scheduled 
Castes and Scheduled Tribes is being 
examined.

(d>if it is found that the claims of 
SC and $T candidates to reserved posts 
has been adversely affected, necessary 
corrective action will be taken.

ftatfM M  m  t m a  f t * *  <n M M

7111 SH U  NAWAI* B H W  
SHARMA; Wffi tin Mi*lsW Of
PETROLEUM AND CHEMICALS k* 
pleased to state;

(a) the total number of rtbberta  at 
petrol pumps reported to Government 
during the last three years, upto 
31st March, 1975, year-wise fa the Union 
territory of Delhi;

(b) the total amount involved arid 
the number of persons injured; and

(c) whether Government have a pro
posal to order for the closure of petrol 
pumps at night at a particular time and 
take action against petrol pumps violat
ing these orders and if so, the particu
lars thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI C P. MAJHI):
(a) The number of cases reported to 
Delhi Police are 5 in 1972, 6 in 1973, 13 
in 1974 and 1 in 1975 (up to 31st March, 
1975)
J b )  —  ___  ___

Amount Persons 
involved injured

197a Rs. 1016 15

1973 R*- i85<>/- *
*974 Rs* 7on/" 5
*975 (wpto Rs- 7750/-

31-3-75).

(c) There is no such proposal under 
consideration.
Expenditure incurred on Techno-Econo- 
mJc Survey for HabH-Karwar R al Link

7113. SHRI B. V. NAIK. Will the 
Minister of RAILWAYS be pleased to 
state:

(a) what was the expenditure in* 
cur red on the conduct of techno-oco- 
nomic survey of the HuWi-Karwar rail
link; _ ,

(b) the fist of the *esnlts thereof; 
and

(c) the next programmed activity of 
the railway in this behalf?
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(b) and (&) The examination of the 
survey reports has revealed that the 
line is not likely to attract sufficient 
traffic and will be unremunerative. The 
^proposal has therefore, been shelved.

Changw fa Managerial Level of Phnprf 
Drag Unit

7114. SHRI MOHINDER SINGH 
CrlLL; Wilt the Minister of PETRO
LEUM AND CHEMICALS be pleased 
to  state:

(a) whether a decision has been taken 
to bring about major changes at the top 
managerial level in Pimpri Drug Unit;

(b) if so, the reasons for the same; 
and

(c) the time by which such changes 
•will be made?

THE MINISTER OF STATE IN 
THE MINISTRY OF PETROLEUM 
AND CHEMICALS (SHRI K. R. 
GANESH): (a) to (c) Taking note of
the declining trend of production and 
profitability, the Board of Directors of 
the Company appointed a Committee 
with the following terms of refer
ence:—

“To investigate into the working of 
the production, engineering and 
material management departments, 
with particular reference to the 
performance of the personnel and 
fix responsibilities for short-falls. 
The Committee shall meet as soon 
as possible and finalise its report 
within 30 days and the Managing 
Director shall place it before the 
Board, if necessary, by convening 
an emergency meeting at New 
Delhi”.

The finding* of the Committee, inter 
alia, include the following:

(1) Whereas the production and en
gineering Chiefs are found 
wantittg in shouldering and dis
ci*eying M r
fee Commits* is also Aware

that the failures Of these officers 
alone cannot account for the 
inadequate performance of the 
Company’s technical opera
tions. f

(2) Discipline needs to be strength" 
ened at all levels and guilty 
and shirking officers and ope
rators and other workers need 
to be punished promptly/

(3) A Technological Cell needs to 
be established immediately for 
establishing (a) protocols for 
optimum capacity utilisation;
(b) monitoring performance,
(c) goals of efficiency achiev
able and targetted, (d) flow 
sheets, data sheets for material 
balance and batch operations, 
equipment specifications and 
their duties (e) Recommenda
tions for remedial action.

(4) The Task Force which went 
into the Penicillin operations 
has demonstrated that opti
mum targets or efficiency are 
indeed achievable in the plant 
even under existing ^traditions 
by rigid adherence to produc
tion/process parameters as laid 
down in the protocols. How
ever, since production depart* 
ment has not been able to 
maintain these optimal targets

'  of efficiencies, the Committee 
attributes responsibility for 
such failures to the produc
tion personnel and particular
ly to Superintendent, Produc
tion who is in overall charge of 
the department.

The Committee appointed bv the 
Board of Directors, therefore, attribut
ed the fall in production and profitabi
lity to several factors including bad 
management, lack of discipline, and pro
blems connected with efficient operation 
of the plant.

On the basis of die recommendations 
of the Committee, which were ratified 
by the Board of birector*, vrvice* of 
two officers were dispensed with. Other 
recommendations of the Comnsittee aite
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under implementation. I t i» also pro
posed to appoint a  m m  Managing 
Director and reference has been made 
in this regard to the public Enterprises 
Selection. Board.

Profit* caned by Amua 0 »  Company

7115. SHRI NOORUL HUDA: Will 
the Minister ol PETROLEUM AND 
CHEMICALS be pleased to state the 
quantum of profits earned by Assam 
Oil company, Digbot during the last 
three years?

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI C. P. MAJHI) : 
The net profit earned by the Assam Oil 
Company Limited during the three years 
is as follows :

Year Rs./Lakhs

197* . . . .  17.69
*97* • • • 27-57
*973 48.17

These figures are provisional.

Delay i#  Completion of Haldia Fertili
zers

7116. SHRI HARI SINGH. Will 
the Minister of PETROLEUM AND 
CHEMICALS be pleased to state:

(a) whether the completion of Haldia 
fertilizers has been delayed; and

(b) if so, the reasons therefor?

THE MINISTER OF STATE IN 
THE MINISTRY OF PETROLEUM 
AND CHEMICALS (SHRI K. R. 
GANESH): (a) and (b) A fertilizer
project at Haldia with a capacity for 
the manufacture of 152,000 tonnes of 
nitrogen and 75,000 tonnes of PiOs was 
taken up for implementation in 1972. 
This project which is based on fuel oil 
as feedstock is presently estimated to 
cost about Rs. 187 crores with a foreign 
exchange component of about Rs. 40 
crores. There has been some delay in 
the construction of this project due 
mainly to  the slow progress of piling 
work on account of labour problems 
and delays in the delivery of equipment.

The soil a>n^fion» frt Haldia- necessitat
ed the M f e g  of abdut €800 piles to  
meet thefouadati&n requirements of thi* 
project Progress in driving these piles 
was slow, initially due to the M u te  of 
cpfflitttitoi* to  mobilise resources to 
meet the requirement, wagon shortage 
for transporting construction material 
and later due mainly to labour unrest 
amongst the contract labour. Till the 
end of February 1975, only 2700 piles 
have been driven. Efforts are being 
made to expedite the piling work by the 
induction of additional contractors and 
rigs. The cooperation and assistance of 
the State Govt, has also been enlisted to 
promote and sustain industrial harmony. 
As a result of these efforts, the progress 
of piling work has improved.

The ordering of equipment far this 
project js nearly complete and import
ed equipment has started arriving at 
site. The fabrication and supply of 
equipment ordered on some of the indi
genous suppliers is, however, causing 
concern. The Fertilizer Corporation of 
India is now closely following up the 
fabrication of equipment in the sup
pliers’ shops in order to ensure that 
there is no further slippage in the deli
very of these equipments. The project 
is now expected to be completed by 
October 1977.

Short Weight of certain pre-packed 
Cosmetics

7117. SHRI D K. PANDA: Will
the Minister of PETROLEUM AND 
CHEMICALS be pleased to state:

(a) whether Government’s attention 
has been drawn to the short weight of 
some pre-packed goods like soaps, 
cosmetics, hair oils on which net weights 
and measures have been marked; and

(b) what action has been taken to 
prevent such malpractices?

THE MINISTER OF STATE IN 
THE MINISTRY OF PETROLEUM 
AND CHEMICALS (SHRI K. R. 
GANESH): (a) and (b) Of the items 
mentioned in the Question. Ministry of 
Petroleum and Chemicals is concerned 
with manufacture of soap and synthetic 
detergents. No reports t y v t  been re* 
ceived ia this Ministry of & ott weight
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In prepacked soap  and detergents. ft*  
garding packaged commoditiea in geo*, 
ta t Government are contemplating a 
legislation to ensure conditions of pack
aging providing for mandatory indica
tions regarding weight, price, date of 
manufacture etc.

Reqoiremenis of Ammonfe Gas to 
p r in e i  Nitric Add

7118. SHRI PRIYA RANJAN 
PAS MUNSI: Will the Minister of 
PETROLEUM AND CHEMICALS be 
pleased to state:

(a) what quantity of Ammonia gas is 
required to produce one tonne of nitric 
add 50-53 per cent using oxidation 
method in presence of catalyst;

(b) whether the price of ammonia gas 
has been increased greatly and if so, the 
reasons therefor;

(c) is ammonia gas cylinder for trans
port, manufactured in this country and 
if so, comes of such units; if not local
ly manufactured, the reasons therefor; 
and

(d) what are the names of the coun
tries from where ammonia gas cylinders 
have been imported during the last 
three years?

THE MINISTER OF STATE IN 
THE MINISTRY OF PETROLEUM 
AND CHEMICALS (SIHRI K. R. 
GANESH): (a) About 0.145 to 0.154
tonnes of ammonia would be required 
for producing a tonne of 50-53 percent 
nitric acid. '

(b) The price of ammonia has been 
increased by the units concerned taking 
into account the increase in the cost of 
the various inputs, duties/levies thereon.

(c) and (d) The information is be
ing collected and will be laid on the
Table of the House.

i

Occupation of Land belonging to Rail-
ways by some peraom around Glddar-

711ft SHRI B. S. BHAURA: Will 
the Minister of RAILWAYS be pleas
ed to state:

(a) whether land belonging to Rail
ways around Giddarbaha railway sta
tion on Bhatinda-Abohar lino has been 
occupied by some persons;

<b) if so, thef names of persons who 
occupied the land; and

(c) whether any attempt has ever 
been made to get the land vacated and 
if so, the results thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
BUTA SINGH): (a) Yes.

(b) Names of persons ascertained are 
Sarva Sri (1) Hans Raj, (2) Ram Chand»
(3) Chand Singh, (4) Ram Nath, (5) 
Amin Lai, (6) Ramanand, (7) Gulchan 
Ram, (8) Boota Ram, (9) Mangat Ram, 
(10) Mittoo Ram, (11) Kundan Lai, (12) 
Changi Ram, (13) Banaras# Das, (14) 
Prabhu Dayal, (15) Shiv Lai, (16) Gur- 
ditta Ram, (17) Manghoo Ram, (18> 
Nanak Chand. (19) Paras Ram, (20) 
Kundan Lai (21) Nand Lai, (22) Mattur 
Ram.

(c) Proceedings under Public Premi
ses (Eviction of unauthorised occupants 
Act) were initiated against the unauth
orised occupants for eviction and re
covery of damages. The cases were de
cided in favour of the Railway Ad
ministration. The Railway land was 
not, however, vacated as the unauthoris
ed occupants filed an appeal in the 
Court of District Judge, Firozepur 
which was ultimately dismissed in June 
1971. Subsequently the parties had ob
tained an injunction from the Court of 
Sub-Judge First Class Gidderbaha in 
July ’72.

In the meantime the Municipal Com
mittee Gidderbaha had requested the 
Railway administration that this land be 
relinquished to them without evicting 
the encroachers.

It has now been decided to relin
quish this Railway land to the Municipal 
Committee, Gidderbaha along with the 
encroachments.

Shortage off P.V.C. Compounds

7120. SHRI G. Y. KRISHNAN: 
Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to state:

(a) whether there is an acute abort* 
age of P.V.C. compounds in the coun* 
try;
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maintain clow liaison with tite Sttt*
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per requirement*; and
(c) the steps Government have pro

posed to  improve indigenous production 
to meet the shortage?

THE .DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI C. P, MAJHI).
(a) No, Sir.

(b) and (c) Do not arise.
\

Names of Towns served by former SJ5.
Light Railway and New B.G. Line

7121. SHRI K. LAKKAPPA: WiU 
the Minister of RAILWAYS be pleased 
to state:

(a) the names of the towns served by 
the former Shahdara-Saharanpur Light 
Railway; and

(b) the names of the towns that will 
be served by the construction of new 
broad gauge line already approved by 
Government?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
BUTA SINGH): (a) Towns served by 
former S S. Light Railways were Delhi. 
Shahdara, Bagpat Road. Baraut, Kandla, 
Shamli, Thana Bhavan, Rampur Maoi- 
Iharan, Saharanpur.

(b) The same towns as stated above 
will be served by the new B G. lme.

Creation of Poet of Rail Transportation 
Coordinator at Bhubaneshwar

7122. SHRI ARJUN SETHI Will 
the Minister of RAILWAYS be pleased 
to state:

(a) whether Government are aware 
of the fact that the Orissa State As
sembly passed a unanimous resolution 
on 6th April, 1972 and later on a memo
randum incorporating the said unanim
ous resolution was submitted to the ex- 
Minister of Railways by the ex-Chief 
Minister and by the «x-Govemor of 
Orissa for shifting in phases the head
quarters of the South Eastern Railway 
and creation of Rail Transportation 
Coordinator at Bhubaneshwar in the

Government; and

(b) if so, the action taken by Gov
ernment in the matter?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
BUTA SINGH): (a) Yes.

(b) The proposal for shifting of the 
headquarters of the South Eastern 
Railway from Calcutta could not be 
agreed to on administrative, operational 
and financial considerations. As re
gards creation of the post of a Rail 
Transportation Co-ordinator, the State 
Government of Orissa was advised that 
such a post in the rank of a Deputy 
General Manager (who may be designat
ed as Director, Rail Transportation) 
may be created in the State Govern
ment’s cadre for liaison purposes with 
the Railways at Bhubaneshwar. The 
Railways would, however, spare the 
services of an experienced Railway 
Officer, on deputation basis, to man the 
post if the State Government so desires, 
but the Orissa Government will have 
to bear the entire cost of the proposed 
rail coordination Directorate. No fur
ther reply has been received from the 
State Government in this connection

Japanese Assistance for Panlpat 
Fertffizer Project

7123 SHRI PROBODH CHANDRA* 
Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to 
Mate:

(a) whether Japan has agreed to ex
tend assistance to India for Panipat 
Fertilizer Project, and

(b) if so, the broad outlines thereof?

THE MINISTER OF STATE IN 
THE MINISTRY OF PETROLEUM 
AND CHEMICALS (SHRI K. R. 
GANESH): (a) Yes, S r.

(b) An agreement for Y. 11 billion 
(equivalent to Rs. 29-8 crores at the ex
change rate of Yen 3960 m  Rs. 100) 
has been signed with the Eaport-Inj* 
port Bank of Japan for financing the 
foreign exchange cost of this projept
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tfcopoetf to Purchase Tig M ^  far 
Manufacturing Drags

7124. SHRI D. D. DESAI: WiU the 
Minister of PETROLEUM AND 
CHEMICALS be pleased to state:

(a) whether Government are contem
plating to go m for an outright pur
chase of technology in foreign market 
for the manufacture of drugs;

(b) whether a central agency is going 
to be set up for the purpose of develop
ment of technology; and

(c) if so, the facts thereof ?

THE MINISTER OF STATE IN 
THE MINISTRY OF PETROLEUM 
AND CHEMICALS (SHRI K. R. 
GANESH): (a) to (c) The purchase
and induction of know-how in respect 
of new drugs are allowed by the Gov
ernment to drug manufacturing units 
on merfts of each case. The necessity 
for import of technology is screened by 
various technical experts, including 
those from DGTD, CSttR. DSCCI, Mi
nistry of Finance and others before a 
project for foreign collaboration for 
transfer of technology is approved by 
the Government The payments for pur
chase of know-how may involve a lump
sum payment, minority equity participa
tion, or/and a payment of royalty de
pending upon the need and priority to 
be assigned for technology involved.

The Committee on Drugs and Phar
maceutical Industry which submitted its 
report on the 6th April, 1975 have look
ed into various aspects of drug indus
try including the examination of the pre
sent arrangements for the flow of new 
technology Into the industry. Govern
ment will take a view on the question 
of setting up a Central agency in the 

'totality of the recommendations of the
G a m t t o *

roon» --------------------^_________•ifm r vm '•pvpppphii iw m m m  mbk/ kiwot
7 m .  KUMAR,I KAMLA KUMAR!: 

WiU the Minister pf RAILWAYS be 
pleased to state:

(a) the total number of IOWs (Ins
pectors of Works) in the Eastern Rail
way who are on deputation from North
ern Railway and since how many year& 
they are in Eastern Railway;

(b) number of those Y.O.Ws who are 
from Northern Railway but still posted 
in construction Division of Eastern Rail
way; and

(c) the reasons in details as to why 
they are not being transferred back to 
Northern Railway?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
BUTA SINGH): (a) Only one, since
October, 1967.

(b) One.
(c) The I.O.W. has not yet been 

declared surplus by the Eastern Railway.

C.B.I. Enquiry into case of earthwork 
for MuzaffarpurwSooepore Railway Line 

(North Eastern Railway)
7126. SHRI KRISHNA CHANDRA 

PANDEY: Will the Minister of RAIL
WAYS be pleased to state:

(a) Whether it is a fact that CBI is
enquiring into the corruption case con
nected with the earth work for the con
struction of M uzaff arpur-Sonepore
Broad Gauge Line on North Eastern 
Railway; and

(b) if sor, how much amount is in
volved?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
BUTA SINGH): (a) and (b) The Cen
tral Bureau of Investigation (Special 
Police Establishment. Patna Branch) 
have registered a Preliminary Enquiry 
in connection with alleged overpayment 
to a contractor in respect of the earth
work done for conversion of the Metre 
Gauge lin e  into Broad Gauge line bet
ween Muzaffarpur and Sonepore. The 
case Ii ctitt under investigation.
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I M e  Union Officials of Railwaymen 
Victimised for paitidpating in May 1974 

Strike

7128 SHRI SHARAD YADAV: 
Will the Minister of RAILWAYS be 
pleased to state:

(a) whether it is a fact that a large 
number of trade union officials of the 
unions of railwaymen on all the zones 
of Railways have been victimised for 
participation in the May, 1974 railway- 
roen’s strike;

(b) whether the provisions .of the In
dustrial Relations Act for giving protec
tion to the trade union officials have 
been ignored; and

(c) if so, the number of trade union 
officials who have been dismissed on 
each of the Railway zone for participa
tion m May, 1974 railwaymen’s strike?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
BUTA SINGH): (a) to (c) It has never 
been the policy of the Government 
to victimise its employees for legitimate 
trade union activities. However, for in
dulging in acts of violence, sabotage and 
intimidation during illegal strike in May,

1974 action under appropriaie rule* 
wm taken as 4 result of which son* * s -  
ptoyees irrespective of the fact ttttfCtar' 
they i f m  office bearers of a trade 
union or not were dismissed/removed 
from service. The number Of office 
bearers of recognised trade unions who 
are out of service is about 150, at pre
sent t

Trains arrived a* or departed front Delhi
Main Station dnring January and 

Febniary ItfS

7129. SHRI H. K. L. BHAGAT : 
Will the Minister of RAILWAYS be 
pleased to state:

(a) the total number of trains that 
reached Delhi Main Junction during 
January and February, 1975; and

(b) the number of trains that arrived 
or departed late and the reasons for the 
same?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
BUTA SINGH): (a) and (b) A total
of 4515 trains arrived Delhi Main Junc
tion during January and February 75 
of which 2203 trains reached late and 
450 departed late from this station. The 
late arrivals and departures were for 
various reasons such as alarm chain 
pulling/miscreant activities, mechani
cal/signal failures, crossings and preced
ences etc. efc.

Shortfall fas estimated requirements of
New Railway W agon for 1974-75

7130. SHRI INDRAJIT GUPTA: 
Will the Minister of RAILWAYS be 
pleased to state:

(a) whether there Will be a shortfall 
in the estimated requirements of new 
railway wagons for 1974-75; and

(b) whether wagon orders on West 
Bengal firms have been reduced as a 
result thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OP RAILWAYS (SHRI
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Disposal of Railway Lines in Palaces of 
Ex-Rolen

7132. SHRI SHASHI BHUSHAN: 
Will the Minister of RAILWAYS be 
pleased to state:

(a) whether quite a large quantity of 
metre gauge, broad gauge and narrow 
gauge railway lines from the Gwalior 
Palace were dismantled and sold out;

(b) the total of railway lines that 
were there in the Gwalior Palace and 
Q» extent to which these have been dis
mantled and sold out;

(c) the steps taken by Government 
after receiving me said information; 
and

(d) the measures taken to stop their 
further dismantling and selling out and 
jthe policy of Government in regard to 
the disposal of railway lines in palaces 
of ex-Rulers in the country?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
BUTA SINGH): (a) Information
was received from Madhya Pradesh 
Government in February, 1973 that the 
railway siding from the Gwalior Palace 
compound to Gwalior station was sold 
out by the ex-ruler and was being re
moved by the contractor.

(b) According to the plans available 
ydth the Central Railway the total 
length of the siding was about 1890 
metres approximately. This siding was 
situated partly within the palace premi
ses -and partly outside palace premises. 
The length of Broad gauge-cwm-Narrow 
gauge track within the palace com
pound was, according to the plan about 
566 metres. There was no MG track 
inside the palace compound. The ac
tual quantities of the dismantled mate
rials both from within the palace premi
ses and outside palace premises are be
ing verified by the Central Railway in 
consultation with the Madhya Pradesh 
Government.

(c) After receipt of this information 
tiie question of ownership of the siding 
was gone into and it was decided to 
treat the portion of die siding lying 
within the palace compound as the pri
vate property of the ex-ruler and the 
portion lying outside the palace com
pound as Govrnement property. In the 
meantime, Madhya Pradesh Govern* 
ment had advised that police guard had 
been mounted around the compound in 
which dismantled materials were stored 
to prevent further disposal of these 
materials.

(d) Steps have been initiated in co
ordination with the Madhya Pradesh 
Government to claim and retrieve the 
dismantled materials perftuning to the 
portion of the railway siding situated 
outside the palace compound, which are 
deemed to  be Jhe Government property.
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The Government policy in w eb m m  i* 
generally to treat the portion of ihe 
railway siding falling within the pafaoe 
compound as the property of the ex* 
ruler and such portion of the railway 
siding situated outside the palace com
pound as Government property unless 
it was also recognised as the private 
property of the ex-ruler in the inventory 
of the private properties drawn up at 
the time of the Merger.,

Claims pending on North-eastern 
Frontier Railway

7133. SHRI ROBIN KAKOTI: Will 
the Minister of RAILWAYS be pleased 
to state:

(a) total number of claims in respect 
of damages, pilferages and losses of 
goods in transit still pending m North
eastern Frontier Railway and the amount 
involved in these claims; and

(b) number of claims pending for the 
last three years, two years and one year, 
separately ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAI1 WAYS (SHRI 
BUTA SINGH): (a) Total number of 
claims for compensation in respect of 
damages, pilferages and losses of goods 
in transit pending disposal on the North
east Frontier Railway as on 31-3-1975 
was 7089, the amount claimed being Rs 
485.94 lakhs.

(b) Nil.

Permission given to companies for issue 
of Bonus Shares during 1972, 1973 and

1974

7134. SHRI MADHU LIMA YE : Will 
the Minister of LAW, JUSTICE AND 
COMPANY AFFAIRS be pleased to 
refer to the Monopoly Commission’s 
report and state :

(a) which of the companies belonging 
to the monopoly groups mentioned in 
the report have been given permission 
to issue bonus shares in the year 1972. 
1973 and 1974;

(b) the reasons for permitting this; 
and

fc) wbetinr this has Dot resulted to 
accelerating the rate of concemwwion a f  
wealth and assets?

THE DEPUTY MINISTER TN THE 
MINISTRY OF LAW. JUSTICE AND 
COMPANY AFFAIRS. (SHRI 
BEDABRATA BARUA): (a) to (c) I t 
was stated in reply to Unstarred Ques
tion No. 4758 in the House on the 25th 
March, 1975 that no list on the basis o f 
the definition of the Monopolies Inquiry 
Commission Report is required to be or 
is being maintained in the Department 
of Company Affairs. Under the Mono* 
polies and Restrictive Trade Practices 
Act, 1969, only a list of interconnected 
undertakings and dominant undertakings 
as envisaged in section 20 of the said 
Act, is being maintained.

The Ministry of Finance are incharge 
of the administration of the Capital Is
sues (Control) Act, 1947 and, therefore, 
are responsible for the grant of permis
sion for issue of bonus shares. That 
Ministry is being requested to furnish 
the necessary information to the House, 
listing the companies to whom approval 
for the issue of bonus shares has been 
issued, grouping them on the pattern of 
the list of companies prepared by the 
Monopolies Tnquiry Commission (1965).
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Maharashtra Government’s views on 
priorities on Kottkan Railway and

Underground Railway for Bombay
7136. PROF. MADHU DANDA- 

VATE: Will the Minister of RAIL
WAYS be pleased to state:

(a) whether the Maharashtra Govern
ment has sent its views regarding priori- 
ties in the case of the Konkan Railway 
Project and the Underground Railway 
project in Bombay;

(b) if so, to which project does the 
Maharashtra Government wan* the prio
rity to be accorded; and

4—4 L S S <ND)/75

(0) what is the final decision of Gov
ernment in this regard ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
BUTA SINGH): (a) No.

(b) and (c) Do not arise.

Demurrage paid by U.P. Electricity 
Boned to Railways

7137. SHRI RAJDEO SINGH: Will 
the Minister of RAILWAYS be pleased 
to state:

(a) whether U.P. State Electricity 
Board is paying heavily as demurrage to 
Railways for failure to take custody of 
electrical equipment lying around in dif
ferent Railway stations:

(b) if so, the amount of demurrage 
paid by the U.P. Electricity Board to 
the Railways and amount to be paid 
before taking delivery of electrical equip
ment lying with the Railways at pre
sent; and

(c) whether in the context of the back* 
wardness of U.P. and also the big 
amount already realised as demurrage, 
the Railway Administration proposes to 
write off the remaining amount of de
murrage?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
BUTA SINGH): (a) to (c) The infor
mation is being collected and will be 
laid on the Table of the Sabha.

Prodacttoo of M/s Abbott Laboratory
7138. SHRI JYOTIRMOY BOSU • 

Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to state:

(a) whether ‘Abbott Laboratory* is a 
hundred per cent foreign-owned com
pany, if so, what are its main products;

(b) total remittances made by the com
pany, year-wise during the last 3 years;

(c) whether it has been alleged that the 
company has increased its production 
capacity try about one thousand per cent



over its licensed capacity without per
mission. if so, the facts thereof and ac
tion taken thereon;

(d) details of the COB licence issued 
recently to the company; and

(e) whether the COB license has been 
issued without requiring any reduction 
of foreign equity and if so, what are the 
facts thereof?

THE MINISTER OF STATE IN 
THE MINISTRY OF PETROLEUM 
AND CHEMICALS (SHRI K. R. GA
NESH): (a) to (d) The entire share 
capital of M/s. Abbott Laboratories 
(India) Private Ltd. Bombay is at pre
sent held by M/s. Abbott Laboratories 
North Chicago USA. A statement in
dicating Licence No. and capacity ap
proved, production during the year 
1971, 1972 and 1973 and remittances 
during the past three years is laid on 
the Table of the House. [Placcd in 
Library. See No LT 9490 75] The 
entire activity of the party is covered at 
present under COB licence issued in 
1971. The party were also granted a 
letter of intent on 12-5-1970 details of 
which are given in the statement refer
red to above. For some of the items 
the company are producing in excess of 
their licensed capacity The Committee 
on Drugs and Pharmaceutical Industry 
which submitted its report on 6th April.
1975 have looked into various aspects of 
the drug industry. Rcpon of the Com
mittee is under consideration and Go
vernment will take a view on the aspect 
of excess production in the totality of 
recommendations of the Committee.

(e) COB licence was granted to this 
company in 1971 to take cognizance of 
the activity already established and no 
condition of reduction of foreign equity 
was imposed One of the condition of 
the letter of intent granted to the party 
on 12th March, 1970 is that the extent 
of foreign investment in the proposed 
new undertaking shall be fixed to the 
satisfaction of Government While ap
proving the terms ot collaboration on 
the 7th March, 1974 a condition has 
been imposed to the effect that the com
pany will reduce foreign holding to 60% 
within a period of 3 years from the 
date of obtaining industrial licence. The
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company have accepted this condition 
but licence is yet to  issue.

IVect of ttwrctege expenditure on 
economy

7139. SHRI RAM HEDAOO : WiU 
the Minister of LAW, JUSTICE AND 
COMPANY AFFAIRS be pleased to 
state :

(a) whether Government are aware 
of the fact that the marriage expendi
ture in the Country is causing adverse 
effect on the economy and standard of 
living of the people in the country;

(b) whether Government propose to 
enact legislation to reform marriage 
ceremonies and cut down marriage ex
penses; and

(c) if so, the salient features thereof?
THE MINISTER OF LAW, JUSTICE 

AND COMPANY AFFAIRS (SHRI 
H. R. GOKHALE): (a) and (b)
Marriage expenditure is a matter out
side the control and knowledge of the 
Government. Government do not have 
at present any proposal m view to im
pose statutory restriction in the matter.

(c) Does not arise.
Infringement of safety rules in Sooth 

Eastern Railway
7141 SHRI D B CHANDRA GOW

DA: Will the Minister of RAILWAYS 
be pleased to state:

(a) whether Government have received 
any representation regarding infringe
ment of safety rules in South Eastern 
Railway; and

(b) if so, what action Government, 
have taken thereon ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
BUTA SINGH): (a) and (b) Yes. The 
representation was examined and it was 
found that there was no infringement of 
Safety Rules on South Eastern Railway.
Substitute Luggage Porters of New Delhi 

Station
7142. SHRI MAHADEEPEK SINGH 

SHAKYA: Will the Minister of RAIL
WAYS be pleased to state:

Written Answer s 96APRIL 22,1975
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(a) whether some substitute Luggage 
Porters working at New Delhi station 
are creating indiscipline and are in
dulging into malpractices for the last 
one year;

<b) if so* number of complaints made 
against these employees by the Super
visory staff of the Parcel Office, New 
Delhi station during the last one year; 
and

(c) action taken against these em
ployees by the Administration?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
BUTA SINGH): (a) One substitute 
Parcel Porter has been indulging in such 
activities for the last one year;

(b) Supervisory staff of the Parcel 
Office lodged eleven reports against the 
substitute Parcel Porter during the last 
one year; and

(c) The concerned employee has been 
shifted to another booth and has been 
suitably reprimanded by the competent 
authority and the adequacy of the action 
taken against him is being examined by 
the Divisional Superintendent, Delhi.

Watermen of Rohana Kalan Station 
(Northern Railway)

7143. SHRT ONKAR LAL BERWA: 
Will the Minister of RAILWAYS be 
pleased to state:

(a) whether some Watermen of Ro
hana Kalan station (Northern Railway) 
now working at Ghaziabad station, 
were not put back on duly for 6 months 
by the Divisional Superintendent, Nor
thern Railway, New Delhi, due to their 
absence from duty for one day during 
January, 1973;

(b) if so, reasons therefor; and
(c) whether the administration pro

pose to pay their wages for this period; 
and

(d) if not, reasons therefor?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
BUTA SINGH): (a) and (b) No. There 
was, however, a case of one Waterman

at Rohana Kalan, who unauthorised^ 
remained absent from duty on .17-1*72 
against written orders. When he turned 
up for duty on 18*1-72, he was directed 
to report to the office of Divisional 
Superintendent, Delhi. But he re
mained absent up to 30-6-72 without 
producing any medical certificate. His 
unauthorised absence from 17-1-72 to 
30-6-72 was treated as leave without 
pay. He is at present working at 
Ghaziabad.

(c) and (d) Do not arise.
Alignment work on Ernakulam-AUeppey 

Railway Line
7144. SHRI N. SREEKANTAN

NAIR: Will the Ministry of RAIL
WAYS be pleased to state:

(a) whether the alignment work on 
the Ernakulam-Alleppey Railway line 
has been finalised; and

(b) if not, the reasons for the delay ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
BUTA SINGH): (a) No.

(b) It will be necessary to carry out 
an Engineering-survey and also update 
the Traffic survey carried out earlier in 
order to determine the cost of the 
project and its financial viability. It 
has been suggested to .the Kerala State 
Government that the Railway could 
undertake the survey if the State Gov
ernment agreed to bear its cost. Further 
action will be taken as soon as the views 
of the State Government are known.

Murders and Dacoities committed in 
Train on Northern Railway

7145. SHRI AMBESH: will the
Minister of RAILWAYS be pleased to 
state :

(a) the number of murders and dacoi
ties committed in trains on the Northern 
Railway during the last two years, year- 
wise; and

(b) the steps taken to prevent such 
incidents?
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THB BBPUTY MINISTER H f FHE 
MINISTRY OP RAILWAYS (SU M  
BUTA SINGH): (a) Oft Hie Northern 
Raifcray there were 8 -cates of murder,
9 cases of dacoity in trains during 1973 
and 6 cases of murder and 12 cases of 
dacoity during 1974.

(b) Under the Constitution, law and 
order being a State subject, protection 
of the person and property of Passen
gers is the responsibility of the State 
Government discharged through the 
agency of the Government Railway 
Police. For the security of Passengers, 
constant efforts are made by the Rail
way Administration. The Police are 
already taking steps to control such 
offences in their areas by way of mak
ing vigorous investigations into these 
cases, providing escorts on passenger 
trains in vulnerable areas, putting men 
in plain clothes to travel in passenger 
trains for the purpose of detection of 
such incidence/apprehension of crimi
nals on the spot Further strengthen
ing of the measures for the security of 
passengers will be considered m a Semi
nar on the subject which is being or
ganised by the Ministry of Railways.

Demand for extension of metre gauge 
i n  known aa AP Railway in Gujarat

7146 SHRI P G MAVALANKAR: 
Will the Minister of RAILWAYS be 
pleased to state:

(a) whether the Railway Minister, the 
Railway Board and other higher autho
rities have received any memorandum 
from the Public bodies and/or indivi
duals in Gujarat requesting for the 
extension of the present 150 km metre 
gauge line, known as the A. P Railway 
(Ahmedabad-Prantij ,, Railway) fiom 
Ahmedabad to Khedbrahma, upto Abu 
Road, station, covering an additional 50 
km.*, and

(b) if so. Government’s reaction and 
response to the said demand?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
BUTA SINGH): (a) Yes.

(b) Owing to the stringent position of 
funds and tack of adequate traffic justi
fication, it would be difficult to consider

the proposed extension in the present 
circumstances.

Consumption of Petroleum Products

7147. SHRI S. N. MISRA: Will the 
Minister of PETROLEUM AND CHS* 
MICALS be pleased to state the steps 
taken or proposed to be taken by Gov
ernment to bring down the consumption 
of petroleum products in the country 
during 1975?

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AMD* 
CHEMICALS (SHRI C. P. MAIHI): 
Government have taken/are taking vari
ous measures to curb the consumption 
of petroleum products in the country. 
These, inter alia, include (1) curbs on 
the consumption for non-essential pur
poses through fiscal and regulatory 
measures, (2) higher efficiency in the 
use of fuels, and (3) placing increasing 
reliance on alternative sources of energy 
and feedstocks.
Separate Running room for Travelling 
Ticket Examiners at Allahabad (Central 

Railway)

7148 SHRI NITIRAJ SINGH 
CHAUDHARY- Will the Minister of 
RAILWAYS be pleased to state:

(a) whether Central Railway T.TEs 
are not provided separate running room 
at Allahabad

(b) the number of Central Railway 
Travelling Ticket Examiners daily reach
ing Allahabad and needing accommo
dations; and

(c) what steps are proposed to be 
taken to provide a separate running 
room to them?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
BUTA SINGH): (a) Running room
facilities are provided mainly for regu
lar running staff, certain categories of 
non-running staff like
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ITTBs we ettt&etf'for resting facility. In 
'the combined ninnmg room for Central 
and Northern 'Railways’ staff at Allaha
bad, seven beds are exclusively ear
marked for the use of Central Railway 
TTEs.

(b) 18 daily.
(c) There is no proposal to provide a 

separate running room for Central Rail
way TTEs at Allahabad. However, 
arrangements are being made to provide 
additional beds for them.

Amount given to Legal Advisers of 
FACT

7149. SHRI VAYALAR RAVI: Will 
the Minister of PETROLEUM AND 
CHEMICALS be pleased to state:

(a) the total amount given to the legal 
advisers of the Fertilizers and Chemicals 
Limited of Travancore. during the last 
three years, and its yearwise break-up; 
and

(b) the number and the particulars of 
cases for which this amount has been 
paid?

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI K. R. GANESH) •
(a) The information is given below: —

Year Amount

1973-73 . Rs. 63,370.40
1973-74 • R s- 81,469.83
1974-75 . Rs. 1,39,574-35 (pro

visional as the accounts 
are yet to be closed)

This is inclusive of the legal fees, out 
of pocket expenses etc. of the advocates 
engaged for attending to cases pertain
ing to the company. This also includes 
retainer fees of Rs. 9000/- per annum 
paid to the company’s legal advisers

(b) The information is being collected 
and will be laid on the Table of the 
House.

of SaauMtipm>DarbbtHq(a 
U se tote Broad-Gauge Line

7150. SHRI BHOGENDRA JHA: 
Will the Minister of RAILWAYS be 
pleased to rater to the repfy given to the

x m  i&a k a ) m  m
Uastarred Question No. 1074 on the 
25th February, 1975 regarding exten
sion of broad gauge line from Samasti- 
pur-Darbhanga to Raxaul and stale:

(a) whether consideration of the abs
tract estimate for the conversion of 
Samasipur-Darbhanga metre gauge into 
broad gauge line has since been com
pleted and the construction already 
started;

(b) if so, salient features thereabout; 
and

(c) if not, causes of delay?

THE DEPUTY MINISTER IN IH E  
MINISTRY OF RAILWAYS (SHRI 
BUTA SINGH): (a) No.

(b) Does not arise.
(c) This section was subjected to 

heavy flood damage in Ihe last mon
soons and it, therefore, became necessary 
to provide additional waterway and to 
raise the height of bank. A fresh de* 
tailed survey will be conducted shortly 
to finalise the revised proposals and $0 . 
assess the revised cost It will be possi
ble to take up conversion work after 
completion of the proposed detailed 
survey.

Crisis In Chemical Industry due to 
shortage of Rirw Materials

7151. SHRI VARKEY GEORGE: 
Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to state :

(a) whether there is a crisis in the 
chemical industry due to shortage of raw 
materials and power;

(b) if so, what steps Government 
propose to take to ease the situation;

(c) whether, as a long term measure, 
the Government of India propose to 
induce the OPEC countries to setup 
joint ventures in the field of Petro-Che- 
micals in this country; and

(d) if so, the broad outlines thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND
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CHEMICALS (SHRI K. R. GANESH):
(a) and (b) One of the major cons
traints which affected production m 
some of the chemical units has been 
power shortage. Assistance of the 
State Governments has been sought to 
solve this problem, wherever possible. 
Hn some cases, raw material shortages 
have also been reported. These are 
being relieved by taking steps to aug- 
mem indigenous production and also 
through appropriate imports..

(c) and (d) The possibilities of esta
blishing joint ventures in the field of 
petrochemicals in collaboration with 
certain Middle East countries are being 
explored. These arc yet to be concre
tised
Proposal of Philips Limited to set op 

Electro-Medical Unit in Poona

7152. SHRI HARI KISHORE 
SINGH: Will the Minister of LAW, 
JUSTICE AND COMPANY AFFAIRS 
be pleased to state:

(a) whether Monopolies and Restric
tive Trade Practices Commission has 
turned down the proposal of Philips 
Limited, to set up an electro-medical 
unit m Poona;

(b) if so, whether Government have 
taken a decision on the recommenda
tion of Monopolies and Restrictive 
Trade Practices Commission;

(c) what steps Government are tak
ing to encourgae indigenous manufac
turers in this field, and

(d) whether Government have put a 
curb on import of equipment m this 
sphere?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LAW, JUSTICE & 
COMPANY AFFAIRS (SHRI BEDA- 
BRATA BARUA): (a) and (b) The pro
posal of M/s Philips India Limited 
under Section 22 of the Monopolies and 
Restrictive Trade Practices Act for 
manufacture of Electro-Medical Equip
ment was referred to Monopolies and 
Restrictive Trade Practices Commission 
for further enquiry and report. The 
Commission has since submitted its 
report recommending rejection of the

proposal. The recommendations made 
by the Commission are under considera
tion of the Central Government.

(c) So far, 8 parties in organised 
sector and 21 in the small scale sector 
have been licenced for the manufacture 
of a variety of medical electronic equip
ments, viz. Cardiac Care Systems, In
tensive Care systems, Pace makers etc. 
A number of these are already in pro
duction. Additional letters of intents/ 
approvals are being considered for well 
formulated schemes Most of these 
schemes are being implemented with 
ihdigenous know-how generated by Ins
titutions like Central Scientific Instru
ments Organisation, Chandigarh, and 
Electronics and Radar Development 
Establishment, Bangalore etc Foreign 
collaboration has been permitted for 
very selected items for which adequate 
local know-how is not available.

(d) Imports of medical electronics 
equipments are being permitted at pre
sent under the category of ‘life saving 
equipment’ These include complete 
Intensive Care, Cardiac Care systems, 
Internal Pace Makers etc
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?JT t?*r SPT5ST f%tr 3,1 fT I

Expenses incurred on Hathi Committee

7154. SHRI NANUBHAI N. 
PATEL: Will the Minister of PETRO
LEUM AND CHEMICALS be pleased 
to state:

(a) what are the total expenses in
curred on the Hathi Committee;

(b) whether the information asked for 
by the Committee from various Gov
ernment departments was not supplied 
or supplied after lapse of considerable
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time and this adversely affected the 
work of the Committee; and

(c) whether the same bureaucrats who 
were involved in the matter of issue of 
COB and Permission letters have been 
placed on this Committee; if so, the 
reasons for not talcing such officials out 
of the Committee?

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI K. R. GANESH):
(a) The expenses incurred on the TA 
and DA of non official members and 
accommodation of the Chairman and 
office of the Committee on Drugs and 
Pharmaceuticals Industry were Rs. 
89,635.68 up to the 31st March, 1975. 
Some further claims and adjustments are 
however yet to be finalised.

(b) and (c) Such information as was 
asked for and available was furnished 
to the Committee.

Views of Members of Halhi Committee 
on Take-over of Drug Firms

7155. SHRI NANUBHAI N. PATEL: 
Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to state:

(a) whether majority decision for tak
ing over of foreign firms given by the 
Hathi Committee was strongly opposed 
by the bureaucrats, which appeared in 
the ‘Economic Times’, New Delhi 
recently.

(b) if so, the names of Members who 
voted for the take-over of foreign firms 
and also of those who opposed it:

(c) whether these officers who op
posed this idea have been processing 
the cases of foreign firms m their 
official capacity, mainly for which the 
Hathi Committee was constituted; and

(d) if so, what steps Government pro
pose to take in the matter?

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI K. R. GANESH):
(a) to (d) The report of the Committee 
on Drugs and Pharmaceutical Industry

was received by the Government oa the 
6th April, 1975 and the same is receiv
ing ita atlentfon.

-FiTwmlnarton of Agreements between 
Foreign Drag Finns and their Principal* 

by Hathi Committee

7156. SHRI NANUBHAT N. PATEL: 
Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to state:

(a) whether the Hathi Committee 
examined agreements between the 
foreign firms and their principals, the 
original capital invested by each of 
them and the present status achieved, 
the ways and means to achieving it.

(b) whether on account of constant 
pressure full information on the subject 
was not provided to the Hathi Com
mittee; and the Committee could not 
discuss these matters in details; and

(c) if so, what steps Government pro
pose to take to meet with the situation7

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI K. R. GANESH):
(a) The report of the Committee on 
Drugs and Pharmaceutical Industry was 
received by the Government on the 6th 
April, 1975 and the same is receiving 
its attention.

(b) No, Sir, such of the information 
as was asked for and available was 
furnished to the Committee

(c) Does not arise.

Manufacture and Import of Glabenda* 
mUta and Alpha Methyldopa

7157. SHRI NANUBHAIN. PATEL: 
Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to state:

(a) whether the Glabenclamide and 
Alpha Methyldopa are life-saving drugs, 
marketed by Hoechst, Boringher Knoll 
and M.S.D., multi-national giants in 
our country; Item-wise liceosed capacity 
with number and date of licences and 
production fa last three years, com
pany-wise;
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<W whether ^ Wbeadm nfe *s being 
manufactured %y -a 'small scale manu
facturer Item  basic stages and sufficient 
quantities are available in ex-stock and 
gdH M/s. Hoechst imported this drug 
"worth Rs. 4.30 Lacs on 28th February, 
1975;

(c) d  so. whether 'Government pro
pose to issue order to siea* the over
stock made by this firm, flouting IDR 
Act import regulations and curbing the 
growth of the Indian sector; and

(4) what we*» Urn jjoands on .which 
Methyldopa was allowed to be im
ported by M.S.D. from their principals 
in America, when (his item is canalised 
and whether it was tinder compulsion of 
his Ministry that STC has to import 
from MSD (USA), the brief particulars 
of the correspondence?

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AN© 
CHEMICALS (SHRI K. R. GANESH) :
(a) Yes, Sir, item-wise details of the 
three companies ate as under:—

S. No. Name o f Go. and  nam e of 
item s

Licence No. and  date 
w ith capacity

Ptoduction during 

1972 *973 1974

1 2 3 4 5 6

MSD (Aldonaet-Tablets 
of M ethyl D opa)

Hoecb it PbaTmaceutjcaU 
(form ulations o f Gly- 
ben cl amide)

Boehrtnger K noll L td . 
(form ulations a f  Gl>- 
b^nclamide)

L/aa/171/63-Gh, I I I  
d i. 30-10-1963 
and amendmen t 
le tter No. I (20)/63- 
C h .ll l  d t. 5-2-1964 
36 lakhs p .a .

L/22/460/73-Gh. I l l  "| 
dt- 9*i-*963 20 j
million 'wi in the 
overall capa lty ).

L /a2/467/ 73-Ch, I I I  
d t. 14-3-1973 13.5 
million (within the 
overall licenced 
capacity).

*9-4
million
Tablet*
& 164 Kgs* 
o f  blend 
for export

30 .4  »8.6
million m illion 
Tablets Tablets

Production figures of these two 
companies are being collected 

y  and will be laid  on the Table of 
the House.

(b) and (c) One Small Scale Unit 
viz. M/s. Cadila Chemicals Private 
Limited are reported to have commenced 
the production of •Glybenclamide bulk 
and it is reported to be capable of
producing 600 kgs. p.a. of this bulk
drag. Position about stock of butlk drug 
with this unit and the import of the 
same, if any, effected by M/s Hoechst 
on 28-2-1975 is being ascertained and 
wiH be laid on title Table of the House, 
and whether there is any flouting of
the 1DR Act will also be examined.

(d) M/s. Merck Sharp and Dohme are 
the largest formnlators of Methyl Dopa 
m Jfce country. Tfce company expressed 
- M r  vnwflttagttess to lift tbe malerMfl 
feiported by %e STC from Twpee 

■ sources. This created shortages of this

drug and many eminent doctors wrote 
to the Ministry of the necessity of ade
quate availability of such life saving 
drug. To alleviate the shortage of 
Aldomet formulations manufactured by 
M/s. MSD Government have allowed 
imports of some quantities of Methyl 
Dopa, through STC, from MSD (USA), 
but at average price comparable to that 
at which this drug is available from 
rupee sources. IDFL have been asked 
to take up the formulations of this 
drug and their products are expected to 
be available before the end of June, 
1975. After this the entitlement of 
MSD with regard to their requirement 
of bulk Methyl Dopa vis-a-vis their 
licensed capacity will be reviewed.
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Loss suffered by RaMways due to Thefts
during 1972-73, 1973-74 and 1974-75

7158. SHRI VEKARIA:
SHRI ARVIND M PATEL:

Will the Minister of RAILWAYS be 
pleased to state the total loss suffered 
by the Railways on account of thefts 
during 1972-73, 1973-74 and 1974-75, 
Zone-wise?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
BUTA SINGH): The following table 
shows the total loss suffered by the 
Railways due to thefts and pilferages of 
booked consignments during 1972-73,
1973-74 and 1974-75 (up to January 
75) • -

Railway Year Amount
paid 

(in lakhs 
of Rs.;

CentiaJ 1972-73
1973-74
1974-75

76.08
97-50
94-05

Eastern 1978-73
1973-74
1974-75

221.54
269.01
215.28

Northern 1972-73
1973-74
1974-7.S

I37-7st 
112.76 
i n  99

North Eastern 1972-73
1973-74
1974-75

48.18 
59-90 
5I -98

Northeast Frontier ; 97*-72
1973-74
1974-75

90.39 
127.16 
100.14

Southern 1972-73
1973-74
1974-75

63.00 
59-*3 
54-34

South Central 1972-73
1973-74 
* 974-75

41-05
46.22
48.21

South Eastern 1972-73
1973-74
1974-75

122.33
108.26
92.12

Western 1972-73
*973-74
*974*75

i*3 -5» 
104,77 
101.71

CeUing on Booking of Iodine Gas 
Connections

7159. SHRI D. P. JADEJA:
SHRI ARVIND M. PATEL:

Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to state:

(a) whether Government have ins
tructed the Indian Oil Corporation to 
put a ceiling on the booking of Indane 
Gas connections; and

(b) if so, the facts thereof and 
reasons therefor?

the

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI C. P MAJHI) :
(a) and (b) No, Sir Indian Oil Cor
poration continues to enroll new custo
mers m markets where additional gas 
can be made available and open new 
markets where it has plans to develop 
the facility No new customers are 
enrolled in markets where it can not at 
present provide additional gas Govern
ment has however advised the Corpora
tion to place a limit on the number of 
customers booked by each individual 
dealer

Proposals from Maharashtra Govern
ment for setting op of Chemical Plants

7160. SHRI VASANT SATHE: Will 
the Minister of PETROLEUM AND 
CHEMICALS be pleased to state:

(a) whether the Maharashtra Govern
ment has submitted any proposals to 
the Central Government for setting up 
ot chemical plans;

(b) if so, the broad features thereof, 
location-wise; and

(c) the reaction of the Central Gov
ernment thereto and decision taken in 
the matter?

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI K. R. GANESH)
(a) to (c) No proposal has been received 
in the Ministry of Petroleum and Che
micals. However, the position is being 
checked up with the Maharashtra Gov
ernment.
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^  nfliw w  *f *w qtar ®i<tf 
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7 16 1. v t o  w f t a r m w  < r t i* : m

fafa, m m  v w r  s s fr
!S?nn $?7T W  Ftf :

(«p) *nar sr&r w  *r m
Thar «wf % sppT r̂ f̂ r'TTTTsf̂
£  ;
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frW T  sr? t  ftRw ^

snsft sŝ t arrsnra^aT |  ; ark
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'̂T xfrr  f!|RTW $T, SRfH
*PT?ff tit 3,199 iTPTiT *m  ^
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7162. «fir 5«rm  «ri* : w  fafcr, 
earner «frc w » ft * w  *r$ serft

fwfr ftr grsf% ^ t spt  %3P!f»hf
^ ro fs n f f  tit %%r w  w m  torn

ffifaft % arpr q ^  f ,  % 3n^- 
Tr&T r^rrf ^  % f ^  tow T  wrr 
w r sp??r *tt f w r  |  ?

ftrftr, «rw f * #  f»t? *rafY (*r> 
f?fro ariro »t>8r) : f̂ rfsr, ?q-R srtr 

^rzf j r r 5  % 3rtrVn ?nfr r̂̂ T- 
m f  t  a^rran % 3̂ *  
z r ^ x m t f  tit  WWWT TT ^  TTf I  I

Retrenchment in Wagon Industry

7163. SHRI TUNA ORAON:
SHRI SAKTI KUMAR SAR- 
KAR:

Will the Minister of RAILWAYS be 
pleased to state:

(a) whether his Ministry has received 
any communication from the Chief 
Minister of West Bengal regarding the 
problem of retrenchment in the wagon 
industries in the State due to lack of 
railway wagon orders in these units; and

(b) if so, the action taken regarding 
the problem?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
BUTA SINGH): (a) Yes.

(b) As on 1-4-1975 the wagon indus
try in West Bengal had a load of 15335 
wagons (in terms of four wheelers) 
which compared to their 1974-75 produc
tion of 6035 wagons (in terms of four 
wheelers) represents more than two 
years load which may be considered as 
an adequate load for this industry. 
However, constraints on funds allotted 
for wagon procurement, the production 
in 1975-76 may have to be regulated to 
50% of the 74-75 production. There
fore, industry have to diversify/export 
the released capacity.

Tenders for procurement of about
14,000 wagons in terms of four wheel
ers against 1974-75 Rolling Stock Pro
gramme are under consideration. How
ever, placement of additional orders will 
depend upon the availability of addi
tional funds for which efforts are being 
made..
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JteeonwMwdH oai of IM J C w o Mk  
Regarding Supply of Essential Drags to 

C o w n en .

7164 SHRI SOMCHAND SOLANK1: 
Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to state:

(a) whether the Hathi Committee ap
pointed a Sub-Committee to discuss in 
detail item (vii) of its Terms of Refer
ence regarding measures for providing 
•essential drugs to consumers, specially in 
rural areas; and

(b) if so, the membership of the Sub- 
Committee, its recommendations and the 
reaction of Government thereto ?

THE MINISTER OF STATE IN 
THE MINISTRY OF PETROLEUM 
AND CHEMICALS (SHRI K. R 
GANESH): (a) and (b) Yes, Sir. The 
report of the Committee on Drugs and 
Pharmaceutical Industry ‘on measures 
for providing essential drugs aad com
mon household remedies to the general 
public, especially in rural areas’ con
taining the constitution of the Sub-Com- 
mittee and the recommendations was 
placed on the Table of the Lok Sabha 
on the 4th March 1975. The report is 
under consideration of Government.

Recommendations of Hath! Committee 
on New Technology for Drag Industry

7165. SHRI SOMCHAND SOLAN- 
KI: Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to stale:

(a) whether the Hathi Committee ap
pointed a sub-committee to discuss in 
•detail item No. (iv) of its Terms of Re
ference i.e. ‘to examine the present 
arrangements for the flow of new tech
nology into the industry, and make re
commendations therefor'; and

(b) what were the recommendations of 
the sub-committee, initial and the final 
-and what is the reaction of Government 
thereto?

THE MINISTER OF STATE IN 
THE MINISTRY OF PETROLEUM 
AND CHEMICALS (SHRI * .  ft. 
.GANESH): (a) and (b) The report of

H» Qwwwttee cm O N D in d  ffeanaa-
ceutical Industry was received by the 
Government on the 6th April, 1975 and 

same »  receiving fc*. attention.

JtMstfens Referred 4o Hathi 
Committee

7166. SHRI SOMCHAND SOLAN- 
1U: Will the Minister of PETRQLEU& 
AND CHEMICALS be pleased tp state:

(a) whether in reply to a number of 
questions during this Session it has been 
stated that the matter is under conside
ration of the Hathi Committee;

(b) whether all these Questions were 
forwarded to the Hathi Committee to 
enable it to discuss the relevant matters 
in depth; and

(c) if not, the reasons thereof?

THE MINISTER OF STATE IN 
THE MINISTRY OF PETROLEUM 
AND CHEMICALS (SHRI K. R. 
•GANESH): (a) Yes, Sir.

(b) and (c) As the subject matter of 
the Questions largely related to and fell 
within the terms of reference of the 
Committee on Drugs and Pharmaceuti
cal Industry, no separate reference to 
the Committee was considered necessary.

*  w t t  apT w w wt
7 1 6 7 . n m  flOT Tftfcra: WT

VTT ^  f t  :

(sp) m  1973-74 % w  sr&r
ir  *f <ctt f a r  ;

sjt ;
( i f *  W f  1 9 7 3 - 7 4  % f t w m

ar«r Tiwft v) km *mt ;
( * )  z *  x m f  *  w  w n  f  rfte; 

V i x m l  f f w  faff
i  t o t  ?

UfV : ( # )  « fk  (s r )
t  f a  'Itowwrwr 4fif 

^  i arc*: w  W  ^  
f l  W  #  tfSST 4
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Doubling of Railway fine between
AJvraye and Olm kkot in Koala

7168, SHRI VAYALAR RAVI: Will 
the Minister of RAILWAYS be pleased 
to state:

(a) what progress has been made in 
the works on the doubling of the rail
way line between Alwaye and Olavak- 
kot in Kerala; and

(b) the total amount allotted for this 
during 1975*76 and the time by which it 
is expected to be completed?

THE DEPUTY MINISTER IN THE 
MINISTRY d P  RAILWAYS (SHRI 
BUTA SINGH): (a) 18 loo. of trade

tmwcca Staoranur and Alwaye- ape ex^ 
iwcted to be completed by March, 1976.

(b) an outlay of Rs. 100.01 lakhs has 
bocfe provided m 1975-76 Budget for the 
doubling works between Olavakkot and 
Always The works wilt take three 
years for completion.

Utffisatiee o f Soviet veseel for Seismic 
survey of Indian Coasts

7169. SHRI VAYALAR RAVI: WilT 
the Minister of PETROLEUM AND 
CHEMICALS be pleased to state:
(a) whether Government propose to uti
lise the service of Soviet Vessel at pre
sent operating at the Sri Lanka Coasts 
for the Seismic survey of our coasts; and

(b) if so, whether Government pro
pose to include the survey of Kerala 
coasts also in its programme?

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI C. P. MAJHI):
(a) Nor Sir.

(b) Does not arise
Complaints filed with the Institute of 

Chartered Accountants
7170. SHRI N E. HORO: Will the 

Minister of LAW, JUSTICE AND 
COMPANY AFFAIRS be pleased to 
state:

(a) the number of cases in which Gov
ernment have filed complaints with the 
Institute of Chartered Accountants 
against the Chartered Accountants for 
their failure to properly perform their 
statutory duties under Section 227 of the 
Act;

(b) whether the number of such com
plaints had not been appreciably large 
owing to lack of proper scrutiny of 
balance-sheets and profit and loss ac
counts and the Audit certificate given 
under Section 227 of the Act in the 
offices of the Registrar of Companies; 
and

(c) if so, steps Government have pro
posed to* take in this regard to ensure 
that the reports of the Statutory Audi
tors are carefully examined and neces
sary action taken a g a te  the delinquent 
Company nmaagwnents?
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THE DEPUTY MINISTER IN THE 
MINISTRY OF LAW* JUSTICE AND 
COMPANY AFFAIRS. (SHRI BEDA- 
BRATA BARUA): (a) During the last 
three years the Government had filed 
the following number of complaints or 
‘Information* in the nature of com
plaints with the Institute of Chartered 
Accountants of India for appropriate 
action against the concerned Chartered 
Accountants—

yra* 1972 6
year 1973 4

year 197} 6

(b) The Annual Balance Sheets and
Profit and Loss accounts filed by the 
companies are scrutinized by the con
cerned Registrars of Companies from
time to time and, wherever required, 
appropriate action is taken against any 
lapse(s) on the part of the concerned 
auditor(s), and

(c) Does not arise

Implementation of orders of Department 
of personnel for Appointment of Steno

graphers Appointments

7171 KUMARI KAMLA KUMARI. 
Will the Minister of RAILWAYS be 
pleased to state

(a) whether Railway Board will im
plement the order dated 6th September,
1973 of Department of Personnel with 
regard to appointment of Stenographers; 
and

(b) if so, when?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
BUTA SINGH) (a) and (b) The Cabi
net Secretariat, Department of Personnel
& Administrative Reforms vide their 
Notification dated 6-9-1973 amended 
the Central Secretariat Stenographers 
Service Rules, 1969, which are applic
able to the Central Secretariat Steno
graphers Service only The question of 
amending the Railway Board Secretariat 
Stenographers Service Rules. 1971 on 
similar lines is under consideration.

Amendment to Railway Boanl Sect*, 
tiaft Stenographed Service

7172. KUMARI KAMLA K tftfA R I: 
Wifi the Minister of RAILWAYS- be 
pleased to state:

(a) whether Railway Board has amend
ed the Railway Board Secretariat Steno
graphers Service Rule as per instructions 
issued by Cabinet Scretanat on the 6th 
September, 1973;

(b) if not, the reasons therefor, and
(t) whether 20 posts cf SPAs are to 

be filled up m accordance with the above 
rules and if not, the procedure being 
adopted to fill up the vacancies and the 
reasons therefor?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
BUTA SINGH) (a) and (b) The Cabi
net Secretarial, Department ol Pet- 
sonnel & Administrative Relorms 
vide their Notification dated 6-9-1973 
amended the Central Secretariat Steno
graphers Service Rules, 1969, which are 
applicable to the Central Secretariat 
Stenographers Service only The ques
tion of amending the Railway Board 
Secretariat Stenographers Service Rules,
1971 on similar lines is under considera
tion

(c) The procedure for filling up these 
vacancies, which have arisen, prior to 
the proposed modfiication ot the rules 
by the Railway Board is under consi
deration

Theft from Railway Wagons on 
Madras—Howrah Line

7174 SHRI SHASHI BHUSHAN- 
Will the Minister of RAILWAYS be 
pleased to state

(a) whether his attnetion has been in
vited to the news item appearing in 
Hindi ‘Navbharat Times’ dated the 31st 
March, 1975 (last page) under the head
ing ‘Railway Wagon se Niyamit Chori* 
(continued theft from railway wagons);

(b) whether a gang of rich persons is 
active in this trade of theft from rail
way wagons between Stuartpuram and 
Chinguljam stations of Madras-Howrah 
main line; and



(c) if so, the facts thereof and the 
action taken by Government in this 
regard?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
BUTA SINGH): (a) Yes.

(b) and (c) No such gang has come 
to light. However, some ex. notified 
tribals residing at Stuartpuram have 
been reported to be stoppings goods 
trains by interfering with signals and 
committing thefts of consignments mov
ing in wagons particularly foodgrains.

In Close co-ordination with the Gov
ernment Railway/District Police, ade
quate steps have been taken to prevent 
such thefts in the section. Besides nor
mal measures, an armed RPF party has 
been deputed at Nidubrolu station for 
preventing offences and rounding up 
criminals operating in the Section. Es
corting of goods trains has been under
taken and armed pickets have also been 
posted at other vulnerable places. As a 
result of these measures not only an im
provement in the situation has been re
ported, but most of the property stolen 
has also been recovered.

Railway Stations with Income of over 
Rs. 20 Lakhs per month from Goods 

Traffic in Delhi Division.

7175 PROF. NARAIN CHAND 
PARASHAR: Will the Minister of 
RILWAYS be pleased to state:

(a) the names of the Railway stations 
which show an income of over Rs. 20 
lakhs per motnh from goods traffic in 
Delhi Division of Northern Railway;

(b) whether proper arrangements for 
the protection of these goods including 
godown facilities exist at these stations:

(cl if not, the reasons therefor and 
the likely date by which such facilities 
would be provided; and

(d) the average figures of monthly in
come in the years 1973-74 and 1974-75 
for each one of the stations in part (a) 
above?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI
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BUTA SNGH); (a) New Delhi station 
only.

(b) and (c) Yes. However, extension 
of goods platform near cement siding 
and provision of a shed on the mineral 
siding platform are necessary. These 
works will he included in the Works 
Programme for the year 1976-77 subject 
to the availability of funds.

(d) The average monthly earnings of 
New Delhi station from goods traffic 
during years 1973-74 and 1974-75 were 
Rs. 59-40 lakhs and Rs. 94*60 lakhs 
respectively.

Payments of O* T. Allowance and T. A. 
by Railway Administration

7176. PROF. NARAIN CHAND 
PARASHAR: Will the Minister of 
RAILWAYS be pleased to statae:

(a) the comparative figures for (i) 
overtime allowance (ii) travelling allow
ance paid by each one of the Railway 
Zonal establishments, Railway Board 
and D. L. W., C. L. W. and I. C  F. 
for the years 1972-73, 1973-74 and
1974-75 separately and by the total 
establishment for all Railways:

(b) whether any steps have been taken 
to curtail the payment doe to these two 
sub-heads in the drive for economy;

(c) if so, the nature of the steps taken 
and results thereof; and

(d) the percentage of the total pay
ments for each one of the units in fa) 
above to the total Wage Bill for the 
periods under reference, separately for 
each unit and for all the Railways?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
BUTA SINGH): (a) and (d) In regard 
to figures of overtime for the years
1972-73 and 1973-74, attention of the 
Hon’ble Member is invited to the infor
mation already furnished in reply to his 
Question No. 5361 answered in this 
House on 8-4-1975. The figures of over
time for the year 1974-75 and travelling 
allowance for 1972-73, 1973-74 and
1974-75 are being collected and the same 
will be laid on the table of the Sabha.
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(b) and (e> Among fee m oons which 
contribute to the incidence of overturn 
on the Railways are shortage of staff 
absenteeism* vacancies unfilled, increase 
m traffic, inadequacy a t  Iim capacity, 
etc Instructions have been issued to 
Railways from time to tune emphasising 
on them necessity of removing all such 
factors which increase the incidence of 
overtime payment to Railway staff Ins
tructions have also beea issued to Rail
ways to m ate a cut of 10% m  expen
diture on tnvrelfaac alowanc© and over
time payment to office stag as a  measure 
of economy

R ortorafo of Trains caaceM  M a g  
BaUma* Strife*

7177 PROF N A R \IN  CHAND 
PARASHAR Will the Minister of 
RAILWAYS be pleased la  state

(a) the particulars of trains which 
were cancelled during the Railway 
Strike m May 1974 and which have not 
been started so far zone-wise and inter- 
zonal,

(b) the kkely date by which each one 
of them would be restarted, and

(c) whether any priority will be fixed 
while restoring them?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
BUTA SINGH) (a) to (c) Information 
is being collected and will be laid on the 
table of the Sabha.
Recommendations of the Hathi Com-
mittee on SmaB Scale Sector of ftrug

Industry
7178 SHRI BHAU1BHAI PAR- 

MAR Will the Minister of PETRO 
LEUM AND CHEMICALS be pleased 
to state:

(a) whether the Hathi Committee ap
pointed a sub-committee to discuss item 
(in) of its Terms of Reference regard
ing small scale sector of drugs industry, 
who were the members of the Sub-Com- 
mittee and the recommendations of the 
Sub-Committee,

(b) whether no bodv took interest in 
the development of SmaU scale sector in 
the face of pressure from bureaucrats

on the Committee, who were interested 
in foreign firms; and

(c) what steps Government propose to 
take m  the matter for the growth o f 
smalt scale sector of drag, industry in 
view of the need for a  balanced regional 
dispersal of phannaficuUsd uadostry,

THE MINISTER OF STATE IN 
THE MINISTRY QF PETROLEUM 
AND CHEMICALS (SHRI K. R 
GANESH). (a) and (b) The report of 
the Committee on Drugs and Pharma
ceutical Industry was received by the 
Government on the 6th April, 1975 and 
the same is receiving its attention

(c) While most of the units in the 
small scale sector are manufacturing for
mulations, some of them are also engag
ed in the production of bulk drugs which 
are either being formulated by them
selves or offered for sale to other for
mulating units

Their production is estimated at about 
20% of the overall turnover of the in
dustry and some of them are playing an 
important role in the production of bulk 
drugs from basic stages as well as inter
mediates and chemicals required by the 
industry

SmaU scale units, ie  undertakings 
having investment m fixed assets in plant 
and machinery not exceeding Rs 7 5 
lakhs do not require licences under the 
Industries (Dev & Reg) Act 1951 
Units with a turnover not exceeding 
Rs 50 lakhs per annum have also been 
exempted from obtaining approval for 
the prices of their products under the 
Drugs (Prices Control) Order 1970

In the case of small scale units in
cremental allocation of canalised raw 
materials are made over the past con
sumption on the following pattern, viz
(a) additional 30% to units having a 
turnover of less than Rs 1 crore and
(b) additional 15% to units having a 
turnover of Rs 1 crore and more per 
annum

Such of the recomendations as have 
been made by the Commttee on Drugs 
and Pharmaceutical Industry in Tegard 
to the development of the drug industry
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in the small scale sector regional dis
persal, etc. will also be kept in view for 
their further development.
EvMenee «tven by Secretaries before 

Hathi Committee
7179. SHRI BHAL7IBHAI PAR- 

MAR: Will the Minister of PETRO
LEUM AND CHEMICALS be pleased 
to state:

(a) whether three Secretaries of Gov
ernment of India appeared before the 
Hatbi Committee to give evidence re
garding ‘Permission Letters’ and ‘COB 
Licences’;

(b) if so, whether they pleaded in 
favour of the foreign scctor to cover up 
the irregularities committed by the offi
cials in these matters;

(c) what are the conclusions arrived at 
and whether Government would revoke 
all permission letters and COB Licences 
which have proved to be illegal; and

(d) whether Government will fix res
ponsibility in this matter?

THE MINISTER OF STATE IN 
THE MINISTRY OF PEROLEUM 
AND CHEMICALS (SHRI K. R. 
GANESH); (a) to (d) Three Secreta
ries to the Government of India appear
ed before the Sub-Committee, constitut
ed by the Committee on Drugs and 
Pharmacuticals Industry, to examine 
the question of issue of permission/no 
objection letters and COB Licences is
sued by Government.

The report of the Committee on 
Drugs and Pharmaceuticals Industry was 
received by the Government on the 6th 
April, 1975 and the same is receiving 
its attention.

Cochi* Refinery working at low capacity
7180. SHRI C. JANARDHANAN: 

Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to state:

(a) whether the Cochin Refinery has 
been operating at a very low capacity;

(b) if so, the facts thereof, and reasons 
therefor; and

(c) what steps have been taken or are 
proposed to be taken to increase the uti- 
IxsatfML of the installed capacity?

5—4 L.S.S. (ND)/75

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI C. P. MAJHI):
(a) to (c) During 1974, the Cochin Re
finery processed 2.37 million tonnes of 
crude oil as against its capacity of 3.3. 
million tonnes per annum.

In view of the limited availability of 
foreign exchange for import of crude oil, 
some of the refineries operating on im
ported crude oil, including Cochin Re
finery, have to operate at reduced levels. 
The crude allocation and operaing levels 
of the refineries processing imported 
crude are decided keeping in view the 
regional demand for products and the 
product pattern of the refineries.
Postponement of introduction of pawn-

ger trains on WaHatî Kirandul line
7181. SHRI Y. ESWARA REDDY: 

Will the Minister of RAILWAYS be 
pleased to state :

(a) whether the ballast packing under
neath l he Railway track on the Waltair- 
Kirandul line was found to be defective, 
resulting in the postponement of the 
Introduction of passenger trains on that 
line;

(b) whether any enquiry has been
conducted in the matter; and

(c) if so, the result of the enquiry?
THE DEPUTY MINISTER IN THE 

MINISTRY OF RAILWAYS (SHRI 
BUTA SINGH): (a) No.

(b) and (c) Do not arise.

acwrtfarar *Tf *i»T
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Safchur mixed crude for Mathura 
Refinery

7183. SHRI BANAMALl BABU:
SHRI BHAGIRATH BHAN- 

W AR:
SHRI INDRAJ1T GUPTA.
SHRI M KATHAMUTHU.

v Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to stale:

(a) whether the Mathura refinery will 
have a large quantity of sulphur mixed 
crude coming to it for processing;

(b) the quantity of indigenous and im
ported crude likely to be made available 
for the Mathura refinery; and

(c) the steps proposed for safeguard
ing the health of the adjoining areas?

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI C P. MAJHI):
(a) Mathura Refinery is being designed 
to process imported crudes with com
paratively high sulphur content

(b) As per design, the refinery could 
process 6 million tonnes of imported 
crude per annum Depending on the ex
tent of crude oil available from the 
Bombay High Oil fields and other indi
genous sources, the refinery may pio- 
cess some quantities of indigenous crude 
also.

(c) Special facilities are being added 
in the design of the refinery so that 
hazards on account of pollution from 
gaseous effluents are eliminated. The li
quid effluents would be treated using 
most uptodattf and modern methods and 
jdie final water let out would ipeet the 
standards prescribed by the Indian 
Standards Institution for irrigation water

pad also for steams that *re to be 
let into rivprs. Therefore, tip  treated 
effluent water will not pose any hazard 
when used either for irrigation or for 
human use after normal treatment in 
Municipal treating facilities. The gase
ous effluents will also be suitably 
treated so that these gases dp not cause 
any health hazard to the people or histo
rical monuments m the areas adjoining 
the refinery.

Programme for remodelling SealM i 
Station during the Fifth Five-Year Piaa

7184 SHRI SAKTI KUMAR SAR- 
KAR Will the Minister of RAILWAYS 
be pleased to state;

(a) the salient features of the pro
gramme for remodelling of Sealdah 
Station during the Fifth Five-Year Plan 
period; and

(b) number of trains that come and 
leave this station in a day, the average 
number of passengers using this station 
in a day, taxi stand facilities there and 
how these compare to Delhi, Bombay 
and Howrah stations?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
BUTA SINGH): (a) The work of remo
delling Sealdah Station was taken up 
m 1960-61 in tliree phases Work on 
two phases has been completed and the 
work on third phase is now in progress 
and will be completed m Fifth Plan

The salient features include remodell
ing of the yard, provision of route relay 
inter-locking cabin, provision of addi
tional platforms, construction of RMS 
Pay and Cash Office, raising and pav
ing of platforms with extension of plat
form sheds, construction of new station 
building in place of the old one in front 
of Mam and North Stations etc.

(b) Altogether 398 trains arrive and 
leave Sealdah Station. On an average 
32550 passengers use the station daily.

There are two taxi stands, one ncpr 
Sealdah South Station for 10 taxi and 
the other near Main Station for 30 taxis. 
Taxi stand facilities at Railway stations 
are provided according to the situation 
of the station, availability of space in 
the circulating area etc. If is, therefore,
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not possible to makp p. comparison, of 
this facility as provided at stations in 
Delhi, Bombay and Howrah.
Railway advectfeemenfe In SmaU and 
Medium Newspapers of West Bengal 

and North Eastern States
7185. SHRI SAJCTI KUMAR SAR- 

KAR: Will the Minister of RAILWAYS 
be pleased to state:

(a) Whether the small and medium 
newspapers of West Bengal and North 
Eastern States are not given railway ad
vertisements;

(b) if so, the names and details of 
weeklies which received advertisements 
from the railways during the last three 
years; and

(c) the details of the action taken to 
give advertisements to Smabad (Agar- 
tala). Dainik Pranta Jyoti (Silchar), Jan- 
ani (Calcutta), Dainik Chandra Bhaga 
(Suri), Janapat (Jalpaiguri) and Swadhin 
Barta (Midnapore)?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
BUTA SINGH): (a) The small and me- 
dium newspapers of West Bengal and 
North Eastern States which are in the 
approved list of Directorate of Adver
tising and Visual Publicity are given 
Railway advertisements.

(b) The list is laid on^he Table of the 
House. [Placed in Library. See No. LT 
9491/75).

(c) Janani (Calcutta) is being given 
advertisements at par with other publi
cations of similar circulation and standi 
ing. No reference regarding advertise
ments has yet been received from Saufc* 
bad (Agartala).

The Dainik Pranta Jyoii (Silchar), 
Dainik Chandra Bhaga (Suri), Janapat 
(Jalpaiguri) and Swadhin Barta (Midna
pore) are not in the approved list of 
the Directorate of Advertising and Visu
al Publicity, as such railway advertise
ments are not being released to them.

Increase in Railway mileage in Weal 
Bengal, Bihar and Maharashtra

7186. SHRI SAKTI KUMAR SAR- 
KAR: Will the Minister of RAIL
WAYS be pleased to state:

(a) total railway mileage increased 
m West Bengal, Bihar and Maharashtra 
during the last three years, linewise;

(b) railway lines under construction 
during the last three years in these sta
tes state-wise; and

(c) the broad outlines of the survey 
made in these States State-wise for new 
lines, line-wise?

THE DEPUTY MINISTER IN FHE 
MINISTRY OF RAILWAYS (SHRI 
BUTA SINGH): (a) The increase in 
route kilomctreage of railway lines, in 
the States of West Bengal, Bihar and 
Maharashtra, during the last three years 
is as under:-1

S. No. S ta te Name o f line  Gauge T otal 
length 

(in kms)

i 2 3 4 5

i Bihar . . . Avoiding line  a t Barkakhana BG 2 -3®
3 Bihar . . Saraigarh-Pratapsanj^Restoration'' MG 2300

3 West Bengal . , Diversionary approaches to and across ‘ BG 
th e  Farakk Barrage.

12.46

4 W est Bengal . . Diversion o f the  Ballalpur H alt-T ilda- BG 
nga Hue along thel eft bank o f 'th e  
Feeder C anal.

5*97

5 Wes>t Bengal . .  Andul-Galcutta Chord link  BG
6 W est Bengal , , Perm anent diversion between Sujni- BG 

para and Abiran
5-49

7 M aharashtra ,  N il .  ~  

T o ta l  ~

* a

64.25
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(b) The new lines under construction 
in these states in addition to those com

pleted as per details vide reply to part
(a) during last three years are as follows:

S. No 
i

S tate
3

Nam e o f the  line
3

Present position 
4

i B ihar . . Jhan jh arp u i -Laukahabazai W ork in progress

sr B ihar . # Pratapganj torbeaganj W ork in  progress

3 B ihar . . Bagaha-Ghhitauni Work m  progress

4 B ihar . . H asanpui Sakri W ork approved

5 W est Bengal . , H ow iah Am ata BG line  with Bara
ga chia cham padanga b ianch line

Do

6 W est Bengal . . H ow rah-Sheakhala BG line Do

7 M aharanbtra . W ani-Ghanaka Work m progress

(c) The surveys undertaken in the line wise for new lines are as under 
Spates under reference State-wise and

S No S tate Name ot lm< Pit-sent position

1 Bihar

2 Bi liar

3 Bihai

4 Bihar

Bihai

6 Bihar

7 Bihai

P Bihai

9 Bihar

10 Bihar

1 m al location t a g n e u in p  survey foi Suivcy completed 
Jhanjhatpui L aukahabara new 
MG line

1 m al Location Engine erijit> a u d ti ifh  Do
suivcyfoi H asanpur Sakri ncwM  G 
line

Pitliiniiixiy Engine t ring and Ir iffic  Sum >  is m pi ogress 
Smveytoi Sirni Bakhtiayarpur Bihai i-  
ganj ntw  M G I inc.

R tcon itssan tt Engineer inq-< un T ia  S u i\ry  completed. 
fi<c S u r v e y  for Dauram  M adhcpura- 
Smghe shwar Asthan new M G 
line

t in 'l l  Location Engineermg (um  T ra Do
flic Survey for Saraigaih-Piatapganj 
M  G fR.cs.toi a turn

Fin'll Location Engine erm g-tum -Tra* Do
fiic Suivev for Partapganj Ioibes> 
ganj M G (R estoration 

F inal Location Engine ering-aun-Tra- Do
ffie Survey for Bagaha Ghhitauni M  
G (Restoiation^

Final Location Engmcermg-Survey, for Do
Dehn-on-Sone-Pipradih 

Prelim inary Engineeririg-cum-Tra®c Survey in progress
surveys for M andar H ill to Sam tH a 
via Dumka w ith a  branch to Baidya> 
nathdbam

Prelim inary Lngmeenng-cum-Traffic Survey sanctioned 
Surveys from  H azanbagh Town to 
R am purhat
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S.No. State Nam e of line Present position
I a 3 4

II Bihar • Prelim inary Engineering-cum-Taffic 
Surveys fro m Rancbi road to Ha- 
zaribagh.

Survey Sanctioned.

13 Bihar . Traffic survey from Ranchi to Korba Do.
*3 W est Bengal . Traffic Survey for New lines in the 

Sundarban areas.
Survey completed for 

four lines and in  
progress for one.

T4 W est Bengal . Final Location-cum-traffic survey for 
Howrah-Amta B.G. line with Bar- 
gaclna-Cham padanga branch line-

Survey completed.

*5 W est Bengal . Final locati<*n-cum-traffic sur\cy  for 
How rah-Sheakhala B.G. line

Do.

16 West Bengal . Traffic survey from Eklahi to Belurgha t Do.
*7 M aharashtia • En^inccring-cum-TrafFic Sxirvey for 

W ardha-Katol New line.
Survey in  progress#

18 M aharashtra . Final Location Survey from Apta to Survey completed

>9 M ahaiasbtia . Final Location Survey between Dasgrtoi Survey in progress, 
and R atnagiri and spot checks bet
ween R atjiagiri and Mangalore#

iO M aharashtra . Preliminary Engmecring-cum-Traflic 
Surv ey from Roha on the proposed 
Apta-Dasgaon line to Agaidarnla.

Surve) in progress..

Licences issued for chemical and drug 
industries

7187. SHRI SAMAR GUHA: Will 
the Minister of PETROLEUM AND 
CHEMICALS he pleased to state:

fa) facts about setting up of chemi
cal and drug companies to whom licen
ces were issued during the last three 
years; and

(b) bow many such licences still re
main unoperated?

THE MINISTER OF STATE IN 
THE MINISTRY OF PETROLEUM 
AND CHEMICALS (SHRI K. R. 
GANESH): (a) and (b) The informa
tion is being collected and will be laid 
on the Table of the House.

Accidents of Eastern and North Eastern 
Railways

7188. SHRI S. N. SINGH DEO: 
Will the Minister of RAILWAYS be 
pleased to state:

(a) the number of accidents which 
took place on Eastern and North Eas
tern Railways during the last one year;

(b) the particulars of these accidents; 
and

(c) the number of persons killed 
thereby?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
BUTA SINGH): (a) and (b) Durin* 
the year 1974-75, category-wise train 
accidents on Eastern and North Eastern 
Railways have been as follows

S.No. Category
Eastern

Railway
North

Eastern
R ailway

*
35 66

6 *9
• a st

75 9 '

1 Collisions
2 Derailments..
3 Level crossing accidents
4 Fires in trains

T o t a l
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(c) in  these accidents 79 persons were 
killed.

hcresse in Railway tinea In Wert Beo- 
«*! and North Easton States

7189 SHRI S N STNGH DEO 
Will the Minister of RAILWAYS be 
pleased to state.

(a) whether only 11 20 kilometres rail
way lines have been increased m West 
Bengal and North Eastern States dur
ing the last three years,

(b) if so, the details of the increase 
of railway lines in Southern States dur
ing the said period

(c) the salient features of the techno 
economic surveys made m West Ben 
gal and North Eastern States during 
the said period, line-wise, and

(d) the amount spent on techno-eco- 
nomic surveys or departmental surveys 
in these States during lhe. said period ’

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAll WAYS (SHRI 
BUTA SINGH) (a) and (b) The net 
increase/decrease in the rent kilome 
trage of railway lines m West Bengal,

North Eastern and Southern States 
State-wise, during the last three yean 
i e , as on 31st March 1974 over 31st 
March, 1971 is indicated below.

Net rocrea~ 
se/decrea-

Statts se uiroiite
kiloraetr-

__________________________age

West Bengal and North Eastern 
States—

West Bengal (—) i9
Assam
Mizoram
Manipur
Mfghalay*
Nagaland
Tripura
Arunac hal Pradesh 

Southern State v—
Andhra Pradrsh (—
K ara itaka 
K erala
Tamil Nadu ( — ) 7

Pondicheny

♦D tcrfasi m route kilomttiagc is due 
to removal of Tsunduru-Vq< ndla chord and 
a tak< off point

(c) and (d) Techno-Fconomic surveys 
for the following lines have been corn-

pitted in these States from 31-3 71 
31 3-74

to

Name of the line Statens

Traffic Sutv<y for New lin ts 
in the Sundarb in rt gu n 
E ngim eung cum-Traffu sm- 
veysfora B G line beiw< en 
Howrah And Sheakhala

W esi Bengal

Do

Do.Engincermg-cum Traffi< Sur
vey foi Howrah \m ta  B G* 
line with B arsafhi'' Champa- 
danga branch line
Silchar Jin.bam • .  Assam, M aniuur
Traffi< Sur\ey—Akhaura- In p u ra
Agarcala-Sabroom with a 
link  to Belonia
Traffic Sutvey for a B G West Bengal
line from Eklakhi to Balur-
ghat

Lvpcndi 
tu  « a s  

sanction* d

Pit su it pos tjtxi

^Rs in lakhs')
2 40 Survey ro m p h u d fo r  

a ll lin ts exf tp t one
o qq Surv< y comleied

1 91 Surve> completed

1 43 Survey completed
1 1G Survey eomplet<d

o 53 Survey completed.
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Name of the line State(s) Expendi- Present petition  
ture as 

sanctioned

4
Further, Survey for the followifag lines have also been sanctioned a t the cost of 

the N .E. Council during 1974-75.
Survey in progress.

Survey in progress.

Survey in progiess. 
S u n e y  in progress. 
Suivey in progress..

Survey in progress.

D uring 1974-75 survey tor railway siding-sfrom Akhaura and Belonia in Bangladesh tc 
Agartala and Brlonia City in T ripura at a cost o f Rs. o -50 lakh has also been completed.

{i) R ingapara/B alipara/B hal- Assam & Arunachal 3 6 1
ukpong. Pradesh

(») J >giglii>pa-Pancharatna- Assam & Arunachal I4 ‘55
D arangiri. Pradesh.

(u i; Gauhati-Burnihat . Assam & M eghalaya i-86
(ivj Lalaghat-Sairang . Assam &  M izoram 9 «8()
(v) Murkongsclek-Passighat . Assam & Arunachal 

Pradesh.
y 53

(vi) T ip ling-ltanagar . Awam & Arunachal 
Pradesh.

i *53

(vii) G auhati-D udhnai . Assam 2 *19

Direct train from Cochin to Bombay
7190. SHRI P. R. SHENOY:

SHRI VAYALAR R A V I:

Will the Minister of RAILWAYS be 
pleased to state:

(a) whether a direct train from  
Cochm to Bombay is proposed to be 
introduced shortly; and

(b) if so, the salient features thereof/

T H E  DEPUTY MINISTER IN TH E 
MINISTRY OF RAH WAYS (SHRI 
BUTA SINGH) (a) and (b) No. H ow 
ever. 17 pairs ol Holiday specials on 
fast timings with limited stoppages are 
being run between Bombay and Prna- 
kulam during April to June, 1975 to 
clear extra rush ol traffic.

Expansion and Improvement of Man
galore Station

7191. SHRI P. R. SH EN OY: Will 
the Minister of RAILWAYS be pleas
ed to state:

(ai) whether the railway stajtion In 
M angalore requires expansion and im 
provement; and

(b) if so, the broad outlines of plans 
therefor?

T H E  DEPU TY  M INISTER IN  T H E  
M INISTRY O F  RAILWAYS (SHRI

BUTA SIN G H ); (a) and (b) The exist
ing facilities at M angalore station are 
generally adequajte. Further augmen
tation of facilities at this station will 
however, be considered for inclusion in 
the future years W orks programmes 
subject to availability of funds and ap
proval of such works by the Railway 
Users' Amenities Committee.

Level crossing between New Mangalore 
Harbour and Mangalore and between 

Mangalore and Puttur

7192. SHRI P. R. SH EN OY: Will
the Minister of RAILWAYS be pleas
ed to state:

(a) the total num ber of level crossings 
between New Mangalore H arbour and 
Mangalore and between Mangalore and 
Puttur across the Mangalore-Hasan rail
way line with the names of places at 
which these crossings are situated; and

(b) whether there is any scheme to 
construct overbridges o r underbridges 
at any of these level crossings?

T H E  DEPU TY M INISTER IN TH E 
MINISTRY O F RAILW AYS (SHRI 
BUTA SIN G H ): (a) A statement is a t
tached.

(b) Provision has been made for 6 
Nos. of road over/under bridges bet
ween New Mangalore H arbour and
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Mangalore and 10 Nos. of over/under 
bridges between Mangalore and Puttur 
sections.

Statement

The total number of level crossings 
between New Mangalore Harbour and 
Mangalore and between Mangalore and 
Puttur across the Mangalore-Hassan 
Railway line is indicated below:

(i) Between New Mangalore H arbour 
and M angalore: T otal 26.

No. of level Place
Crossings.

1  ^  2 ........... .
(aj for vehicular traffic—7

2 Nos. Jeppiriaraogaru village.
1 No. Alape village.
1 No. Padivu/K udupu village.
1 No. Thokur village.
1 No. Baikmbady village.
1 No. Fadushedde villags.

(b) F o r cattle crossings—19 Nos.
(ii) Between Mangalore and Puttur 

Total 50.
(a) F o r vehicular traffic: 12 Nos.

No. of leval Plarc
Crossing

a Nos. Jeppinam ogaru village.
1 No. Alape village.
3 Nos. Akula village.
1 No. Kallige village.
1 No. A m turvillage Kallingana

R d .
1 No. Gv)ltamajalu village Man*

chni Road.
1 No* Notlamudunur villagc-

Ncralakutta.
1 No. Idikudu village.
1 No. Kabaka.

(b) for Cattle crossings~-38 Nos.

Malpractices indulged into by Jaipur 
Udyog Ltd.

7193. SHRI C. K. CHANDRAP- 
P A N : Will the Minister of LAW, 
JU STIC E A N D  COM PANY A FFA IRS 
be pleased to state:

(a) whether attention of Government 
has been draw n to the fact that Jaipur 
Udyog Limited, Delhi and indulged in 
a m alpractice of purchasing m aterials 
at exorbitantly high rates from  certain

suppliers like. Ashok Cement Limited. 
Ashoka Steel Limited and other 13 firms 
during the  first quarter of 1973;

(b) if  so, the facts thereof;
(cj) action taken against the Com 

pany.
fd) whether it has also been brought 

to the notice o f Governm ent that this 
company had been placing qrders 
through middle men for its purchases at 
a  very high rate while it could have plac
ed orders with the m anufacturers direct
ly at lower rates; and

(e) if so, the facts thereof?
T H E  DEPU TY M INISTER IN  T H E  

M IN ISTRY O F LAW, JUSTICE AN D 
COM PANY AFFAIRS (SHRI BEDA- 
BRATA BARUA): (a) to (e) Infor
mation is being collected and will be 
laid on the table o f the house.

Enquiry into the working of Jaipur 
Udyog Ltd.

7194. SHRI C. K. CHA NDRA P- 
P A N : Will the Minister of LAW, 
JU STICE AND COM PANY AFFAIRS 
be pleased to refer to the reply given 
to Unstarred Question No. 9366 on the 
7th May. 1974 regarding enquiry into 
the working of Jaipur Udyog Ltd. and 
s ta te :

(a) whether the Jaipur Udyog Ltd. 
and 74 other companies belonging to 
Dalmia Jain G roup have given the ex
planations which were called for as 
Governm ent had found “features that 
prim a  facie  suggest contravention of 
the Companies Act, 1956 or irregular 
company practices” :

(b) if so, the gist thereof;
(c) action taken against them; and
(d) the results of the investigation 

ordered into the affairs of Ashoka 
M arketing Co. Limited?

T H E  DEPUTY M INISTER IN T H E  
M INISTRY O F  LAW. JUSTICE AND 
COM PANY A FFA IR S (SHRI BEDA- 
BRATA BARU A): (a) to (c) T he in
form ation is being collected and will be 
laid on the table of the House.

(d) The investigation into the affairs 
of M /s. Ashoka M arketing Co. Ltd. 
under section 237(b) of the Companies 
Act, 1956 was ordered on 31st Decern-



•her, 1973 The company filed a writ 
petition before the Delhi High Court 
challenging the said order, and the High 
Court has granted interim stay on 6th 
August, 1974 The stay is m operation

Captive Power Stations for Railway 
Workshops

7195v SHRI GAJADHAR MAJHI 
Will the Minister of RAILWAYS be 
pleased to state

(a) whether there has been decline in 
the production in Railway workshops 

•due to power cuts,
(b) whether Government have any 

proposal under consideration to set up 
captive power generating stations and

(c) if so, the salient features thereof9
THE DEPUTY MINISTER IN THE 

MINISTRY OF RAILWAYS (SHRI 
BUTA SINGH) (a) Due to power 
tuts production in Railway workshops 
has not been affected m the recent 
months except in some workshops on 
"Northern, Southern and Fastern Rail
ways In other Workshops the work 
shop timings were revised to mitch 
with the power supply timings and 
thereby the requirements were being 
met

(b) No, not for workshops
(v) Does not arise
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-RTflri 000 *ft° <J»1 
ij5*r w w /T fte

B iw rw  ftrefer

1972 37 1 0 b8
1973 181 8 5 90
1974 42 8 1 C>8

$r?Er
4 4 0 19
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Upper class berths/seats in Kirti Ex- 
p ra»  Somnotli Mail and Dwarka Mail

7199 SHRI ISHWAR 
D H R Y

CHAU-

SHRI TAGANNATHRAO 
JOSHI

Will the M inister of R A IIW A Y S be 
pleased to stale

(a) how m iny  upper class berths/ 
seats ir t  provided on the Kirti Express 
Somnath M ill ind Dwarka Mail

(b) whether upper chss conductors 
ire provided on each of these trains to 
look alter the passengers

(c) it not why md what action is 
proposed to bi taken m this reg ird , 
and

(d) by what time upper ciass con. 
ductors a\ill be ptovided on them }

T H E  DEPUTY M INISTER IN THE 
MINISTRY O r RAILWAYS (SHRI 
B U I A SINGH) fa) Tirst class b e rth s ' 
seats provided on these trains are as 
under

Bcithb Stats

S'iUpJT K irti 
j6 D n ) /  Exprts* 
2 '} U p )\ Somnath 
J4 D n )j M ail 
39UP) \  Dwarka Mail 
4oDn i J

61

60

18

93

<JO

S7
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(b> No.
(c) Conductors are provided mostly 

on very important Mail and Express 
trains. Coach Attendants in full corri
dor type first class coaches and Travel
ling Ticket Examiners in second class 
sleeper coaches provided on these trains 
cater to needs of passengers adequate
ly.

(d) There is no such proposal.

Powers and Grade given to Divisional 
Superintendents

7200. SHRI ISHWAR CHAU-
DHRY:

SHRI JAGANNATHRAO 
JOSHI:

Will the Minister of RAILWAYS be 
pleased to state:

,(a) whether recently powers and 
grades have been given to Divisional 
Superintendents almost matching with 
those of General Managers;

(b) in view of the above, whether 
the Railways have considered abolition/ 
reduction of Zones, so as to effect 
economy m the expenditures incurred 
on the offices of General Managers; 
and

(c) expenditure incurred on various 
offices of General Managers during the 
last three years, year-wise?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
BUTA SINGH): (a) No.

(b) Does not arise.
(c) The information is being collect

ed and will be laid on the Table of the 
House.

* f, 1974 5WT5T WPT 9R % VTTOf
w rfw  i w
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Cuts in allocation of kerosene oil to 
states

7205. SHRI K. MALLANNA. Will 
the Minister of PETROLEUM AND 
CHEMICALS be pleased to state.

(a) the number o£ occasions on which 
and the extent to which cuts in the al
location of kerosene oil quota to the 
State Governments were imposed by 
the Central Government during the year 
1973-74 and the extent of cut, if any, 
imposed during the current year.

(b) the reasons for these cuts and 
what is its impact on the consumers as 
a whole; and

(c) the steps Government have taken 
to remove the cuts imposed in the al
location of kerosene oil to avoid hard
ship to the consumers?

% * $ ' o f 
cut im 
posed

May, IQ73 * 
June, 1973 ,

Novenobet, 1973 

January, 1974 

February, 1974 

March, 1974

35
10

10

15
20

15

During 1974-75, uniform cuts were im
posed on kerosene quotas of all States 
ranging from 20% to 30°;, from April 
to August, 1974. From September,
1974, the scheme of uniform cuts wa& 
changed to give due weightage to spe
cial features affecting kerosene consum
ption in the States. A reduction of 
15% was made in the overall quantity 
allocated to States during September 
and October, 1974; the maximum cut 
on any State being 25%. From Novem
ber, 1974, the cuts were reduced further 
to an average of 10% with the maxi
mum reduced to 15%

(b) These cuts in kerosene quotas 
became necessary to conserve foreign 
exchange out-go for import of crude 
oil and other petroleum products. Dur
ing the early part of the year when 
cuts ranging between 20% to 30% were 
applied, reports of shortage were re
ceived from various State Governments. 
However, since November 1974, there 
have been no serious complaints of 
kerosene shortage in the States.

(c) Within the foreign exchange al
location made for 1975-76, il will not 
be possible to increase kerosene oil sup
plies to the States beyond the levels ad
opted from November, 1974.

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI C. P. M A JH I):
(a) Following cuts were imposed on kero
sene oil f quotas of the 'States during 
1973-74:—

SC/ST candidates qualified in engineer* 
tag services examination, 1974

7206. SHRI P. M. SAYED: Will 
the Minister of RAILWAYS be pleas
ed to  state :
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(a) number of Scheduled Caste and 
Scheduled Tribe candidates qualified 
in  written papers in the Engineering 
Services Examinations, 1974, but drop
ped in the interviews for personality 
test;

(b) whether m recruitment even to 
IAS, IPS and other Central Services, 
Scheduled Caste/Tribe candidates are 
not rejected in personality test if they 
pass in written test; and

(c) if so, why personality test is con
sidered more important than technical 
knowledge for these technical jobs, at 
least in case of Scheduled Caste/Tribe 
candidates who, due to then- weak eco
nomic conditions, are not generally 
expected to have good personality?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
JBUTA SINGH): (a) On the results of 
the written part of the Engineering 
Services Examination, 1974, 56 Sche
duled Caste candidates and 2 Scheduled 
Tribe candidates qualified for Persona
lity Test. On the final results of the 
examination, 30 Scheduled Caste candi
dates and 1 Scheduled Tribe candidate 
have been recommended by the Union 
Public Service Commission for appoint
ment to various services /posts which 
are to be filled on the basis of this 

.examination.
(b) There are no minimum qualify

ing marks for the Personality Test in 
the Engineering Services Examinations 
and the I.A.S. and Allied Services Exa
minations; the order of merit of the 
candidates who finally qualify in these 
examinations is determined on the basis 
of the aggregate of the marks obtained 
in the written examination and in the 
Personality Test by candidates. Thus it 
is possible for a candidate to be recom
mended for appointment even without 
scoring any marks in the Personality 
Test

(c) Does not arise.

Fontgn companies which established 
bm*mm fa India During 1*7* 73, 1973- 

74 and 1974-75.

7207. SHRI SAT PAL KAPUR: 
Will the Minister of LAW, JUSTICE

AND COMPANY AFFAIRS be ^eas
ed to state:

(a) the names of foreign companies 1 
which established business in the coun
try during 1972-73, 1973-74 and 1974-75
respectively;

(b) the particulars regarding their 
capital, extent of Indian share capital 
and the items to be produced by them 
and other terms and conditions; and

(c) the names of foreign companies 
which have closed their business acti
vities in India during 1972-73, 1973-74 
and 1974-75, yearwise?,

THE DEPUTY MINISTER IN THE 
MINISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS (SHRI BEDA- 
BRATA BARUA): (a) and (b) Eleven 
foreign companies as defined under sec
tion 591 of the Companies Act, 1956 
were reported to have established their 
places of business in India in 1972-73, 
five in 1973-74 and six in 1974-75. De
tails about their names, the capital of 
their parent companies and their main 
line of industrial activity in India are 
given in Statement I laid on the Table 
of the House. [Placed m Library. See 
No. LT  9493/75.]

Since these companies are incorporat
ed outside India, the extent of the Indian 
share capital in their total paidup capi
tal was not required to be furnished 
under the provisions of the Companies 
Act prior to coming into force of Com
panies Amendment Act, 1974 on 1-2-75. 
The terms and conditions under which 
these branches of foreign companies 
have to operate in India are spelt out 
in Sections 591 to 608 in part XI of 
the Companies Act, 1956.

(c) Fourteen foreign companies w»n» 
reported to have closed their places of 
business in India in 1972-73, three in
1973-74 and thirty six in 1974-75. The 
names of these companies are given in 
Statement n . laid on the Table of the 
House. [Placed in Library. See No. 
LT  9493/75.]
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Amendment of Election Laws

7208. SHRI MADHU L1MAYE : 
Will the Minister of LAW, JUSTICE 
AND COMPANY AFFAIRS be pleas
ed t» state :

(a) whether printing of posters of 
Service Chiefs with an election symbol 
has been described as an “impropriety” 
by the Supreme Court in an election 
case;

(b) whether making promises about 
starting projects, laying foundation 
stones etc. has been described as an 
“evil” practice by the same court in an 
earlier decision;

(c) whether Government would amend 
the law bringing “improprieties” and 
“evil practices” of the type referred to 
in (a) and (b) under the term “corrupt 
practice”; and

(d) if not the reason for not amend
ing the law ?

THE MINISTER OF STATE IN 
THE MINISTRY OF LAW, JUSTICE 
AND COMPANY AFFAIRS (DR. 
SAROJ1NI MAHISHI) : (a) The actual 
observation of the Supreme Court is 
as follows :—

“The publication of posters bear
ing the photographs of the Prime 
Minister, Defence Minister, Foreign 
Minister and three Service Chiefs was 
an act of impropriety but not a 
corrupt practice falling within the 
mischief of section 123 of the Repre
sentation of the People Act, 1951."

(b) The relevant extract from the 
earlier judgment of the Supreme Court 
is as follows :—

‘T o  arrange to spend money on the 
eve of elections in different consti
tuencies, although for general public 

food is when all is said and done, 
an evil practice. The dividing line

between an evil practice and a cor
rupt practice is a very thin one. 1U 
should be understood that energy to 
do public good should be used not 
on the eve of elections but much 
earlier and that even slight evidence 
might change this evil practice into 
corrupt practice. Payments from dis
cretionary grants on the eve of elec
tions should be avoided.”

(c) and (d) The aforesaid observations 
denote what, in the opinion of the 
Supreme Court, may convert an evil 
practice into a corrupt practice. But 
there could be varying shades of opinion 
as to what could and should be pro
perly construed as an evil practice, and, 
hence, the question of amending the 
law in this behalf does not arise.

Railway Quarters for Clam HI and FT 
Staff a t Bombay, Calcutta, Delhi an# 

Madras

7209. SHRI CHANDRIKA PRA
SAD : Will the Minister of RAILWAYS 
be pleased to refer to the reply givea 
to Unstarred Question No. 4858 on the 
17th December, 1974 regarding Railway 
quarters for class III and IV staff at 
Bombay, Calcutta, Delhi and Madrae 
and state :

(a) whether the information has since 
been collected;

(b) if so, the salient features thereof; 
and

(c) if not, the reasons for delay ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
BUTA SINGH) : (a) Yes.

(b) The particulars are indicated la 
the statement attached.

(c) Docs not arise.
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U »v« Reserve and R e v iv e r  Staff fo r
M ata ta tea*  S * T  Department on 

certain Railways

7210. SHRI CHANDRIKA PRA
SAD : WiU the Minister of RAILWAYS 
be pleased to refer to the reply given 
to Unstarred Question No. 4859 on the 
17th December, 1974 regarding leave 
reserve and restgiver staff for Main
tained, S&T Department on Northern, 
North Eastern, Western Southern and 
South Central Railways and state :

(a) whether the information has since 
been collected;

(b) if so, the salient features thereof; 
and

(c) if not, the reasons for delay ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
BUTA SINGH) : (a) to (c) A statement 
is laid on the Table of the House. 
[Placed in L ibrary. See N o . L T -9 4 9 4 A I  
75].

Training School for Class III and IV
S and T Staff Over various Zonal 

Railways
7211. SHRI CHANDRIKA PRA

SAD : Will the Minister of RAILWAYS 
be pleased to state :

(a) whether any training school for 
Signalling and Tele-communications 
staff Class IV and Class III exists over 
the Northern, Western, Southern, North- 
Eastern and South-Central Railways;

(b) if so. what categories of staff are 
given training and what are the details 
of various training courses undertaken 
by these training schools and of incen
tive to staff who passes the training;

(c) what is the medium of instruc
tions of these training; schools and the 
maximum capacity of trainees who can 
get training at a time in these schools;

(d) whether necessary arrangements 
of boarding and lodging are made for 
the trainees; and

(e) whether the trainees are being 
provided literature regarding latest in
stallations of Signalling and Telecom
munication and if so, the salient features 
thereof 7

6 -4  L.S.S. (N0)/75

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
BUTA SINGH) : (a) to (e) The infor
mation is being collected and will be 
laid on the Table of the Sabha.

Maintenance of Standby Diesel Gene* 
rator at Railway Stations

7212. SHRI CHANDRIKA PRA
SAD ; Will the Minister of RAILWAYS 
be pleased to state :

(a) whether Standby Diesel Genera
tor at various Railway Stations, for 
Signalling and Telecommunication Cir
cuits were being previously maintained 
by Electical Department and now the 
same are being maintained by Signal 
and Telecommunication Department;

(b) if so, what is the number of staff
(i) surrendered by Electrical Depart
ment, (ii) transferred from Electrical 
Department to Signal and Telecommu
nication Department, (iii) additional 
staff sanctioned to Signal and Telecom
munication Department, category-wise 
and Zone-wise over the Indian Rail
ways;

(c) what was the reason of transfer
ring this job from Electrical Depart
ment to Signal and Telecommunication 
Department; and

(d) what are the proposals to train 
Signal and Telecommunication Staff for 
Diesel Generators, categiory-wise and 
whether the staff will be given some 
benefit for this additional job ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
BUTA SINGH) : (a) and (b) In most 
of the Divisions on the Indian Railways 
Diesel Generator Sets, which are part 
and parcel of the Signalling and Tele
communication installations are main
tained by the staff of the Signalling and 
Telecommunication Department, who 
are responsible for the maintenance of 
the s ig n a llin g  and Telecommunication 
installations.

In certain areas of the Northern Rail
way, where Electircal Depatment was 
supposed to maintain these sets, the 

~ signalling and Tefccraimunication staff
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Jaave taken over the attention to diesel 
generating sett and for this purpose, 1 
Signal Imspctor and 7 diesel maintainers 
have been, posted. Since Electrical De
partment were not maintaining the 
•diesel generating sets, the question of 
the Electrical Department surrendering 
any posts did not arise.

(c) Diesel Generating sets are part 
and parcel of the Signalling & Tele
communication installations, and they 
come into play occasionally m the event 
o f a power failure.

(d) Such signalling and tele-commu* 
nicatiom installations, as required the 
Diesel Generating sets as standby, have 
to receive frequent attention by signal 
and tele-communication maintainers and 
Diesel Generating sets also, being part 
of the installation, have to be attended 
to by them. For this purpose, their 
training programme includes this aspect 
of work also.

Overcrowding in Legal Profession

7213. SHRI RAM PRAKASH : Will 
the Minister of LAW. JUSTICE AND 
COMPANY AFFAIRS be pleased to 
state :

(a) whether Government have made 
any assessment of the overcrowding in 
the legal profession and resultant de
cline in professional standards; and

(b) if so, the «*teps being taken to 
remedy the situation ?

THE MINISTER OF LAW, JUSTICE 
AND COMPANY AFFAIRS (SHRI
H. R. GOKHALE) : (a) No. Sir, Gov
ernment have not made any assessment 
of overcrowding in the legal profession 
and resultant decline in professional 
standards since the passing of the Ad
vocate Act, J961.

(b) Does not arise.

C o S * *  of Tmck with Bombay Express 
beyond Mobri Station

7214. SHRI ANADI CHARAN 
DAS :

SHRI RAGHUNANDAN LAL 
BHATIA :

SHRI D. D. DESAI :

Will the Minister of RAILWAYS be 
pleased to state :

(a) whether 5 persons were killed 
when a truck collided with speeding 
Bombay Express on the 21st March,
1975 at an unmanned level crossing be
yond the Mohri Railway Station on the 
Ambala-Delhi sector of the Northern 
Railway; and

(b) if so, the facts thereof ?
THE DEPUTY MINISTER IN THE 

MINISTRY OF RAILWAYS (SHRI 
BUTA SINGH) : (a) Yes

(b) At about 15.47 hours on 21-3- 
1975, truck No. PUG 5313 collided with 
train No. 58 Down Amnlsar Express 
at unmanned level crossing No. 100-C 
between Mohri-Shahbad Markanda sta
tions on Delhi-Ambala Cantt Section 
on Delhi Division of Northern Railway. 
Five occupants of the truck including 
the truck Driver were killed.

Proposal to Modernise Burdwan Station

7216 SHRI TUNA OR AON Will 
the Minister of RAILWAYS be pleased 
to state :

(a) whether there is any provision for 
remodelling of Burdwan station during 
the Fifth Plan period;

(b) the average number of passengers 
who use this station and the number of 
trains that move in this station every 
day;

(c) facilities available for the passen
gers in the station; and

(d) the salient features of the work 
contemplated to modernise the station?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
BUTA SINGH) : (a) No.

(b) (i) About 8,355 passengers per 
day.
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(ii) 94 trains.
(c) The facilities available for the 

^passengers at the station are as under:—

Waiting Rooms
Upper Class gentlemen . 2 Nos.
Upper Glass ladies i No.
Waiting hall . i No.
Lavatorie gentlemen 25 Seats
Lavatories ladirs io Seats

Drinking Water—-In addition to the 
•provision of one water cooler there are 
four water trolleys and 38 buckets for 
■supply of water to passengers.

Retiring Rooms : 3 retiring xooms 
with 8 beds.

Booking Counters : 5 Nos.

Catering arrangements : Food, both 
of Indian and Western style, is avail
able in the refreshment room. Tea, 
snacks etc. are also available from de
partmental vendors and hawkers.

(d) Does not arise.
Russian Experts visit for MTP
(Railways) and Indian Teams visit 

abroad

7217 SHRI M. RAM GOPAL 
REDDY : Will the Minister of RAIL
WAYS be pleased to state :

(a) whether number of teams of Rus
sian experts have visited India for 
M.T.P. (Railways), Calcutta; I f so, the 
cost and expenditure incurred for their 
.travels to India and details of reports 
of these teams; and

- (b) the cost involved on Indian teams 
who visited U. S. S. R. and West Ger
many and the details of reports thereof?

THE DEPUTY MINISTER IN THE 
"MINISTRY OF RAILWAYS (SHRI 
BUTA SINGH) ; (a) Yes. 3 teams of 
Soviet experts have visited India so far. 
The total cost incurred for thejr visits 
is Rs. 4,86,000/- only. The first team 
(early 1971)’ recommended construction 
o f  Dum Dum—Tollyganj Underground 
as the first metro line for Calcutta. The 
second {earn (early 1972) reviewed and 
^approved the Report prepared by

M. T. P. (Railways) Organisation for 
Dum Dum—Tollyganj Rapid Transit 
System and recommended its construc
tion.

The third team (June’74) identified 
the scope of Soviet co-operation and 
assistance in the construction of the 
Calcutta sub-way Project

(b) The cost involved in the visits of 
Indian teams to USSR and a few other 
countries was Rs. 2,46,000/- only. The 
first Indian team which went to USSR. 
U.K., France, Japan, Sweden, Hungary 
and West Germany in 1972 was on a 
study-cum-observation tour for acquaint
ing itself with metro practices abroad, 
identifying construction equipments 
suitable for import and facilities requir
ed for training of Indian Engineers 
abroad.

The second team’s visit to U.K., 
France, West Germany, Sweden and 
Japan in late 1972 was in connection 
with selection of rolling stock design9 
and suitable electric traction technology 
with a view to their adoption and indi
genous manufacture in this country.

The third team visited USSR in 1973 
in order to clarify to the Soviet side 
the details of import requirements, con
sultancy and training assistance and also 
to study further the Soviet rolling stock 
and signalling systems.

Negligence of Railway Board for M.T.P., 
Calcutta

7218. SHRI M. RAM GOPAL 
REDDY ; Will the Minister of RAIL
WAYS be pleased to state :

(a) whether due to negligence of 
Railway Board, Metropolitan Transport 
Project, Calcutta, has been over-delayed 
despite assurances given by the Prime 
Minister and other authorities includ
ing Chief Minister, West Bengal for 
early execution of the said Project and 
the completion thereof by the year 
1980;

(b) why there has been delay in 
awarding works of different sections or 
divisions in accordance with tenders 
called;



(c) th$ number of tender* called and 
opened so far and how many of them 
have been finally decided; and

(d) the number of tenders remaining 
undecided and the reasons therefor?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
BUTA SINGH) : (a) No.

(b) Due to the uncertain availability 
of resources for the Project.

(c) 46 tenders out of 128 opened have 
been finally decided,

(d) The remaining tenders will be 
considered as soon as the availability 
of resources improves

Import of Drugs by Foreign Companies

7220 SHRI S R DAMAN1 Will 
the Minister of PETROLEUM AND 
CHEMICALS be pleased to state :

(a) the brief particulars of imports 
allowed to foreign drug manufacturing 
companies m the country during the 
last three years, together with items and 
value in each case;

(b) how many similar items are pro
duced in the country and by whom, md

(c) the reasons tor granting permis
sion to the import of those very items 
by the foreign companies ?

THE MINISTER OF STATE IN 
THE MINISTRY OF PETROLEUM 
AND CHEMICALS (SHRI K R 
GANESH) (a) Particulars of all im
port licences issued including those to 
foreign companies viz, names and ad
dresses of parties, item of import, value 
etc. are published m the “Weekly Bul
letin of Industrial Licences, Import 
Licences and Export Licences” copies 
of which are regularly made available 
to the Parliament Library. However, 
Information regarding the major items 
of Imports cleared by the Directorate 
General of Technical Develpoment, 
their quantity and value during the past 
three years in favour of foreign com- 
panies is being collected and will be 
laid on the table of the House.
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(b) and (c) Information is being col- 
lected and will be lai4 on the Table of 
the House.
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Shortece of Cooktag Gm in Bihar an* 
Other States

7224. SARDAR SWARAN SINGH 
SOKHI : Will the Minister of PETRO
LEUM AND CHEMICALS be pleased 
to state :

(a) whether there is acute shortage of 
cooking gas and the worst ever scarcity 
in Patna (Bihar’s capital) due to irregu
lar and delayed supply of cylinders by 
the distributers concerned, appointed by 
Indian Oil;

(b) whether the shortage of cooking 
gas is artificial and it takes 20 to 30 
days to get the refill from the selling 
agents;

(c) whether such long delay in supply 
by the agents has led to large scale 
black marketing by the selling agents; 
And

(d) if so, what steps Government 
propose to take to end the shortage of 
cooking gas in Bihar and other States 
in the country ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI C. P. MAJHI) :
(a) and (b) Some delay in supply of 
refills to consumers for about two weeks 
was reported in the last month. Supply 
situation has since improved and refill 
deliveries in Patna are at present tak
ing place without delay.

(c) There have been no definite com
plaints in this regard.

(d) Position of refill supplies in Patna 
is at present normal. Regarding steps 
proposed to be taken to end the shor
tage of cooking gas in the country, 
reply given to Lok Sabha Unstarred 
Question No. 2127 on 4-3-1975 may 
kindly be referred to.

Train accident on Patratu-Barkakana 
Section

7225. SARDAR SWARAN SINGH 
SOKHI : Will the Minister of RAIL
WAYS be pleased to state :

(a) whether there was a serious ac
cident in Dhanbad Division, of Eastern 
Railway, 70 k.m. from Hazaribagh, oft
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Pairatu-Barkakana section on the 21st 
March, 1975 killing all the members, of 
the crew including the Guard of the 
goods trains;

(b) if so, the causes of the accident 
and steps taken by the Railway authori
ties to check its recurrence; and

(c) what amount has been paid as 
compensation to the kin of the deceas
ed and what action has been taken 
against those found responsible for the 
accident ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
BUTA *SINGH) : (a) Yes. A goods 
train ran into a loaded bullock cart 
which had been abandoned on the rail
way track between Patratu and Bhur- 
kunda stations on the Eastern Railway 
on 21-3-1975. As a result of the acci
dent, the Guard and the two Firemen 
were killed but the Driver escaped with 
minor injuries.

(b) A coal loaded bullock cart tres
passed and was abandoned on the rail
way track by an unknown person. The 
railway line near the accident spot has 
now been provided with deep channels 
and stakes on both sides to prevent un
authorised movement of vehicles or 
bullock carts. Police authorities have 
also been alerted with a view to pro
secuting tress-passers.

(c) No railway staff has been held 
responsible. Arrangements are being 
made to pay necessary compensation 
due to the dependents of the three de
ceased railway employees.

Train accident on Tata-Muri-Baiicakana 
Section

7226. SARDAR SWARAN SINGH 
SOKHI : Will the Minister of RAIL
WAYS be pleased to state :

(a) whether a serious accident took 
place on the 24th March, 1975 when 
two goods trains collided on the Tata- 
Muri-Barkakana Section of the South 
Eastern Railway, killing many railway 
staff and crew;

(b) whether there had been increase 
in the railway accidents recently in the 
country;

(c) if so, the causes of the accident, 
the loss of the railway property and 
compensation paid to the kin of the 
deceased; and

(d) what action Government propose 
to take against such officers responsible 
for the accidents and to check the 
same?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRf 
BUTA SINGH) : (a) Yes. As a result 
of the accident 4 persons (railway staff) 
were killed on the spot and 1 (the 
Driver) received grievous injury.

(b) and (c) The incidence of train ac
cidents has registered an increase dur
ing the year 1974-75 as compared with
1973-74 largely because of labour un
rest culminating in the All India Rail- 
waymen’s strike in May, 1974 which 
affected maintenance of rolling stock, 
track and more particularly discipline 
among the railwaymen.

Accidents are caused by the failure 
of railway staff, negligence of outsiders, 
failure of equipment, sabotage and 
tampering with track or combination 
of factors etc.

As a result of accidents, the damage 
to railway property during 1974-75 has 
been estimated at Rs. 2,52,02,682, ap
proximately and Rs. 3,35,500 has been 
paid so far as compensation to the 
next of kin of the deceased, under 
Indian Railways Act. During the year
1974-75, the Railways also paid a sum 
of Rs. 2,10,000 as compensation under 
the Workmen’s Compensation Act to 
the dependents of the deceased railway 
employees who were killed in these ac
cidents.

(d) Thorough enquiries a r e  held into 
all accidents and suitable disciplinary 
action is taken against the defaulters. 
Safety Organisation has been engaged 
in inculcating safety consciousness 
amongst the staff connected with the 
running of trains in order to ensure 
that the staff do not violate safety rules 
or indulge in shortcut methods. Special 
drives are launched from time to time
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tor this purpose. Great emphasis has 
also been laid oil the initial as well as 
refresher training of the staff.

Thefts in Samastipur-Dellii Express Train

7227. SARDAR SWARAN SINGH 
SOKHI : Will the Minister of RAIL
WAYS be pleased to state :

(a) whether the Jayanti Janta Samas- 
tipur-Delhi Express Train has started 
loosing its popularity because of con
tinued thefts of passengers’ luggage 
from the train and attachment of gene
ral and old bogies to the train;

(b) whether the train thefts have be
come a daily affair, mostly at Samasti- 
pur, due to the lack of police arrange
ments; and

(c) if so, what immediate steps Gov
ernment propose to take to check the 
increasing thefts in this train, as well 
as other fast trains in the country ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
BUTA SINGH) : (a) No. There have 
been only three cases of thefts of pas
sengers’ property on this train during
1975.

(b) No.
(c) Government Railway Police es

corts are provided to all important 
trains passing through vulnerable sec
tions.

Introduction of New Trains during the 
Mouths of March to May, 1975

7228. SHRI R. V. SWAMINA- 
THAN : Will the Minister of RAIL
WAYS be pleased to state :

(a) whether Railways have introduc
ed or propose to introduce any new 
trains during the months of March to 
May, 1975 for movement of passengers; 
and

(b) if so, how many new trains have 
been introduced so far and how many 
more are likely to be introduced during 
the above period 7

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI

BUTA SINGH) : (a) and (b) One Ex
press train has been • introduced bet
ween New Delhi and Varanasi from 
30th March, 1975 and one weekly 
Jayanti Janata Express is proposed to 
be introduced between New Delhi and 
Secunderabad from the first week o f  
May, 1975 as a regular measure. In 
addition, subject to traffic offering, about 
470 holiday special trains are' pro
posed to be run. on various routes in 
order to clear the extra rush of traffic 
during the summer months from April 
to July 1975.

Railway accIdwts during March 1974 
and 1975

7229. SHRI R. V. SWAMINA- 
THAN ; Will the Minister of RAIL
WAYS be pleased to state :

(a) whether there have been a large 
number of Railway accidents in the 
month of March, 1975 as compared to 
those in March last year; and

(b) if so, whether this is because of 
introducing of fast trains and negligence 
of thei staff ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
BUTA SINGH) : (a) During the month 
of March, 1975, there were 77 train 
accidents in the categories of collisions, 
derailments, level crossing accidents and 
fires in trains against 63 such accidents 
during the corresponding period of the 
previous year.

(b) No direct relationship is discerni
ble between the incidence of accidents 
and introduction of fast trains. Failure 
of human element has always been the 
largest single factor responsible for 
accidents.

Oil Exploration in Tamil Nadu

7230. SHRI R. V. SWAM IN A- 
THAN ; Will the Minister of PETRO
LEUM AND CHEMICALS be pleased 
to state :

(a) whether exploration of more oil 
wells is being planned in Tamil Nadu;

(b) whether in view of the spudding 
of the first well in Mandapam by the
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011 and Natural Gas Commission, a 
new strategy is being planned by the 
Commission;

(c) if so, the steps that are being 
considered to find oil in the State; and

(d) whether more funds bave been 
allotted for the purpose?

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI C. P. MAJHI) :
(a) to (d) It is ONGC’s effort to explore 
fox oil wherever it is considered feasi
ble on geological considerations. So far
12 exploratory wells have been drilled 
in Tamil Nadu State. In addition to 
the well presently being drilled at Man- 
dapam, ONGC have inter-alia made 
provision of funds, for drilling 2 more 
oil exploratory wells one each at Karai- 
kal and Tiruthuraipuadi during the 
current financial year.

Setting op of Fertilizer Plants in Tamil 
Nadu

7231. SHRI R. V. SWAMINA- 
THAN : Will the Minister of PETRO
LEUM AND CHEMICALS be pleased 
to state :

(a) whether the Central Government 
are considering to have more fertilizer 
plants in the State of Tamil Nadu in
1975 or 1976;

(b) whether these fertilizer plants 
are being set up# with the help of some 
foreign countries;

(c) if so, the broad features erf the 
proposed plants likely to be set up in 
the State;

(d) whether the existing fertilizer 
plants are also being considered for 
expansion; and

(e) if so, the names of fertilizer plants 
likely to be expanded during the Fifth 
Five Year Wan ?

THE MINISTER OF STATE IN 
THE MINISTRY OF PETROLEUM 
AND CHEMICALS (SHRI K. R. 
GANESH) : (a) to (c) A proposal is 
under consideration for the grant of a 
Letter of intent to M/s Kothari (Mad
ras) Ltd., for the setting up of facilities 
for production of 21,000 tonnes per 
annum of fertilizer grade ammonium

chloride by utilising bye-product chlo
ride obtained in the manufacture of 
caustic soda. No foreign collaboration 
is envisaged.

(d) and (e) Government have approv
ed the expansion of the Madras Ferti
lizers Ltd., plant for the production of 
NPK fertilizer.

M RTP Commission’s Decision on the 
Payment of Differentia] Incentive Bonos 

Based on the Quantity of Purchases 
made over ft period

7232. SHRI P. M. MEHTA : Will 
the Minister of LAW, JUSTICE AND 
COMPANY AFFAIRS be pleased to 
state :

(a) whether Monopolies and Restric
tive Trade Practices Commission has 
held that the payment of differential 
incentive bonus based on the quantity 
of purchases made over a period is a 
restrictive trade practice;

(b) whether a number of complaints 
have been received by the Registrar of 
Restrictive Trade Practices to the effect 
that most of the Companies are offer
ing such kind of differential incentive;

(c) if so, the particulars of the cases 
pending before the Monopolies and 
Restrictive Trade Practices Commission 
in this regard; and

(d) whether any final decision has 
been taken by the Monopolies and Res
trictive Trade Practices Commission 
thefeon and what action is being taken 
against these Companies ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS (SHRI BEDA- 
BRATA BARUA) : (a) Yes, Sir.

(b) No, Sir*
(c) and (d) A statement is laid on the 

table of the House. The question of any 
action being taken does not arise as the 
inquiry by the M.R.T.P. Commission in 
these cases is still in progress. Any vio
lation of the orders of the Commission 
in such cases is liable to the penalties 
provided in section 50 of the M.R.TP. 
Act. 1969.
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S.No. Name of undertaking in respect of which a 
restrictive trade practice inquiry has been 
instituted by the M.R.T.P. Commission.

Nature of differential incentive 
bonus etc.

(0 (a) (3)

1 I.T.G. Ltd. &Vazir Sultan Tobacco Co-

2 Raymond Woollen Mills Ltd. (J.K. Engg*
Files Division), Bombay.

3 Singer Sewing Machine Go. Ltd., Bombay

4 N.M. Tripathi Pvt. Ltd., Bombay

5 Bata India Ltd.

G Bajaj Electricals Ltd-

7 Tata Engineering & Lpcomotive Co. Ltd.

Varying and special trade mar* 
gins.

Discrimination in ‘ giving dis
counts, and turnover bonus.

Granting discounts and other 
benefits on the basis of turnover 
including minimum turnover.

Discrimination in the rates of dis
counts on law books between 
buyers and buyers and giving 
discount on sale oflaw book at 
a rate lower than the rate at 
which discount is given in the 
book trade.

Apart from allowing discounts at 
specified rates for different cate
gories of Footwear (i.e. 8.25% 
for leather chapjial and Hawaii 
wedge categories and 8.5% 
on other categories), an addi
tional discount at 1% of total 
turnover is allowed to the 
whole-salers. Further, if the 
total turnover exceeds a stipu
lated amount, an extra dis
count of 1% of the cxccss am
ount is given*

In addition to trade discount 
fixed by the company from time 
to time, a “ special discount’*" 
of 1 i%  is given to dealers pro
vided their annual purchase 
(except for lampb and tubes) 
reach or exceed the targets- 
fixed by the company.

The rates of discounts arc 18% 
on spare parts and 10% on 
aggregates. An additional dis
count of 1% is allowed on 
bulk orders for a value of Rs*
2 lakhs and above. To qualify 
for the additional discount o f
1 %, Bulk orders must include* 
orders for non-cr»tical parts for 
a minimum value of Rs. 1.50- 
lakhs.
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Decision to  act up Fauci to Deal frith 
H a f ts  in Railways

7233. SHRI P. M. MEHTA : WiU 
the Minister of RAILWAYS be pleased 
to state :

(a) whether large quantity of Rail
way property is being stolen in the 
various parts of the country;

(b) whether Union Government have 
taken a decision to set up a panel to 
deal with the thefts in Railways; and

(c) if so, who will be its members 
and what will be its functions ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
BUTA SINGH) : (a) Yes. There have 
been cases of thefts of railway property 
on the Railways.

(b) A proposal to appoint a senior 
and experienced railway officer to dis
cuss the matter with State Governments 
and to advise the Government on the 
steps that should be taken by the State 
Governments and the Central Govern
ment to combat the problem is still 
under consideration.

(c) Does not arise m view of the 
reply to part (b).

Views of Soviet Expert on OH Produc
tion in Bombay High

7234. SHRI P. M. MEHTA : Will 
the Miniser of PETROLEUM AND 
CHEMICALS be pleased to state :

(a) whether the Soviet expert during 
his recent visit was also asked to exa
mine the survey report of the Gujarat 
coast;

(b) whether efforts of surveying for 
oil in Gujarat have been stopped; and

(c) if so, the reasons for the same ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI C. P. MAJHI) :
(a) No, Sir.

(b) No, Sir.

(c) Does not arise.

Crude bombs found on the Railway line 
between Thadi and Anakapalle

7235. SHRI P. M. MEHTA :

SHRI NAWAL KISHORE
SHARMA :

SHRI PRABODH CHAN
DRA :

SHRI N. K. SANGHI :

PROF. MADHU DANDA- 
VATE:

Will the Minister of RAILWAYS be 
pleased to state :

(a) whether twenty two crude bombs 
in a basket placed on the railway lines 
were discovered near railway bridge 
between Thadi and Anakapalle station 
on the South Central Railway on the 
28th March, 1975;

(b) if so, the facts thereof;
(c) whether any arrests have also 

been made in this regard; and
(d) whether any enquiry was also 

held into the matter ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
BUTA SINGH) : (a) Yes, twenty eight 
country made bombs were found near 
the Up line at Bridge No. 718 in. bet
ween Thadi and Anakapalle Railway 
Stations and not 22 crude bombs in a 
basket.

(b) On 28-3-1975 at about 8.30 hrs. 
one boy aged 13 years while grazing 
cattle noticed 28 country made bombs 
at the site. He picked up one of them 
and rubbed against the parapet wall of 
Bridge No. 718. The bomb exploded 
causing injuries to the boy and produc
ing big noise. Railway Gate man con
veyed this information to the Station 
Master Anakapalle. On receipt of the 
information from the Station Master, 
Anakapalle, Local Police S. P. and 
Collector, Waltair and Naval Armament 
Depot Experts visited the spot. The 
police dogs were also summoned to 
assist the investigation. There was no 
damage to the Track or to Railway 
property.
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(c) So far no arrest has beea made 
in this coomctiotL

(d) Kasirokota Police have registered 
the case under section 7 of the Explo
sives Substances Act and investigations 
are in progress.

Derailment of Lalgola bound passenger 
train at Birnagar Station

7236.  SHRI  NAWAL  KTSHORE 
SHARMA  :  Will the Minister of
RAILWAYS be pleased to state :

(a) whether two persona were killed 
and 15 others injured when a Lalgola 
hound passenger train went off the 
rails at Birnagar station on the Rana- 
.ghat-Krishnanagar  section of Eastern 
Railway;

(b) if so, facts thereof and the causes 
of the accident; and

(c) the compensation paid to the 
victims ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
BUTA SINGH) : (a) and (b) There 
was a derailment of 365 Up Sealdah- 
Lalgola passenger train at the Up facing 
points of Birnagar station on Sealdah- 
Lalgola section of the Eastern Railway 
at about 16.28 hours on 26-3-1975. As 
a result of this accident, one person 
was killed, and 9 were injured of whom
5 suffered grievous hurt.  In addition, 
■6 persons sustained trivia! injuries like 
petty abrasions and bruises.

According to the provisional finding 
of the  Additional Commissioner of 
Railway Safety. Eastern Circle, Calcutta 
the derailment was caused by the failure 
of railway staff,

(c)  No compensation has so for been 
paid to the victims of this accident 
under Indian Railways Act.

Completion of Barauni Fertilizer Plant

7237.  SHRI M. S. PURITY : Will 
the Minister of PETROLEUM AND 
CHEMICALS be pleased to state ;

(a)  whether the  Barauni  Fertilizer 
Plant in Bihar has almost been com* 
tpleted;

(b) if sd, When It is likely to be Com
missioned; and

(c) the broad features regarding the 
unit to be commissioned with its festal* 
lation capacity as well as the colt 1

THE MINISTER OF  STAtE IN 
THE MINISTRY  OF PETROLEUM 
AND CHEMICALS (SHRI K.  R. 
GANESH) : (a) and (b) The Barauni 
fertilizer project is mechanically com
plete and testing and pfecommissioning 
operations are in progress.  During 
these operations  certain defects  like 
leakages were observed in the reformer 
section.  Action has been initiated to 
rectify the defects by importing, where 
necessary, the equipments needed. The 
plant is expected to go into commercial 
production by the end of 1975.

(c)  The project which has an installed 
capacity for production of 3.30,000 ton
nes of urea per annum (equivalent to 
1.52,000 tonnes of nitrogen per annum) 
i$ estimated to cost about Rs. 69 
crores.

Complaints against running of trains 
without guards and brake-vans

7238.  SHRI INDRAJ1T GUPtA  : 
Will the Minister of RAILWAYS  be 
pleased to state :

(a) whether he is aware that trams 
are being run on many sections with
out guards and brake-vans;

(b) whether  complaints by  drivers 
against this practice which  facilitates 
thefts and pilferage are ignored by the 
Railway officials; and

(c) whether he proposes to  inquire 
into the responsibility of officials in this 
matter far thus  aiding and abetting 
thefts of Railway property?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
BUTA SINGH) : (a) Yes. Trains are 
sometimes run without guards ahd 
brakevans  under special  instructions, 
which is permissible uftder the extent 
rules.

(b) No.

(c) Does not anse.
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Row over O m n M o a h i  of Mathura 
Refinery

7239. SHRI DHAMAKKAR :
SHRI D. B. CHANDRA GO

WDA :
Will the Minister of PETROLEUM 

AND CHEMICALS be pleased to 
state :

(a) whether attention of Government 
has been drawn to the news report ap
pearing in the 'Economic Times’ dated 
the 26th March, 1975 under the caption 
“Row over Mathura Schedule”;

(b) if so, what is the reaction of Gov
ernment to the various observations 
made therein; and

(c) action taken to resolve the issue?

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI C. P. MAJHI) :
(a) Government have seen the news 
item in the ‘Economic Times’ dated the 
29th March, 1975.

(b) and (c) Mathura Refinery Pro
ject has already been included in the 
Fifth Plan and funds for the project 
have also been provided in the Annual 
Plan for 1975-76. But in view of rapid 
escalation in the cost of imported crude 
oil, limited availability of foreign ex
change and the difficult resources posi
tion, consideration is being given to a 
rephasring of the project.

Work on the project is in progress.

Construction of over-bridges in Western 
and Central Railways

7240. SHRI DHAMANKAR : Will 
the Minister of RAILWAYS be pleased 
to state :

(a) whether in Thana district certain 
over-bridges have been sanctioned and 
some earth work has been undertaken 
to construct approaches but the con
struction of the over-bridges has not 
been started on Dahanu, Palghar, Bas- 
sein and Virar on Western Railway 
and Dombivali (proposed) Shahad, 
Ambernath, Asangaon, Shahapur, Badla- 
pur on Central Railway;

(b) If so, the reason therefor ?

(c) whether earth-work at Basse in, 
Palghar, Asangaon has been completed 
since the last two years but the con
struction of over-bridges has not been 
taken in hand; and

(d) what steps have been taken to  
expedite the construction of the over
bridges ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
BUT A SINGH) ; (a) Road overbridges 
at Dahanu Road, Palghar are already 
sanctioned and work on these bridges 
is in progress.

The road overbridge at Shahad is 
also sanctioned but actual' work could 
not be started so far. The Toad over
bridge at Bassein Road was also sanc
tioned earlier, but the scheme had to 
be revised due to subsequent changes 
arising out of the proposed Diva- 
Basscin rail link, as also due to the 
change in the road alignment.

Proposals for construction of road 
overbridges at Dombivali and Asangaon 
have been finalised, but the works are 
not yet sanctioned.

There are no proposals at present 
for construction of road overbridges at 
Virar, Ambernath, Shahapur and Badla- 
pur so far from the State Govern
ment/Road Authorities concerned.

(b) The work on the bridge proper 
at Dahanu Road and Palghar is in 
progress.

The work on the road overbridge at 
Shahad could not be commenced due 
to changes proposed in the location of 
the bridge due to land acquisition dif
ficulties. The road over-bridges at 
Dombivali and Asangaon could not be 
sanctioned due to non-compliance of 
certain formalities by the State Gov
ernment/Road Authorities.

The work on Bassein cannot be 
taken up unless alt the formalities are 
gone through again for sanctioning the 
revised scheme.

The question of starting work at 
Virar, Ambernath, Shahapur and Badia- 
pur does not arise as no proposals have 
bees received for these works.
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(c) Earth work in respect of road 
overbridges at Asangaon has been part
ly completed but the estimate for the 
bridge proper has not so far been ac
cepted by the State Government. Earth 
work on road overbridge at Bassein 
has been completed but the work on 
bridge portion has not been started 
clue to the reasons given in part (b). 
Earthwork in approaches of the bridge 
on Palghar is not yet completed; the 
probable date of completion, as fixed 
by State Government Authorities being
30-6-1975. Work on bridge portion 
at Palghar is also completed except 
erection of steel girders in the ccntral 
span and casting of road slabs. The 
«teel girders for central spans have since 
been received at site.

(d) The position for each work is 
indicated below :—

Road overbridge at Dombivali:

All formalities in respect of prepara
tion of plans, estimates etc. have been 
completed and the work will be sanc
tioned as soon as the Dombivali Muni
cipal Council deposit their share of the 
cost for the road overbridge with the 
Railway. In a recent meeting held by 
Central Railway on 30th March, 1975 
the Dombivali Municipal Council have 
informed that they will be depositing 
their share of the cost in 3 instalments 
shortly in the ensuing months and the 
first instalment of Rs. 25,000 has 
been received on 9-4-1975. The work 
will be sanctioned as soon as the 
balance amount of Rs. 56,000 is de
posited.

Road overbridge at 'Asangaon :
The earthwork in approaches has 

been partly completed by the road au
thorities. However, the construction of 
the bridge proper has not been com
menced as the various issues in connec
tion with the sharing of cost were to 
be resolved with the State Government. 
In a meeting held on 30-8-1974. the 
principles for apportionment of cost for 
the construction of road overbridge at 
Asangaon were discussed and agreed 
to. Based on this principle, an esti
mate for construction of the road over- 
l>ridge has been sent to the State Gov
ernment for acceptance in January,

1975. The acceptance to  the estimate 
has not been received from the State 
Government and the latter have been 
reminded frequently in the matter.

Road overbridge at Shahad :
The Central Railway has been in 

touch with the State Government re
garding the actual commencement of 
the work. Recently, in February, 1975, 
the State Government have advised the 
Central Railway that the original site 
for construction of the road overbridge 
should hold good and have requested 
the Central Railway to undertake the 
construction of the bridge accordingly. 
Arrangements are now being made for 
invitation of tenders and commence
ment of the work depending upon the 
availability of funds in the financial 
year 1975-76.

Road overbridge at Palghar :
Earthwork in the approaches of the 

above road overbridge has not yet been 
completed. The Executive Engineer, 
Thana (B&C) Division, Thana has fixed 
the probable date of completion of the 
work of approaches of the above road 
overbridge as 30-6-1975 So far as the 
bridge portion is concerned, all works 
except erection of the steel girders in 
the central span of the bridge and cast
ing of road slab thereon have been com
pleted. The steel girders for the cen
tral span have been received at site.

Road overbridge at Dahanu Road •

The erathwork in the approaches of 
the above road overbridge has not yet 
been completed. The probable date of 
completion of the work of approaches 
has been fixed as 13-11-1975 by the Ex
ecutive Engineer, (B&C), Division. 
Thana. So far as the bridge portion is 
concerned, except for the erection of 
the steel girders in the 2 central spans 
and casting of road slab thereon, the 
rest of the work has already been com
pleted. Fabrication of the steel girders 
for the 2 central spans is nearing com* 
pletion.

Road overbridge at Bassein Road :
The work can be taken up only after 

the proposal is included in the Works
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Programme, whicb is subject to availabi
lity of funds and also subject to the ap
proval of the State Government to the 
revised general arrangement drawing, the 
memo of terms and conditions, being 
received in time to permit the Railway 
to include the work in the Works Pro
gramme.

Road overbridge at Ambernath, Shaha
pur and Badlapur :

No proposal have been sponsored by 
the State Government for construction 
-of road overbridges in lieu of level cros
sings at Ambernath. Shahapur and Bad
lapur. However, construction of road 
overbridges at Badlapur as a deposit 
work for Maharashtra Industrial Deve
lopment Corporation was sanctioned m
1973 and completed in 1974.

Road overbridge at Virar :

The State Government have not so far 
approached the Railway Administra
tion for providing a road overbridge at 
Virar either in replacement of any exi
sting level crossing or in as a deposit 
work.

Agitation threat by All India Loco 
Running Association

7241. SHRI S. A. MURUGANAN- 
THAM : Will the Minister of RAIL
WAYS be pleased to state :

(a) whether Government’s attention 
has been drawn to the fact that the All 
India Loco Running Association has 
decided to start agitation demanding 
implementation of 1973 agreements; and

(b) if so, what are the details of the 
agreements made and the reasons for 
not implementing them ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
BUTA SINGH) : (a) Yes, Sir; in a 
memorandum dated 24-3-75 received 
from the Association they have hinted 
at “an unpleasant situation in future” if 
the issues raised by them are not settled 
within two months.

(b) A statement is laid on the Table 
<of the House indicating the action taken 
on various Hems of .the agreement

STATEMENT

Presumably the reference is to the 
statement made by the former Minister 
for Railways in Parliament on 13-8*73 
containing assurances relating to loco 
running staff grievances. The statement 
below indicates the action taken on the 
various assurances :

(i) Breaks in service arising out of 
the strike in Aug. ’73 were condoned 
by the Railways and the periods of 
absence in connection with this agita
tion were adjusted against leave earned 
or to be earned.

(ii) (a) Staff arrested in connec
tion the May—August 1973 agita
tions were released except for those 
charged with offences involving sabo
tage, damage to Railway property 
and violence.

(b) All State Governments were 
requested to withdraw charge-sheets 
framed under DIR in connection 
with offences not involving sabotage, 
violence or damage to Railway pro
perty.

(Ui) Proceedings of reversions, sus
pensions and removals arising out of 
the May & August ’73 strikes were 
cancelled by end of Nov. ’73 and dis
puted cases were referred to the Sub
committee of the Loco Running Staff 
Grievances Committee appointed for 
this purpose.

(iv) Charge-sheets of administrative 
character connected with the May & 
August ’73 agitations were with
drawn, disputed cases being referred 
to the Sub-committee of the Loco 
Running Staff Grievances Com
mittee.

NOTE ; In regard to the recom
mendations of the Sub
committee in respect of 
the disputed cases under
(iii) and (iv) above, the 
decisions of the Chairman 
of the Loco Running Staff 
Grievances Committee in 
respect of the majority of 
cases have already been 
communicated to the Rail
ways.

(v) In regard to the introduction 
of 10 hours running duty for loco
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running staff, it has already been an
nounced in Parliament that this will 
be carried out in a phased manner 
and completed by the end of 197$. 
Staff working passenger carrying 
trains have already been covered and 
a beginning has been made in respect 
of staff working other trains.

(vi) The Loco Running Staff Grie
vances Committee also examined 3 
other staff grievances in accordance 
with the agreement and two of these 
namely, (i) ‘equal pay for equal 
work’—an issue raised with reference 
to the Firemen and Shunters—and
(ii) protection of pay of medically in
capacitated staff, were finalised in 
the Loco Running Staff Grievances 
Sub-committee held on 16/17 Sept. 
*74. The third issue which relates to 
‘rationalisation of the basis for the 
payment of mileage allowance’ is still 
under discussion.

Decline in International Crude Oil Price

7242. SHRI G. Y. KR1SHAN: Will 
the Minister of PETROLEUM AND 
CHEMICALS be pleased to state :

(a) whether there has been any de
cline in the crude oil price in the Inter
national market; and

(b) if so, what benefit will accrue to 
India on this account ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI C. P. MAJHI) :
(a) and (b) The International market 
prices of crude oil are largely determin
ed by the decisions of the Organisation 
of Petroleum Exporting Countries and 
by the decisions of the individual oil 
producing countries. At the meeting 
held in Vienna on 12th December, 1974 
the OPEC members decided to revise 
the pricesi of crude oil effective from 1st 
January, 1975 to remain in force till 
September, 1975. There has been no 
change in this position so far.

There are, however, various reports 
indicating a downward trend in parti
cularly spot sales. The position is so 
fluid that it is difficult to say at this

stage as to what would be the likely 
benefit to us. The position is continu- 
ously being watched.

Findings of Survey Report on Construc
tion of Railway Lines formerly served 

by SS Light Railway

7243. SHRI K. LAKKAPPA : Will 
the Minister of RAILWAYS be pleased 
to state :

(a) the main features of the survey 
report on construction of a new broad 
gauge line in the area served by the 
former Shahdara-Saharanpur Light Rail
way;

(b) whether the survey report has been 
examined by Government from aU 
angles and if so, the decision taken 
thereon and if not, the time by which 
a decision is likely to be taken;

(c) whether the work on this project 
is quite slow and if so, the reasons 
therefor; and

(d) the concrete steps taken by Gov
ernment to speed up the work ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
BUTA SINGH): (a) and (b) A final 
location survey is still in progress for 
the construction of a new D. G. line 
in the area formerly served by Shah- 
dara-Saharanpur Light Railway. The 
report of the survey is likely to the 
available by 30-6-75.

(c) and (d) The work on the pro
ject is progressing satisfactorily within 
the available resources.

Approval for Construction of Railway 
Line in Areas served by former SS Light 

Railway

7244. SHRI K. LAKKAPPA ; WilT 
the Minister of RAILWAYS be pleased 
to state :

(a) when was the final location survey 
for the construction of a new broad 
gauge line in the a n a  served by the 
former Shahdara-Saharanpur light Rail
way taken up and completed or is pro
posed to be cocspieted  indicating the 
reasons for delay;
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(b) whether a ftttt1 decision has been 
taken regarding the alignment to be 
followed and the towns connected or 
disconnected and if so, the broad out
lines thereof and if not, the main rea
sons for delay; and

(c) the criteria followed for deciding 
the new alignment with reasons for 
connecting any new town not served 
by former S. S. Light Railway or dis
connecting any old station/town served 
by S. S. light Railway ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
BUTA SINGH) : (a) The Final N a 
tion Survey for the construction of a 
BG rail link in the area formerly serv
ed by Shahdara-Saharanpur Light Rail
way was taken up on 28-1-74 and is 
expected to be completed by 30-6-75. 
There is no delay in completing the 
survey.

(b) The final alignment to be adopted 
will depend upon the findings of the 
final location survey which is in pro
gress.

(c) The new alignment will generally 
follow the old alignment of the Shah
dara-Saharanpur Light Railway except 
at the two ends as the new line is re
quired to be connected with the exist
ing B. G. net work. Minor variations 
may be made as called for due to 
engineering, operational or traffic con
siderations.

Completion of conversion of S.S. Light 
Railway into Broad Gauge Line

7245. SHRI K. LAKKAPPA: Will 
the Minister of RAILWAYS be pleased 
to state :

(a) the scheduled time originally fixed 
by Government for completing the 
work of converting the Shahdara-Saha
ranpur Light Railway line into a broad 
gauge line;

(b) the particulars of works that 
have been completed so far and the 
amount spent thereon;

(c) the total expenditure on this pro
jects; and

<d) the exact time when4 this - work 
wffi be e e m p iM J I
7—4 LSS NO/75

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
BUTA SINGH): (a) The work of con
struction of Shahdara-Saharanpur B. p .  
line is scheduled to be completed by 
1-4-79.

4

(b) The progress of important items 
of work, as on 31-3-75 is as follows :

Formatirn . . 33%
bridges . . 10%

Minor bridges . . 2%
Oveia.ll physical progress. 1^%

(c) The Anticipated expenditure upto
31-3-75 is Rs. 2.20 crores.

(d) The above target date is likely to 
be maintained provided adequate funds 
are made available from year to year.

Recommendations of Hathi Committee 
Regarding Redaction in Prices of Drugs

7246. SHRI SOMCHAND SOLAN- 
KT . Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to 
state :

(a) whether the Hathi Committee ap
pointed a sub-committee to discuss in 
detail item No. (vi) of its terms of re
ference regarding reduction in prices 
of drugs for the consumers, if so, the 
membership of the sub-committee;

(b) whether while in all other indust
ries capital employed is considered the 
base for fixation of prices, it has not 
been done so here to give advantage to 
the foreign firms in the field; and

(c) whether Government propose that 
the principle of 'capital employed’ is 
given due recognition in this industry 
also in the matter of fixation of price, 
if not, reasons therefor ?

THE MINISTER OF STATE IN 
THE MINISTRY OF PETROLEUM 
AND CHEMICALS (SHRI K. R. 
GANESH) : (a) to (c) The report of 
the Committee on Drugs and Miarma* 
ceuticals Industry was received by the 
Government on the 6th April, 1975 and 
the same is receiving its attention. -
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Eoqotiy Afik wt C on p vk i iaAdfhig fa) 
Restrictive Trade Practices

7247. SHRI ARJUN SETHI : WiU 
the Minister of LAW, JUSTICE AND 
COMPANY AFFAIRS be pleased to 
state :

(a) the number and names of the 
firms against whom enquiries for indulg
ing in restrictive trade practices were 
initiated during the last six months; 
and

(b) the particulars of the cases in 
which enquiry has been completed and 
the action taken against the firms ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LAW, JUSTICE AND

COMPANY AFFAIRS (SHRI BEDA- 
BRATA BARUA) (a) In pursu
ance of Unstarred Question. No. 3818 
answered in the House on 18-3-75, a 
detailed statement giving particulars of 
restrictive trade practice fa»qniw>$ insti
tuted by the M. R. T. P. Commission 
during the period 1-1-1974 to 31-12-74 
was laid on the Table of the House on 
24-3-1975. A further Statement giving 
similar information in respect of inqui
ries initiated by the Commission dur
ing the period 1-1-1975 to 15-4-1975 is 
laid on the Table of the House.

(b) Particulars of cases in which 
inquiries have so far been completed 
and orders passed by the Commission 
are indicated below : —

S.No. Name D ate of 
issue of 

orders by the 
Commission

i a 3

t Cadbury-Fry India Ltd. ..................................................... 5-9-1972
a Groz-Beckert Saboo Ltd. . . . . . . . 13-2-1974
3 National Tobacco Co. of India Ltd. 4*IO"1974
4 American Universal Electric Go. Ltd. . . . . i - n - i 974
5 Union Carbide of India L td ........................................................... 27-12-1974
6 Colour Chem Ltd* & others . . . . . . i4“i* t975
7 Hindustan Pilkington Glass Works Ltd. Calcutta and 2 others • 14*2-1975
8 18-2-1975
9 Indian Tube Co. and its Distributors, New Delhi , 85-^-1975

10 21-3-1975

Statement
Partilular o f  rettriciive trade practices inquiries instituted by the M .R .T  P. Commission u/s 

10 o f  the M .R 'T .P . Act, 1969 during the period 1-1-75 to 15-4-75.

S.No- Name of the Company Date of 
issue of 

notice by the 
commission

f 2 3

i Steelage Industries Ltd. . . . .  
a International Instruments Pvt. Ltd., & four others 
3 Tata Engineering & Locomotive Co. Ltd. *

• 30-1-1975
. 10*2**975
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D ate of 
issue of

S.No. Name of tho Company notice by the
commission

4 Bajaj Electricals L td. . . . .  . . . .  10-2-1975

5 H ind Lamps L td., & 9 others . . . . .  22-2-1975

6 Electric Lamps M anufacturers (India) Pvt. L td., & 8 others . . 22-2-1975

7 (i) M otor Industries Co. Ltd., and .......................................... 6-3-1975
(ii) G haziabad Engineering Co. Pvt. L td ...............................................

8 Atul Products Ltd* & 2 others ..................................................... 7 '3 'i975

9 Calcutta Chemicals Co. L td ....................................................................... 7“3' i 975
10 *(i) Mysore Kirloskar L td., a n d .................................................... i 7’3**975

(ii) M ahindra & M ahindra Ltd. . . . . . .

11 *(i) Mysore Kirloskar L td., and . . . . . .  i 7“3"I975
(ii) B*tliboi & Co. Pvt. Ltd. . . . . . . .

12 *(») Mysore Kirloskar Ltd., a n d .................................................... *7*3**975
(ii) M achine Tools India Ltd. . . . . . . .

13 Ex-cell O . India Ltd., and 4 others ...........................................10-4-1975

14 (0  G oeuc ^India) Ltd-, a n d ...............................................................H*4-*975
(ii) Escorts Ltd- . . . . . . . . .

N o te  —(1)* Tat* original application dated 13th September, 1974 of the Registrar of 
Re*tri< live T rade Agreements against Mysore Kirloskar Ltd. and three others (viz. (i) 
M ilim dra & M ihindra Ltd. (ii) Uatliboi & Go. Pvt. L td., and (»ii) Machine Tools India 
Ltd  ̂ has b  ̂ cn ordered to be split up into three applications by the Commission. The procee
d in g  in the original application dated the 13th September, 1974 have been dropped.

(2) Inquiries ia these 14 cases have not yet been completed and are still continuing 
before the Commission*

Official Pressure on Hathi Committee THE MINISTER OF STATE IN
„TT„ r THE MINISTRY OF PETROLEUM

x m a ™  u ^ H IBHAJ AND CHEMICALS (SHRI K. R.
? « J ^ t n̂ SieTo0u PEJ R 0: GANESH) : (a) No, Sir.LEUM AND CHEMICALS be pleased

to state : (b) and (c) The report of the Com-
(a) whether the Hathi Committee was nrittee on Drugs and Pharmaceutical

constantly under the pressure of bureau- Industry was received by the Govera-
crats who were out to help the foreign mettt on the. ?*** April, 1975 and the
firnra; same is receiving its attention.

(b) whether a sub-committee was ap- Fixation of National Priority for Prodac*
pointed to discuss point 2 of its Terms flan of Dnqp

a°” r “ ^ h ° c -n * . « « a n S
the Sub-Committee, a « l

(c) whether there is a  grant difference .
in the paper prepared by tfce SukCom- (a) whether Government are m tb©
mittee after discussions and tho final process of fixing national priority for
paper; who made the changes and production from among the life saving
"Tider what authority? drugs; and
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(b) if so, the broad outlines thereof ?

THE MINISTER OF STATE IN 
THE MINISTRY OF PETROLEUM 
AND CHEMICALS (SHRI K. R. 
GANESH): (a) and (b) Committee on 
Drugs and Pharmaceutical Industry in 
its report “on measures for providing 
essential drugs and common household 
remedies to the general public especially 
in rural areas’* have identified 117 drug 
formulations production of which 
should be taken up on a mass scale in 
the country. A copy of the report was 
laid on the Table of the House on 4th 
March, 1975 and the report is under 
consideration of the Government.

Steps are being taken to step up the 
production of the drugs identified and 
a statement indicating name of impor
tant bulk drugs required for the pro
duction of formulation, their demand 
estimate, units approved for production 
etc. has already been furnished in reply 
to Lok Sabha unstarred Question No. 
6200 answered on the 15th April 1975.

Furthermore, discussion have been 
initiated with the Public and Indian 
sectors to identify their role in the pro
duction of essential antibiotics and 
synthetic drugs (48) in number in the 
context of the Vth Plan requirements 
of drugs which is to increase from the 
present production of about 3300 tonnes 
to about 10.000 tonnes. Public Sector 
units propose to increase their produc
tion from present level of 1500 tonnes 
to over 5000 tonnes.

The Indian sector has given a blue 
print which indicates that 23 units will 
take up the production of 27 drugs in 
the near future.

Transfer of 1.0. Ws. of Eastern Railway 
to  Parent Railway•

7250. KUMARI KAMLA KUMARI: 
Will the Minister of RAILWAYS be 
plased to state :

(a) whether Government propose to 
transfer all those l.O.Ws. of Eastern 
Railway (Construction Division) who 
are from Northern Railway to their pa
rent Divisions; if not, the reasons there
of; and

(b) whether Government are aware 
that these l.O.Ws. are indulging in cor* 
nipt practices and do not want to re
turn to regular lines of Northern Rail* 
way?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
BUTA SINGH): (a) There is only one 
such l.O.W. lt is not proposed to 
transfer him back, as construction work 
on which he is engaged is continuing 
and he has not therefore been found 
surplus.

(b) No authentic report is available 
that the l.O.W. is indulging in corrupt 
practices.

O&NGC Expert Teams Visit to Bombay 
High

7252. SHRI VEKARIA: Will the 
Minister of PETROLEUM AND 
CHEMICALS be pleased to state :

(a) whether an expert team of Oil and 
Natural Gas Commission has visited 
the Bombay High when the oil was 
found there recently;

(b) whether they have made any 
estimate as to when the oil will be 
produced there commercially; and

(c) if so, the facts thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI C P. MAJHI):
(a) Some experts of ONGC are work
ing in the Bombay High and some 
others keep on visiting the area from 
time to time to supervise the oil ex
ploration work being done there and 
to obtam first hand informafion of 
latest developments,

(b) and (c) While oil has been 
struck at the Bombay High structure, 
it is necessary to drill a few more well 
for making an asssessment of fhe pro
duction potential of the structure. 
Meanwhile, ONGC is taking action to 
set up an intermediate stage of produc
tion during 1976-77 to produce oil 
from Bombay High at the rate of about 
one million tonnes per annum.
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w n m  *  ftw  fo r *t$ wrrfcr

7253. «ft wwr « * m  : w r
< f^ tfw r afo  m m  ^  srcrft ^
frrr fa  :

(*?) ^  srer t
f<psr *nref % w & m  % fair 
arrsrsr-TO ?flT TOtf*r fo r t o  f ;

( * )  W  TO7R 3qpJ*Ff 
3RTO 3TT% 31% 3TO ‘ Sf.7 facTOT 
snsrrd 53Rr qT s^p rfr
*rfafaflr ^ r r r  *flr

(»r) £sr $  srp- arfsrsp ij^ r <rc 
fop T | % 'FTPSRI ^  TOHT «PT
w  ^  *rr t  ?

t?$tfsrara afo  w w  W T O  H r m
(«ft o 3TRo *m r) : (v )
^ c ^ r f  % f^rfor % sw ?

srte/srsrar T O rf t 5T9T *r v iw w r  
s t s f  ^  *nwr ^m^T, qrter, *sfar, 
fan rraw sw  Trtarr, sfcMHTorcfr 
*r *ra t  i f fW M  *r*Frft: sto: fasw 
5r (fasm r) % ff*refr ^ rt f o f  *am : 

^fsnft ^ fto rp rr ^ r > r  ftr*w frr© 
T?rraRr ?r*rr 3* ts f fao ffhc

spT^TO=T %o S3RT ^T«rffN5T
f%*TT ^rr TfT t  1975-76 % ^TPT 
3TTOT *7$r tfV ift | ,  s*r%
b r w , * fter ( ^ f V o ^ o ^ o ^ o )  afhrsr 
(«ft tt* t 3*fop) w k  ^reO'w r  (? m ^ fr

) if 3*fopf % faiTfar % f?T* *TT 
T O nft ffer Sf s rw r v ^ r  %
fa*  am pr-ra arrflr M  »r? t  •

(sr) 3* fo f? f% ftw r frrcrtf f t  
w r  % srfrtf t ft
fap^t wrfiTvr | ,  % fatr lpp srf 

amrarr w m  |  j

(*r) ^ r  5 T r^ > r^ ^  vtfm
$ W , ^?t mr anftfw  imz art ^?r 
*f «pr ,3^W  sgTTcT f5T ? iw r  60 
5T%?RT SRcfT | ,  % tgS^T ^ T  3TRVJ3W

aifgftpw % sRpfgr ^riftfsRi ¥*r
*r ^TWR ^R T  f^Tf^T f  )

i*fc fflrrmHu »f a rf^m  «r? m«wf

7254. «ftr g w  WSWWT :
ftrftr, 5*rw aftr <pwr> vn f *refr ^  grm̂ r 
^ r  f?̂ rr f ^ r :

( ^ )  ^  w r  'Sŵ r wrwr^q* ,

(*rs*r si%?r) Jr f%?T̂r ?rm% arfMfar
q f j ;  *rk

(w) »T7r *n: arf^nr
*rTOf ^ r r  t e f t  |  ?

fafsr, nn*r sftT ^wfV vr»r wit
(«fy tpto  an to  iftaw ) : (sp)
( ^ )  w  5t̂ t ^ r  5 w m

^  ^rf^cr *mr^f #  ?f3ffsr?r 
5TWF^ T̂rcT ^RSST |  I ?WTpT,
31 f^TVSR, 1974 T t W  ST̂ T W
n jitn ^r ?f, snftof jrm?ff
^rf^cr i r m f  t o t  f ¥ = * f w
I  •

( i)  9rf^riTm 5ff^’?n5irT 27,183

( i i)  #  a r f e  m w
 ̂ ?Tfwr ?rm t ^  11,543 

x w r  1 

•rs*? t w  1? fvRSTR srari’c w sf\ snsmr

7255. JW W V BW W r: W  f »
^  fWT ^  fwr :

(®p) smmft % »rwr
f k m t  m fa *  t i t  *$wt i n t  m  t ; 
* k
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(w ) m v f t  % f to fa
tffc % $ m  *rrpff qfr f*np?nx % arrt *r
f*P?r% JTRTHI HT*R: % t  ?

TW «W W  *  3 W >  («ft *JTT fw?) :
(*p) wcr % ff o f a f a r qrfoTtarcrcf 
faqfon ^ r r  f  :—

{ 1) faran* w f t a r f l i w i f t h i * * * t
ffTRt̂ T

* % *  r t i - f e r r  * # t ( v r w f
42 — 3TO  12, 75 f t f t f
w r )  *fTT f^nrW ^  ^ r  |  i smnT t  
^  T O  1-4-1977 ?hp f t  W IT  I

( 2) wwct «  flrml w f t w r u M

•^TWr-^rit 3rft (*r«n f 76
f%$rt firsr— r̂nrer 5.3 wtft? ) 
^ t  fa^ fa  j t  T p  t  1 w  f w  ^
31-12-77 ^  5FT cTSRT
^rnrr w  1 1

t( 3) f? T s rm f - ^ 3 T T - (« « rT f  14.3  fa*r> - 
HFW 2.2 5  *T>? f r f )

i h  ^1 sn|»fte?r ^  »rarrt t f k  
^  1975-76 % arsre $  ^rrf^r *rc
fSFTT W  I  I 1976-77 % SRerrff
snft « r fo  ^  forr »nrr 1 1 

(w) ?mpft % T ^ U /fH m x  % 
f w f a f a t f  srarra fa^rntrsfto f :—

( 1 ) 3RTc5rr-^rrr^-io8 fta ftfa rs  
*rafew \ v  i t  «htt 1 , fcffc? VT 
flw rc grr t$ t  £ 1

( 2 ) SOTfa-*m^T 800 frsftfaFC 
tfftfOT $t I  I

( 3) t t y  3»<Ttr ¥5f 25 fasftfaET* „
( 4)  80 f o s f f f i r e r  „

(5 )  «n hfT^cn jY  75fa*ftfa2T „

w ?  $  ftrawA ^  srvTiT *ww>

7256. «ft p tf?  TO fW W  : «PTT
v tft m  3fu f*T sp r̂f fv  :

(V) W  ^  W  W ff fatf* 
« te w f f  <re finsrsft #sra?m ^  « r w r

|;  iftT
( * )  1975-76 t

«ns«?T w f t  %fir*T m  v p N t# ’
*r£ t  srnpft s fo  TRrwwrfff *r 

t o s r  qft trrft *ffa?rr wt |  ?

T?l #STTrfa it a rw ft («ft V?T f?r?) : 
(v )  307 SJUHt % t^ V R f  'TT fw fV  
^  ar^w r ?r$r 1 1

( ŝr) 1975-76 3f 6 % fklTcft-
SR°T ^TTzf̂ T 5RTRT W  t  I fn^RT 
jpt irf ?frf?T t  f^r frfp r % srtfto- 
5|?rf ^  «^R T  ?tc «fk ?T^^r ^JTWT
SPTTT «TT f!TBT ^Tt^T f ^ f t  9^
f iw ^ r  ^ r r f  r̂q r̂ssr f r  s r  ^ t
^RTssrcrr % ar^m :, ^  q r f r o f r
5nrt w  i

NoiwAvailability of Methjl

7257. SHRI SHARAD YADAV: 

SHRI DHAMANKAR:
Will the Minister of PETROLEUM 

AND CHEMICALS he pjpaped to 
state :

(a) whether it is a fact that Methyl 
(blood pressure drug) is not available 
and is being sold in the black market.

(b) whether it is a fact that this drug
is imported by only one firm in India; 
and ,

(c) if so, jthe name of the company 
and the total quantity imported during 
the last quarter of 1974?
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THE MINISTER OF STATE IN 

THE MINISTRY OF PETROLEUM 
AND CHEMICALS (SHRI K. R. 
GANESHj): (a) to (c) M/s. Merck. 
Sharp & Dhome (India) are the largest 
manufacturers of Aldomet, a formula
tion based on Methyl Dopa. The im
port of bulk Methyl Dopa was cana
lised through th i STC from the year
1973-74. M/s. Merck Sharp & Dhome 
have not accepted Methyl Dopa im
ported by Government through STC 
from Hungary, on the ground that they 
would use only the bulk drug made by 
their principals in USA. A number of 
doctors have written about the shor
tages arising and the ;importance of en
suring adequate availability of this drug. 
However, no report about sale of this 
forruuIuMun in the biack market has 
been received by this Ministry. In order 
to alleviate the shortages of Aldomet 
Tablets, an essential life saving drug 
used in the treatment of high blood 
pressure the Government have agreed 
for the interim period as a stop gap 
arrangement to imporj some quantity 
of bulk Methyl Dopa through the 
STC from the principals of Merck 
Sharp and Dohme in USA at average 
price comparable to that at which this 
drug is available from rupee sources. 
As this is a canalised drug the import 
will be made by STC only. Indian 
Drugs and Pharmaceuticals Ltd. have 
been asked to take up similar formula
tions of Methyl Dopa which would be
come available by June, 1975. Meet
ings were held with the representatives 
of 1DPL and the Indian Sector of the 
Drug Industry so that they take up the 
formulations of Methyl Dopa quickly.

No imports of Methyl Dopa have 
been effected by STC during the last 
quarter of 1974.

Companies prosecuted for violation of 
the Companies Act

7258. SHRI SHARAD YADAV: 
Will the Minister of LAW, JUSTICE 
AND COMPANY AFFAIRS be pleas
ed to state;

(a) whether it is a fact that a large 
number of companies have been prose
cuted for violating ihe Companies Act 
with regard to the publication of adver
tisements for issue of bonus shares, de
posits and debentures; and

(b) if so, the names of such com
panies?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS (SHRI BEDA- 
BRATA BARUA) : (a) and (b) The 
information is being collected and wHi 
be laid on the Table of the House.

Production of pharmaceuticals by fore* 
ign owned drugs companies

7259. SHRI SHARAD YADAV: 
Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to 
state:

(a) the production of pharmaceuti
cals both vitamins and antibiotics, by 
foreign owned drug companies during
1972-73 and 1973-74; and

(b) the production of these pharma
ceuticals by the companies owned by 
American during the same period?

THE MINISTER OF STATE IN 
THE MINISTRY OF PETROLEUM 
AND CHEMICALS (SHRI K. R. 
GANESH) : (a) and (b) A statement 
indicating the names of bulk antibio
tics and vitamins produced by the fo
reign companies and their production 
during the years 1972 and 1973 is 
attached. M/s. Parke Davis (India) Li
mited, M/s. Cyanamid (India) Ltd., 
M/s. Pfizer Ltd. M/s. Abbott Labora
tories (India) Private Limited and M/s. 
Merck Sharp and Dohme of India Ltd 
mentioned in the statement referred to 
above are companies with majority fo
reign equity held by American*.
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Trahm cancelled in Northern Railway 
M u g  the teat one year

7261. SHRI H. K. L. BHAGAT : 
Will the Minister of RAILWAYS be 
pleased to state:

(a) the number of trains cancelled in 
the Northern Railway during the last 
one year; and

(b) the reasons for the cancellation?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
BUTA SINGH) : (a) and (b) During 
the period April *74 to March 75, an 
average of about 62 pairs of passenger 
trains were cancelled daily on Northern 
Railway due to Railwaymen strike, 
shortage of coal and public agitation 
etc.

Profits of foreign drugs companies and 
their production

7262. SHRI N. K. SANGH1 : 
PROF. MADHU DANDA-

VATE :
Will the Minister of PETROLEUM 

AND CHEMICALS be pleased to 
state:

(a) the Jotal profit the country has 
made through the export of drugs manu
factured by the foreign drug companies 
and the profits the companies them
selves "'-id? through their sale in 
the country during the last three years;

fb) whether some of the foreign 
owned companies are producing medi
cines to a capacity which has not been 
authorised by Government and even in 
some cases they have been found pro
ducing sub-standard medicines; and

(c) if so, the names of such com
panies who have h«*n dpt«»rt<*d indul
ging in such activities during the last 
three years and the nature of steps 
taken against them?

THE MINISTER OF STATE IN 
THE MINISTRY OF PETROLEUM 
AND CHEMICALS (SHRI K. R. 
GANESH) : (a) No separate details of 
profits earned by foreign companies on 
exports and internal sales are available. 
However, details of total profits earned 
by foreign companies during the 'last 
three years have already been furnished

in reply to Lok Sabha Unstarred Ques
tion No. 4774 answered on the 25th 
March, 1975.

(b) and (c) Information is being 
collected and will be laid on the Table 
of the House.

Increase in cost of construction of 
Mathura Refinery

7263. SHRI N. K. SANGHI:
SHRI SAT PAL KAPUR :

Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to 
state :

(a) whether the cost of construction 
of the Mathura Refinery has substan
tially gone up since it was mooted;

(b) whether a proposal is now mooted 
to phase the construction of the Reh- 
ncry and it may not be commissioned 
during the Fifth Plan period; and

(c) if so. what is the escalation in 
the cost of construction of the Refinery 
at present and as it would be by the time 
it is completed and the justification for 
its further postponement?

THE DEPUTY MINISTER IN IHE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI C. P. MAJHI):
(a) to (c) Mathura Refinery Project was 
approved in August, 1973 at a total 
cost of Rs. 97 crores with foreign ex
change component of Rs. 28 crores for 
completion by mid-1978. This esti
mate has increased substantially due 
to rise in prices of materials etc. Ihe 
project is now estimated to cost Rs. 
149.42 crores with (foreign exchange 
component of Rs, 46.25 crores.

In view of rapid escalation in the 
cost of imported crude oil, limited avai
lability of foreign exchange and the 
difficult resources position, the schedule 
is presently under a review of Govern
ment.
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WWflF oW V n *  Tim WTO flTW? V WPWf 
frt^t

7264. * ft WSTrft W f i m t T?f *t3ft
«T*I% ^  fT T  ^ f f  f*p :

(*p) f*TO% sfrf *«f? S r^ fi t  f̂ TT 
fe*s: *tstt *p^r *it% *rfam r % * m  

w  < qft srf?m fa c tft $rf?r f f ,
(w )  3r^fsr $r STĉ F W  ^fT-

fr«rr faartt ?rrc fa m  ifa tr  srfkzmr 
*w ;

( * )  *  fa ^rft *TTfe **gr
*rt ^  ?ranr wrf*Rpft t>i zfasz 
fa^rr m r  ?

t* i * v n m  *  3*i *r*ft «fr (ar<rrT^):
( v )  nrretor tsff <rc f^rr f e z z  
t t r t t  % < ip * w  rnr^-fT fa % a n w r  
9^ $  srcrc ^  f  ssrftrq 
fa®% tfta ^  % *«r*!-w t
s rfa i ^cr̂ rssr n€t t  i 1967-68 *  

s if t srnstor *m  ^  ^  % 
ct 3  "ft irft wra % sm m  «rc

srfojtf ? iw r 20 #  25 *n*r? v i4  
^  $Tfa *pt *Rrw *m
«rr i 1973-74 % tnp $*r$ ^  £  
TcTT sp rr fa  fsn rr f&$z » tw t *Ft% ^  

w*t ^  *nft t  i %fa*r *rrftarf % 
r$ fair wt%, % *  ^ rr5 r« rk  *st % 
f  s  w  ff spr^r i f k  « T ^ rr  sstt 
*r iT s s f reT  #  <sn% % ^ rr« r  %$ s t r -  
apTir Jr ^  jrs s r*  ^srr ^ t  «r*fV « ft t
f f t e  $  rrsp t o t  W T O  *FT J F W  

t  *

(«r) tTsp f r f m  ttto t % arrsrrc
<TT *?ft % STffrT TT firct
W ?  zrrar ^ r  % fassr szrrq̂ r 
grr^r ^  r f t * t t  wmft i  i ^ f m t  

?smt % qrm sptht r̂f̂ r̂ T I  
frs^r ^ ^ t f^^fV
5R  9TW ?T̂ Tf3̂  ^  I

(IT) s » ^  fair ^  â T̂cTcft ^ f t  
TrfaT r̂W 4m fa^  ssrfawt 

«pt v i  w f  £ :—

5r̂ ?T fapg *T̂  SRH^t 
TtftT

isp̂  faq’ ^  
5qfaT2ff ^ T

1972-73

1973-74

1974-75 

(,!HTar<t 75 ?T^)

21,17,173. 63^W  

13,56,503. 5 7 W  

12,66,690. 82 T O

1,40,886

1,32,973

99,189

W f T  fa** * s m  «rc * w  cw m m  w h
v  W  m m

7265. W  T> *PT)
arm^f ^  ftt «f> »r fa  :

( ^ )  f*rr 3 ^ r j t  f?r^ «n:
*m  <%5vm €5rr% % Ow«Ptf ^ r « r
fa*TT »WT t  ;

(^r) srfe ^r, ?ft ^  ^  V3r w  
strwt f t  5rm»rr; s f a

(*r) ^ r  t c  anfi1 ?rsp vnf s r r w  
?t f t  w&r % f w  w  f  ?

^  ^  w  #  *st

f e f )  : ( v )  ^r I '
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(«r) («r) srartff
snft 37 |  i f «■ *****
$  iffcW faffa f?T*f 3TT& % 3THT
*nr ^ f f  % ftrafor *r*N*r t
srrfasr % rr  srr ^ ktt I  i

* f t  TJWW <P i t *  t'WW H I**
% farij wtfwro

7266. *ft snwfft * r $ : mr t h
^  «ren% ^  trrr ^ i r  fo  :

( * )  *ptt ^ r%  *r?arr5Tir % ^ tp t  ^  
ffrcrft sftr Tcr?rm % rsr ^rr^r
% f^nf ^ t vr^  grr p̂t frwT
m r  |  ; t f k  

(*?r) *rfe $r, tft w  ^  aitf * k  w t  
•ppfat^ v) «rf |  ?

T >  *f*m* *f 3»W*ft («ft WST fa$) :
( ^ )  $*rr w r o  irft ^ (t faarr w  
w fftr tr*rT * t f  snrrrsr f t  ?rft m  i

( * )  SHR 5Tft »

Financial grants to educational institu-
tion* on north-east frontier railway

7267. SHRI ROBIN KAKOTI: Will 
the Minister of RAILWAYS be pleased 
to state:

(a) the names of the Colleges, High
er Secondary Schools, English High 
Schools, M. E. Schools and Primary 
Schools to which financial grants-in- 
aids was given by North Eatt Frontier 
Railway;

(b) amount' of financial grants or aid 
given by the North East Frontier Rail
ways to the respective institutions; and

(c) the names of the Colleges and 
Schools which have applied to North 
East Frontier Railway for financial 
grant but have not been given any fi
nancial assistance by the North East 
Frontier Railway and reasons for not 
granting financial assistance to them?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
BUTA SINGH): (a) and <b)

Nam e of the Institute Amount sanc
tioned 
(Rs.)

t .  D im apur Railway H.E. School, D im apur . . . .  7,983
2. Maligaon Girls M.E. School, Maligaon . . . . .  1,593
3. Govt, aided Assamese H .E. School, Maligaon . . 7>°23
4. Umadevi Mission H.E. School, K atihar . . . . .  3*744
5. Saktigar Vidyapith H.E. School, Siliguri . . . . .  2,364
6. Pannalal Surendra Narayan Kanya V ijy ap ith , . . 442.8o
7. T indharia Railway H.E. School, T indharia . . . .  1,825
8. Shyama Bidya M andir, A lipurdur J n . .......................................... 8,931.46
9. Railway H indi Bidyamandir, A lipurdur Jn- . . . .  842.16

10. Sankar Dey Bidyalaya, Maligaon ..........................................  37-7®
11. M.E. Girls H igh School, Pandu . . . . .  924
12. Dakhin Lumding Bidyaniketa M.E. School, Lumd’ng . . . 313-47
13. Lokpriya Bardolui Bidyalaya, G auhati . . . .  688.50
14. Adarsh Shishu Vidyalaya, P a n d u .....................................................  720
15. Ambika G irl Balika Vidyalaya, M a l i g a o n ..........................................  i»95^
16. Kamakhya Vidyalaya, M a l i g a o n .....................................................5,930.44
17. Bidyamandir H.E. School, Pandu ..........................................  3>3®®
18. M.E. School Primary Section, Pandu ..........................................  a ,33$



(c) The following institutions were not sanctioned grant-in-aid by theNorth East Fron
tier Railway as they do not qualify for it in terms of the extant rules :
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1. Tarunram Phukan H:ndi H.E. 
School, Maligaon

2. N.F. Railway J.B. School, 
Jag iroad .

3. Hijiguri Assamese M.E. School, 
TIijiguri.

4. Hijiguri H .E. School, Hijiguri.

5. Railway H .E. School, Makun.

6. Railway H .E . School, Barodoloi.

7. M.B. T.H.K. School, Lumding.

8. N abarun Vidyalaya, Lumding.

9. Maligaon M.E. School, Maligaon.

10. B^nsfali Prim ary School, M ali
gaon.

11. Sri Sri Sankar Vidyalaya, 
Gauhati.

12. .\s jira  Railway Hindi M.E. 
School, G auhati.

Employees victimised on charge of Inti-
midation

7268. PROF. MADHU DANDA- 
VATE : Will the Minister of RAIL
WAYS be pleased to state:

(a) whetner complaints have been 
received that under the cover of charge 
of ’intimidalfiotf imany Railway em
ployees are sought to be victimised for 
their normal trade union activities dur
ing the railway strike of May, 1974; 
and

(b) if so, what is the reaction of Gov
ernment to their complaints?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
BUTA SINGH) : (a) and (b) It will be

13. Adaraha Vidyalaya, Gosala.

14. Gandhi Uchcha Vidyalaya>
Katihar.

15. Railway Colony H.E, School, 
New Jalpaiguri.

16. Gandhi M adhm ik Vidyalaya,
K atihar.

17. R iilw ay H .E. School, M alda.

18. L. P. School, Maligaon-

19. Adarsha H indi Vidyalaya, New 
G auhati.

20. Adarsha Shishu Vidyalaya, New 
Gauhati.

21. Bidyalaniketan H .E. School, 
Lumding.

22. B.L. B.S.D. Bidvanviudir H.E* 
School, Lumding.%

23. Nctaji Sisliu Bid>apith M.E. 
Schocl, Gauhati.

recalled that before and during the 
illegal strike of May 1974 a large num
ber of staff who would otherwise have 
come to work were seriously ‘Intimi
dated” or threatened with violence. 
Combined as these threats were with 
some incidents of actual violence, such 
terrorising methods can hardly be con
doned. However, in keeping with Gov
ernment’s policy not to punish staff for 
legitimate trade union activities, about 
90% of railway employees who were 
dismissed/removed or whose services 
were terminated have been taken back 
to duty. The process of review on 
the basis of individual petitions con
tinues.
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Fropoeal in  coiveit M m  Road Halt 
falo a Station

7269. SHRf RAJDEO SINGH : Will 
the Minister of RAILWAYS be pleased 
to state :

(a) whether Pindara Road Halt Sta
tion of Faizabad and Varanasi Section 
of Northern Railway is operating suc
cessfully as a halt in spite of different 
limitations placed by administration i.e. 
tickets only for distance upto 250 
kilometres are issued and no important 
train stops there-

(b) whether keeping in view the sur
roundings and important bazars near it, 
the administration proposes to raise this 
halt to a full-fledged station; and

(c) whether any survey is proposed 
to be conducted to ascertain the need 
for conversion from “halt” to “sta
tion”?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
BUTA SINGH): (a) Pindara Road halt 
station between Khalispur and Babaf- 
pur stations is working satisfactorily. 
In addition to two Up and two Dn 
passenger trains, 49 Up/50 Dn Luck- 
now-Howrah Express trains also stop 
at this halt station.

(b) and (c) No. It is found not justi
fied financially.

Construction of acrylonitrile project of 
Gujarat Fetro Chemicals

7270. SHRI RAJDEO SINGH: Will 
the Minister of PETROLEUM AND 
CHEMICALS be pleased to state:

(a) Whether construction work on 
the Acrylonitrile project one of the 
seven down stream projects in the Guja
rat Petro Chemicals Complex, has be
gun at Jawahar Nagar near Baroda;

(b) Whether this is the first plant of 
i& kind to be «et up in this country,

(c) by when it is expected to be com
pleted and commissioned; and

(d) Whether on reaching production 
target this will save some foreign ex
change?

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI C. P. MAJHI):
(a) and (b) Yes, Sir.

(c) As per present assessment, the 
project is expected to be mechanically 
completed by the middle of 1977 and 
commissioned within 3 months there
after.

(d) At present no acrylonitrile is be
ing imported. However, to the extent 
that the acrylonitrile based products 
will become indigenously available, the 
production of acrylonitrile at IPCL’s 
plant will result in saving in foreign 
exchange

Graduate quota for promotion to clerk 
grade Rs. 330-560 (RS) In Delhi Division 

(Northern Railway)

7271. SHRI RAJDEO SINGH: Will 
the Minister of RAILWAYS be pleased 
to state:

(a) whether 10 per cent of the vacan
cies in the cadre of Clerk grade Rs. 
330-560 (RS) are filled up by holding 
a general selection test.

(b) whether no credit is being given 
to graduate Clerks working in the 
grade (Rs. 260-400) (RS) for promotion 
to next grade (Rs. 330-560) (RS) in 
Delhi Division;

(c) whether theî p are any Clerks 
grade Rs. 260-400 in Delhi Division 
who are under-matric and expected to 
be promoted to grade (Rs, 330^560); 
and

gd) whether there is Graduate quota 
in other categories too and if so, the 
reasons for not reserving the graduate
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quota for appointment to Clerks grade 
(Rs. 330-560)?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
BUTA SINGH): (a) Yes.

(b) Yes, no credit is given to gradua
tes* for such promotion.

(c) The recruitment quota of 75% 
for Clerks Grade II is filled by Matri
culate. The promotion quota of 25% 
is filled Irom class IV staff after a se
lection. Class IV staff who are non
matriculates are also eligible for thts 
selection. Once they are selected and 
become Clerks Grade II Rs. 260-400, 
their further advancement to Grade I 
Rs. 330-560 is by seniority and no res
triction on the basis of educational qua
lifications is applied at the time of this 
promotion Hence both Matriculates 
and non-Matriculates are eligible for 
promotion subject to a suitability test.

In recruitment of Clerks Grade I 
there is a quota for graduates in the 
Accounts Branch In grade Rs 330-S60 
in other than Accounts Branch, no quo
ta for graduates has been prescribed 
as such qualifications are not consider
ed necessary for the clerical work which 
this category undertakes.

Setting up of a caustic soda plant by M/s.
Hindustan Lever Limited

7272. SHRI JYOTIRMOY BOSU: 
Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to 
state •

(a) the reasons why M/s. Hindustan 
Lever Limited has been given a letter 
of intent for setting up of a caustic 
soda plant at Haldia, West Bengal;

*
(b) whether it has been alleged that 

M/s. Hindustan Lever has been given 
the letter of intent in contravention of 
the monopolies and Restrictive Trade 
Practices Act', 1969; and

(<$ If so, Government's reaction 
thereto?

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI C. P. MAJHD:
(a) A letter of intent was given to M/s. 
Hindustan Lever Ltd. for setting up a 
caustic soda plant at Haldia, West 
Bengal in view of the need for establish
ment of additional capacity for this 
chemical in the country and the indus
trial licensing policy permitted issue 
of letter of intent to the party.

(b) and (c) Another party who has 
also been issued a letter of intent for 
the establishment of a caustic soda 
plant at Haldia made an allegation that 
the requirement of the M.R.T.P 
Act, 1969 had not been complied with 
in regard to the issue of letter of in
tent to M/s. Hindustan Lever Limited. 
There is no substance in the allegation 
as the clearance under Section 21 of 
of the M.R.T.P. Act was duly given.

Complaints made by the national forum 
of shareholders Calcutta

7273. SHRI JYOTIRMOY BOSU • 
Will the Minister of LAW, JUSTICE 
AND COMPANY AFFAIRS be pleased 
to state:

(a) whether it is a fact that the Na
tional Forum of Shareholders, 4, Syna
gogue Street (2nd floor) Calcutta have 
been making various complaints to the 
Ministry against some cases of mis
management and manipulations by cer
tain companies;

(b) whether it is also a fact that till 
the end of 1974, the forum have sub
mitted complaints against as many as 21 
dompacues.;

(c) if so, names of the companies 
against whom complaints have been 
made;

(d) the dates and nature of each com* 
plaint; and

(e) action taken by his Ministry on 
each of the complaints?



THE DEPUTY MINISTER IN THE 
MINISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS (SHRI BEDA- 
BRATA BARUA): (a) Yes, Sir.

(b) Alongwith a communication dated 
the 11th February, 1975 the National 
Forum of Shareholders have furnished 
a list giving names of 21 companies in 
respect of which complaints are stated 
to have been sent to the Department.

(c) to (e) The list referred to above 
giving the names of companies and the 
nature and dates of each complaint 
and the action taken thereon are given 
in the statement laid on the Table of the 
House. [Placed in Library. See No. LT- 
9494/75]
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Products of Gluconate Limited

7274. SHRI JYOTIRMOY BOSU: 
Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to state:

(a) what are the main products of 
Gluconate Limited, Calcutta:

(b) whether the company has stopped 
production of life saving drugs;

(c) whether since the stoppage of 
production in M/s. Gluconate Company 
Limited, M/s. Boots Company a fore- 
ign-controlled drug firm is importing 
many life saving drugs spending the 
country’s hard earned foreign currency; 
and

fd) if so, the facts thereof and action 
taken thereon?

THE MINISTER OF STATE IN 
THE MINISTRY OF PETROLEUM 
AND CHEMICALS (SHRI K. R. 
GANESH): (a) and (b) The main bulk 
drug and formulations produced by the 
company are

1. Acrifiavine

2. Euflavine

3. Pethidine Hcl
4. Proflavine

5. Pentavalent Antimony

6. Blood Bottles

7. Alkacitron

Alkacitron is stated to account for 
about 60-70% of the turnover of the 
company.

The production of various products 
of the company came to a gradual stop 
due to financial difficulties arising out 
of losses incurred by the company and 
accumulated liabilities arising therefrom.

(c) and (d) Information is being col
lected and will be laid on the table of 
the House.

Proposal to Increase production of 
Essential Drugs

7276. SHRI VAYALAR RAVI: Will 
the Minister of PETROLEUM AND 
CHEMICALS be pleased to state:

(a) whether Government propose to
increase production of some 17 items 
of essential drugs and streamline its
distribution among the weaker sections; 
and

(b) if so, the broad outlines of the 
proposal and what are the other steps 
Government propose to take to control 
the price level of these essential items?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM 
AND CHEMICALS (SHRI K. R.
GANESH): (a) and (b) The report of 
the Committee on Drugs and Pharma
ceutical Industry on measures for pro
viding essential drugs and common 
household remedies to the genera] pub
lic especially in rural areas was receiv
ed earlier and a copy of the same was 
laid on the Table of the House on the
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4th March, 1975. The Committee have 
identified 117 drug formulations pro
ductions of which should be taken on 
a mass scale. Committee also looked 
into various aspects of the industry and 
submitted its final report on the 6th 
April, 1975. Government will take a 
view on the various aspects in the tota
lity of recommendations of the Com
mittee. Towards this end discussions 
have been initiated with the Public and 
Indian Sectors to identify their role in 
the production of essential antibiotics 
and synthetic drugs (48 in number) in 
the context of the 5th Plan requirements 
of drugs which is lo increase from the 
present production of about 3300 tonnes 
to about 10000 tonnes. Public Sector 
units propose to increase their produc
tion from the present level of 1500 
tonnes to over 5000 tonnes.

The Indian Sector has given a blue 
print which indicates that 23 units will 
take up the production of 27 drugs in 
the near future.

There is a comprehensive Drugs 
(Prices Control) Order, 1970 and the 
prices are statutorily controlled under 
the said Order. In the meantime meet
ings have been held with Public Sector, 
Indian Sector and Indian Medical Asso
ciation to discuss problems of cheap 
drugs and reservation of capacity to 
achieve this.

The Committee on Drugs and Phar
maceutical has examined measures taken 
so far to reduce the prices of drugs 
for the consumer and recommended 
further measures for rationalising the 
prices of bulk drugs and formulations 
as per one of its terms of reference. 
A view on the aspect of pricing will 
also be taken by the Govt, while taking 
a dcrfofo" on the various recommenda* 
tions of the Committee on D&P.

Renewal of Licence of M/§. A. I*.
Wbeeter

7277. SHRI JYOTIRMOY BOSU: 
Will the Minister of RAILWAYS be 
pleased to.state:

(a) how many book stalls are run by 
M/s. A. H. Wheeler in different rail
way stations in the country;

(b) whether their 9 years old licence 
is due to expire on December 31, 1975;

(c) if so, whether it is a fact that the 
licence has been renewed for a period 
of another 9 years; and

(d) if so, on what grounds?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
BUTA SINGH): (a) 381 stalls at 289 
stations.

(b) and (c) Yes.

(d) The contract was renewed for 
continuance of the service of sales ot 
newspapes, periodicals and books to the 
travelling public and as their perfor
mance was satisfactoy.

CORRECTION OF ANSWER TO 
UNSTARRED QUESTION NO. 4709 
DATED 25-3-1975 RE IMPORT OF 
GENTAMYCIN SULPHATE BY 
CERTAIN FOREIGN DRUG FIRMS.

THE MINISTER TO STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI K. R. GANESH): 
An application of M/s. Euphoric 
Pharmaceuticals for manufacture of 
injection of Gentamycin Sulphate, 
among a number of other items, was 
rejected on 4-3-1975. This information 
was inadvertently not included in the 
particulars of Indian companies given 
in the Statement enclosed with the 
reply to parts (b) and (c) of the Lok 
Sabha Unstarred Question' No. 4709 
answered on 25-3-1975. Copy ot the re-
vised statement to be substituted for the 
one enclosed with the original reply js> 
attached.
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12.60 b n .

PAPERS LAID ON THE TABLE

R e v ie w  a n d  A n n u a l  R e p o r t  o f  M a d 
r a s  F e r t i l i s e r s  L td . ,  f o r  1973-74
THE MINISTER OF STATE IN 

THE MINISTRY OF PETROLEUM 
AND CHEMICALS (SHRI K. R. 
GANESH): I beg to lay on the Table 
a  copy each of the following papers 
(Hindi and English versions) under sub
section (1) of section 619 A of the 
Companies Act, 1956:—

(1) Review by the Government on 
the working of the Madras Fer
tilisers Limited, Manali, Madras 
for the year 1973-74.

(2) Annual Report of the Madras 
Fertilizers Limited, Manah Mad
ras, for the year 1973-74 along 
with the Audited Accounts and 
the comments of the Comptroller 
and Auditor General thereon.

IPlaced in Library. See No. LT-94831. 
Z5J

N otification  u nder  C om panies A c i

THE DEPUTY MINISTER IN THE 
MINISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS (SHRI BEDA- 
BRATA BARUA): I beg to lay on the 
Table a copy of Notification No. G.S.R. * 
409 (Hindi and English versions) pub
lished in Gazette of India dated the 29th 
March, 1975, declaring M/s. The Kum- 
bakonam Diocesan Catholics Perman
ent Fund Limited, a company having * 
hs registered office in Tamil Nadu, to 
be a  ‘Nidhi\ under subjection (3) of 
section 620A of the Companies Act, 
{1956. [Placed in Library. See No. LT.- 
9484175.]

P a r a f f i n  W ax (S u p p ly , D is t r ib u t io n  
a n d  P r ic e  F ix a tio n )  S eco n d  A m end

m e n t O r d e r ,  1975

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI C. P. MAJHI): I 
beg to lay on the Table a copy of 
the Paraffin Wax (Supply, Distribution 
and Price Fixation) Second Amendment

Order, 1975 (Hindi and English ver
sions) published in Notification No. 
G.S.R. 194 (E) in Gazette of India 
dated the 11th April, 1975, under sub
section (6) of section 3 of the Essential 
Commodities Act, 1955. [Placed in 
Library. See No. LT—9485175.]

12.02 hrs.

CALLING ATTENTION TO MAT
TER OF URGENT PUBLIC IMPORT

ANCE
R epo rted  a ttem pts o f  international
CARTELS TO SMUGGLE HUGE QUANTITIES

OF SYNTHETIC TEXTILES INTO INDIA

SHRI PILOO MODY (Godhra): Mr. 
Speaker, Sir, I call the attention of the 
Minister of Finance to the following 
matter of urgent public importance and 
request that he may make a statement 
thereon.

'‘Reported attempts of international 
cartels to smuggle huge quantities 
of synthetic textiles into India and 
their reported meeting at Bangkok.*’

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI PRANAB KUMAR MUKHER- 
JEE): Mr. Speaker, Sir, The Gov
ernment have seen some press reports 
to the effect that a meeting was held 
recently in Bangkok by, what the press 
reports called, a world Cartel of foreign 
manufacturers of synthetic fabrics, with 
importers at Dubai and landing Agents 
in India. According to these press re
ports plans had been made for smuggl
ing large quantities of synthetic fabrics 
into India.

The Intelligence reports available to 
the Government do not confirm these 
press reports. It may however be men
tioned that shift in smugglers’ emphasis 
from gold to watches and synthetic 
fabrics is not a recent development and 
has been noticed for the last couple of 
years.

As a result of fhe recent anti-smug
gling drive, launched by the Govt, in
cluding preventive detention of smug
glers, foreign exchange racketeers and
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.their associates, it was reported that 
there was considerable slump in the 
smugglers’ activities in the areas 
from which the contraband meant 
for India usually emanated. It was 
.also reported that this contributed to 
piling up of stocks of synthetic fabrics 
and other goods in these areas and 
several firms there faced serious pro
blems in raising credits from their 
banks. In the light of recession in the 
textile industry in the manufacturing 
countries abroad, this created serious 
difficulties to both the fabric manufac
turers and the smugglers. It is under
stood that some manufacturers have 
curtailed their production considerably 
and there have also been reports of 
distress sales of the stocks.

The Govt, have been collecting intel
ligence and keeping a constant vigil on 
the developments in this regard. As a 
part of the anti-smuggling drive, they 
have implemented a scheme of estab
lishing a wireless communication net
work to provide secret and dependable 
service to the preventive staff, streng
thened the preventive intelligence machi
nery by augmentation of staff, deploy
ment of shore guards, road checking 
parties and city preventive parties. The 
preventive staff have also been supplied 
with more motor vehicles, arms and 
ammunition and a fleet of sophisticated 
speed boats fitted with light machine- 
guns and modern equipment like elec
tronic night sights and radar for locat
ing suspect crafts.

As stated earlier we do nof have any 
specific information about any meeting 
in Bangkok. However, the effective 
measures we have taken in recent mon
ths, including preventive detention have 
had considerable impact in curbing 
smuggling. The concern of the interests 
involved in the racket over the loss of 
this substantial illicit market is there
fore understandable.

SHRI PILOO MODY: Sir, there are 
two things that I am really sorry about.
I am sorry that the Minister of Finance,
Mr. Subraraaniam, is not here to reply 
to this Call Attention because he is

really the main culprit and the villaia 
of the peace and 1 do not know why 
the hon. Minister of State has been 
made to face this unpleasant task like 
a sacrificial goat because he bad noth
ing to do with it. Sir, from the state- 
mcnt that has been made, it is quite 
clear that the information that the Gov
ernment is supplying today is the in
formation available with them prior to 
the Budget. The whole mischief in this 
international smuggling racket started 
after the Budget proposals were an
nounced. (Interruptions)

Will you stop talking, three of you?

SHRI DINESH SINGH (Pratap- 
garh): Are you afraid that your voice
will be drowned?

SHRI PILOO MODY: I don’t like 
little insects buzzing in my ears. Mr. 
Speaker, Sir, it is my contention that 
the Budget proposals were not as in
nocent as they sound.

It is my contention that in spite of 
the fact that two Ministries of the Gov
ernment of India, the Ministry of Pe
troleum and Chemicals and the Mini
stry of Commerce had advised the Fin
ance Ministry that it would be disas
trous, particularly from the point of
view of smuggling if the duties on these
synthetic filaments and yarn and tex-
tured fabrics were to be increased, the 
Ministry of Finance did not listen to 
them. As it is, the differential between 
local prices and the prices abroad was 
something like 6 to 1 prior to the bud- * 
get proposals and today this differential 
has risen to something like iO to 1.

The most acufe significance of this 
is that the entire small scale industry 
which deals in the manufacture of these 
yams is today sitting unemployed be
cause they cannot afford to buy the
local material at the price that it will 
cost after the excise duties have been 
levied in the budget. I imagine any
where from 5 fo 6 lakhs of people are 
today unemployed and the three centres 
that are most heavily hit are Jullundur 
and Ludhiana and Bhiwandi in Maha
rashtra where the main bulk of these 
small scale looms and machines are
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working, generally in a shop directly 
behind the residence of the man, some 
with two looms, some with one loom.

Therefore, I feel that in spite of the 
two Ministries advising them—and I 
also know it authentically that intel
ligence reports supplied to the Ministry 
had told them that if they increased 
this duty, it would result in smuggling 
—the Government has been able to do 
nothing in the matter.

The Minister says over here in the 
statement that the shift of emphasis 
from gold to watches and synthetic 
fibres is not a recent development. That 
means the Government is aware that 
now it is no longer gold that is being 
smuggled, but it is watches and synthe
tic fabrics, and ydt tihe Government 
goes on increasing the duty on synthe
tic fabrics, almost saying to the smug
glers: ‘Come, let us have some more 
smuggling in the matter' So the bud
get has really enhanced it if the Gov
ernment believed that that was so.

The Minister says in his statement:

“In the light of recession m the 
textile industry in the manufactur
ing countries abroad, this has creat
ed serious difficulties to both the 
fabric manufacturers and the smug
glers*’.

%o did the Finance Ministry oblige the 
textile industry abroad and did it oblige 
the smugglers that in spite of the fact 
that there is a world glut, you increase 
the duty in India so that smuggling can 
take place from abroad into India? Was 
Ihe budget meant to provide relief to 
these fabric manufacturers abroad and 
smugglers? I do not understand the 
logic of their thinking.

SHRI B. V. NAIK (Kanara): You 
seem to be speaking on the Finance 
M l, This is only about international 
cartels.

SHRI PILOO MODY: Hold your 
tongue. Even you will fake time to 
understand certain things.

He talks about any number of pro* 
ventive measures. These preventive 
measures cost money. On the one 
hand, you increase the duties. Then 
hand, you increase the duties. Then 
you get Rs. 28 or Rs. 38 crores or 
tious figure that the Government seems 
to have arrived at. There are complete 
charts showing how many additional 
crores of rupees worth of money the 
Government intends to make as a re
sult of these duties On the other hand, 
they spend more money to check smug
gling. I do not understand the vicious 
circle that you are embarking on.

As a result of this, as I have men« 
tioned in the call attention notice, in-* 
ternational cartels were meeting saying: 
‘Ah, here is the great opportunity of 
our life’. In that connection. I would 
like to read to you a letter, a copy of 
which I have received, which is most 
revealing It is a letter written by a 
Swiss firm called Textilacentur Edgar 
Lang in Zurich to a Mr Chaturmal of 
International Traders (ME) Ltd --that 
is Middle East Limited—in Dubai. I 
will read the letter to you to show how 
they considered the Government, in 
what contempt they hold your Govern
ment.
It says:

“Dear Chaturmal,

You must by now have heard 
the outcome of the meeting at 
Bangkok There^ is an excellent 
opportunity to do substantial busi
ness because of the very favourable 
prices agreed upon. I have just 
now been informed that about 2 
m. yards of fabrics in the follow
ing Varieties are ready for imme
diate delivery:

(1) 100 m. yds suiting double 
knit;

(2) 0.54 m. yds jersey crimp fab
rics;

(3) 4.50 m. yds. . .

I think there is misprint in the let
ter or something.



“(3) 4.50 m, crimp woven dress 
material printed.
As. soon as you confirm the order 
and open Letter of Credit under 
the usual terms of the contract, we 
shall arrange to load the vessel for 
immediate despatch.

1 am anxious to know the results 
of the efforts our friends are putt
ing in New Delhi. I believe today 
is the Budget day there and all of 
us are anxiously awaiting news, 
though I heard from Joseph..

Whoever that is, that is something vou 
have to find out.

* \. .that we have almost succeed
ed. Nevertheless it is prudent to 
wait.

I met MB..
1 do not know who that is.

“ .. .the other day and he has as
sured me that he will be able to 
do very successful business this 
year in view of our friend’s excel
lent organisation in Bombay and 
the influence he has in Dubai and 
Beyrouth.

Please send word to Madrasi 
and Solanki. .

I suppose they must be some officers 
of your Government enforcement or 
customs.

" . .that their interest are being 
properly safeguarded.

With regards,
Yours.

229 International cartels' VAIS/JCHA 2
attempt to smuggle synthetic

textiles into India <CA)

1 do not know the authenticity of this 
letter to be quite frank. J have a pho
tostat copy of it and I will hand it over 
to the Minister or 1 shall place it on 
the Table of the House, if you like it. 
If this letter is an authentic letter, it 
reveals a great deal. It reveals that 
the budget proposals were influenced 
by a bunch of international cartelists 
interested in increasing duties on ilems 
which they could easily smuggle into 
the country. It means that they have

contacts not only in Government but 
also that they have contacts with our 
enforcement agency. What is the point 
of buying ships and hovercraft and 
motor vehicles and arms and ammuni
tion, fleets of sophisticated speed boats 
and light machine guns and other equip
ment like radar and electronic night 
sighters? What is the use of all this if 
on the one hand your budgets can be 
manipulated and if on the other hand 
your coastline can easily be reached?

You know after all what is caught is 
only about 5-10 per cent of what is 
actually smuggled. My information is 
that in the month of March alone about 
Rs. 80 crores worth of goods must have 
slipped into the country. There is a 
report in the Times of India which says 
that two Arab vessels were caught with 
Rs. 30 lakhs worth of goods. One 
more vessel which was chased was sank 
and it is suspected to have had Rs. 10 
lakhs worth of goods. There was ano
ther item of news in the Economic 
Times the day before that another Rs. 
20 lakhs worths of goods were caught 
in Bombay. If this represents 5-10 per 
cent of the goods which are actually 
smuggled into the country, you can 
imagine the disastrous effects of this 
on the economy. You know the loss 
in foreign exchange that we have to 
suffer as a result of smuggling and also 
the loss in import duties and things like 
that. There is also the erosion of the 
external value of the rupee that takes 
place as a result of this. There is the 
problem of black money which has to 
be generated to finance this sort of 
transactions. There is corruption which 
is pervading up and down and through 
everything that the Government touches. 
In view of the serious consequences of 
all these, 1 want to know who are the 
officers responsible for framing the bud
getary proposals, particularly in respect 
of the enhancement of the excise duties 
on the three items I have mentioned. 
Unless you can get to the source of it, 
who is responsible for insisting that 
this should happen, I do not think we 
will get to the bottom of this. By all 
means you .can continue with your ef
forts to catch them. I am sure there

1397 (SAJCA) international cartels’ 230
attempt to smuggle synthetic

textiles into India WA)



tixSLs mTBSbayCA)*

[Shri Piloo Mody]

are any number of honest and efficient 
officers not only in the Government but 
also in the enforcement agencies who 
are anxious to catch them but for the 
few who stand to benefit by doing this 
sort of thing, I condemn them. I say 
this has been done deliberately so that 
for the ensuing elections, Congress can 
lay its hands on enorrqous funds from 
the smugglers made available and pos
sible as a result of interfering with 
budgetary proposals

SHRI B. V. NAIK: Can we make a 
counter-allegation that the entire thing 
is framed by the synthetic textile lobby?

SHRI PILOO MODY: Quite pos
sible Please ask your Government to 
investigate that also. Let us not have 
the investigation stopped at any point. 
Let us investigate who is benefiting out 
of it. I want certain assurance or if 
you want. 1 shall frame them into ques
tions: Would you please find out who 
are responsible for framing the budget 
proposals and whether they were in 
any way influenced by outside agencies? 
Would you please find out if this meet
ing in Bangkok did take place and what 
they discussed at that meeting? Would 
you please find out who are the people 
referred to m this letter and what they 
were upto and how they came to be 
associated with this international cartel?
If you can find out these things, I will 
be satisfied for the moment

SHRI PRANAB KUMAR MU- 
KHERJEE: So far as the conclusion 
drawn by the hon member that the 
entire budget proposals were made 
keeping an eye on the fact that it would 
give some advantage to smugglers by 
enhancing the duty on synthetic pro
ducts is concerned, it is totally wrong 
No individual officer c'ould be held res
ponsible for the budget proposals. The 
Finance Minister places the proposals 
before the House and the House con
siders them.

, SHRI PILOO MODY : Is it true or 
not that two Ministries advised the

231 bterttattonal cartels' APRIL

Finance Minister against these particu
lar excise proposal* regarding synthe
tic products? The Minister is sitting 
right next to you and you may consult 
him. Secondly, may I know whether 
the Government did receive an intel
ligence report from them not to en
hance the duties on these products?

2&I97*  ̂ ' International cartels' 21ft
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SHRI PRANAB KUMAR MU- 
KHERJEE: When the various budget 
proposals are considered, various mini
stries are consulted and they give their 
views. It is not possible for me to in
dicate which particular ministry gave* 
what sort of information.

If I heard him correctly, the hon. 
member had come to tthe conclusion 
that as a result of the new duties impos
ed on synthetic products, the ratio of 
indigenous production to that of im
ported ones would be 1:10, After get
ting various types of representations 
from the industry and other agencies 
about the effect of these budget propo
sals, we have made some calculation. 
The present ratio is 1:3.

After the incidence of the new taxes, 
it may be of the order of 1.3.5 But 
the Calling Attention is not to discuss 
the effect of the excise duty on certain 
items The hon Member will get an 
opportunity to discuss that when the 
Finance Bill is taken up for discussion.

So far as the conference of the tex
tile manufacturers abroad and the Bang
kok meeting are concerned, as I have 
mentioned in the text of my reply we 
have no information that such a meet
ing took place I have already admit
ted in the statement that there is a  
change in the nature of the smuggled 
goods from gold to synthetic product* 
and watches In fact, a large quantity 
of synthetic garments and watches were 
captured as a result of the seizures.

Regarding the letter which the hon. 
Member mentioned, this is for the first 
time I came to know about it. If he 
passes it on to us, we shall look into> 
it to see whether there is any substance 
in i t



I  do not know whether the hon. 
Member asked any other specific ques
tions. But I can assure him that the 
tax proposals are not the outcome of 
the decisions of any individual officer. 
Government as a whole take the deci
sion which we place before the House.
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<r *?t st*t *  ^  £, #  v m  

% t^ r § i *??r % Hiwrm
*f § ft? srsr wrnrmsr ^  ^ ptt

* t  B t?T I  eft *?¥£* 3TfSR?rf^ff * frc
% 5Tfff ^  S f s  ^9 ft *r t£ vroSt
sncrsr <ft *r?rr? £  <m ftrsT^rt
*i£ t |  i qg  arf^wrr * t
T fW m  |  i ?rtor arrqr% * jfa r£ t

fsF f arm % t |  i

gft, *rrsrn: % *g5T arsr arf^m r
WJTT cTf^rtf «Pt JpT I ST* &T Jf
i j w  ^ft?JT qT ^ trt snff

i ^ t o * t  sfaff *?t arr 
t ,  % *rre * r w r  * m  *?n? 

f t  |  to p t t :  % t o
srarro ^  t  i «rw g *  qr*
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^  w r? r r  f  ft?  
o t ?  3R ^?ft s r to r t Jf 
^ r o t  ? r> ff % • tp t ^  3 rc rrq » rftr ^ r l r  
ftra r ft??r » f# t % ftre n rr w r i  f? w r i
^  XVtfX JT^R fT sp |t
^TT^T = ^ f t  \ wffap ^rrer 
3tt ^  arnr *p s n rr
w r r  ^  t  i 9 ^ t ^  t

|  w ff t?  %srr |  j
*5 5ft^  * m t » r w | i amr vw r 
^  a r fg v  <r?rr ?r 5er%  |  i
arrr ^ et «trt ^  |  i ^ r r
^ jf lf ir * f?  s T ^a r ^  fts r r  * w ^
|  ft? ^ r n r m  % ir n ^  ®t¥ t» 
KtXTX »  qw  s^ r  swm |
v t t  ^ f f r t '  OTpr #  |  i ^ f t  Tnc«r ^
^?r>  5rr t̂ t |  i ^ W n r a p n :  

+c^<. |  i

% w  ir ^ t  ^  ?n?r w t
cfFVT T̂9T StT̂ C ^PT *|T%
%̂ 5T T̂TcT ^  |  » «TM 5TJ5T
artt W T  fTTOT w r w  ^Rwt
fa M i  if * m i  w  |  »
itrx ^ v ? n w T ^ ftT m  ^  
f^5 ft ? w  afsr % T^T I  I z f t
t  ^ f f f t ?  ^  a m rf t 1 0  m s

^FX ^  I

5fW W  : *T? tffo p r W  I ,
a rw  w r  w  t |  f  ? v f t m r  
Trc?TT *i»t sn^ft |  ?

« ft g W  W  « W P »  : ^  3 t
ftnrr ft? ^ r t  srw  jf? ^t w ,
^rftnr 5ft wf^rr amft f  ^
?n% ^  g, ^  ^
q ^ r  t ,  %ft??r vnfm^r *rjf
^ t  |  \ * v t fx  % ^ 5  t  ^ 9 r ^ r r -  
«r*T % *$* ^  t  » *ra n rc  % t o  
^  s t^ t ^  j  $  ^ r  « ftrw r |
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[«rt j*r*r v s  v w rw ]

f v  m  vj»T% f ^ r n j
**5  ^rr {  i R m rm  ^  *f<T a i  
*rrar S  s ta r  |  ^  s s
srtr % n n  ^  t)  (  i

fv  ^r«Pt f t$  ^  |
f*Fcm i f  arr |  ? 3rt ?nf?
%<T TOf *W 3?l% |[5RT ?

a rM  x m  <r»mTT msa»r
^  % *f w i  5fR ? «r% qT * r t
'®t?% £  3 ft ^ftFRTT * f fT f 3TT |»  
^ r%  fsn s rrv  stft *w t  v n ra rrft 
w  t |  |  ? * ar Fr r f r w 3 rt * rra  

» rm  % 3TT% f ,  S?T% farsTNJ 
*ft wrr ^  arr ^  t  ?

SHRI PRANAB KUMAR MU- 
KHERJEE: The hon Member is not 
correct in saying that all these speed 
boats are out of order and that they 
are not functioning. Up to date we 
have received 20 speed boats against 
orders placed with a Norwegian firm 
Six have not yet been put into Comis
sion. Fourteen were put into commis
sion, and out of these 14, only one 
has been damaged, and that is not func
tioning. The rest of the 13 are work
ing If you look at the number of 
seizures by these boats, you will find 
that even in the first week of Novem
ber one speed boat which was put into 
operation captured goods worth nearly 
Rs. 75 lakhs Certain other seizures 
have also been made Therefore, it is 
not correct to say that the speed boats 
are not working and that all of them 
are out of order. In fact, their utility is 
of a high order But these are sophisti
cated boats which have been put into 
operation for the first time Sometimes 
they develop some snags, but they are 
fra ken care of. Neither is there any ques- 
Bon of keeping them idle or sabotaging 
Them This type of questions came be
fore the House and the position W  
clarified

Regarding the release of Bakhia and 
other detenus, it is known to the hoa 
Member and to the House that as a re
sult of the decision of the court, they 
were released. We have also applied to 
the High Court for special leave to ap
peal and it is under consideration.

V *  W flU  : SfflH * *
t o w  I .  aqra fo r t  *wr? 

*irar?rm arrjf i

SHRI PRANAB KUMAR MUKHER- 
JEE: The hon. Member is under the im
pression that if they had been brought 
to book with sufficient evidence, if suffi
cient material were available, there 
would have been no necessity of putting 
them behind the bar under preventive 
detention, and they could have been pro
duced before the courts under the ordi
nary laws, but preventive detention is an 
extraordinary measure which is applied 
to cases where the charges cannot be 
established or sufficient material is not 
available, but there is evidence to believe 
that these people are indulging in all 
sorts of smuggling activities. That is the 
very basis of this Act, and then the Act 
was passed by this hon House, all these 
points were clarified Still, I have 
already mentioned that we are 
looking into the other legal aspects, but 
it will not be possible for me to indicate 
what type of action would be taken re
garding the persons who have been re
leased by the courts

Regarding the other type of smuggling 
activity, which the hon Member has 
mentioned, I have no such information 
and I cannot provide him with any in
formation like that

g w  ftTRTT

wmf f ,  **rr 
sprrerc-TOt Sr arm  HTOror 

cstto ^  forr |  i

af«w  w f  ?rt
vrr $3rr, ^  w f  i 3rm?t
<rarr vw ^  smft $  \
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•It j w  w r  w m  : m z r f t
% a r o  |  i m  m  f  ?

hr? : f t,  A ^ST f  I

SHRI M. RAM GOPAL REDDY 
(Nizamabad): Unfortunately, the Swa-
tantra Party and the Jan Sangh are still 
supporting businessmen, traders and also 
smugglers. Their speeches reveal the 
same thing now. They are trying to hide 
it, but it has come out of their mouth 
that they are the favour of these smug
glers. The Swatantra Party has always 
been against levying heavy tax on any* 
body, and without levying tax on any
body the Swatantra Party wants that all 
amenities should be provided to every
body in this country.

That is their policy. They want to 
put the Government in trouble by talk
ing all these things. They talk against 
the levy of taxes because they want to 
get some money for the elections in 
Gujarat That is their motive behind 
this Call Attention.

Now. 1 congratulate the Government 
and also the officers and the staff of the 
Finance Department for doing good 
work to stop smuggling in this country 
They have almost stopped smuggling on 
the western coast. These smugglers have 
now gone to Bangkok and from there 
they want to renew their activities To 
that extent, [ am sure, the hon. Minister 
will take steps to stop that.

The hon. Member, Shri Piloo Mody, 
tried to condemn the officers in the 
Finance Department Several officers 
have already lost their lives under mys
terious circumstances. I want that the 
Government should give sufficient pro
tection to the officers who are conduct
ing anti-smuggling operations.

It is estimated that thousands of crores 
of rupees worth of synthetic fabrics are 
lying in Dubai. I want to know from 
the hon. Minister as to from which coun
tries all this stock has come, Whether the 
Government has protested to the Gov
ernments of the countries from where the

smugglers are trying to smuggle the goods 
into our country and whether they are 
friendly countries or otherwise. I also 
want to know how the cost of smuggled 
goods is being paid, whether in our own 
currency or in foreign exchange or in 
kind, in the form of silver or gold or rice. 
I want to know all these details.

Further, 1 want to know the action the 
Government is taking against these 
smugglers. I think, in some coun
tries, these smugglers are being shot at 
sight, in Iran and other places. I want 
to know whether similar action is being 
contemplated by the Government so that 
the smuggling is stopped completely.

The smugglers are now being released 
by various High Courts. I want to know 
whether a foolproof law will be made 
so that smugglers are not released and 
they remain inside the jails till all the 
chains of smuggling operations are 
broken.

SHRI PRANAB KUMAR MUKHER- 
JEE: So far as the countries from 
where the smuggled goods are coming, 
they are mainly from Hong Kong. Dubai 
and some other places So far as the 
local Governments are concerned, we 
always receive the cooperation and as
sistance from them whenever we seek 
their cooperation and assistance We 
also exchange information. We get in
formation from them and we also pro
vide information to them. Therefore, 
there is no lack of assistance and co
operation between the Governments of 
various countries, particularly these areas 
from where the smuggled goods are com
ing to India.

Regarding the legal position, the non. 
Member is aware that in the present 
case, the courts dwelt on the facts «>f the 
case, not on the merits of the law It 
will take some time for us to consider 
in detail and find out the implications of 
the judgment After doing that, if cer
tain changes in the legal system are con
sidered necessary, we shall certainly look 
into that. Regarding the comprehensive 
legislation, we have already mentioned
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on the floor of the House that a Com* 
mittee has been set up to look into vari
ous aspects, particularly the legal impli
cations As soon as we get the report, 
we will a rriv e  at a decision and, natural
ly, if the Government decides to have 
a legislation, the Government will come 
before the House

SHRI M RAM GOPAL REDDY Tn 
which currency is the cost of smuggled 
goods being paid?

SHRI PRANAB KUMAR MUKHER
JEE That is obvious it is m foreign 
exchange

(?rm )
n t f t  % sfr cn=r ^

|  ^  q r ^  fa r r  *itt f  I
^  f?TCT *WT I  SPT, TT?p I
t?*To tf to , ITSf? s f a  t j v  t

e ft w f a r r  %
t o  ? ft |  i xzfo*  ^  qcrr 5T»rr^

$ Sffor sptfT t  7 
aft° xm tft spr r̂t Terr ^  ^ r r

ark  srftra % i*rt *r ^  'r a r ^ r r  
f a  «r w f  £  % sfa*r *r ^tt% -
T̂̂ cT 5ft»r I  I *  *>£ qwff sqfacT 1 

«? srs f  aft*
t*r f W  3*  % <jm*T F̂PT̂ nct %
^  t  fa*  *rt am  % *rr % TGrr«rT 

jnrram srrfasrT, *rc*mr 
afhc ^  ?ri^ i

wr *r <r^f stIw  % for *r
% a f tM *  fs m  fc 3ftT

*  irsft sft sq-nr ferr?rr ^T^rr J
s a  % srarro ? rr?m  ^  ^

f^^FcfT^T st t o  ?Ar f

“Mr Justice Prakash Narayan who 
delivered the judgment in Bakhias 
case observed that the allegations in 
one of the grounds appeared to be 
concocted and placed before the 
detaining authority as a padding up

of the grounds on which the detenu 
could be detained It was, therefore, 
held that, even if one of the grounds 
of reasons which led to the subjective 
satisfaction of the detaining autho
rity was non-existent or misconceiv
ed or irrelevant, the order of deten
tion would be invalid”

^  * t m  sTcf I  i *r*r w
m < m  % 3?n: 3fa; % araarct % aw r

smctar |  f a  f k i m  $  %?r *? sn t 
% finfift am  arro r «f 

fa  a m  m  m  f ,  s h  %
s t  *ft t o t  *tt tf tro  mfar?r i
eft gsfrR- ^  ^TT |  fa

^  f a  fa*r *rt
fa r r  i t f t

im  arrcta t  fa  ^  Ir
Jr STTT % FFlWff T t *F^
apr q T ^ r m  ^ r r f  ? ft s ik
% a rw r t  % 3rr*$*T ?n: %?r
^  lj%  2PT qT 3JTTO «TT «Tv3ff

t e f w  ’eRTJTT ^T> fa  T
3TPT̂  ̂  f a  sf̂ T̂ T % 3T2TT cTT?
% aflr aftw  fa r  arP^r
? T P T -q ^ ir^3  sn rn r ? ft
srcfM cr % ^ t f  t t m t  ^  - ^ r r
i^rPT % f a  **r *?r tfi* * i
arm  ^ t t  3n?r5Rr ^ r w  w e m
5T*reT 75T spt % 3pTcTT «J*RT5

|  » a rrr v r  3 ft a rrf«% r «rr ir r
srrr % tjyrbr tr^r^r % ^  ?r f̂t
5pr^?r 3RTqT jp n ^ fft v t  ^ s ft* r ^
zrr ^ r f  a w ff w tfaer # ■  fa jr r  •
?ft aptf ^  ?wcrr |  fa  «TTf̂ nrm? 
3ftr mi v s  ^
armr t  v ft fa  % «t t t

3 ft apî ?T anrnr in? , « rftrO w *r ^ n t r
n»?, ^  %
wfaTT fiWT |  i *  W
tiX I  ’ ir?Rft ̂ s f t ^ f b r  ?̂t |r



vmrftnwr *ft & « arretfto  cnq?  3ft

| to *ft 

artr sft 5ftfe?r  3»r?rr % qr

fe?r  3,rcfr % to ̂  srrr

f fsi*r %  s  *ft*T

3\r  t ?  arrq- ̂  qm

S3TR  | ? Wf fa  3P?T*r?T %

I   ̂̂  m*'* «ri sfte

S*nr  îronies  «rr i eft ^

arrant tft 3,r  r̂rf|̂

f̂tfes ir* %pt |  i q̂*r v\  t̂

 ̂sns t̂ aftt apm̂Tft 

f̂t  r̂ffKr ... (*wm)

3TO5T ĤtSq, r̂nft 3|?*t 3m *cft 

*3rrctf art ^  ft aw i A eft ̂

*[f  «rr i affa *r ?fa sfftr *t$r ?i$r,

tffa  *Wt ̂ tft w %  araw  qrrar

fare t̂ f̂îr | i ?ft  5T|  sras arro

ws-  ? i

3TWTW  : an?  ̂ WZ  ft

foqr % i 3T«r arnr qrr̂r fare 
*r to ^ i

sft  **  ftm* :  aw  3ft  ÎT

sr?Ttr  *rq fro %  r̂?t s*r «rar *r

®P|T TOT t f% I?* f̂t*ft Vt ^ ̂f?KT

jtHt fam | %% 3f.q# vt m?r 7̂̂ 

®f»r ssr % sir* *r #  t̂|tt g

fo 3ft 3T*Tf % STTT *tR %■  3irqF

aircrr I 3ftT to  % f?nT *ft
*>$t  fasr t|t | to % A st

HT̂aT f i

 ̂  ?ft % f*ranr qr *$

ar̂rt | fo 3ft fafcft *ftar $fefr t 

3f*tft ftft |, 3ft wfcft  *nw |,

*$  tfttfr %  #  | i

—snfa* *n?r | i 3iw ?w» ot
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v) arrfspri ?ftforat, *t  t Jftfirat

ijtft xf*ft %  far̂fff  *r 3ft  q>q3T

<T5T  ft̂T |— ff̂cTT  qf’TT— T̂?t 

tftf̂ f̂r t̂ 3irqr?r  r̂ 3ft  *<r?r

arrerr  |,  *rn:<T  %

5fp 3HTSTT f, fhTT  3̂|̂t 

srfcf  t,  *ft «* *T  q̂fT

3TTOT | 3fk ariq  *t»T SdqfT 3îT

H3jftt  t,  f̂»rr  qfrfr | —eft

r̂rf|T «itct  I ft*TT I

âr "PT T̂Tqr fqT | ? R̂«r u| | % 

3|FI qfa ̂ 3̂| «i*T ̂cft  ?*—

% q̂r 3ft tr̂fTq̂i |—£t©̂ ° 

fto SfT ^̂ t 51̂

f,  ssr % 3rn? ’bwsr qrr  f,

r̂€t  ̂  f, to %

5TT3 sfîr 'TT

5nrT̂ f i ^ $ ST* <tt,

<rc w/f  |‘ I qcfrstr  t̂fTT

t f̂"f3»̂ v<T?  r̂ trsRT-f̂w

*fT?l f5rf3|̂ 110 wr $ 

3>r?rr t, ?r̂t «̂7?r ^  fer̂ff 

ft  ®PT 3TRTT I cfl TO ̂r  ̂  22-

T̂qr ft?TT I I

3T6IW ?Tft!rq, f3|* cft?r  f ̂t

ZTft 7T ̂  ̂  I —TO  TTop ?rt vffi  I

—fff̂ T-̂rw,  f ?r ̂ tfw vK?—

4 ̂=i % fr̂  fWmr f—srf ŵ ft

| 3ftT 3TTT  f̂cPTT srf%5Ejr t, tofft

% *j$ra% w%s?t % *ptf ̂  ̂  t—• 

farter ̂f aprr  t ̂  ^

fsîft yqf % W ’trnr 11 %*?&■

?ftir  *<r? t̂t  t-

af airs, f?rW % ̂’pr#  #  qT rl| r

r̂ «pt apTTwr *r̂ | % 3ft ?rf 

r̂ ?rM ̂ $sr ̂3is t aFrrf

M  f¥»%arr̂ 11  # ̂t

<̂fT«r*T̂r
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artft Tm tan-r ts tf t  5frv$r fa  
^  *rtft vs  fir*r w  t l  f  fa  s?r

(«ft m  fcnw)

*FT 2THT 3*TT * 3  H H m t, 3TTT *l?t 
% 25-30 S-ftf VtZT I ,  3|«T

v qri afh: sartsft w  %

3 R tt  »r? t f t  «rm t  f a  *  
* * m * f  -3ftfhr*r % W  & t r  ? t

v i  % sm r ^  *?t f̂ »?uTT *rr£ 
^ff fftfgrsT ’tftfa jr i

^  CR T ^  tf t  ^ ftftm  *PfT t — vt

tft i <rfr**ft awrr̂ r *r
W IT T  % sfTfT «mr t —

‘T h e  Union Governm ent is said 
to  have instructed the State Govern
m ents to take legal action against 
absconding smugglers West Bengal 
accounts for 62 of them About 80 
sm ugglers are now under detention ”

arnr t i t  fa  V* m i'prx  t I # —
* 7T WX X% f — 82  f r ^ R  f a *  »R £ 
a^T  6 2 t r « i^ T ^  «PT *T*T ^  I 3*T<T «|ft
^TzfsTJ7?rr, ^ fa fw tf to ' spr I1

^ r t t  ? rfr— w  ^
•^twrsft % «tt—  i o - 1 5
3TTT STOT TOT ?F V R  tf t  ^  % fâ TT
sfftr srei ; t  *pp£  $  7 atpt% 
arfsm ft s t r  ^  t o  f̂r»r 5* fa% fcr
5? i srrqr % *9* drsrsrro % ? n r  5rorfT*T 
fa^T f  fa 300 3r>T 3TfI»TTf
* r  $ t» ? r *T«rr*T # ,6 8  wWt v t  <**?% 
fazniT r̂T̂ rrsrT t  *rr x ^ i ,  37
*rWf ^  fta’cTpfi anq” v t*pprn?t
**R t$ 1 1 jt w r n :  aresmit spt arm
#  t o r t ,  %fa?T 3i9T 
t  %  surcrpft fnft 1 1 w  fa s , w s T
*rit?ir, stttr arm ft % srr^ *r *t 
^  ^  f a  faarvrr |  afh ^

tt’t 5r f5?rrf f t  t??t t  ^  ^  it ?
»f ^'«PTT «ptt * x S  s ir  |  ?
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wTt ^r/^r % f*r* 7m  f ^ r  1 amrf^ 
^<V I  -  s m  fir^ ^tjt, %fa^
*ft 5»FT ^ ^  f&m % v 1 %fa?r # i*%t 

Wixxj ^rrfnr g fa  ?pt
HXst JTR ^5T % ^  % %cTT— sfr ^3 |fft
qrê i ^ «ft ^ t | ,  3r> ^?ft % «fr f̂?i?T 
qRTqor f*T«r ^ft ^»Tf % I ^ t%  
« ft % f m t e  firflT t  f a
v tr^Tf 3im 1 <ftw »fhji % sfarr 
f —  «p^?tt | -----

SHRI S R DAM AN I (Sholapurt 1 
want one clarification, Sir He said that 
the excise duty is more and therefore 
smuggling is encouraged Now he is 
saying that some Members are influenc
ing the Government to reduce the excise 
duty Now, what actually does he want,
1 want to know

sft w  fa*w  : *t fw ? r t qT «ri 
f a  «ft T n riftq 'H  ^  ^  s n rtq  

fa  rrarr v x  fa x  ^it x$r £ f r  
a stfWt % ftr $ I ^  ^  %
fazf 4qTT g ^  r^cT^ 
5r t ^, 3titr  OTt«nrwt ^  f^»r% ^ t
3TT?T XWTft 5f1 %*\ ^ ^ f t  s ft* ff %

^ » t ,  j»t fa ^ ft ^rtnt
% fas^T tFF5 JT̂ t I IT ^ ’TT f
fip s ^ s f t  ?*1T  ̂%?T % I 

a ftr  f r̂%frji*ff % ^ft 3TTWT ^»rf?r»T

% f m  ^ t^ -  ^?r % f ,
spt tW t  3iRT s r r f ^  i sft f a ^ f t^ f tn  ^ t ^
^T Tt ftr f , 4 3* % 3rTW*T %
fisRTCi f  I VT f?157 A  »T3ft Ir
SiTn^T ^TfTT g—

i ^ € t  % 3jT̂  ^  ^  g?rfr»q»r 
^  % fa ^ fa^ rn : * x  11

^ar ®?n ^t*n 
«f f rw ^ a rm ?
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2 a w f t  a jw c f %
*rt f ,  ^  ^  

r o f h r  a s*  *p't £  ?

3 w  t  fa? T fa n f r  ann**
Sr 62 f ,  fcrt *ft anfr
rf?P ?r$r q^?r *w  |  ? *ht 

*T tft ^  f«T% % ?

4 3»T5Tf?T *?T ’Sfr f e S T *  $

w ?r fa* ’T? t — w r ^  *m?m w tft 
*frf 3ir®r 8ffr v i p f r  a rk  afr 

siTf^nr £  s i r  ft 
*r**r*ir t o r  3,iqm ?

if m 5T9»ff % SWT r̂̂ TT gf I

SHRI PRANAB KUMAR MUKHER
JEE: Regarding official collusion for 
giving grounds deliberately so that they 
can get rid of the trouble from the courts, 
this is not correct.

When such people were under deten
tion, some of them have applied to vari
ous other courts.

On the detention grounds, the Delhi 
High Court has taken a view, while 
some other view was taken by another 
High Court in another case. The Tudi- 
ciary themselves, in their wisdom, have 
to decide whether they are justified or 
not. And. we have applied for special 
leave to appeal in the High Court, in 
order to find out whether this is justified 
or not. Till a decision is arrived at in 
this regard, it is not possible for me to 
say whether this is justified or not justi
fied. Because, there is one case on which 
two judgments differ. Two high courts 
are giving two contradictory judgments. 
It is impossible for me to judge whether 
these grounds are justified or not,

SHRI BHAGWAT JHA AZAD 
(Bhagalpur): What about the non-exist
ing grounds? That is what they say.

SHRI PRANAB KUMAR MUKHER
JEE: These are existing grounds. This 
was challenged in another court; on these

grounds, they found that these grounds- 
were justified. These are existing, 
grounds.

SHRI BHAGWAT JHA AZAD: The 
release was on no other grounds, but 
non-existing grounds. That is why I 
want to know on this.

SHRI PRANAB KUMAR MUKHER
JEE: Sometimes they are taking a view 
that on nan-existing grounds this is for 
the court to judge. In one case the 
grounds were identical grounds. Two 
high courts are taking two different 
views. Therefore, it is for the Supreme 
Court to decide.

i v *  f e p w : m  fa? a rfarrr 
% for % STt if  qjlf srTrTcTf 
g \ $  srr^rr i  fa? srferar % %q> 
% ark % sror arrq- % for*
fo r*  f — 3f k sfTRWres 

f w  t o ? * q r q - s r f e r a r
% ftT $  ?

SHRI PRANAB KUMAR MUKHER
JEE : I can go into this after getting the 
final judgment of the Supreme Court. 
Before that it is not possible. As I said, 
we are appealing against the findings of 
the Delhi High Court.

Let the highest court of the land pro
nounce its judgment. (Interruptions)

MR. SPEAKER: Please do not inter
rupt him. Let him finish.

SHRI PRANAB KUMAR MUKHER
JEE: It is for the court to decide.

MR. SPEAKER: You people are in
troducing many other things.

sft * *  ftnw  : 3TSH5T
srfrr m  shptt s rtu t 

3»i?n I  I 3TTT SftwqrmH *?̂ TT
fa?

*rn m  I  i ^
3TW =STT%<T *TT I ^
W P T  ^



247 j s s s s s s r s s m . * * * « • » « » Statements re reply so VSA. ?48

I PRANAB KUMAR MUKHER-
JEE*. The hon. Member is aware that 
Shn Subramamam is not here. He has 
gone abroad. Regarding the question of 
West Bengal, he is perhaps not correct 
in saying that only 82 people have been 
arrested m West Bengal. Uptodate, 
086. . . (Interruptions)

f o r t : *T ^  m  ^
«TT I A

' 3  82 W Rifr ^  I ,  3ftT 68 1**3-
W  T̂cT t ?

82 smugglers have been arrested and 68 
are absconding.

'SHRI PRANAB KUMAR MUKHER. 
jnE£: That is correct.

3JWT« 68 spx
f  1

*rwi« : 31 nr a rM
1

SHRI PRANAB KUMAR MUKH- 
ERJEE : It is not correct to say that 
82 people have been arrested.'

Regarding West Bengal also, we have 
already taken steps by taking up the 
matter with the State Administration 
and we tried to find out whether these 
people could be arrested. As regards 
the effect of excise duty, I have already 
replied in reply to a question of Shri 
Piloo Mody that this is not the occa
sion to discuss what would be the effect 
of the excise duty. It has already been 
mentioned that it is the usual practice 
of the Ministry of Finance if they give 
some concessions it is done when the 
Finance Bill is being discussed on the 
floor of the House, this matter can be 
discussed. It is not possible for me to 
indicate just at the moment

The last point which the hon. Mem
ber raised is about what Shri Rajni 
Patel said. There is nothing wrong in 
that. Various people have expressed 
their opinion. And Shri Rajni Patel 
has expressed his own opinion. Whe
ther the Government is acting as per 
the advice of Shri Patel or not, it is for

the hon. Member to draw his own con
clusion when the Finance Bill conies 
up.

1253 hrs.
PUBLIC ACCOUNTS COMMITTEE 

H undred  and  forty -eig h t h  R epo rt  

SHRI JYOTIRMOY BASU (Dia
mond Harbour) : I beg to present the 
Hundred and Forty-eighth Report of 
the Public Accounts Committee on 
paragraphs relating to Financial Results 
and Earnings of the Railways included 
m the Report of the Comptroller and 
Auditor General of India for the year 
1972-73, Union Government (Railways).
1244 hrs.
COMMITTEE ON GOVERNMENT 

ASSURANCES 
E l e v en th  R epo rt  

SHRI B. K. DAS CHOWDHURY 
(Cooch-Behar): I beg to present the 
Eleventh Report of the Committee on 
Government Assurances.

12.55 his.
STATEMENT BY MEMBER RE. IN
FORMATION GIVEN BY DEFENCE 
MINISTER ON 20-2-1975 IN HIS RE
PLY TO USQ NO. 422 REGARDING 
DETENTION OF MAJOR RAMESH 
CHANDER DHAWAN AND MINIS
TER’S STATEMENT CORRECTING 

THE REPLY 
SHRI JYOTIRMOY BASU (Diamond 

Harbour)’ Mr. Speaker, Sir, I am nar
rating here below how the Defence Mi
nister, Sardar Swaran Singh has given a 
wrong reply which was misleading to 
the House.

In reply to my unstarred question No. 
422 dt. 20-2-1975 Sardar Swaran Singh, 
Minister for Defence stated :

‘Question: (c) Whether it is a fact 
that Major Dbavan made a statutory 
complaint to the Central Government 
levelling certain allegations of corrup
tion, misuse and misappropriation of 
military stores against some of hi* 
superiors;

Reply: Yes, Sir.
The statutory and other complaints 

contained allegations against four of 
his superior officers.*
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/This information is totally wrong and 
' baseless and was made to undermine the 
whole thing. In actual fact this statutory 
«nd other complaints contained allega
tions against 12 of his superior officers 
and not 4 as stated by the minister. 
They are as follows :

(i) Lt. Col. I. N. Suri (then Major) 
of 3 Assault Field Co.

<ii) Col. Somana of 471 Engineer 
Brigade.

(iii) Lt. Col. Swami of 465 Army 
Troop Engineers.

,(iv) Lt. Col. Inder Jagmohan, a 
A.Q.M.G. of HQ 17, Mountain 
division.

(v) Lt. Col. Kapur of 269, Array 
Engineering Regiment.

(vi) Lt. Col. Ajit Prasad of 235 
Army Engineering Regiment.

<vii) Lt. Col. V. Ganesh. 
v'(viii) Lt. Col. Ran Gar.

(ix) Gen. Nagra.
(x) Lt. Col. B. Arora.
(xi) Brig. A. L. Kochar, Chief En

gineer, XXXIII Corps.

(xii) Lt. Gen. B. N. Das.

From the above factual and correct 
information you will see that the reply 
given to the question before this august 
House was totally wrong and misleading

Sir, the hon. Minister has chosen to 
mislead the House in order to shield 
these corrupt officials.

THE MINISTER OF DEFENCE 
(SHRI SWARAN SINGH): I have care
fully gone through the reply given on 
20th February 1975 to Unstarred Ques
tion No. 422 tabled in Lok Sabha by 
Shri Jyotinnoy Bosu with reference to 
the available records in tt*  Army Head
quarters and Ministry of Defence. While 
Part (c) of the Question asked whether 
it was a fact that Major Dhawan had 
made a statutory complaint to the Cen
tral Government levelling certain allega
tions of corruption, misuse and misapro- 
priation of military stores against some

of his superiors, the reply given covered 
not only the statoury complaint referred 
to in the Question, but also other com- 
plaints which were not referred to in the 
Question. I now find that in framing the 
reply, the concerned officer picked out 
the names of officers superior to Major 
Dhawan not from the statutory and 
other complaints submitted by Major 
Dhawan but from the proceedings of 
two Courts of Inquiry which were order
ed on the basis of one of the non-statu- 
tory complaints as the statutory and 
other complaints were not readily avail
able to the dealing officer. This mistake 
was also not detected by the officers who 
checked the reply before it was finalised. 
The concerned officers in the Army 
Headquarters and Ministry of Defence 
have expressed their deep regret for this 
mistake, J would like to add my own 
regret for the erroneous information 
given to the House.

I think that the reply to Part (c) of 
the Question should have confined itself 
to the statutory complaint made by Ma
jor Dhawan which was already dealt 
with by the Ministry. This statutory 
complaint dated 16-4-73 was for g ra n tin g  
redress of grievances in restoring his se
niority and grant of promotion which 
allegedly was not given because of ad
verse remarks made during 1962-69 in 
his Annual Confidential Reports by his 
seniors due to alleged prejudice for his 
having complained against them. This 
statutory complaint had already been re
jected by Government in April 1974 and 
the officer informed. This complaint con
tained allegations against six of his supe
riors. The allegations related to periods 
from 1960 to 1970. An attempt was made 
to find out from the available records 
whether the allegations were enquired 
into at the relevant time and, if so, what 
action was taken. It is found that in one 
case in 1970, the officer was awarded the 
punishment of ‘severe displeasure’. In 
respect of two cases relating to 1968 and 
1969, Regimental funds which were kept 
in unauthorised private account were got 
reimbursed and credited to the correct 
Regimental account. One case relating 
to 1963 was investigated and finally 
dropped. In two cases relating to 196G
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[Shri Swaran Singh] 
and 1965 there are no records to show 
whether any action was taken.

In view of the foregoing, reply to 
Parts (c) and (e) of the Unstarred Ques
tion No. 422 has been revised as per 
statement which is now being laid on 
the Table of the House.

It is seen that Major Dhawan has 
made more than one statutory complaint 
and several non-statutory complaints. It 
is not clear to which statutory and non- 
statutory complaints the Hon’ble Mem
ber is referring in the notice of privilege 
and in his statement. I am not attempting 
any reconciliation with the names men
tioned by the Hon’ble M.P. in his state
ment which he has made today with the 
number of ‘six’ superiors mentioned by 
me, as 1 am confining myself to the sta
tutory complaint of 16-4-73 submitted by 
the Major and as any such reconciliation 
and discussion would lead to disclosure 
of names and controversy which is not 
in the public interest. However I shal* 
try to find out the complete details of 
the cases pertaining to the 12 officers 
whose names have been mentioned by 
the Hon’ble Member and I shall com
municate the information to him in due 
course.

I may be permitted to add that Gov
ernment have no intention to shield any 
wrongdoer. All specific allegations bro
ught to the notice of ?uthorities are al
ways enquired into and appropriate ac
tion taken depending upon the merits of 
each case.

{Statement laid on the Table of the 
Lok Sabha on 22-4-1975 correcting the 
reply given to parts (c) and (<■) of Un
starred Question No 422, answered on

20-2-1975.]
In part (c) of Unstarred Question No. 

422 put down for answer in the Lok 
Sabha on 20-2-1975, it was asked whe
ther it was a fact that Major Dhawan 
made a statutory complaint to the Cen
tral Government levelling certain allega
tions of corruption and misuse and mis
appropriation of military stores against 
some of his superiors.

The answer given to the aforesaid part 
of Use Question was as fo llow :—

“(c) Yes, Sir. The statutory and 
other complaints contained allegations 
against four of his superior officers.”

In part (e) of the aforesaid Unstarred 
Question it was asked as to what was 
“the nature of these charges and the ac
tion taken on the same?”

The answer given to the aforesaid part 
of the Question was as follows:—

“(e) (i) The nature of charges was 
diversion and misuse of funds allotted 
for execution of operational tasks and 
purchase of stores at exhorbitant rates.

(ii) The matter was investigated and 
the officers dealt with disciplinarily 
Of the four officers involved—

(A) One was awarded ‘severe dis
pleasure’ of the Chief of the Army 
Staff;

(B) Another was tried by a GCM 
and acquitted; and

(C) The remaining two were also 
tried by GCM Of these, one wa« 
sentenced to dismissal and the other 
to cashiering and six months RL 
However the sentences in both these 
cases are still to be confirmed by 
the competent authority.”

On further investigation it has been 
found that answers to parts (c) and (e) 
of the Question were erroneous. The 
error is regretted The answer should 
have confined itself to the statutory 
complaint referred to in the Question.

The correct position i& as follows ;—
“(c) Yes, Sir. The statutory com

plaint dated 16-4-1973 contained alle
gations against 6 officers superior to 
him,”

“(e) (i) The charges related to mis
appropriation of Government stores, 
misuse of Government stores and 
funds, unauthorised service from MES, 
misuse of Government machinery and 
Regimental funds not having been 
placed in auditable account books.
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(ii) From the records it is seen that 
one case relating to 1970 was investi
gated and the officer was awarded 
“severe displeasure”. In respcct of two 
cases relating to 1968 and 1969, Regi
mental funds which weic kept in un
authorised private account were got 
reimbursed and credited to the correct 
Regimental account. One case relating 
to 1963 was investigated and finally 
dropped. In two cases relating to 1960 
and 1%5, there are no records to 
show whether any action was taken".

SHRI SWARAN SINGH: Sir, I
would like to add with your permission 
. . . (In te r /u p tio m )

13 hrs.

MR. SPEAKER : Let me listen to him 
This is very bad I am not allowing you

SHRI SWARAN SINGH; J would 
like to add only one word that I know 
and all of us know that if he talks of 
the statutory complaint by an officer, 
who is under cloud, he w'll have a «.op> 
of that, that statutory complaint. There 
was no point in suppressing because that 
is more or less a public document at 
any rate available with the petitioner 
But. I have explained the unfortunate 
circumstances by virtue of which this 
mistake has crept in. I would also like 
to add that if you talk of the complaints, 
statutory and non-statutory. the number 
is not even twelve, but. even more I 
cannot complain that Mr. Jyotirmoy 
Bosu is trying to suppress any informa
tion.

13.02 hrs.
CIGARETTES (REGULATION OF 
PRODUCTION, SUPPLY AND DIS

TRIBUTION) BILL*

THE MINISTER OF HEALTH AND 
FAMILY PLANNNG (DR. KARAN 
SINGH): Sir, 1 beg to move for leave 
to introduce a Bill to provide for certain 
restrictions in relation to trade and com-

♦Published in Gazette of India Extra
ordinary Part II, section 2 dated 22*4-75. 
9—4 LSS (N.D.)/75

merce in, and producing, supply and dis
tribution of, cigarettes and for matter* 
connected therewith or incidental thereto.

MR. SPEAKER : The question is :
“Tliat leave be granted to introduce a 
Bill to provide for certain restrictions 
in relation to trade and commerce m, 
and production, supply and distribu
tion of, cigarettes and for matters con
nected therewith or incidental there
to.”

T he m o tion  was adopted

Dr. KARAN SINGH : Sir, I introduce 
the Bill.

13.03 hr*.

RE. PROCEDURE ABOUI PERSO
NAL EXPLANATION BY MEMBERS

SHRI SHYAMNANDAN M1SHRA 
(Begusarai). Sir, with your permission,
I rise on a point of order under Rule 
37f»(l) for the intrcpretatioii and enforce
ment of Rule 357 and the related Direc
tion 115C. Sir. the other day, that is on
21-4-75, Shri Morarji Desai, an hon. 
Membei ot this House made a personal 
explanation. A cop) of the statement has 
to be submitted in wntmg by the Mem
ber concerned to the Speaker m advance 
according to Direction JI5C. But, four 
copies of the statement vveie demanded 
by the Lok Sabha Secretariat and sup
plied accoiduifib Soon after the supply 
of the statement to the Lok Sabha Secre- 
tariat. I learnt that a copy of it was sup
plied to the Government or the Prime 
Minister. This. 1 submit, constituted a 
breach of Rule 357 and the related Di
rection U5C Rule 357 and Direction
I I SC do not posit that an advance copy 
of the statement would be made available 
to the Member whose remarks had war
ranted the personal explanation. The 
Rule and the Direction are unambigu
ously clear that an advance copy of the 
explanation has to be made available to 
the Speaker. The fact that in this parti
cular case, the Member whose remarks 
had caused the personal explanation to 
be made happened to be a member of 
the Government or the Prime Minister,
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does not make any difference A Rule 
or a Direction cannot be intrepreted or 
used in such a way that a Member of 
the Government is put on a high pedes
tal or in a position of relatively greater 
advantage than a pritave Member. The 
operation of a Rule or a Direction can
not admit of any distinction or discri
mination. The House functions on the 
basis of—it cannot swerve from it—the 
fundamental principle of equality among 
Members. In the circumstances. 1 re
quest you to be so pleased as to give 
your ruling on the following points—(a) 
Whether Rule 357 and Direction 115C 
require that advance copies of the re
levant statement be made available to 
the Member whose remarks wariant 
personal explanation ?; Also, whether 
four copies are to be supplied to the 
Lok Sabha Secretariat? (b) Whether 
in the matter of supply of advance 
copy any discrimination can be made m 
favour of a Member of the Government? 
(c) ]f the replies to (a) and (b) are in 
the negative, whether supply of advance 
copy of the statement of Shri Morarji 
Desai to the Prime Minister did not 
constitute a breach of order?

M R SPEAKER: Thank you very 
much You have brought in somethin/ 
which, in my opinion, is a matter which 
needs much consideration.

I have seen that either we follow a rule 
or direction or practice or convention 
The practice has been that when you 
make a personal explanation with respect 
to which a Minister is involved, we in
form the Minister also This has been 
followed in this House Even todav vou 
will have seen in the case of the state
ment under Direction 11*» that Shri 
Swaran Singh was informed about it. and 
along with that be has also spoken. The 
principle involved is almost the same

SHRI JYOTIRMOY BOSU (Diamond 
Harbour): The only difference is that he 
gets my copy but I do not get his.

SHRI SHYAMNANDAN MISHRA:
I will come to that.

MR. SPEAKER: In the case of the 
Prime Minister’s statement, the Prime

255 Re Procedure about per
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Minister was not making a personal ex
planation so that a copy could be given 
to the other member.

SHRI SHYAMNANDAN MISHRA: 
Allegation.

MR SPEAKER: This was a state
ment and out of that statement, Shri 
Morarji Desai came with a personal ex
planation That is the only difference.

The basic principle we follow is that 
if it is a question brought by a member 
under J is. we send that to the Minister. 
Then if the member is not satisfied, the 
member has got the right to reply, as 
the practice goes The practice has been 
there. There is no specific rule on this.
Il is foi the Rules Committee to examine 
it. or let the practice go on as it has 
been going on

SHRI SHYAMNANDAN MISHRA: 
My submission is that it should go on 
without discrimination

MR SPLAKLR • There is no discri
mination.

SHRI SHYAMNANDAN MISHRA’
I his matter should be made absolutely 
clear that no discrimination can be exer
cised in favour of a member of the 
Go\emment li this rule has to prevail, 
it has to prevail in relation to all the 
members of the House

MR SPL'AKER I will just explain 
it to you 1 think it was quite a lucky 
thing, becausc in such matters they are 
not done just privatelv or secretly When 
Shri D N Singh, our MP, brought it. 
m his very presence, I said, ‘Well, I think 
the Prime Minuter should be present 
when this statement is made because this 
is concerning her’.

SHRI SHYAMNANDAN MISHRA: 
That was very right of you.

MR SPEAKER: I also said that 1 
would inform her that this is the subject 
on which Shri Morarji Desai is making 
a personal explanation so that if some 
information is needed or some other ex
planation is heeded from her, she tnay
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be in a position to reply X do not think 
there is anything wrong in this princi
ple. There is no discrimination.

I leave it to you to decide whether it 
should go before the Rules Committee. 
They may examine it and give a direc
tion. But so far as the practices and con
ventions that are followed are concern
ed, we cannot defend them by quoting <t 
rule. This is just the practicc that has 
been followed in the House.

SHRI SHYAMNANDAN MISHRA: 
Only one more submission. The practice 
must be in relation to every member. We 
have found that we have never been sup
plied. . .

SHRI IYOTIRMOY BOSU: Earlier.
SHRI SHYAMNANDAN M1SHRA: 

___an advance copy of a personal ex
planation But in this particular case, an 
advance copy was made available to the 
Prime Minister.

MR SPEAKER: Only if it involves 
the member. If it does not involve the 
member, there is no need for ii.

SHRI JYOTIRMOY BOSU: On a 
point of order. 1 was asked to give a 
copy of my personal explanation state
ment well in advance. I should say they 
wanted it latest by Saturday, that is, 
three days earlier. But what Shri 
Swaran Singh has said to day, a copy of 
it was never given to me so that 1 could 
take into consideration how much more 
misleading materials are in tbat also.

THE MINISTER OF DEFENCE 
(SHRI SWARAN SINGH): 1 gave a 
detailed statement when I gave a reply 
and 1 had said that it might be passed 
on to the hon. member.

SHRI JYOTIRMOY BOSU: When?
SHRI SWARAN SINGH: Before that.

SHRI SEZHIYAN (Kumbakonam): 
It does not concern you. He is talking 
about the procedure here.

MR. SPEAKER: These statements are 
all there half an hour earlier than they 
come to the House. There is no question 
about it.

If you want it to be examined by the 
Rules Committee, you can get it examin
ed

SHRI JYOTIRMOY BOSU: Sir, 1 
am on a point of order. 1 am asking a 
clarification: whether it is or it is not 
a fact thal your Secretariat demanded 
from me to give advance copy of my 
statement three days earlier, whether it 
is a fact or not that they did not ask for 
the same from Sardar Swaran Singh who 
is a Member of the House, may be a 
Minister? Was it ever passed on to me 
three days earlier? It was not. So, there 
is discrimination and you are constantly 
making observations which we cannot 
understand.

MR. SPEAKER: Your statement was 
sent to him and he has come with a 
statement.

SHRI JYOTIRMOY BOSU: I should 
get three days earlier.

MR. SPEAKER: It will be a never 
ending system.

SHRI SHYAMNANDAN MTSHRA: 
My submission is this. Whenever we 
make any allegation against any Mem
ber of the Government or against any 
Member of the House and the person 
concerned makes a personal explanation 
as a result thereof, are we supplied—I 
ask you—with advancc copies of the 
personal explanation? We are never 
supplied with advancc copies of the per
sonal explanation.

MR. SPEAKER: I thought that the 
Prime Minister should be there because 
your Member was present and it was in 
his presence. Don’t you think that the 
Prime Minister should be present I ask
ed and he said: yes. I said: she must 
know what is coming. If it had been 
objected to, then I would not have gone 
on for this.

SHRI SHYAMNANDAN MISHRA: 
How can we object to the presence of 
the Prime Minister in the House?

MR. SPEAKER: I think the Prime 
Minister should have been here.
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SHRI DINESH SINGH (Pratapgarh): 
Now that you propose to send to the 
Rules Committee. . .

MR. SPEAKER: I am not sending. 
Members can do so. He may like to 
present it in his own way and perhaps 
I may not be able to present it to the 
Rules Committee in the way he wants 
to.

SHRI DINESH SINGH: This dues 
not relate only to something that hap
pens between the Government and a 
Member. There can be a personal ex
planation against something said by m o
ther Member and Government may not 
be in the picture. Whatever may be 
decided should also be dccided in rela
tion to this matter also, that is when a 
member gives an explanation against 
something which is said by another 
Member.

MR. SPEAKER: The other day when 
Mr. Goenka was involved, he was in
formed that so and so was coming with 
a statement and he should be present 
here.

SHRI SHYAMNANDAN MISHRA* 
I am not confusing your request to the 
Prime Minister to be present on that 
occasion with the supply of advance copv 
It was very right on your part to have 
asked the Prime Minister to be present 
on that particular occasion. To that I am 
not objecting. But I am taking objection 
to the discrimination exercised in favour 
of the Prime Minister by way of sup
plying an advance copy of the personal 
explanation.

MR SPEAKER: It is not discrimina
tion; it is the practice. You can ask the 
Secretary-General instances and he will 
produce them before you.

SHRI SHYAMNANDAN MISHRA- 
Would you be good enough to tell us 
any occasion of supply of advance copies 
of personal explanations? Never. I 
should like to go into this.

MR. SPEAKER: Don’t go on hair
splitting. When the Prime Minister is 
to be present, I think I should tell her 
why she should be present.

SHRI SEZHIYAN: The Prime Minis- 
ter also made a statement. He is ask
ing whether a copy of that statement 
was given in advance.

W  (s rm )  *
WT53T BfTTTft iftTRSft M
srrftijf i

MR. SPEAKER: On principle, there 
was nothing wrong about it. If you want 
that there should be some set of rules 
for it, we may have it.

SHRI SHYAMNANDAN MISHKA: 
The facility granted to the Prime Minis
ter should be available to other members 
also.

Another point which deserves your 
consideration is this. The Prime Minis
ter made certain allegations against Shri 
Morarji Desai There is a rule that when 
any allegation is to be made by an hon 
member against another hon. member 
advance intimation has to be given to 
the member concerned and also to the 
Chair. Was this rule observed in this 
case?

MR. SPEAKER: When Mr. Morarji 
Desai gave the statement under Rule 357, 
there were controversial and debatable 
matters in that and I felt that those will 
not form part of the statement. But I 
did not insist, keeping in view his elderly 
position.

SHRI SHYAMNANDAN MISHRA: 
That was strictlv within the rules. The 
point for consideration is, when the 
Prime Minister made certain allegations 
against Shri Morarji Desai, whether an 
advance copy of it should be sent to 
Shri Morarji Desai.

MR. SPEAKER: There were no alle
gations in her statement. If I found any 
allegation, I could have done it.

SHRI JYOTIRMOY BOSU: Yester
day, Mr. Madhu Limaye, Mr. Vajpayee 
and Mr. Sezhiyan had made certain ob
servations which compel me to come 
before the House to make a personal 
statement. I have written to you 
this regard. If you permit me to raise 
it today, I am ready. Or else, I  shall 
be guided by your directions.
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MR. SPEAKER: Not at this stage. 
We have some other matters on the 
agenda.

iw & nrm  ^  f  i

SHRI S. M. BANERJEE (Kanpur): 
I want to raise this issue of the mass 
rape of girls in Ballia...

MR. SPEAKER: Raising something 
under rule 377 is not a daily pheno
menon. 1 am not bound to do it. If 
you see the history of it, it was allow
ed once or twicc. But nowadays there 
is no end to it. So much is happening 
and everything cannot come here in 
between the agenda. This has already 
been raised in the State Assembly.

This matter relates to the State. Tt 
was raised there. Wc read this morning 
I have alrcadv acccpted one by Shri 
Sezhiyan, I am not allowing others.

SHRI S. M. BANERJEE: Do you 
want a Harijan girl to be raped like 
this?

SHRI JYOTIRMOY BOSU: Export 
of girls to the Middle Fast for immo
ral traffic. It is shameful.

SHRI S. M. BANERTEE This hap
pened in I). P Shri Sarjoo Pandey 
comes from Ballia. You asked the 
Minister to make a statement. This re
lates to Harijans. It is the duty of the 
Home Minister.

jr& m  : am?'' arra I  ^  ^  
^  i

You ask me to decide about the ad
mission of motions here. This is not 
the proper way. I cannot judge mo
tions while sitting here. Everyday it 
comes like this asking for one minute, 
two minutes. It is a daily affair. I am 
not gdtng to yield. No, no, not at all, 
if this is going to be a daily practice. 
Everyday you get up.

SHRI S. M. BANERJEE: I am not 
doing it every day. Why don’t you give 
me an opportunity? I expect the Chair 
to react to certain things. You are a 
human being.

MR. SPEAKER: But I am also the 
Speaker occupying the Chair. Perhaps 
you may not be more than me as a 
human being.

SHRI S. M. BANERJEE: The Spea
ker speaks the whole day. You do not 
allow us to speak.

SHRI JYOTIRMOY BOSU: It is a 
matter for regret that the question 
cannot be raised by Shri Banerjee.

MR. SPEAKER: I do not want your 
comment.

13.22 hrs.
MATTER UNDER RULE 377

F ailure o r  G overnm ent to  lay on 
th e  T able A ppropriation  A cc ounts  

and A u d it  R eports in r espect  o f  
P ondicherry

SHRI SEZHTYAN (Kumbakonam): 
I want to invite the attention of the 
House to a serious lapse on the part of 
the Government in not placing on the 
Table of the House the Audit Reports 
that have been submitted in respect of 
certain States and Union Territories 
under President's rule.

At the present, the State of Gujarat 
is under President’s Rule and this Par
liament has been given the powers and 
the functions of the Assembly there. 
The same is the case with the Union 
Territory of Pondicherry, There is also 
the legislature has been dissolved and 
the functions have been transferred to 
Parliament.

On the 25th March I raised the ques
tion and you also said that a hint had 
been given to the Government that the 
respective Audit Reports in respect of 
these States under President's rule whe
ther they are suspended under a particular 
provision or not. should be made avai
lable to the House. Your categorical 
direction has not been fulfilled so far.

In regard to the Pondicherry Assem
bly, I find that the Appropriation Ac
counts and the Audit Reports of 1971-
72 and 1972-73 have been submitted by 
the Comptroller and Auditor General



263 D. G. 75-76—.Min. o f APRIL 22,1975
Comm.

[Shri Sezhiyan]
to the concerned authorities. So far 
those reports have not been placed on 
the Table of the House as per the 
specific provisions of the Government 
of Union Territories Act. Section 49 
of that Act expressly says that it should 
be placed on the Table of the Legisla
ture. After dissolution of the Legisla
ture, its functions have come to Parlia
ment and they should have been placed 
on the Table of this House There is 
a failure on the part of Government 
in not doing this.

Incidentally I have raised the ques
tion of Gujarat also. For the year 1972-
73 the accounts and the Audit Report 
have already been submitted by the 
Auditor General, but they have not 
been placed on the Table so far. These 
two are very serious lapses against the 
powers and effective functions of the 
House Inspdte of your directions 
given on 25th March when I raised the 
same question in respect of Nagaland, 
the Government has not taken care to 
place these Reports on the table of this 
House. Without these Reports being 
placed on the Table of the House, we 
cannot refer them to the Public Ac
counts Committee, and these audit re
ports will not be taken into considera
tion at all. Therefore, I would like 
to know why these serious lapses were 
allowed to happen in respect of Pondi- 
chery and Gujarat.

MR SPEAKER • You will reply now 
or later?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE
(SHRI PRANAB KUMAR MUKHER- 
JEE): Later on.

SHRI JYOTIRMOY BOSU (Dia
mond Harbour): I gave notice under 
rule 377.

MR. SPEAKER: Not now.

SHRI JYOTIRMOY BOSU: I will 
take half a minute.

MR. SPEAKER: Not even half a 
minute.

D. G. 75-76—Min. of 264 
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SHRI JYOTIRMOY BOSU: I have 
not been told that it has not been ad
mitted. I only want half a minute.

MR. SPEAKER: You do it every
day. I am not going to allow. I have 
not called you.

MR. S. M BANERJEE (Kanpur): 
raised a point of order

MR SPEAKER: On what?

SHRI S. M BANERJEE On what 
you have said

In this particular ease you were so 
generous that you asked the Minister 
whether he wants to reply now or later 
In other cases it is simply noted Whe
ther it is noted or not, even that 1 do 
not know.

MR. SPEAKER: It is not a consti
tutional point.

SHRI S. M. BANERJEE- You ask
ed Mr Pant to make a statement He 
has floited your direction That is for 
your information.

SHRI JYOTIRMOY BOSU. These 
pharmaceutical employees ***

MR SPEAKER: You cannot speak 
Nothing will go on record

13.28 hrs.
DEMANDS FOR GRANTS, 1975-76— 

Contd.

M in is t ry  o f  C om m erce— C ontd.

SHRI M. SUDARSANAM (Nara- 
saraopet): I should like to offer a few 
suggestions.

First, our export strategy must clear
ly recognise that the first pre-requisite 
of enlarging our exports is to create 
export surpluses and strengthen the 
domestic production base with a spe
cial eye on items which have larger 
growth potential. In this exercise, the 
immediate need is to promote produc
tion of items like basmati rice, sugar.

•**Not recorded.
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cement, engineering goods and chemi
cals, for these have an expanding ex
port market. Secondly, Government 
support must be given in the fullest 
measure to enable industry and trade 
to be competitive and to adhere to deli
very schedules. In other words, com
pensatory cash support measures must 
be streamlined and if parties have taken 
export orders, they must be persuaded 
to fulfil them to the satisfaction of the 
foreign buyers. Thirdly, both from a 
short and long-term point of view, the 
emphasis should be placed increasingly 
on project exports, export of consul
tancy services, turn-key jobs and sub
contracting. I am glad to know in this 
connection that the Commerce Minis
try have taken appreciative note of the 
efforts made by enterprcneurs in setting 
up joint ventures, construction activity, 
mining exploration, etc. (Chapter IV— 
Pages 58—61).

13.29 hours.

[M r. DEPUTY-SprAKEtt in the Chair]

In this connection. T should like to 
suggest that a revolving fund of at least 
Rs. 10 crores to begin with, should be 
set up to be given to Tndian entrepre
neurs, on a loan basis for promoting 
their efforts in this regard. Loans can 
be of a short-term duration and the 
fund can become fully-self-financing. 
One can even think of seeking interna
tional support for this effort because 
this could be the one form of implemen
ting the resolutions adopted by UN 
CTAD and other forums for pro
moting economic integration and trade 
cooperation among developing coun
tries. Fourthly, there should be a total 
reorientation—I repeat the words 
“total reorientation”—of our import 
substitution effort because, contrary to 
what is mentioned from time to time, 
a healthy import substitution policy 
holds the key to solving our balance of 
trade and balance of payments difficul
ties.

The vast technological skills and the 
manpower available in India can ena
ble ft to set up a number of import 
substitution industries, provided effort

is made and the necessary infrastruc
ture is created in the form of somewhat 
easier availability of energy and trans
port. I personally feel sure that the 
present economic difficulties are of a 
short-run duration and one must plan 
ahead to put up plants quickly fur 
items like fertilisers, newsprint, paper, 
cement, steel, heavy machinery, etc. The 
approach should be to analyse the pro
blems not only on an industry-wise 
basis but also on a unit-wise basis and 
if the foreign exchange saving is pro
ved adequately by the entrepreneur* 
concerned, every support must be pro
vided. I am quit aware that this matter 
does not fall entirely within the domain 
of the Commerce Ministry but T should 
like the Commerce Minister to play an 
increasingly important role in this mat
ter which also involves the framing of 
an appropriate pricing policy for a 
number of industries where growth has 
been sluggish.

This brings me to the question of the 
new import policy which was announc
ed on the 7th April. It was indeed a 
remarkable thing on the part of Gov
ernment to have introduced the system 
of automatic licensing by cutting out 
the procedure of receiving applications 
through the sponsoring authorities and 
for liberalising the import of spaTe- 
parts, etc. This and other measures for 
simplification of procedures would go 
a long way in making the entrepre
neurial class feel that the Government’s 
commercial policies are responsive to 
the needs of the situation.

While on this point, I should just 
like to reiterate some of the recom
mendations which the Sub-Committee 
had made in regard to the disbursement 
of cash assistance and drawback faci
lities for exports. T am afraid, much 
more in this direction needs to be done. 
The delays should be cut particularly 
because of continuing severe monetary 
stringency. 1 should also like to state 
in this context that the provision of ex
port finance should be on a much more 
liberal basis and at rates much below
11.5 per cent. This is because all over 
the world to fight receptionary condi
tions, the bank rates are being gradually
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brought down and as far as export fi
nance k  concerned, we have to match 
our effort with that of our competitors. 
In this connection, there is also para~ 
mount need for setting up an Export- 
Ifnpoit Bank which matter has been 
under examination of the Government 
but of which ho mention is made in 
the report of the Ministry of Commerce. 
However, I see a news item that the 
Committee is likely to make a favour
able recommendation on the Export- 
Jriiport B?.nk.

Yet another point which I would like 
to urge concerns the setting up of a 
Dry Port in or near Delhi. This is 
mentioned on page 56 of the Report. I 
think, it is for at least ten years now 
that the matter is stated to be under 
consideration. It should move into 
another stage from consideration to im
plementation.

‘ As far as India’s export effort is 
concerned, T should like to make refe
rence to the very valuable report that 
has been submitted by the FICCI dele
gation to West Asian countries. The oil 
rich countries, including Iran, have 
tremendous purchasing power notwith
standing their comparatively small po
pulation. The whole world is knock
ing at their doors and with appropriate 
effort, we can forge new economic and 
trading relationships with them. In 
other words, what I suggest is that we 
should give increasing attention in our 
building up trade relationship with the 
oil rich countries. I am happy that the 
President of India would be visiting 
Indonesia from 5th May, this year. 
Indonesia has now adopted very prag
matic policies for economic growth and 
her potential for making purchases from 
India and our setting up joint ventures 
ithere is fairly large. I feel sure that 
the visit of the President will pave the 
"way for building larger trade with 
'Tndoixe&ft.'''.

Here; I  would like to add that we 
mutt think of rehabilitation of war- 
torn economy orVietnam and Cambo
dia and this can provide us good tra
ding opportunities. Therefore, a delega

tion must be'Vijp^£oitf4 to go 
bodia and also to Vietnattj.;

A Pakistani delegation is due in 
Delhi tdday We must try to improve 
our trade relations with them, in spite 
of the very unhappy political situation.

Mr. Deputy-Speaker, Sir, I wish to 
make a reference to the problems of the 
cotton textile and jute industries which 
are under the charge of the Commerce 
Ministry. The cloth production in the 
country showed some rise in the year 
1974. Mill production rose by 117 mil
lion metres to 4.286 million metres, and 
the production in the decentralised sec
tor amounted to 4,000 million metres 
as compared with 7,771 million metres 
in 1973. In the last four or five months, 
however, the industry has been facing 
growing difficulties due, among others, 
to the doubling of the controlled cloth 
obligation from 400 million square me
tres to 800 million sq. metres, which 
was introduced over a year ago. Some 
revised specifications have been drawn 
up which will result in a rise in the 
yarn content of controlled cloth and 
employment of a larger number of 
spindles and looms. 1 am afraid that 
the combined control-curn-export obli
gation scheme is quite onerous. T would 
have very readily agreed that this obli
gation should be fulfilled with grace 
provided the controlled cloth reached 
the weaker sections of the society for 
which it is intended. Unfortunately, I  
can say fairly categorically that this is 
not the case and because of the pro
blems in our distribution system, un
scrupulous elements make good. The 
burden of supplying controlleddoth 
also makes things difficult to the mills 

under the control of the National Tex
tile Corporation and affects the profit
ability of the National Textile Corpora
tion as a whole. I would* therefore, 
make bold to suggest to the Minister., of 
Commerce to think in terms of total de
control. I would like the Commerce 
Minister to examine the feasibility of 
decontrol of prices and distribution of 
doth.



269 D- <?* 7S-J6~*Mfrt. o f  VAISAKJHA 2, 1897 (SAKA) D. G. 75-76—JWVn. o f  270
Comm, Comm.

cotton at the suggestion of the Agricul
ture Department, In the absence of 
buyers at adequate prices, the economy 
of the growers is seriously affected. It 
is now very essential that long staple 
cotton is at once allowed for export to 
overseas by abolishing export duties. 
Yarns of fine counts also must be allow
ed for export under some incentive to 
•enable the shippers to compete around 
the gtobe.

As far as jute industry is concerned, 
my suggestion is that the recommen
dations of tne delegation which was head
ed by the Export Production Secretary, 
Mr. S. G Bose Mullick, should be im
plemented as quickly as possible. If 
sufficient relief is not provided to the 
jute industry, I am afraid it would 
cause irrepdiabic damage to our export 
elTort in tlm line. Here I would like 
to say that the abolition of export duty 
on jutr* goods is most urgent. We hear 
that the Chief Minister of West Bengal 
has already recommended abolition of 
the export duty. The delegation head
ed bv Mr. Bose Mullick has also re- 
coimr.ended abolition of the export 
duty.

In our country, the institutional 
arrangement of the Chambers of Com
merce and the industrial and trade 
associations needs streamlining. We have 
anv number of central commercial or
ganizations and also in many industries 
there is more than one industrial asso
ciation. There is no proper linkage in 
the industrial associations and Export 
Promotion Councils. All those matters 
rc-quire a fresh look, and I would sug
gest that this should be done through 
the appointment of a committee or by 
asking an officer on special duty to re
view this matter.

The Tobacco Board Bill has been 
introduced and passed. But still wc 
do hot see any Tobacco Board func
tioning in the production area. The 
Cess Bill has not come. I would re
quest the Commerce Minister to push 
through the Cess Bill during this Bud
get Session, so that the tobacco
.growers can have the benefit of this.

SHRI C. JANARDHANAN (Tri- 
chur): I rise to oppose the Demands 
of the Commerce Ministry.

According to the report of the 
Ministry, we are in deficit to the tune 
of Rs. 585 crores in the last nine 
months of 1974-75 and it is going to 
increase in the coming months. The 
Ministry has said it plainly. So many 
reasons are there. The Ministry says 
that the worldwide inflation, oil crisis, 
the need to import foodgrains and 
more fertilisers, etc., are the main 
reasons for this deficit balance in our 
trade It mav be the truth of the 
matter But we cannot take the ex- 
port-import trade in an isolated way. 
Our country is in an cconmic crisis 
and t'->is is part of the crisis and we 
cannot separate these things.

Inflation as this Government and 
sonn* other people are trying to make 
o i i s  not a world-wide phenomenon. 
Onlv in the capitalist countries and 
countries which have chosen the path 
of building capitalism is found this 
phenomenon. Socialist countries or 
countries which have chosen the path 
of socialism or social change have no 
such phenomenon. So India, as a 
counfry which has choscn the path of 
building capitalism has this phenome
non. . . (Interruptions.) Then, what
are you building?

Simply hobnobbing with the deve
loped capitalist countries would not 
solve our problem. We have to make a 
concerted effort to change our domestic 
policies, and to build more close links 
with the socialist countries and other 
developing countries and therein lies 
our salvation and not in hobnobbing 
with the developed capitalist countries.

SHRI N. K. P. SALVE (Betul) : . . . 
Such as. . .

SHRI C. JANARDHANAN: . . . 
USA, West Germany . . .

SHRI N. K. P. SALVE: We are hob
nobbing with them?

SHRI a  JANARDHANAN: Aren’t 
you? So, of late, we see a shift to the
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right or we see a shift to the pro-mo* 
nopolists in the policies of the Govern
ment. In the industrial development 
policy it is evident. In the Finance 
Minister’s utterances it is evident and 
the Commerce Ministry’s latest an
nouncement of the import policy on 7th 
April it is quite evident The speaker 
who just spoke from that side showered 
praises for this import policy, lt clear
ly shows the pro-monopoly shift in the 
Government’s policy becausc the Gov
ernment now think that to get out of 
this crisis in economy, we should give 
more room or more facilities to expand 
to the monopoly interests and only in 
this way we can get out of this crisis. 
That is the line of their thinking Now, 
all restrictions have gone on the import 
policy. It is liberalised m the name of 
getting out of the red-tape. They have 
liberalised everythings and given a free 
hand to big homes to import whatever 
they want if they are ready to export 
something. They have already taken 
out about fourteen items from the cana
lised list and added only one to the new 
canalised items list. That shows the 
trend and the direction in which we are 
going. We have been asking for natio
nalisa tion  of complete import-export 
trade but, in spite of that, they are tak
ing out items which are already in the 
canalised list. That shows where the 
policy of the Government is shifting. 
That is why I say this This shows 
that there is a new monopoly trend in 
the Government’s policy.

About the need to nationalise the 
textile industry, about the need to natio
nalise the foreign-owned tea and rubber 
plantations, about the sugar industry, 
etc. we have discussed many times in 
this House. 1 would not like to take 
much time of the House on these 
matters. But it is high time that these 
things are done But what we find is 
this. There are indications to the effect 
that Government are not going to do 
these things and that they are not even 
thinking at present about these things. I 
would plead with the Government and 
say that it is urgently necessary to take 
these steps in the present crisis which 
this country is facing today.

There are public sector corporations 
including the State Trading Corpora
tions, which deal with the trade of our 
country and the volume of business they 
are doing is increasing day by dav. 
There is no doubt about it. Along, with 
that there are criticisms and various alle
gations about the functioning of these 
institutions. I would request the Gov
ernment to look into them There are 
allegations about corruption in high 
places, of the STC. There is allegation 
that the STC is not entering into the in
ternational market at 'the appropriate' 
time. It is said that they are not help
ing small exporters. Above all these 
things, there is the allegation saying 
that the STC is working as a tool of 
the monopoly interests of this country.
T would like the Ministry to look into 
these things and do the needful

Now, in Kerala, the cashew workers 
are on an agitation There* is dearth of 
raw cashewnuts Many factories are 
closed. Thousands of workers are 
unemployed Their allegation is this. 
The Cashew Corporation of Tndia 
did not enter into international market 
for buying raw cashewnuts in time. 
That is way the dearth is there If 
these allegations are true it is criminal 
because it affects the lives of thousands, 
of our people. T have to remind the 
Minister, now we have to look for 
cashewnuts to some other countries 
because we cannot get these raw cashew* 
nuts from the African countries as 
before because they have now got their 
own factories to process them. We must 
have more indigenous cashewnuts here. 
Some four years back (I remember 
sometime in 1971) the then Deputy 
Minister of Commerce, Mr. A. C. George 
assured this House that they are going 
to have big extensive plantations* 
throughout India in many of the States, 
. . .  so that we will be self-sufficient in 
cashewnuts. What happened to that? 
Nothing has appeared in this report 
about it. What is the progress? t 
would like to know something about 
that. If nothing has been done in that 
respect, I would like to know the reason* 
for that also.
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There are a lot of a commodity 
boards under this Ministry in. the name 
of Export Promotions. I do not know 
how many of them are working proper
ly because many of them have no funds 
and many of them have no powers. 
Take the case of Coir Board. Like that, 
so many boards are there. The recent 
amendment to Tea Board is acceptable 
and it is a welcome change indeed. But, 
many of the Boards have no power and 
have no funds. They have not function
ed properly. Recently, the Marine Pro
ducts Authority was also complaining 
about these powers. They have no 
powers even to appoint a small officer. 
They have no funds. If you want to 
have a satisfactory functioning of these 
Commodity Boards, then you must give 
them more powers and more funds. 
Then only you can expect satisfactory 
results from them. When I speak about 
the Marine Products Authority I want 
u> make a few points about that body.

I have my own difficulties because the 
subject is divided between the Com
merce Ministry and the Agriculture 
Ministry. The Commerce Ministry has 
got only the export trade part of it; the 
development of the industry is with the 
Agriculture Ministry. Tt is intimately 
connected with the development of ex
port trade. So, it is very difficult to 
separate these two ministries. I would 
request the Government to consider this 
aspect of the matter so as to bring all 
these under one ministry, preferably, 
under Commerce Ministry so that they 
can deal with the subject properly.

The Commerce Ministry finds itself 
at a disadvantage sometimes. The ex
port trade mainly depends upon what 
we get from the Deep sea. Deep-sea 
fishing should be developed for the pur
pose. The Agriculture Ministry is get
ting more trawlers for them. They 
were distributed also. In 1964* or 1967 
they imported 30 trawlers. In 1974 
they imported fifty. And in this Plan 
period they are going to import some 
more trawlers. The Commerce Minis
try, I has no voice in all these
things. 1 want to make only one point. 
I do not want to discuss the whole 
thing here. The future of the industry

is threatened with seriously. Small and 
medium enterpreneurs are not being en
couraged at all. They were responsible 
for the development of exports for the 
last two decades without any. No en
couragement or help from Government. 
They are going to be wiped out from 
this field. In this developing industry the 
monopoly interests like Union Carbide, 
Indian Tobacco, DCM, Birlas and Tatas 
are also entering. Nobody can deny the 
fact that they are all monopolists. I am 
not surprised to see that the Govern
ment of India i& allowing them to enter 
into this held because at the very out
set 1 had said that there is a shift m 
the policy of the Government m pro
moting these monopoly interests m this 
country. But, I must say, it is at the 
cost ol small and medium entrepreneurs. 
The small and medium entrepreneurs 
arc not in a position to buy trawlers 
without the help of the Government. 
In reply to a question a few days back 
1 was told by the Minister for Agricul
ture that Government has no specific 
scheme to assist the small and medium 
entrepreneurs. They can get a loan 
from the bank at the usual rate of in
terest of 12 to 13 per cent. It is not 
viable for them to take loan at this 
high interest and function.

Although the area of operation of the 
monopoly houses is limited yet the Gov
ernment are not in a position to imple
ment their own decision. They cannot 
policc the whole sea and see what these 
monopoly houses are doing. These 
monopoly houses are entering into the 
field of small operators. They are buy
ing the catch of the small boats for high 
prices and hiring the prcoessing facto
ries of small and medium operators. 
The small and medium operators are in 
difficulty these days. Many factories 
have got closed as a result of which 
many workers are without job. I am 
sure if it continues to develop like this 
in the next five years all these small and 
medium operators will be completely 
wiped out. T, therefore, suggest setting 
up a non-official committees to go *ntc* 
this particular subject as to how Qov*» 
ernment can help the small and medium- 
operators. I also suggest that the
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Marine Development Authority should 
he associated with this

SHRT S R DAMANI (Sholapur) 
vSir, I rse  to support the Demands of 
the Ministry of Commerce At the 
very outset I would also like to join m 
congratulating the hon Minister for the 
excellent performance m exports This 
is the first year of the Fitfh Plan the 
growth in exports is to the tune of 33 
per cent It is a record increase The 
exports have increased both m tradi
tion as well as non-traditional items As 
against a target of Rs 2,200 crores by 
the end of 31s* March 1975 we have 
reached the ftgure of Rs 3,250 crorcs 
This is a good achievement and this 
must be maintained in the current year 
the second year of the Fifth Five Year 
Plan I will develop on this point later
14 hrs.

Sir, side bv side our import has also 
substantially increased

The trade deficit is very high the gap 
i> very big, about one thousand crorcs 
For this there are certain reasons One 
of the major reasons is that the cost of 
import of petroleum products has gone 
up to more than thousand crores of 
rupees Then we had to import fcnd 
gratns on account of the failure of the 
monsoon to the tunc of Rs 500 crores 
Phen wo had also to import fertiliser 
at a h’gb cost There «»re nrnny other 
items like this The result is that the 
trade Ra--> ihe trade deficit is Rs 1 000 
crores T’-c question is how cm wc 
reduce gap1? We cannot afford n  
have this much of trade deficit ivcrv 
year lust now I have mentioned about 
the need for keeping up the momentum 
of export next year This will require 
more eflfor’s This is because last vcir 
there was in inflationary trend m the 
world m’ruet, throughout the world 
which enabled us to increase our ex 
ports But, this year, the inflationary 
trend is not there and there is, in fact, 
recession Therefore, more efforts are 
required To maintain this figure a*d to 
improve upon this figure The World 
Bank has also given us warning tint we 
have to make more efforts to fill this 
gap Therefore, I will suggest that we

should make m att efforts to capture the 
markets ki oil nch Arab countries Of 
course, this is not out of the mind of 
the hon Minister Here, 1 would like 
to mention that there are certain tVngs 
which may sometimes look adverse, 
but, they may turn out to be favourable 
m the end For example, we had to 
pay thousand crores of rupees for im
porting petroleum products But, we 
should also remember that these coun* 
tries these Arab countries, are friendly 
countries They have got tremendous 
wealth and they are under-developed 
They *ant to develop th ’ir countries, 
they want to develop their own indus
tries I hey are in need of capital goods 
as well as consumer goods which they 
can buy with enormous wealth they have 
got We have got the resources We can, 
our country can, manufacture and export 
the capital goods for the textile indus
try, for paper plant for sugir phnt and 
all kinds of engineering poods even on 
turn-key basts We have got tremend
ous capacity and at present many of 
our engineering industries and many in
dustries in the public sector, are run
ning with a large percentage of idle 
capacity We have got surplus steel 
Tochv wc have greit pol^ntnMies to 
mcrcise our exports of consumer goods 
and capital goods to these countries 
But here we require salesmanship In 
this respect we are still lacking We 
should mike more efforts Sir, manv 
friends who have visited these countries 
have come bick with the ideas that we 
lack m this rcgaid They have said 
that they have seen big advertisements 
put up bv Hpan bv USA and so on but 
that they have not seen any advertise
ment by India m regard to our pro
ducts As such salesmanship is reqiur- 
ed, as I said These countries are trying 
to capture these markets for trading 
their poods As such wejhave to com
pete with them We have'to make vigo
rous efforts to compete with them, to 
capture these markets and to supplv 
these goods There is no denying the 
fact that the hon Minister and the 
Government are making efforts We 
should also examine what techniques 
are bemg adopted by Japan and other 
countries to increase their trade There 
should be spme flexibility so that we
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«*a captuf* th«e market* for many of 
our items and we can bridge this trade 
W

Now I come to  other subjects, First, 
Cotton Corporation. Cotton is one of the 
the biggest of our cash crops feeding the 
textile industry which is one of the pri
mary industries of the country. For the 
last three years, the purchases made by 
the Corporation were very ill-balanced. 
The ex-Chairman purchased huge quan
tities of cotton in one State and very 
little in other States. The prices he paid 
had also no relevance to the prices pre
vailing in all parts for the same variety. 
That chapter was over. But this time, 
the Cotton Corporation gave an impres
sion that they were going to purchase 
IS lakh bales of cotton. Before the 
season started, they gave the impression 
that they were preparing for this. The 
Maharashtra Government also said that 
they were going to purchase the entire 
stock of the cotton crop grown in 
Maharashtra. Our farmers became en
thusiastic. They have produced long- 
staple cotton which we were importing. 
Now we are producing it in the country 
to a large extent. This year the crop of 
long staple cotton in the country is esti
mated at 20 lakh bales.

But what have the Cotton Corporation 
done ? They have not purchased any 
Cotton. If I give the figure of their 
purchase so far, you will be surprised 
they have purchased only 7,000 bales 
against an assurance of 15 lakh bales. Is 
this the way of functioning? Was this the 
Government’s intention ? They are car
rying one lakh bales of the previous 
year’s cotton. This year they have pur
chased 7,000 bales. I do not understand 
this. They have set up 28 offices and 
the establishment expenditure on them is 
near about a crore of rupees a year. Is 
this the way the Cotton Corporation 
should function ? The reason given 
in the Consultative Committee by the 
bon. Minister h  that the RBt has not 
given them funds and therefore they are 
helpless as without funds they cannot 
purchase cotton. I do not understand 
why before thpy made the announcement 
tbey did not arrange with the RBI or 
with Government about ata8ab®fty of

funds. Without that how did they inake 
this announcement ? The farmers have 
suffered. What will be the consequence 
next year ? What will the farmers who 
have suffered do ? Prices have slumped 
down. The Agriculture Minister has had 
to announce that we have to export 
long staple cotton which we need in the 
country. This is matter which requires 
attention.

We have seen the functioning of a 
Corporation where they did not have 
funds. Now I will tell you how funds 
are misused in other corporations under 
the same Ministry Take MMTC. They 
are holding stocks of non-ferrous metals 
worth about Rs, 85 crores. This is the 
requirement of one year. They have 
purchased it in advance. There is no 
demand. Funds are locked up. Every 
month they are paying Rs. 1 crore by 
way of interest only, storing and insu
rance charges about 1 /4 crore. The Cor
poration, is suffering for want of funds. 
The other Corporation, MMTC ha& 
blocked nearly Rs. 100 crores. Still they 
say: we are very vigilant when we make 
purchases; we keep a watch on the world 
market trends. Last year they went on 
purchasing there items without caring 
to make sales to the consumer here. 
About the export or iron ore and 
manganese ore other friends would talk 
but I want to move on to another sub
ject. Take the STC They are also 
holding stocks of newsprint to meet six 
months’ requirements; they also hold 
drugs and chemicals. They have block
ed Rs. 70 crores nearly. Thus about 
Rs. 150 crores are locked up by these 
two corporations‘in holding stocks and 
their disposal has become a problem. 
What was the intention of the Govern
ment in respect of these Corporations ? 
Hie intention was to channelise the im
ports through those corporations because 
the private exporters and importers 
were under-invoicing or overinvoicing, 
ft was not the intention to start trading 
in such a big way like this and lock 
the funds of the Government m holding 
stocks. The intention was whenever 
there was a buyer they should purchase 
abroad and deliver i t  it was bpUewtd 
that they should be able to  get 
material %t reasonable rates and
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rates because they were bulk purchasers, 
The hon. Minister knows it very well 
and I think he will be taking some 
action. 1 suggest that high officials from 
the Finance and Industry Ministries and 
other concerned Ministers should hold 
an enquiry how this thing has happened 
and what is the average price in Inter- 
national market and what is the price 
paid by us; it should not be compared 
with the Indian price but with inter
national price. They must also see 
•whether there was loss or profit in those 
purchases. I do not want to add the 
overhead costs like interest, and other 
things. I want to know whether we had 
benefited from those purchases or we 
were the losers. If you want to study 
such things, you should institute an en
quiry to check up on dealings of this 
nature.

SHRI B. V. NA1K (Kanara) : What 
is the Committee on Public Under
takings doing about this ? ---- (Interrup
tions)

SHRI S.R. DAMANI : It may take 
three or tour years to find out.

I want this to be done immediately 
. . . (Interruptions)

AN HON. MEMBER : It is a mixed 
fight.

MR. DEPUTY-SPEAKER : 1 am 
grateful to him because the debate has 
become somewhat somnolent.

SHRI S. R. DAMANI : I want to 
say somethnig about controlled cloth. 
Out of every four metres of cloth pro
duced in the country, one metre should 
be controlled cloth and half a meter is 
meant for export. Controlled cloth is be
ing sold at a price which is less by 90 
paise or a rupee of its cost price. On ex
ports, we incur a loss of 60 paise per 
metre because we have to compete with 
Pakistan, Hong Kong and other count
ries where the cost of production is 
lower by about 25% compared to ours. 
So, out of every 4 metres of cloth 
produced, 1 metre is standard cloth on 
which we lose 90 paise and i  meter is 
-exported on which we lose ^0 paise.

The remaining 2 i metres axe sold to 
the consumers like us. The losses sus
tained on exports and on standard doth 
are loaded on the cost of production of 
the remaining 2 \ metres by about 60 to 
70 paise per metre. This is the fallacy.

The controlled cloth, whether it is 
coarse or medium count, is not to the 
taste of the public. Public taste has 
changed. We are manufacturing cloth 
which was not even in demand 25 years 
ago. Times have changed and so also 
consumer tastes. Government feel satis
fied that it is procuring standard cloth 
and supplying it. The industry also 
feels satisfied that it is doing its duty. 
But no one takes the trouble to find out 
its utility. I drew the attention of the 
Minister to this last year when the 
quantity of standard cloth produced was 
increased from 400 to 800 metres per 
annum. I said, please check up the 
quality and go slow. My advice was 
not heeded. The result is, at present 
more than 80,000 bales of controlled 
cloth are lying unsold, even though a 
subsidy of 90 paise per metre is invol
ved. We want to know the reason for 
this, whether the quality is bad or 
whether the distribution system is defec
tive. We are suffering a loss of Rs. 120 
crores due to exports and sale of stan
dard cloth. If this can be avoided, to 
that extent the public can get cloth chea- 
pe: because the cost of the free market 
sale cloth can be brought down. Thfc 
Minister should ask the industry to sup
ply 25% of the production of all varie
ties of cloth, fine, super-fine, medium 
etc. at cost price. The cost price should 
be worked out by the Textile Commis
sioner with the help of cost accountants. 
Secondly, instead of giving cash incen
tive on exports, for many items used 
by the industry, I suggest that export 
should be linked with import entitle
ment which will compensate the expor
ters for the loss they incur on the 
exports. This can be worked out and 
the consumers will get the benefit of 
Rs. 125 crores which they have to pay 
for this reason.

I hope the hon. Minister will consider 
these point* and while replying thro^ 
light on these.
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*l« «wflfarcm «r <rtt ( ifa d k )  
w®r9T aft, vrforwr ifsnrcwr *rtr %
sn#*N 8(«t*tt arwnRT utt i w f  ^nspgr

*Yf?r *&r t i m t  tit  grrcft $ i *rf s s
arrervV srm rtft ^reflr ft $*nrr fa*rf?r
*?r& w tm  t fk  to ts t  «p*t ?>rr v \x
3TT% f5r^rffr ?WT SRTtTRT % JT^TR  3RT55R
^tf§f*Rr*T*w*T i *rf«r?r % r  fa s rrfw  
tfsrrsrar qflr fr*ft3 w  1974-75  $r s r t r t  

fa r^ x  *rc 
|  1 fort# ^  srsarmr $  s m  
«retss $  ffpsrr |  -  *ra
ifir cr^, s m r t  ¥§*r?r
srf? r^ r | ,  s r k  fsr^rfcff <t«tt t o r t *  
% ^ h f  3RIT ^  w |  1” 3TPT *ft  
S*rSf srrnrr *r*r |  ft? -"  ^
^apfft^V *w fa  Jr 164 «p*te w f s p r  w i
«tt 1 *ftr arafsr % s k R  *rg w§sr?r
sftr ^r 3rjJTr?r|”i

sr^T tTtp q t r  jftfa S*3T?tfV aprawft t  
srr sfVfa-̂ ff s f rn r  sp^t w r  s*r 
*?V 3?m T̂Tcft | ,  fawn* feTOT T̂FfT 
t  fa  f*rrrr ara$*r* srs’nr ftsft, ^  srt*rr, 
§rfa?r ^  arfrg^R fSnsar sarcrr ^tt t$ t
1 1 **rfe n ? **r « r fb rw  *r =fH^r % f^ re rfw  
% sra«r %* 3rr?f wft ^ r  *Ar to w p r t t  
|  f a  *r 5<rr* iftfa fasrfr*r ir $$r 
f> r  |  *rft fap̂ T w r c  % ^fr^Ft 
af»T ^  13ft 3n?R5Tft 'rm fafarar 
frcftef % arrarc «rc, *r*ftawf %
arrerrt tt srrer § f | ,  a^HR *f$t
«tt H«P?rr f t  f v  ^ r f ^ r  ?f?rrarqr % * m -  
W f  ^  f?n^n: f« n r^  arrf | f ^  *prcft 
^  qrr«f inf f  1 ^  ftrc ?r arnrw m W ^r
<v . ...*!l. ■v. ..am r» . . t« . ^  .. ,.â a* __, r- ..(■afK #  ?T, T5WT5T f? 3rrt *T ?T *TT FPTT?T

$  f t  ^ rrft tRvqrTmcT «rr 
^¥5<ff % fW ar arr wnrrar 

% w s r  #  f^ d w  a?«ngrt^Tt W * * ^  
w i w  % 1 4' W ih v  *Rft

vr  «arpr f®  ^  vftx sn v fw  w r r  
i  1

3TTW apT̂ - «T ^TlTr fo*I% 3ff *tr I
%h*t ^rrft art v m r m  «r^tt f ,  
^ r tt  fw fa  ^ r t |  ?rh: ^r% sprw
STTETRT «rk f^fa* T̂T̂ TPsft ?T^mf ^  *PT<̂
w ? :  ^  w |  ? / k ? ^  * k w  ^rr^  
3rrf«mr ft«rf?r «PT«flf ^ ttr  | f  |  1 tt’^  
JTf̂ enr ^  arr̂ r ^ » r
f?T̂ cT ^WTf«ft 3ft 3TT î f ,  ^  sp m , 
ftT®57 f^ff ^ft =5|R r̂r l̂ rqfcT ĴT ?% 
$, ***  sprqft 3T??n: farrt 1 
r e r  I  5nfh: ^  frirfcf f*r 5ftv
# ■  ^t%| 1 ^  spf ^ r r |  f ^ r r
f ^ 'e r s T l
^  ftr*rfa f^ n  r̂ ^
*r sr̂ ToT f̂lr ^  f  1 t o  ^ f f  spt 
fffzr??r spr ^  f  *rr Tm  ^  f%jrr w ,
t o  srtr fr^¥?r $*r q r jf^fkcrr %
f ^ R J T f t f W W T l 1

^r*T6%o'!fk*T©<r»TotS<>3f?t fTO R 
ŝrrn ®ft fTsrffT ^  t  ^  f*TRt 

ir^ rr te R  ?=«rr^ |  1 v i
jT otrfro ir^o3rR o^t^r«ftyr z i m  1 1 
^ % 2 Jo  X&o ^ o a r i T o  t o  
% szrrrn: % w &  ^ %
mstrn % ^ r  ^igrcr |  1

*mznr
% V ? J T o ^ o tr^ o  SfRo
% ^  ^if5f«r Jr $ t£  «Ck srr̂ rnr 
Jr t o t  t o  ^  fcrfa ^
t ,  a**S«raRrrf w ^ r w f t t  ? *r§ft*r^tor 
^srr^irsr^rm 1

%T5f % f w  if ^ tp tt  %  ^  
f^f'ST spptt wft t o  |  ^ 1%
arm * % trjp fiT$r ^  #5rr i w  t o  
% M  a rr^  srnr 1 ^  finfw
s i w ^ T O ^ % v n f f ^ » p p ^ ,Trf *rf 1 
<f' *nft8w s«rPT fflwwf *<snj*rr
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f  *rt m  <rw*}

m  sw 5PPTT *ftx tfr w f t r r to
srftf% * t  m &  ?pt ) a m  
fw v  wx % q w M

^  * t  ?ft w r r  
^Fff $r w l r  |  5et\t ^  ftr^fr % w i t  
m ix  *ft srr<r ?ff f  >

stft ?n$ % t  siNKrt, <tt srmr 
g i ^  tft $ ?<M*r 3frlt sftr spt̂
w p  «pt £  *m  «rr i s rn i^ i 
aNffam* ^  *srt *?> fcrafa
*ift grreflr I  i w  ^ i t t  sraprr % ?r*arFP 
«*rt M *tt * t nfr s u  f  ?
SRT 3fTT% W  srV  WTR f^TT |  ? 3TTT
?rwrra? arts vnw  ^ 7% % srft ir mp fsp* 
*rn? * , faswt srn% <rro *ft spw rr «rr i 
bhv srrerr v r f r  «f ft? 5 s  *W  % s r  *rr% 

% amrPF, *pt fr*Tfa*FFft w r r  i 4 ^ r n  
f  fa  s*f*r *wr f®  nfa f f  t  ’  ?r*rr^ 
tfV fWr^r sr^rr fa?*ft aft ^ s r  « r  
% m r  f?r«rfcr fa*n *rrc eft ^

fa^tft *prr srrer ?ff irk  s w  
«FTl5t srren: tft f*m i

are 3  % srr* *r $ »
^f?TT f  i ^ffr^rrf^rziT f * w  ^|?r ar̂ T

|  I ^TtST T̂ZT apf cfFft
$*r v?sr f  i fcsm  ^  sft 
*PVjTcT fa*f?fr |  Wf? 30, 40 TO 
#( fasitft| «W fa  «TRR «rR 300-400 
t o '  fara*r I  i f ^ f f f  it sfftar 
800, 900 TO  fasTSSf ^ I ^WT ^7fT 
^rr%*f fo  ^ r  f e r  5t«p r  ^  $ w r  f ^ r

f  i r k  «m  f m  t o
«f^*5r ’tffacT fiRTT I  I WT sfk  vft 
^ r  «rr«ft-^F % ^ r tk R  f t  ?nu% f  ? amr

SflRff I

a w ^ v » ? r ^ B k % ^ J f ^ r r w n j f f r  
fc i «r? 5*m r ^ r r  sr ; *, f

< im  ^  f 5 i^ r  m f t  m
t  • w r  400 ^ t ’
f ^ r ? r
C I 25 fSfTT jfaprr 5V «pf f  I*
25 wpsr sn fy ^ f t gft ^
^r%  gftsR-Trrnr v r  s w r '^ r f tw  
f t  w |  n^f? ?TFr ^  a r r fw fW  
«p> w f t  11 ^  srf?T fsp?ft m  f ^ r a r r  
« rr ,3 ra r^ if  «TqT5j%f5fr?ft^f*r?TfTr| 1 
30- 5-74 % qr^r ^rsmc r̂

^  3200 t o  srf?r 75 fasfarm  
% t»r ^tt «rr, ^  ^
2900 t o  ct«tt frrf̂ rFTRr rrw ft?  f̂t*r?r
471 TO  «ft I 3TR % ari'^R ^sr ^  f ^  
cR 1-4-75 I  ?I? f ^

^  ^  vt ^ r r w  5R?rrt i1
3 R R f ^  v^pz % ^  ^ rt «rr v k
IfRTT *T̂ r ^TRT «TT W  f̂TTT̂r ^  Vt «H| 

^TRT =5(T̂?r $  I 1-4-75 % 3p?t-
srr^r 1000 w f  f t  «fh:

5T?T ff*RTTf£ 5TT̂ r 1844 ^PT ?̂t f^T _ 
f^THfT 3TT3I T̂vfsptTT Tf 400TO^t*T5T 
|  I Srf?r 7 5 f̂ ?5ft?nTT % t̂ T ^ t  ^ cTT^H^f 
jtpps % ^?>rcr 1000 t o  |  ?fh: 3»M
inRnfts % W  3ft grar f w  I  1844
t o  |  1 s w r  ^rfwrfT ftp *r
aj«r ^*r '< 5  ^ 'ot|  AT 1844 q w ft?

sm?f q r  ̂ 3,7 ̂ tctt 1 1 »rerer w  

T m  $  vrm  fasrr ŝrrcrr |  1 srt $£  

|cr t  8 4 4 T O ^ T T ftr^  W t W  $  

qs T>T I  *frr 600 TO" ^ r

tft£-*r ^  ?n*r w  t 1 ^rf^iw
fa  m  ^fr*r m i  t  srr ^  | , f t

i p  arftwrft &  f ,  ^ft
fw F T  « ro  v w  «mc |55f# «rr*r 

«rwr «ftf 1 

W T T f 1
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* m m  ( i t* )  
% •*  *&&■*$&, w r a ?  1 f t  * s w * f  
|  sihrf tnc v n rv rv  sit © fa ©,

5, * s m r r  t  1
3 tW  % ST*r f^ fT T

< i $ SWT % VT Tf £ , *  t  »T^!*r
W f r  t fN  vrsw r^ ^  i

«fr srfr v w t  * m  (S§a) : *rra 
t ff iF s S rs r fs rw r i ?

wo w ftft'm tnm  quv : ircrcr in 
apr ^rarnrf^rr *p^  t> V  t
frR-faSTOT % 1 (W T O )

4  *TW*ff r  *T$>^ 5PT trap S5TRT 
^  ^ c  wrw srerfaff jpT^T ^nrgirr 1 ^ r r t  
35R|T 3*dW ^  °> iftoTvT
ir t  1 *fl£ ^ ^ t P p r i  fsi o ^  ^  © sfto 
5tfasetf * ftr  s'T-fo&TST sirfc tome 
|  i gs^pr Wlr % q^pnr *r?^ 
it tpe art*ra ^  arcr v f t  $ 1 «s 

5pr^t *t*m 3»nh: * f? t W  |  1 ur?r 
3 iT fo '^ ^ ^ H r * ? r ra x r^ f t« r ra r  

srtr 20 ‘n t fs  * t  q jr ^  *tort % ft*rfa
% r<rfauTT 1
arwnr if  t o t  <s*r * | t  fwfcr 
^ n « r  t  1 ^  #52?i $*fa£rfa*ra % art 
^nftarc t  w  if *raft *rt 
gRTRT^Tf»mtrVT>l^^
f  w h  tfftrcr w  tft, ^  3 inM  t  f t  

*rt«ft m  m * w |  i 3 w  w r  *ft 
w t  ^ f i r  *wt |  ft? *$  *flr ^ i r  < tt£k 
|  #ss»* gfosiffrm f ,  farsFT ^s^sr Sf 3»<mr 
aflftof 20 «ft sgs ffWt

t  ^  f s  W  | {
* f  *»  w r * t  

< w l  ^  i f a i w s i r

t  f c r
i t ^

U H 4L .M /T S

jf 24-1*7#
Hr *< |  :

"Kanpur firm made crores at Gov
ernment expense.

The facts of die case, as the CBl 
found were that a Kanpur machine 
tool firm, Swadeshi, applied for an 
import licence for steel in 1972. 
The application was forwarded 
through the Director of Industries 
to the office of the Chief Control
ler of Imports and Exports. Nobody 
thought it necessary to investigate 
the company's turnover or question: 
the need for such a huge amount 
of stainless steel ”

jt$ spt *rnmr |  i

“The file was rushed through with 
amazing speed and within four 
months of the application, it was 
processed and the licences issued.

What the CBI found surprising was 
that the Commerce Ministry had 
given the import licence on subsi
dised rates. That is, against tile im
port cost to the Government of 
Rs. 28 a kilo, the money charged 
from the company was only Rs. 18 
a kilo.”

*T§ v*h2
ffcrrarpnrt fir’Wff %*wi¥%ftwc
faqr^T^T f t
ir fa *  w  *ift ssrftpnser tk ftrar w  
r^»wr ^  w  w i t  5) sr$ J 1

“Normally, the bulk import is 
through a Government agency 
which in turn give to the import 
licence holders. This is reserved 
only for defence establishments in 
times of grave emergency so that 
production of defence items don  
not suffer."

WJ[ fefT m r  4ti*i9l( Vf 
*r%&9 «ftK W % $ W W V * '* i

f ir
% * m  tit i f t t  ftwr M m
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% |  *rt  ^  «rfrr t i t
•*t^t t  g  fo  art: a w  «*?r % * i  , 

i
<?* «ftt *tt»t9it #  f*r srrvfti % if 

saw r wn^rr f  < % a m  qnff
2r 1*3 *  *rr*#?r *rf»r «r % *t sr$f %*?f 
wrftRnff if t  $*ft 4 if $ ® aq 
?» $ »  |  s w f a
*rt*rr 4 i v i *wf if sg?r hpeTV sifcr?* if
f t  *<f £  far?T ^  fap *rrvifa fe<r q̂r *flr 

3TR ftftrS cft f^r Jicr | #  J tft
n f w t  Sr arRJir *rrf?rr $ ftp sarite 
w r Tf $  ? tftffira *vm  % %f*Fi 
<m«r % v\*zx f  *ff «r(f vr % fasrre *rr*hn<t
tf t  *T$ ? WS* 5T̂9T f̂ TSTPT 3*n if
jrt ost t  ar r̂ ŝT | i  «iTf titq*w ratt 
w ^ a rrcv a  fcarrtif wf?rgir «PTrfnf ?
foft£ 3TfT % qT?l 3irf t ,  3)Tq % ?ra
*ftf? |  i OT siren: *\x airq *T$m$t 
%x »fWtft&*re
ajafarr *ftx * m r a  ^ r  t o  aw *t, 
v s t %*wf*nrz*  v t f  «pt sTvfa 
stm  fsp̂ T i f̂ rrr *q |  ^ n r ^ r a  w i t h  
w«rr m  ^t ^  ^ 13 m m  v t f  * t
.STTCT fo*IT I cftaTT ^q |  WW VWITO
cT«rr aiwi »̂T, v?i ^ 4 ^Tg- sft  ?rns#g
STRT t o r  I *faTT W  I  % O 3ft o JRPT
appprwft sftr famr̂ T *wr»ft q«¥ «pt <T«rr 
W  I*  «t 4 SJTO W  *?r 5ITW? STF5T 
foqT I  I q t w  f T t  fatftfolT
ifte  w*T*5r faatforr cf*TT aj«r *r

\ m t
\ q  |  % «n*ra «wt ®R?q «r va ^  2
^T«f % 5|T?E#« STTRT M  I ^Tcr̂ rt |
.? to t  ^nrc *rq w«it ai^  *r 2 ^rar 
^q«f % gT ffa srw  1 iftarnft wm
3»«T % V  % 91T^B
srmr f^4 i v $ *  «fft sfttff
^  N r « f iT p  *f>f%^rrva% 
?rwf i ^  <r 20 ^rrn

3 ^ 1 ^  Tm vt %ir m r  «fhr w  
.«rrtt «$rsr vr «wt i %f%R «m 

r̂nf ?ftir spft? «bt srrwrl i m^fhr
l̂r v«r m  grmvret s m  iftk  ?ft ^r 

^  *$ * f t i f f  m  % r  $ > r f  i ^ r « v
.!> ^v?nr| ^  w r  % *f5ft vet 
^ d«Tf?r?r f  1 sr?*rar *rr sswtfr

1 f*rr^f®^rt^nftift'wif^r«r 
»rr aisrww * r  ^  1 1

^  wn?#̂ r q?lr srfa ^rr arrrov |  1 
#  % arnr *rft ^  f  i v \ t  n x
ir f5Tfr̂ er arm 5>ft ^rf̂ t i ̂  ^  ar̂ nr
8T5r«r ^5 ^ C 1 jt % f,
% f ,  T?r5rnr v r ^  «rnrt 1 w w  ^
HT ^  18 2 0 * fta  t ,  VfT 5TTf q ft
vtf v**r?ft ir<t arRvr^^ «r̂ t ^  4 «fh 
HTfŜ r fw fq ;t 1 ^ s r r r ^  Mthr?ft 

zvr& zx  ̂ fqjT tf; 
fa m  ^  cif[cr P w rt

% w ix  *rnr?rr ^sr 1 ?nrar?r:
afTf[T »RT f%  *T$H»TS *FT JTm ?Tr| I t  *Tsft
» r^ r« r t r  v ^ r r  ^ ’ rr  f% ^

?rCf |  1 vtr if tft f t  w f 
5>ft ̂ rrf̂  1 ¥¥ 5fr*r % sptt wrfrm- 
f  ?ft r̂rar w  *mr?rr ^  | ,  *ri 
^>rtf spr snwr w  % 3F«rt ^rf^f^cr |  ff lr  
Tj* *ix *ft, t̂r 1 *R m

*n$ 1 % w
arw^T f  ^  wr ^  ? vif «i(f
^  % spT^n t̂ >̂Vi

q>(* SPR A' ?TPT% T?RT T̂̂ rT f  I 
ftpraT«T ^*rtw w«rf ^  ^  ^  
4 1 a^^^rf^T^svriPfirTW i^ftl i

*rra sn̂ r
ftaT 1 f t  &  3»t*it * $  r̂m ^
flrw ra  « r c f w r » *Wt  f*r tit 
tut* %vrft
%*m«B%*nprr ? w n tlrvr^ ^ r^ t 

f%?wr *ra vr vr «»wt ? 
«nff «& «r i t  *  t̂ewrr fair 11
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apTsn^r
fa* rr | w t  % srw *ft $*r f a w c  m sr 
| s » r ^  f r f w  *m $  ? «n£
VT af>TT«r stor yff I

* it# b  tft qrfatfV ?ft ?r$r |  ? to t ^  
*T *T$ T O  ?ft |  fo ^  3)fsRJPft 
**R«psr w  % 31̂  ^ t t  *pt^ f  ? 

tt ;̂ t o  f̂ rcrr *rr crrcrfocr 7- 3-75
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T O |[ ft it^ n r 'T  t{  tft *T  3TfT m ft *HTfT 
'TfT |3|T |  f3|?T ^  %fo*5*r 9ft £  | SHrr^sr 

3»ar w r  «ft <rsr aifaraBTf^Bff % % fT j^ ^ r  
?r$r *%, arrc *r ?znp *ft srcfcH f%*rr
m t fo Kl^Z  ^  af»T T̂H TOT I 1W$Z

TO’ *f>T % 9Tf *ft*ff T> STTO
spt ^  f w  »wt 1

*T # j( t % ^T?RT ^rfrTT i  ft?
«WB aBT forfer W t T O  |  ? *TOT ^T
firafa «r?t >̂r *TTor w r  |  ? s*rrwt tft
STTT 3TK *5R S5T T f #  ^Tĉ T
^ q ra w rtf  rcqsr *ris g t  (  1 
* m  s ta r % ?torT? % ***** »rte «nft f t  f , 
^ r r rB j  ^  to ) 1 1 s?r % <rw f a R # f |  1 
sN t% fa flR  «T̂ ¥TR ? t T? f  I 
i**$\ W*X T ^ t | I WTfT 2Tft «TT «T?T 
|3|T |  I «PT a ir^ ^ P T O T  T^T
1 1  v f i  wwf q j) f t  f ‘ 1 ^3 srr^Nft

^rg’̂ rr 1 #cft i t ^ t  
^  ^  5RT(t 3TT?ff *TC 5?ff%^R »̂T*TT ^rfftT 
tf tr  q w f t i  «Pt sr^RTT ^ fr ^TTfe I^PTtf 
w  ^  *P tte‘ «u f̂V ,srr%  1 %fa&?r 
«*rr v t  s^narr «r % tpwiW 

? w  tj[ f  1 n r  % % rm  51T ^  
M irf  t«w n:«T«« f  1
a r o r  % irngr^rfhrwwr ^  m

t  «sr f5T*rf?r ^  $  ^ r  % f^rfer 
«fhc «flw  ftTR f  «ftt aiRw  

^  ^  ^  s f s n  t o  ^  ^  rrNSf 
V ^ m ft *r f k m z  sjt »if |  ^ r  it 
l«nR air ^f??rr t  1 ^?r: airqr ai«T*ft «ft% 

i ^ r
*T5TT fj f% ^  3fr 1̂% #?ft T | ^ r  
3R wr ^ n :  ?rqr 1

MR. DEPUTY-SPEAKER: Although 
when a knowledgeable member makes 
effective points it is the duty of the 
Chair in the interest of the debate to 
give him adequae opportunity, yet, I 
must repeat this ritual from the Minister 
of Parliamentary Affairs that the mem
bers of the Congress Party should not 
be given more than ten minutes each. 
It is my painful duty to do that.

The next speaker is Mr. N.K.P. Salve.
I am sure he is full of beans in this 
matter. Even so, he must keep this in 
mind.

SHRT N.K.P. SALVE (Betul) : I beg 
of you to be a little charitable to me. I 
am in your hands. ..

MR. DEPUTY-SPEAKER : You
must be full of beans in this matter; 
still you must keep this in mind.

SHRI N.K.P. SALVE : I am duty- 
bound to support the Demands for 
Grants under the control of the Minis
try of Commerce, and I do so whole
heartedly. . .

MR. DEPUTY-SPEAKER : Duty-
bound !

SHRI N.K.P. SALVE: I do so whole
heartedly.

This i$ an important Ministry because 
it is in charge of supervision and 
management of the international trade 
the exports of the country, That is .one 
sphere which is exceedingly important, 
for, foreign exchange components or 
foreign exchange resources are an ex
tremely important instrument in die 
economic renaisance of any developing 
country.
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’ {Sfer* N. K .I*  SalvtJ
Bctoe* I  com© to taking «*> soroo spe

cific points, 1 must refer to the observa
tions made by tbe learned member from 
the DMK, the astounding proposition 
tha* be bad formulated.. .

SHEI J. MATHA QOWDER (Nil* 
giris) : Not DMK, He belongs to the 
CPI.

SHRI N.K.P. SALVE : That is stiU 
more astounding — that our internatio
nal trade is going down the drains be
cause we are trading with countries 
which work on the philosophy of free 
enterprise. X do not known whether 
ther© is any place for this sort of self- 
righteousness in international trade. We 
must trade with every country if it pro
fits us. This is one field where one has 
to be absolutely hard-headed, obdurate, 
pragmatic and practical down to the 
bottom. This is one field where political 
hypocrisy and sanctimonious humbug 
has absolutely no place. I hope the 
Minister also will realise that any ap
proach which is devoid of pragmatism, 
practical considerations and hard-head
edness will never yield any results what
soever in matters of export. In fact, 
there are golden rules of international 
trade and the highest rule which governs 
the cordiality between nations in the 
field of international trade is the rule of 
grabbing the highest profits within a 
code which may not be the highest. That 
is the hard reality in the realm of inter
national trade.

The imperative need for our country 
to-day is to augment its exports quanti
tatively and thereby, amass a substan
tial amount of foreign exchange. This 
importance of exports can never be 
over-emphasized and in that context, if 
one were to see the commitments of 
foreign exchange, the current commit
ments as also the commitments to come 
in five years’ time, the present perform
ance cannot be considered by any stan
dard very encouraging. We need to 
improve a whole lot. I have no doubt in 
my miad that with the two very able, 
very personable and handsome Minis
ters who are also dynamic, we will bo 
able to do t h a t ..

SHRI B. V, N A U t; How is it s e r 
vant? 

SHRI S. R. DAMAN1 : It is a fact

SHRI B. V. N A D t: How are their 
physical features relevant?

SHRI N.K.P. SALVE : In interna
tional trade, physical looks are also of 
very great importance.

MR. DEPUTY-SPEAKER : Do you 
think they are exportable commodities I

SHRI N.K.P. SALVE : I was com
ing to the question of the situation aris
ing out of our dismal foreign exchange 
position. Already the balance of pay
ments position is in the red to the extent 
of Rs. 585 crores for the period, April* 
December, 1974 and I think by now 
you must have known that it is not less 
’chan Rs. 800 crores. If this be the situa
tion for the next few years, we are likely 
to be in a very difficult position because, 
as it is, our indebtedness in foreign 
exchange is not less than Rs. 7000 
crores and it is likely to be in the vici
nity of Rs. 10.000 crores by 1980 and 
the repayment required will be not less 
than Rs. 1000 crores annually. This 
Rs. 1000 crores we will need in foreign 
exchange over and above our require
ments for imports of fertilisers, essential 
raw materials, defence requirements and 
capital goods. Over and above this, we 
should be able to afford clearly a sum of 
Rs. 1000 crores in foreign exchange to 
be able to meet our debt repayment com
mitments. Otherwise, for the first time 
ever in th© history we are likely to be
come defaulters. It is from that angle 
we have to consider the responsibility 
of (his Ministry and judge its perform
ance make evaluation and assessment in 
a more realistic term.

The world exports to-day are in the 
vicinity of tlO billion dollars and in the
110 billion dollars our share is only 3.5 
billion dollars which is a bare 0,5%. 
Once upon a time our share varied from 
anything between 3.5 to 4.5%. Now, it 
has declined to 0.5%. Therefore, if only 
in terms of value, because d m  a** 
higher unit value realisations of exports 
we get complacent that our export* «se
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aicrcasittt, nothing out be more disastr
ous tfcaa this complacency about nations 
<rf increasing expods only in terms of 
vahxe without a  proper increase m terms 
of quantity. In fact, it is utterly neces
sary if we want to he anywhere near and 
close to being able to discharge the obli
gations requiring foreign exchange which 
will come on our heads very shortly to 
augment quantities of export. We must 
keep a target and achieve it and the tar
get should be a minimal annual growth 
rate of 15% increase in our exports quan
titatively. That is very important. The in
crease in value is not a proper criteria to 
judge export performance on which the 
whole report is harping. I regret the re
port does not make an evaluation of 
what our real share is in the internatio
nal trade as such, in the world exports 
as such and how we are faring in rela
tion to other countries. In this context it 
is absolutely necessary that the Govern
ment agencies and Government organi
sations which are incharge of export 
trade have to strcarpline their adminis
tration, they have to show a greater 
•dynamism and more sincercty approach. 
Many items have been canalised but it 
has to be understood that canalisation 
is not merely for the sake of canalisa
tion alone. We fully support canalisa
tion and more and more items should be 
•canalised. But canalisation is supported 
by people like me not merely for doc
trinaire considerations, not merely be
cause it caters to the concept of distri
butive justice, but also because, it is 
very highly desirable to check large-scale 
frauds of over-invoicing and under-in
voicing and frauds involving items of 
with foreign exchange, etc. More than 
anything else, we want canalisation, for, 
if this is properly organised it can rid 
the entire exports from the scourge of 
undercutting which we find today.

Sot, I am sorry to say, the manner in 
which Government agencies in the field 
of export have been functioning is extre
mely dismal. These Government agen
cies which have been entrusted the task 
of export are not functioning like effi
cient business houses but they are func
tioning like bureaucratic wings of the 
Secretariat, incorrigible, slow, monolithic 
and in highly inefficient manner so far 
as the requirements of export trade are 
concerned.

They should have the approach of 
modern business houses. Their only cri
teria should be ruthless efficiency. But 
that is what is completely lacking today. 
The men who are manning some of these 
ojganisations are totally devoid of any 
imagination and dynamism, adaptability, 
proper expertise and so on. More than 
anything else, they lack involvement; 
that is to say, they are all people who 
are not committed, so to say to the phi
losophy of State Trading as such, they 
only want power for themselves.

There is a small matte'' which I, along 
with Mr. Satbe, had to take to the Com
merce Minister and the issue involved 
was whether or not a particular item 
should be exported at a price which is 
highest if such price is negotiated by the 
Indian producers of exportable goods. 
The entire bureaucracy came up against 
me and Mr. Sathe, the negotiation must 
be sole prerogative of MMTC and they 
said, in the canalisation process, the en
tire power must vest with the Govern
ment organisation to finalise the sale to 
the exclusion of everyone else, even if 
unit realisation of export is less and it 
must be exported at the price negotiated 
by the MMTC. I have never heard any
thing more absurd than this. And to 
remedy this irrational thinking on this 
matter had to be taken up by Mr. Sathe 
and myself up to the Prime Minister.

Can there be anything more absurd 
than this, whether Price-A which is more 
than Price-B at which export had to be 
effected, had to be fought out because in 
terms of export-B, it is the bureaucrats 
who want absolute untrammelled autho
rity? It is a question of their prestige. It 
is a question of their authority. It is a 
question of how they rule. It does not 
matter if they export at a price where 
unit realisation of export is less. They 
only want that their power must remain 
supreme. The country** interest will be 
taken care of by goods. This course will 
go from our public sector undertakings! 
only when these bureaucrats are kicked 
out, lock, stock and barrel and if men 
from public life and business* who are 
dedicated to the ideals and philosophy of 
State Trading are taken at the top. Cer
tain people may have to be trained for 
this purpose. After a ll a bureaucrat can
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{Shri N. K. P. Salve] 
never be trained for running business 
houses because he is not brought up that 
way and they are the sort of people who 
should not unnecesarily be foisted on the 
business to put our exports in complete 
jeopardy.

There are certain instances and I want 
to mention some of these instances to 
show how dismal is the working of 
M.M.T.C. There was an instance of 700 
tonnes sale of ferro-chrome which was 
manufactured by the Onssa Industrial 
Development Corporation—another pub
lic sector undertaking. This was sold by 
MMTC at 48 US-Cents per pound metal, 
when at that time, the prevailing market 
rate was 67.5 US-Cents per pound. And, 
when we raised this matter before the 
Minister, pat came the reply that the 
commercial quality was different and 
poorer from the other. Il is for the 
Minister to institute an enquiry and to 
find out whether the ferro chrome manu
factured by the Industrial Development 
Corporation of Orissa was properly sold 
at 48 per U.S. pound metal content when 
prices were much higher and as a result 
of which, the total loss suffered was Rs. 
40 lakhs. This was entirely due to the 
incompetence, entirely due to the inade
quacy of the knowledge of the people 
who are dealing with the sort of trade. 
If Rs. 40 lakhs is a loss of the Industrial 
Development Corporation of Orissa, they 
and the Government of India also loses 
foreign exchange, the country loses the 
foreign exchange, what does the incom
petent official lose.

There is another point which I want 
to bring out. There is an American 
party at Pittsburg who purchased 1,000 
tons of ferro silicon worth about Rs. 35 
to 40 lakhs. Goods have been despatched. 

■ But, the party is refusing to take delivery 
because they find firstly that international 
prices have fallen and secondly because 
the goods are not upto specification. In 
the meanwhile, the manufacturers have 
taken the money against the Letter of 
Credit with the result that the liability of 
|Rs. 35 to 40 lakhs is passed on to the 
M.M.T.C. These goods are either in the 
transit or at the port. One does not 
know what will happen to them. In the 
meanwhile prices have now come down

to 50%. There is another case. High 
carbon ferro chrome of 1,000 tons were 
sold to a Spanish firm some time in 
September 1974 without checking the 
antecedents or their commercial standing 
of this party. At that time it was sold 
at few cents above the offer from other 
buyers of repute MMTC thought that 
they had achieved a hell of a bargain in 
selling this to the Spanish party. Since 
19th September, this party refused to 
take delivery of even a single ton. This 
cost a lot of money because the prices 
have declined steeply in the meanwhile.

MR. DEPUTY-SPEAKER : Please do 
not go deep into it. I shall of course 
allow it. I am saying that we shall lose 
completely in the woods without seeing 
the forest.

SHRI N.K.P. SALVE* I won’t go 
into it further. I am making a point.

MR. DEPUTY-SPEAKER : You will 
be seeing the wood and not the forest. 
Anyway you can go on.

SHRI N.K.P SALVE: My submission 
is this, i have drawn the attention of the 
Minister to these transactions only for 
one reason, that is, to point out that the 
set of people who are in charge of 
MMTC have no experience and they are 
not doing a thorough work of their job. 
There is something drastically wrong. 
Unless they are improved and unless the 
whole system is improved, how arc we 
going to augment our exports? I am in 
a way happy that now this channelisa
tion of the ferro alloys has been taken 
away from the M.M.T.C. and is now 
handed over to SAIL. I hope they have 
better knowledge as far as ferro-alloys 
are concerned. I shall now make a few 
suggestions and then I shall sit down. 
Firstly, the rules, procedures and regula
tions etc. have become so cumbersome 
that the entire facilities and incentives 
which you have given for exports are 
neutralised by the hardships caused by 
these rules, procedures and regulations 
etc. Kindly have a good look into these 
rules and procedures etc. which are 
causing a very great disincentive to the 
exporters. Secondly, youyrmist think of 
giving more autonomy to the government 
agencies. For that structural changes are
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required. Have people who are com
mitted to your philosophy. But. then 
trust them and give them more autonomy 
so that eveiytime the ministry ueed not 
be bothered. Next, abolish the present 
time consuming procedures for the ex
port licences. After preparing an exhaus
tive list of the banned items exports 
should be automatic, without requiring 
any licence. Fourthly give lavish facili
ties for advertisement, entertainment 
expenses to exporters etc.

1 have seen in the international trade 
how the people advertise and how lavish
ly they entertain. Ours is the only 
country where legitimate entertainment 
expenses are not deductable even for the 
income-tax purpose. Look at the niggard- 
ly miserable foreign exchange that you 
gtve to exporters when they go abroad. 
Neither are foreign buyers fully enter
tained. It is a disgrace to this country. 
Do we expect these foreign buyers to 
come here for spiritual experience or do 
they come here for penance?

MR DEPUTY-SPEAKER: They
come here for transcendental medita
tion »

SHRI N K.P. SALVE: In fact some 
of our Gurus are good foreign exchange 
earners . If we can nationalise them, it 
would be a good idea. Be that as it 
mav it is our duty to ensure that adver
tisements and entertainments are proper- 
lv allowed and lavish foreign exchange 
given to genuine exporters. Then, Sir, the 
present export promotion efforts are ex
tremely ineffective and inadequate. You 
have to appoint a supreme council for 
export promotion which must be vested 
powers of administrative decisions which 
should be binding on the Government.

Finally, we must open a market intel
ligence cell in the Ministry which would 
give them full reports of the market 
conditions abroad. If that is done then 
these cases of over-invoicing and under
invoicing and the large inventories of 
non-ferrous metals by MMTC will not 
come about. Sir, without the cell we 
cannot have Value realisation per unit of 
export.

Lastly, Sir, I will only quote.

*‘Dr. Bruno Hake, a West German 
authority on exports, expressed 
grave doubts about the utility of the 
duty-free export zone at Santa Cruz 
and similar projects in other parts 
of India. He said, “At Santa Cruz 
many factories are supposed to work 
to cater to a growing export market 
But I hardly found one or two work
ing. There are too many restrictions 
and too much emphasis on factories 
being small-scale and high techno* 
logy oriented.” Refermg to the tre
mendous potential fui such duty
free export zones, Dr. Hake further 
pointed out that if tne restrictions 
and the red-tape could be removed, 
at least four million workers could 
be engaged in four such 7ones in 
India, one million in each zone.”

SHRI VASANT SATHE (Akola): SirT 
m the entire report that we have receiv
ed the most important thing that strikes 
me is the increase in exports which is 
being brought about continuously under 
the able leadership of our Minister.

Right from 1972-73, if we see. the ex
port has increased from Rs. 1,970 crores 
to Rs. 2,343 crores. That is a creditable 
performance. But, as has been stated in 
the report itself, this is not a real reflec
tion of growth because it is mainly in 
terms of value — particularly in the last 
year — and not so much in terms of 
quantity.

15 hrs.
I am constrained to note at page 7 of 

the report that while for the year 1962- 
63 when the balance of trade was favour
able, that is, plus 103.4 crores constantly 
throughout these 10 years the balance 
has been unfavourable. Then in 1973-74 
it was unfavourable to the tune of minus 
437 crores, then, minus Rs. 164 crores 
and then minus Rs. 585 crores. We had 
to import large quantity of foodgrains; 
fertiliser cost went up and the cost of 
petroleum and other articles went up. 
These were the factors. But I find from 
this report that the major area in which 
we have really made a big stride is in 
the field of textile fabrics, ready-made 
cloth and other products. Therefore. Sir, 
today, I would like to concentrate only off
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this field. Unfortunately, t&r, we do not 
have a  comj^ehensive textile policy. 
Neither in the sphere of jute, which it a 
great export earner, nor in the sphere of 
textiles, which is another potential and 
substantial export earner, do we have 
aqy comprehensive policy. Sir, the 
Cotton Corporation is under this Minis
try. But, the NTC is under some other 
Ministry. The 103 sick textile mills 
which have been taken over are under 
a different Ministry.

The policy relating to the entire tex
tile industry is under this Ministry. This 
Ministry has absolutely no control over 
the private sector apart from imposing 
conditions as to how much of controlled 
cloth should be produced and so on. The 
production of controlled cloth goes up 
from 400 sq. metres to 800 sq. meters 
and immediately, the mills start shouting 
‘Now, we cannot purchase long staple 
cotton because you want us to produce 
more medium variety and standard cloth, 
and therefore, there is no buyer*. Then, 
you decide that you should import Rs. 
25 crores worth of medium staple cotton. 
I  really do not understand Today, you 
have entered into an agreement — it has 
been reported — with the EEC and what 
they want is, more garments, shirtings 
and other materials. Now, why can’t we 
have a policy where these mills would be 
compelled to produce finer varieties of 
cloth and ready-made garments? Have 
we got any control on that? Ready-made 
garments production has a tremendous 
employment potential. As you know, in 
America and other countries, one of the 
biggest industries is the garment industry. 
In this country, because of traditional 
wear of sarees and dhotis, the garment 
industry was not very much in vogue. 
But, the garment industry has a tremen
dous export potential. If we reallv give 
thought to it, we can have a net-work 
of dercentralised garment producing units 
in the form of cottage industries. You 
have the marketing with you and export 
these garments along with the fine cloth. 
Then, you can me this fine cloth inter
nally instead of penalising the cotton gro
wer for having grown 14 lakh bales of

long staple cotton. Sir, 1 toally pfty this 
Government, particularly, this Ministry. 
It is not to blame. But, It is a part of 
the whole machinery. Why can’t  the en
tire textile industry — I am going to 
suggest it today — from cotton to gar
ment ultimately, its export and internal 
consumption, be placed under the Com
merce Ministry, under one Ministry? Let 
them be held accoutable for the entire 
production. Then, you cannot run away 
bv saying ‘What can I  do? Cotton pro
duction is with the Agriculture Ministry’. 
You cannot run away by saying *What 
can I do ; Textile production in the 
private sector is under some other Minis
try’. Therefore, I an* going to plead 
today that we should have some rational 
and comprehensive policv if you really 
want to earn more foreign exchange. 
You have no control on imports. Un
fortunately, national calamities compel 
us to import food. 1 am not going into 
that question. Similar is the case of im
portation of petroleum products. But, 
you at least have control on what vou 
can produce in this countrv and export.

Handloom varieties have the biggest 
market outside. Everywhere they are in 
demand. Handicrafts have the markets. 
Why cannot we concentrate on these 
items which have an employment poten
tial as well as export earning potential0

In the field of handicrafts, 1 am glad 
there is now a greater awareness about 
encouraging our traditional crafts in this 
country because of their export potential, 
but enough is not being done in the 'leld 
of training, in the field of marketing. The 
greatest handicap of the smaller people is 
marketing. They can produce the finest 
things, but they cannot market them and 
they are exploited by the middlemen. 
That is why in this sphere, a whole net
work of marketing also must be under 
your control. This voti cannot do un
less you have control both on internal 
market as well as the external market. 
If you say, T will deal only with the 
export market, but the internal market 
will be in somebody else’s hand’, no co
ordination is possible, whether it it tex
tiles, handicrafts or any other. In regard 
to whatever you want to export, like tea.
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for example, you m utt have control on 
both the internal marketing policy as 
also export.

Secondly, there has to be a rationale.
I  have nothing against bureaucrats. 
There are fine bureaucrats in this coun
try. Some of them are excellent mate
rial thoroughbred horses. But do not use 
a thoroughbred horse for yoking to a 
tonga. Do not use him for the purpose 
•of pulling a buggy. These people are 
good for administration, for which they 
were trained. But to use them in business 
and Industry is a misuse of this fine 
material. It is a waste and is harmful 
both to industry and to administration. 
Therefore, let us think in terms of ex
pertise. If they are experts in industry, 
alt right, forget about the IAS cadre and 
let them go into the Industrial Manage
ment Pool. There has to be involvement. 
Accountability is the most important 
thing.

In the sphere of state trading, I have 
seen the work MMTC and others. 1 
have myself been surprised; there are no 
norms, no parameters. There is nothing 
to compare. If you have a monopoly, 
how will you ever know whether you 
have sold a material at the best price in 
the world? When two private parties are 
competing, there is a possibility of know
ing who is selling better. Here there is 
no way of knowing. They say: ‘What 
can we do? The international markets 
fell’. Therefore, we are to ld : ‘We had 
to sell at a less price’. You have to ac
cept it. If there is a little margin of 
even 10 per cent, there is temptation. 
Human beings are the same everywhere. 
If you create conditions for temptation, 
they are bound to be tempted; but if 
you create conditions for competition 
and accountability, then I can under
stand ft. Why don’t yon introduce an 
element of competition in this sphere 
also?

The first Aung i s : gel people from 
wherever they are in the country, experts 
m tiw field of hatuSin* the job. Second
ly. have an dement of competition and 
get the te s t in  the wortd. Judge them by 
accountability, toy performance. No ex- 
cam heard, oeme only with results —

this must be the criterion. If this Is the 
test that we apply to our performance,
I am sure our exports also will grow.

These are the two major points I 
wanted to make. I wish the Commerce 
Minister success because this is the only 
field in which we can earn the maximum 
foreign exchange. I do not know 
whether smuggling comes under him or 
not — I mean checking smuggling. In 
that sphere also something has to be 
done, because all the good things that 
he might try to do, such as export of our 
goods outside, etc. will be "frustrated if 
smuggling is not stopped.

tSHRI J. MATHA GOWDER 
(Nilgiris): Hon. Mr Deputy Speaker, 
Sir, on behalf of my party, the Dravjda 
Munnetra Kazhagam, I rise to express 
my views on the Demands for Grants 
of the Ministry of Commerce.

I am glad to find from the Annual Re
port of the Commerce Ministry for the 
year 1974-75 that the target of tea pro
duction fixed for the year 1974, i.e. 478 
million Kgs., will be achieved. In this 
year the foreign exchange earning 
through the export of tea is likely to be 
of the order of Rs. 100 crores.

But I am distressed to find what has 
been stated on page 109 of the Annual 
Report which reads as follows;

“At the London auctions, prices of 
all teas increased by 16 new pence 
per kg. upto the end of November, 
1974, while the prices for Indian 
teas increased by 14.00 new pence 
per kg.*’

1 would like to know from the hon. 
Minister of Commerce why the increase 
in the prices of Indian teas has not kept 
pace with the increase in the prices of 
other teas. It is due to the fact that the 
quality of Indian tea has gone down in 
recent years? Or. is it due to any slug
gishness oo the nart of the Tea Board or 
on the part of the Ministry of Commerce 
in the promotional activities to project 
the Image of Indian tea? T would like to

t  The origfaal speech was delivered in 
Tatnft.
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know what steps are being taken by the 
Government and the Tea Board in im
proving the quality of Indian tea and also 
in strengthening the promotional acti
vities abroad, so that Indian tea can fetch 
attractive price in the foreign markets.

As 1 represent a tea-growing consti
tuency, I know that the quality of tea 
goes down if the tea plant becomes 40 
years old. J also know that the Govern
ment are implementing Tea Replanta
tion Finance Scheme, Replantation Sub
sidy Scheme and Tea Machinery Hire 
Purchase Scheme. Let us see how much 
money has been spent bv the Govern
ment under these schemes for augment
ing tea production quantitatively and 
qualitatively, especially when tea exports 
earn every year foreign exchange worth 
Rs. 100 crores. Under the Replantation 
Subsidy Scheme, the amount disbursed 
since inception of the scheme in October, 
1968 to 30th November, 1974 is Rs. 
116.62 lakhs — in six years Rs. 116.62 
lakhs, which means that a sum of Rs. 20 
lakhs per year has been spent under the 
replantation subsidy scheme. At this rate, 
it may take another century for 
the Indian tea to get back its original 
quality. Similarly, for purchasing Tea 
Machinery and Irrigation Equipment the 
Government has disbursed to the Tea 
Industry Rs. 938 lakhs and Rs. 73 lakhs 
respectively since the inception of the 
Tea Machinery Hire Purchase Scheme.

As a representative of the small tea 
growers, I can say without any fear of 
contradiction that the maximum benefit 
from these schemes has been derived bv 
the big plantation owners. The Ministry 
seems to be content in saying in the 
Annual Report that during the current 
period several other measures for the im
provement of small grower estates in 
different regions has been taken.

Sir. in the Nilgiris district alone, which 
is my constituency, there are 20.000 small 
tea growers. You will not find anywhere 
in India such a concentration of small 
tea growers in one district, whether it is 
Kangra Valley or it is Assam. T am a 
founder-member of the Small Tea Gro
wers Association in the Nilgiris. I have

also founded the Industrial Co-operative
Service Society in which all the small 
tea-growers are members. In the co
operative sector we are running 9 tea 
factories in the Nilgiris and we are 
taking up steps for putting up the tenth 
co-operative tea factory there. When 
Shri A. C. George was the Deputy 
Minister in the Ministry of Commerce, 
he visited my area and he was all praise 
for the successful co-operative movement 
in tea in the Nilgiris. He even went to 
the extent of saying that the other tea 
growing centres in the country should 
emulate the example of co-operative 
movement in the Nilgiris. So, the Gov
ernment must give some credence to 
what I say about the woes of the smair 
tea growers in the Nilgiris.

In my capacity as a Member of this 
House, I was a member of Tea Board 
in the meetings of which I had raised 
several times the problems of the small 
tea-growers. Even for the coming year 
I have been elected as a member of the 
Tea Board.

I would like to refer t j  the fact lhat 
a sum of Rs. 5 lakhs was sanctioned 
under the Replantation Subsidy Scheme 
for the small tea-grower*. But it was 
strange that this sum was handed ovei 
to UPASI, the United Planters Associa
tion of South Tndia, and thev were 
directed to utilise this money for the 
welfare of small tea growers. Can you 
expect them to spend this money in the 
interest of the small tea growers? It is 
just like giving some money to Birlas or 
Tatas and asking them to spend that 
money in the interest of a small scale 
industry. I know for certain that not 
even a single pie out of this 5 lakhs of 
rupees was spent for the small tea gro
wers in the Nilgiris. All this money was 
appropriated by UPAST.

In reply to a question on 18-4-1975, 
the hon. Deputy Minister of Commerce 
stated that promotional support to some 
Indian packet tea exporters, as the exoort 
of Indian oacket tea was declining, was 
being given it collaboration with Tata 
Finlav. Bmoke-Bonrf. Lintons etc.. as if 
they were in need of such support front
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the Government I  am only sorry that 
the same kind of concern is not being 
shown to the small tea growers.

Inspite of the fact that there is provi
sion for the representation of smalt tea 
growers on the Tea Board, so far no re
presentative of the small tea growers has 
been nominated on the Tea Board. One 
ex-army Officer — I do not know whose 
patronage he enjoys at the high govern
mental level — has been nominated to 
this place. I am unaware of his compe
tence to represent the interests of the 
small tea growers. As I stated earlier, 
as a member of this House I have been 
elected to the Tea Board. Since 1 have 
been elected by 20000 small tea growers 
in the Nilgiris to this House, I vehement
ly plead the cause of the small tea gro
wers in the Tea Board. I request the 
hon. Minister of Commerce that a real 
representative of the small tea growers 
in the Nilgiris should be nominated to 
the Tea Board and not an ex-army man 
who is not familiar with the problems ot 
the small tea-growers.

Sir. as I stated earlier, all the small 
tea growers are members of the Indus
trial Co-operative Service Society. Hence 
the money sanctioned under the Re
plantation Subsidy Scheme should be 
routed through the Industrial Co-opera- 
tive Service Society, and not through 
UPASI which caters only to big planta
tion owners.

Similarly, the loan applications for
warded by the Industrial Co-operative 
Service Society must be sanctioned by 
the Tea Board without delay. Here, I 
would like to refer to the inordinate de
lay of two years on the part of the Tea 
Board in sanctioning the loan for esta
blishing Kattabettu Co-operative Tea 
Factory. This is the tenth co-operative 
tea factory which we want to set up. We 
have already collected a sum of Rs. 4 
lakhs from the small tea growers for the 
purpose of establishing this factory. Yet, 
there is unconscionable delay in sanc
tioning the loan by the Tea Board. That 
is why I would like to stress that the 
loan applications forwarded by the In
dustrial Co-operative Service Society 
must be approved by the Tea Board 
without unnecessary delay.

Sir, the small tea growers in the Nil* 
giris are not able to go to the Tea Board 
in Calcutta or to come to Delhi to the 
Commerce Ministry for getting their 
genuine grievances redressed. 1 have 
been repeatedly requesting the Ministry 
and also the Tea Board that a Small Tea 
Growers Cell must be set up in the Nil
giris. If the Nilgiris does not find favour 
with the Tea Board, the Small Tea Gro
wers Cell can conveniently be located in 
Coimbatore which is a central place both 
for Kerala and for the Nilgiris. With 
such a Small Tea Growers Cell in Coim
batore, most of the problems of the small 
tea growers in the Nilgiris will be solv
ed expeditiously and effectively. I ap
peal to the hon. Minister of Commerce 
that he should direct the setting up of a 
Small Tea Growers Cell in Coimbatore 
in the interest of 20000 small tea growers 
m the Nilgiris.
15.25 hrs,

[Shri V asant Sathe in the Chair]

Mr. Chairman, Sir, for promotional 
activities abroad, you will find that only 
big plantation owners and highly placed 
officials go to foreign countries. It is 
regrettable that so far not even one small 
tea grower has been sent abroad either 
for witnessing the Tea Exhibition or for 
getting some training abroad. It will be 
beneficial to the small tea growers if 
some of them are sent abroad so that 
they can personally see how the tea is- 
processed, packed and marketed. 1 
hope that the hon. Minister of Commerce 
will bear this in mind and send a few 
small tea growers to foreign countries' 
whenever a Tea Delegation is sent ab
road.

1 would refer to the first-ever Seminar 
of the All India Tea Plantation Owners 
Seminar held some two years ago in the 
Vithalbhai Patel House, New Delhi The 
hon. Minister of Commerce, Prof. Chat- 
topadhyaya, and the Deputy Minister of 
Commerce, Shri A. C  George, participat
ed in this Seminar. The hon. .Minister 
of Commerce will agree with me if I say 
that in this 2-day Seminar none of the 
problems of the small tea growerswas 

.high-tjghtedt Neither the big. plantation 
owners nor the Government through the
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Tea Board take adequate interst in the 
welfare of the small tea growers. |  
would like to appeal to the hon. Minister 
of Commerce that the genuine hardships 
of the small tea growers cam be solved 
by establishing Small Tea Growers Cell 
of the Tea Board in Coimbatore, by giv
ing representation on the Tea Board to 
the small tea-growers, by sanctioning 
loans, financial assistance etc. through 
the Industrial Co-operative Service So
ciety on which all the small tea growers 
are members and not through bodies like 
UPASI, and by sending the representa
tives of small tea growers to countries 
abroad where Indian tea holds sway.

Lastly, I would like to point out that 
Sri Lanka Tea and the African Tea have 
overtaken Indian Tea in foreign market. 
You know, Sir, that Indian Tea was the 
first to reach the international market. 
Now it has come to a third position. The 
Government must make a thorough ana
lysis of the reasons for the fall of Indian 
tea in the world market and take ener
getic and effective steps for re-capturing 
the glory of India tea abroad. The G ov
ernment must replace the outdated 
machinery in the Tea Factories by mo
dern machinery. In this International 
Women’s year, the Tea Board must en
sure that the women workers in the Tea 
Plantations get equal wages with men 
workers.

In conclusion, 1 would say that, since 
the 20000 small tea growers also contri
bute their might in the earning of foreign 
exchange, their problems must get ade
quate consideration in the hands of the 
Tea Board and the Government.

With these words, I conclude.
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«rm *ft m ffe  snrr mx w# $  i 
m  *r$*ft sm f qr j?«rt «t i srs
*  *TC*FST «? *Fft «R ^TTT
vrppTr sre fw r, arfa s t t t  sps fs^r, 

<k54> vhr srnriT m̂rsr q>r *ft 
»rzfY |  i ^  ^  w; ?rT3ffR 3m  

w tt  s t  5r*TT o t r  *rrar sr  *cts> 
« f t * * T  WIT ST % tft sm% '̂ TTsff 
s t  ^  *sr% aftr *rr*ft

%***$ a* §s $r«r *r i
^  srwr v t ¥ f  «tft — fq®^ 
am  fa r m  3  5*r s t  6ooo  
%arftnP«TT,̂ ?l f^ m % 3 R T ^ 3 0 0 0  

?t »m atftr arra *rt$ ^thr^rmT 
t  \ snrc ssr *$  * t  am  aft *R<fft*ra 
?t ^  *f 3,*rratr 3̂fhrf?r ^r s^

s t  tst #*r *ftr *r? Sf eooo  
agq̂  Jr far^ft i ftpr r̂rr sii^n |  ft* 
«faftf^rer *Stfw?, ?rr^r *»tM  i 200 qr 
250 s'd ?  w r  ^r src*  tftarrq qft 103

f^ s T f ^ T * 5 * r r * ? f t  i2oo^ T tf 
y^KT ^  ST2^ s t  !¥Fl?r qTPft I J? arfay
if t  m%  m i  t  arrr ^  5T?q; 
^  ijw t o ?  n (f fafc f  -  ^  fa*  amr 
*rnra 4?r 3TT% ^r«r sfrfa* 1

snft *4?t qT spates s o t  sr  % * f%AT 
t o t  \ *r?t snf ^  *r?r |  %  afqr *n? 
5^>5| TOT«T I , f®RT fa«T ^ u il <3|T
t$t |  -  *»$ ^  sra t . . .

«ft I^ R  W *  w r m  ( ^ T )  : 3iTW t 
% f?TT |  1

t w  f irj »rrf : 3,nancf % ^

*RT t  I * T W  W fT  I ,  anrq
&  %fr m * X  5TC$ S' P i r  ^

t  i? R w r  
8 W % 3 m r^ ^  s i r ^  
* w w r srfiwRr ^  ^ r  |> ^ * i * r  ^
%T tfl  JrfiWRT ^TTSR WS | ,  ?̂T

^ r  ^eft 9>r T̂ tr t  ^ftftrq^r ^  $ $  
S5T WQT $  WT |3TT t ,  ^ff?p srn? s*r 
» 3 ^ r q V s r # 3 * r r o w r  1 1 

sftr m t  ®pt «mF53r arsrr
T^i 1 1 *5*T«r if ^ T  f> ^
t-a rn  ' I tt ^  * ftro  -  4
^RiT^r f ,  jp«r«i » r  ^  
i  aftr fir?i *ft ̂  ^7 % srcf̂ iT *r$crT 
i  -  aF5TT«T *r 6 ^*R ^T  3TP=Pt 7)gft
fc 6 ^**r f  1 an* aft 9ff*r^T«r ^  |
3?r ^  wt I  3*r %

-  9 ^ r  ^T T ^?lk  12 ST f  re  I  -
^  ^  It i* s  ^rr«r **  1 1

eft sfcfr t  ^  ^
wf^T afh ff?r 

f̂t>!T wpt ¥TT«r s r  i r  ?nrr fsrr 1 1
3PR S'Tf qft aTitfsrS eft l̂fS*T Tf 5T*
21«PT^|3ftT*To 27ST |  -  wffc*T
% 3F?T 3TT?rr |  64 ^T, ftr? ST̂ ft 
|  44 ST -  5TTT ? ft^  T̂cT fr -  f?T
cn? ^  ftrq ftrcr s w r  ^%»rr 1 f^mrsr 

so  s r  fqrs ft^ r ^ r r ^ ,  cp. ^  fr so
5TTC *  p t  ^ T f^  I

?T̂ t ^  ^5t5T*Frm ^t'̂ RT ^  T§T I  fa  
faePTT f?^T 3PTWT ^T T$T f  I 3rT% 
tft3nrcr*PTT?r i  f s  sr?t 64 s r  ^
|  s fa  48 'f ts  t  ^ r  ^ t  3r*rf 60 yT^rr 

«rr 1 arnr r̂ *ptt s t s t  ^rnrr |
^^cTTVTT^cfTf, ^^hT^rm st^R TS frt
t^t f  5ft f*»5T ^ sranrr |  f̂ r  ̂
W&fe 1091 3 f t r ^ » r f t |  ^ ft% w  
W  aftr ^ r «pr «rrr t  99 sf£t*frar, 99 
s t t  1.74 ^  sfftr ifte r i ^  n w  
if t^r ift2t  3r«®T s t w  »ft ff|r airarr 1 
arrr 3r %&>' % ^ r t r  y r r  t̂<rr, m  
^  ?nrmT £tirr, mxm % m m  ^ r  *r«mrr
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S Y f l f 1 7 6 4 ,

‘sft’ |  a f a  ^  «pt qr^r |  79 
I Srfatt tnp after ^  I  1 .16 

i s t f i  s r ^ R % t ^ ? ? p t j 5 T ^ f a s r  m t  
fa ff 5pr W  I  1602,
ifVfejT»T W  sftt 3PT W  |  32 i ^ t  
n ftx v w |  2 so 5 te i* > f f $ ;v ? ta  ^ r« r 

f t r s  «&r«TfTr| 79 s ? r  spr |

1. 16 <f% 3fk Vt 32 T% 3>T I  q$fc
wt<r wr«r, w  k w  t  2 ̂ 50 5 ^  \
^ fi ? w f ft? ^  ^  5?n3rre |
ftra  apT 3i*re z w m s s  v f w r  «tt t ,  afta 
^ s n K ^ ^ t g r s r ^ l  1 3 fk ^ 5 # T ^ r r« r  

ftw  ^ t  |  «TTHT srjf
I  I SF? jfftr «TT T O f f f  % tr*p OTf

s n w w  % s r r s  *r»rr f a ? r  s r e  t i t ,  
jf tf tf?  t o  «$*nf *rtrr
w r  % s r a  spTT^n^r v t  s r a n r r  f 1 <r£t 

* $  f t*  sfrc «far afk ^ r  $r %ftrr s?r 
* t  «rr^r s rg a  w  I  s f h  f a s  *r*rr 

t w w ^ w  ^ t s t  |  » s i r  ^  32 f f t  
5r f t  **M t s r f t  «nr<t ^  g faraT

1 v j f o f  ^ r r « r  i f f  q rf i % w  I  1 
J r^  e rra  3rr<ft % w a r  f  w w r 

*?*ft % n f f  acrr ^rverr 1 a r r 'f t  

T r r m  *fr w r  x m  I ,  m fe o i  s fh :  

sftfinff w t t  ? fw  ^  t  1
arrsr ^ft « fN  «Pftsr w w  fo ? r  t * t  I  ^  

*ftn vsw'fc ftr^ *fr *<f srfta t £  1 1 3 irr  
v t  'fo*R  *T?rr ^t*rr ft? ^ t r t  % 'wrr*f 
T s f s o r  H i f r o t ,  sftfg rcf a r t r 'w f W  ^ ? r r  

’arrffw  \ ^aft ^  T O  sp t# ,

*frt?r*r»T ' ^ t ’ a f k  'q ’ «pt t  q n v T , ^ t t  <bt5 *  

a rw  ^  #  W  8 0  a p f f f  TftET

w w  w r |  i 8 0 « i r ? t f * f t s T * r  g?r 

% m & z  «fir s r f^ re r  $ r t  •s rrf |v  

^ t ^ r ^ n n p r ^ t i  < r r # b r  %
% aro ^TO ^H ^rT9!TV T«J*it^ ^ 5 1  
« r w  ^r ^  j *r3ft i r ^ w  ŝfr «f^ft ^  f  
« r  ^  w  ? f w  « R  T f  f  3RTT ^ n r

fVVETVTVR^Vn|sflrtfiRS^T 
% ^rr airsr ft? ^ r i f ‘3ftr ^ r
ft?5RT m S  1 1

«ft f  W  »P5WT« : ̂  ^ T J  fti
srtffir z fm  vx ^r, arnrffrsnrfr | »

«r«rw% 3|̂ fjr T?3F% ^
?rff *p| t 1

TTit %  * \ f  : 3TR 72 Ir 80 ^  
q% *T9frr t  ^  ■qp f , %ft?^
^j^5T T̂TST SFfm t  40 «TT 3ftr
^^r^r^T'Tfr^?nfKt«TT j ^ r < f f
« f-„-̂ y - iurf*..—r j¥- U-Ft _  f?.- -?\ /» A-qfmvr, flr̂ rtr «rr nr??r ^
arfrr̂ r ^fNi vr 103 fW t % mm  |  fm  
^  TO.TT ^  T̂flffr f*r*r |  f t  ir *r$ 
f̂isrnsT ^  ^  1 v s  %.sn^ *r f^ rn : 

tfftrir 1 3iiR ^  % arm sp f̂t,
%?rr ’srrin't, ?rt 

Jf ai«r*ft  ̂w ?n |  1 ^  >tt w
f^JT apT I

?ifrwl?r fir# 3ftt mb*
*pt 2pr?r 1

«ft g w  vw iw  (t o f ) : snfrrcftr
i ^ < r ,  f t t f f  ssrnrn: *rarar«i tffr aft- ^t«t 
^rrt ?rnr̂  C  $ srrt $f f s  *rs?
*-m%  1 f w n  *ft fT f̂ti ^ ^st-fiwr 
|  ft* firatfV srrc ŝraft ^  |^t |
^  «ttt «ft ĉt̂ n an ^ r % aiftnp t o t  

OTTsprr |  1 «n?^ am-stsror 
f  1 f »  wt TOiR ? n ^ r  ?frt?r 

$ srfari f  aftr ^ s f *  ajftyap q-frwrT 
spt 1 1 s ft  ftnrr *r*rr eft
^5FfT |if ft^RT t 5 ft? ^ f «TTJ ^  c(Tr 
spt #rr arft a|frm *ft ^  f  1 fag^

srr̂ Hr

fiam  vr?rf «pt «5#«r w r  «rr̂ rr g 1 
ITT f?r % s r tw  ^ r % spm$ *rnr*ir is o o

200, 300
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[  «flr |v« r w  ]

*  •  Jrfcr zff t o t  s s f t t  «m i «Ft < r̂r 
s rT prr ■ srrf^ f t  % *prr«r w r  $  3 fa  
*?RT W T  V ff f 3JT I

^rrt otct v t <sh  t t t  *rf;
Srfo* aR R ffw  % $*r«rti#*6fsrej 
| l  l^SpP 3TfT *TR«r % w sp t»
*?r srrer $f*fr f t  airfare sfcft
spfa |  i »̂rc®r to t f  i airs* ^ziT  % irffife 
i t  5*t ?t ®rrf?r s ra  % ft*
snsfforr 3  f $  sfrp %?* *r w i  srre 

% 3TBT ^r^f> fsra srh: to t f r  *w>crr

apT^m^ w  *TR 3^h sfacT fsWT STR I 
s ta :  *rfa«r Sf s p p r  *r*Rft n* | t ,  ^  

*T BTPT T9TT 3TPT I

*  apqr# $  5ETWF5T % 3|*ft *TPPfta 

tfBEW *t *>%( I ^rft*T «lf 5TRT ftfrRT |  f t  
t o f t  <re tr wrasr

fSJT t ,  * f t *  7 0  v e t?  SPT «pq?T i t
cr?T fa n  t  i *Rr *ft ^ srtsi^ t f w t  % 

f^pps: ^ t  w *  t» ^  ^rfen ft**r *i>t
sptm anTRft |  f a  s s  ^  *r *prr 
1 1  ^ « f^ T  t f ^ r r  ? ssft % grcr s w a p r  
s t$ 9 T C tf tw r a * f t^ t  1 3*rr% 11 - 4-74 
spt t^p stsft % 3 * n c ? r * f r t  f t  $«T*sr<n:
fW T  T f f ,  3fk 5W21^T *t*
17 t$rcr tz ft arrarr 1 1 4* grnr r̂r 
*iT$m |  f t  «rts |  f t  fr^r, aft* 3*t% ^  
g f t  Sr f a * R  ft*TT |  «tt ? *rfc 
f%«rr I , eft to t fw m  f w  |  ? «i*ft f®  
fa*T <T$T 3  3r JN*T <£5T «TT TRR v p l  ar?% 
3ft«T^T l O ^ o ^ t
5FPWR % 2 0 0  ^  o «pr f?r*TT |  §  q r m
5j*r *m f «Pt ^r T̂ r |  i
% f5»r tits  sraftr % t  f ^ R
*5T 10 m  c T ^ f ^ .  qn^rf'
’3*T TK *$£t ^  5m#T StlT ^  ^
«rmtr «r  i t o r  ?rnr |  f t

e*rr lo ^ r lra iftw  W % « rw « m n :fr 
t  z tf t <n ?r»nf %m \ i arm jr ^ p r

rfrK ^  *x % |  fa r  ^  «T^ r̂ 
tfte-tflS ivfa wm gfospT arft ^ i« r
r̂ wnr ( i ?rf%fr M t W  sfrr *i fortr 

<tt * t  ^n»r v^ r f  3ftT ssnfr t t  ?̂r 
^ f i t  ^ r  % ^trit irnr f  i w  ?re$ 

*rr?i ?wrr grr̂  %
«fwmr to r  ĉtctt |  i w  'R ^pt v m  
T# 3T>T ?Rf ?T ^[?T ^  «TT ^
w r  ff^r ^  f ? w  wi?f i

3^  r̂ ^r% tr*r» «PTtf 74 ^wr 
w f  «ft «rrer sFesrt |  1 w t  tot fair 
i  OTT q?rr <f»TPTT 3TRT 4fc  «TtS tfr

^nttT 9iRT fk WfV t  t 
A iTRcTT I  ftf 5JJ2: VT ^?T «P *^9R  |  I 
r̂fifR ^'wr ^ 3 ^ 1  P̂Tfa % 3\*9( 

w  t ,  Ji ?ntBT *x ^ r  t  at tot 
95m  |  f% * m  fair | « 
grfsrsr *m?r a?rfe ^srt % %

19 im
f  1 s iw t ^ r r  ^rl^T f t  w1»r aifev 

ajftpp ttict crrft f^ if)r
«prr srrcar ^  1 ssraft 3^  g s  ^  ^ r r ^
a fk ^ % f^  ^ rv i aiftp* 3iftR5 sfteHT̂ r 
fen 5fm  1 ^  ¥ ^ t  siTq% 5nrrf t  
^r^fr 3ift 5j[?P3[ 1 ^ rf r̂nr ?r^  ft»n t

sfaft ®irr «rra w  
»r«rr |  1 vx ^  ^  w f  § srtar w  

f̂Sraft spt T̂?R #3» *?$■ «TT t  I
3} FT ^2T t  cfl 3J!«ST 5t»rr 3^T <TWT
r̂ ?fl»T ^  ^  vr f̂ rflrfcT i

^  ^sft^t î f*PT % ’TRT f̂t ^rrert 5̂<w ^  
q$r t  ftq  vr v tf  wft*T ^

^ r  |  i ar #«pit ^  % 1 ^  jwMF
fs R p ft^ tT O rft^  1 

*r^TT ^  ^?r ^ r%  % «pht sip* wfir * r# f  
a r f V ? ? |  til*
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#  m  f w t  i ^
r |  ?ft x  «r^nr #  *i?ft 11  m *  t  w  *  

*s*r srnrc 1 1  ** *rcct w  *pt ift s w  
m w ^ i

q p r g f  t  » w  ssrto 
fcr «pt tp* *§sr v*r snflwr t  i *th 

qsrtft s #  *n«rr *r fa fctff *rt fn^fa 
£  i s*rr3r w  jfonfr % s»Star fctff 

m**rorsr$5lrs®i « r r f ^  
3$ v H v rft M ir  «ft f a  icrafta %n afl 
f^» ff v t  *N t sntft $ s?src srfi^r 
*w  M i  v r  a w  s h  ftifr *rr?rr 1 
«rror w  fc, f »  * w  ft *<w* w$t 

s t s t  «rr i v s $  i^ r f t  mm  ftasflr 4 
afrc if jf r̂snr ^  tftof M f  if

s n w  ffff **<ft t  i A ^rr^rr g 
fa  fan *V arm sr* *k % «x«r
SJH JfHK *F? fa  SWTft 'TRJ Vf W?
^ n r  $tnr, sre if stpr tff M r * ?
ffp  *7>flr ^  ^  fatfir r a r e
VT fo^RTT faST 55TqnT I Vtf
M w r  srcr ir *t $r *ff tff
3U**ft ^  $*TW «#<?
$fairr % vrsiTT ir mi\* ifter 1 1 $*r%
&rf 3 €t srrarra srteft f t  f .  *t 
?2rr5f sri% jq; £  ^  «trct tfr w  s~*u

%r fr r̂r  ̂ f ‘ t frnti mn ?rfl 
w |^ v m  wft t ,  w V  5Tf<r v?r a i n w  
ft i ŝet ^ n r  % foq vwsti ^ t  m i  
*x  t |  £  ftrftm fcff if 13f» sr^R «r|t 

« t * x  f  ̂  iN>- s w r  ffft ̂ r  11 
f i w m  4<rr ^  arfi waft ?fr 
Qiicflf t  ^  ^  8r?i f  ^  *f «ma 
< t *m  % Ttftt f»Rtfr m  ^  1 1  
* i$ m  g  fir* w  ^  airq- ^  a f t r  
^  3<rro v r  fa? «nra ^  s?% «r|t 
stoff v r » f ^ « r  wjtt ?wi « f  3ft\ f^nm r
4*t $  m ft  fta  if i s w *  q?rt 5i*r?rr ̂ rtr^ 

iw farrftrc* ^

11—4 L.S.S. (N.D.)/75

?!T m  % tr ĵ «|R(*
gJTf 5fT t& T  if fw.?fT w<\ iw r irar » 

* !< r  5r?r 1 1 t\% af? 
t  ^<Pf S3T ^(%  ^  v  ?r H* «
5 R ^ i  sr 5rRRf K 4 ̂ r ^ r  t ,  f  ®
|  v i sr*r rn»% ^ if ?iMr i 
%1 *i f  W JT'^R ^ff ETI5 t  3ff qif 5»v,*̂  
V jpm ii ^Tcfl I  I cffi *,73T if ^ ^ r iT  
^  9TT3IR if fsrirr ft i *«q?l ^  «f)
i l l  «f\< fWri «fr ^ r t  11  ^  c r^  ^ 5fr 

Sir i  Tn* 9f?f^Q Ĵ̂ TMT
r̂rf̂ JT afrc *wrf w ^  ^

t  faqr ^  t  ^SRT ‘Tit 5l«IT«IT 
^rftviflr^sra^f 3rff f ^ T 3 jn r ^ fc^  »

SHRI P. VENKATASUBBAIAH 
(Nand>al): Mr. Chairman, Sir, beiore 1 
proceed to speak on the Demands, 1 
would like to draw the attention of the 
hon. Commerce Minister to the remarks 
made by the President of the European 
Economic Market Committee who is 
present in Delhi. While speaking <*bout 
India’s position in the European Econo* 
mic Committee be said that in case the 
referendum in Britain is in favour of go
ing out of EEC India whose trade is 
linked with U.K., will not be in an ad
vantageous position.

So, I would like to ask the Minister 
whether he is prepared for a contingency 
of this sort and if that is so, what are 
the measures that he is going to under
take for an alternative arrangement.

Sir, coming to the report of the Com- 
erce Ministry, we have got an adverse 
trade balance of Rs. 585 crores and the 
Commerce Minister has indicated that 
this adverse balance is due to rise m 
import bill of foodgrains, fertilisers, oil 
and petroleum products. It has also been 
stated that increase in our export large
ly depends upon the way in which we 
increase our agricultural production in 
this country which is the basic raw- 
material and which gives us a fair posi
tion in the matter of exports. He has 
mentioned about two important items 
cotton and oilseeds.
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{Shri P. Venkatasubhiab]

I w:ll first take up cotton and that too 
long staple cotton. The table shows that 
there has been steady decrease in our 
imports of cotton because of increase in 
our internal production of long staple 
cotton.

Mr. Chairman, Sir, while you were 
speaking on this subject you re 'srred to 
the inadequacy of evolving a proper 
cotton textile policy, We were in short 
supply of long staple cotton and now it 
has come to medium staple cotton. The 
Agriculture Department and the other 
agencies of the Government of India 
encouraged the farmers to go in for long- 
staple cotton and the production of nigh- 
breed cotton variety—according to the 
figures given—-in 1974-75 has gone up 
by 6.97 lakh hectares and the cotton pro
duction has gone up to 65 lakh bales of 
cotton as against 62 lakh bales of cqtton 
last year. What is the position now? 
There does not seem to be any proper 
coordination between the various admi
nistrative wings of our Government. 
The farmer is engaged today in a nation- 
building activity and making this coun
try self-sufficient not only in loodgrains 
but also in other commodities like cot
ton.

16 hrs.

In Andhra Pradesh alone 4 lakh of 
acres have been brought under cotton 
cultivation and nearly 10 lakh bales of 
cotton have been produced and 350 pro
cessing units have come up in that area 
involving industrial labour to the tune 
of 20,000 people. Suddenly, there is no 
buyer for this cotton. Cotton is lying 
with the farmers. They have made huge 
investment in the form of inputs by tak
ing loans at high rate of interest. Now. 
they are facing economic crisis.

Unfortunately, even the soft-spoken 
mild-mannered Commerce Minister did 
not sympathise with them, inspite of 
repeated representations. They are not 
asking for any charity. They want a 
remunerative and a reasonable price for

iheir produce, which they have pi jd#c- 
ed with their sweat and toil. This dis
tortion will raise all sorts of complica- 
tions and consequences for which the 
nation has to sutler. If we do not pay 
a reasonable and a remunerative price 
this year, the farmer is not going to 
produce cotton next year. We will again 
face that contingency of importing long 
staple cotton in larger quantities paying 
hard earned foreign currency. Perhaps, 
the Commerce Ministry is not able to 
convince the Agriculture Ministry or the 
Finance Ministry. But, one silver lining 
in the whole thing is that the Agriculture 
Minister has said that we will export 
cotton. I do not know when that day 
is going to dawn, and how many admi
nistrative and bureaucratic obstacles will 
be placed. . .

MR. CHAIRMAN: It is not going to 
come. Mill-owners are opposed to that

SHRI P. VENKATASUBBAIAH: . . .  
the farmers would have started distress 
sales by the time the Government agrees 
for export, it would have gone into the 
hands of the middlemen. The farmer 
will suffer ultimately. Sir, this is the 
greatest dis-service Government of India 
have done to the farmers and they have 
penalised him for committing the sin 
of making this country self-sufficient in 
cotton.

Take the case of Cotton Corporation 
of India. My friend Mr. Damani, has 
very characteristically described the fun
ctions of the Cotton Corporation of 
India, their establishment, their purcha
ses and the surplus stock that are avail
able with them. The Cotton Corporation 
of India have opened a buying centre in 
my Constituency, Nandyal, also. 1 wrote 
a letter to the Minister and the Manag-
ing Director of the Cotton Corporation 
of India asking them to purchase what
ever quantity of cotton is offered by the 
farmers. They were doing it on a selec
tive basis. After some time, they obHg* 
ed them and they said; We will purchase 
it, but, we will pay only 50% and the 
rest will be paid in six months. . .
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MR. CHAIRMAN: On 6% interest.

SHRI P. VENKATASUBBAIAH: On 
6% Interest by a post-dated cheque. 
Again, they have said—only yesterday, 
I got a letter from the hon. Minister— 
tbsat they are now prepared to make the 
full payment. They are not giving a 
charity to the farmers 1 want to make 
It clear to the hon. Commerce Minister 
that if he has got any impression that 
it is only some big people who are pro
ducing cotton, that it is the lobby of 
certain big vested interests, I want 10 
dis-abuse him of that impression. May 
be, here and there, there may be some 
black sheep who want to,make com
mercial use of this whole proposition 
But, by and large, thousand of families 
are Involved in this. It is purely a case 
of giving a remunerative and a proper 
price to the farmer, to the marginal 
and small farmers. It is going to affect 
the rural economy. Nearly, Rs. 100 
crores have been sunk in Andhra Pra
desh alone for cultivation expenses. The 
farmer normally expects that at least 
he should get this Rs. 100 crores. But. 
If you took into the actual position, it 
is ntSt even Rs. 100 crores that the far
mer is getting back. This is the state 
of affairs and if the hon. Minister ex
pects that our exports will go up. that 
our export position will improve, I do 
not think, with this kind of attitude, 
there is any scope for any export pro- 
motion in this country.

Now. I.come to oilseeds. They want 
to produce 55 million tonnes of oilseed*. 
They want to raise the target this year, 
and 85% -of the cropped area is rain-fed. 
But, no atteippt has been made to evolve 
a method, a dry farming method, of hav
ing drought-resistant oilseeds, to improve 
the productivity and quantum of pro
duction of oilseeds.

You just ‘have a Jon  of pious' resolu
tion that otfroiteeeds production wjU go 
up. This is living in a  fool’s paradise. 
Of course, this green revolution has help
ed gnfet 'extent' A t tfo  time, 
it 4*1 crea ted*  sort of great d im i ty .  
Even today only 10 or 15 per cent of the 
ctil&ttMi land ft iM* iftgaftdfei U*
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rest are rain-fed. Commercial crops are 
the.only crops which have a vast export 
potential. We have not done anything 
in that direction.

So also there are many items which 
require a boost, a sort of right investment 
from Government In regard to food- 
grains, also, we are m the same position. 
We did not encourage farmers. We did 
not pay them a remunerative price to 
the rice he produced. We’ are not pay
ing the proper price to them There
fore, many of these people are changing 
over from rice to commercial crops. This 
sort of distortion exists.

I do not blame the Commerce Minis* 
try alone, There should be a more co
ordinated, comprehensive policy attuned 
to agricultural production. Then only 
the Commerce Minister can expect to see 
our exports going.up. We are having 
friendly relations with the East-Europeao 
countries and also the USSR. Our 
balance of trade with them is becoming 
more favourable. We have the same 
sort of relations with West Germany and 
other countries. As Shri Salve has per* 
tmently pointed out, there cannot be 
ideological inhibitions with regard to our 
trade relations. Our mam interest should 
be how far and to what extent we will 
be able to go ahead with export promo
tion in the country.

Lastly, there is a vast potential far 
mango export. We must look into that 
matter.

MR. CHAIRMAN: At least let there 
be one fruit for the common man.

SHRI P. VENKATASUBBAIAH: 
There are many items the country 
wiush. do not now come within the Com
merce Ministry. If they could be export- 
fed'; to oUFadvantage, foey wif! be excel
lent exchange-earners.

‘ At least now he should announce a 
retention price fa t  MC 5 cottbn Of Rs. 
A50, so that the farmer will be confident 
that he will get that price if he produces 
that type'of cotton.
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*ft m  t f m  (r r* £ v ):  s mrefa art, 
|* r w  Sar w * R f  * r  * * 4  1

fc n  i n f  ?ft ^  n%  »#t 
*w»w j f lm  if jr fa s  *flr jf^wr $  
s w s n r r a w m ^ r m u r f R r  jp f t  

f t ,  ft *t% *ft t o w  v n f t an%
f > m t  $ w  artr shrfswt v rcsraft «ff i 
? 8 v r «rr f t  $*&*Rar m*ifc it
irfc nft t o w  aiw *r ar* d f r  *»ff % afrff 
arrfawrnjsjgr i

S* awai M r  t  f t  $*rrt *ar $  i*t 
^  t o t , a ft *r«r t o *  TC 

mar I', * n f t |  *n*ft 3 o a rw s ia rT O  f  i 
* r *  $ w  t o  fa r fs r  $  f  f t  s ft*  
ar$ sarta f*rr^ tar ft aimnr t
*Rp spu r qft ^ppptt aft *ftf?r Ttft i 
fp r  v r r  aft 3fr s n m  fcrr *rf4* «n ^

ft aft *ft f v f t i  $ m  f f  C  art 
apriftz qft f)f *rr srrftfaw a w i f e  aft $r,
irfiR  ^  fcftzt TT ^  9PW q^f |3JT I
a,aftsu Stapri ¥ t arrf  %ft?i
^  err aram fair 13im f?«rf?r *r?
*r$ 4  f a  tf? r t o t  a t f f f  $r«r i ^  
a w  4 f t  faraaft t o !  % sm ft fm  
* r * r  aft g ^ n re r  farcr a ftfiR r t$ 
*r*ft i

$m  arraf a ^ * rf  aft f r o f t
WiTBTT T O R  * fl*ft I 3|!<rtft
Hwfir 4 atffft ftai*ft t o  aft w-%- 
*«r 20 gaiir aft sp r i anrcft 4  «fk $w  
f t f  aft^rftarr?ft*iT»raarf?Ta>*r jtaft $  i

m * -* m  «rc *ft w i «rc t o t  
f lw s ira r f i  fiw f % aiftjf,^si w fw fin f f

m w |rararo if »rsfk«i*i vH
i?  s T p ^ r ^ t  t a r r ^ ^ f f l r
Kft ^ r « r ^ a ? t ^ W ¥ T  1

v s  ta r  t  $m  * n m  ( I M t
M  5do #  mm €  7-8 « t * M  

afrf̂ T^T *wft

^?r finrt* 
i  i wfti*r ^  m % ? aft frar

a# 
WRm Jf afhiT»n0f%!rr 1

farvCTMf * p ^ t aft to r f t  aitf 1 gar ajfr 
fv it i  * t  m m  % * *  arwrr iw n r  ? f i  
f v m r  ^  4 fk  finrcPTH i f t i t  aft frftS  
aft aî w  ̂to t aimrn 1 vft f% $% <t 
fmTOH WiiRft % f r f w  w \ sfteaww 

% srft «ft#t aft arm ^sre % 
fciT f*p *r'?r fnarr aft anaft w  % 

*f PT̂ rrft 1 ap| *f$t m  1%
faraaft t o  »rc 200 m t f e n  4 , 
fararsft *ptett arr *rvm  1 1  ^ r r
f  ?PT ĉ«TTR jftcTT |  ? SR i^T  
^  r̂aT aft f»ia5T iNfe «PT 3«T*ft t̂cTT 
4 , ^  3|Tfaa»  ̂ ?|iiR K ^ 4  »T̂ST 
iTfW  ̂5ftfWT T̂FTT |,  31TVft 
vr i«T5rî  $>rr ?w %ar *pr yam^fe
^t«rr 1 arrsr ^ e r  f m  v r  T f i  4.
7?raft *£T ^  Tf?r 4, s?n:
j r  Tfr 4  1 ^rwar ^  *qrm a5«rr ^ T 
t̂5ft̂ *rraiTHT«rt lanaivroiqft 

3irq^WT^TarT?ft4? ^ R T ^ J f  jt? fa=«rf?T 
a ir r  ^r ?rr # t  4  f t  * *  ^  a ft*  a rw r
**i&zx a^W'
^erft ^  atft? % m  ^ft i m  fir*rr 4 1
aira s r̂ p^ ̂  aĵTHFr «r  ?rta5R *pt  iftrfNift
* p  ar 4 1 ^  *$ arrr Hr 4 ft  ^
affray ararrt % mr tit nft $ w  
aft aianft % til tn  <it w 
wpfV »rf ? w # * t %  wrtft ?

vtwvtm  a?r appr 'aftwiwr *ifr<ia? 
tar?mrr3»mr 4 i  wftf^mjwt 
t  TOrarrr w  a jy ft aw n^t
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1 1 «$£tt?rc v t  30 sftwRf *bt 
w w r v f a r r a i T s r r t  v ra ft 70 s f a r a r *  
f a ?  w  fcfa i v a r i^ s r

afhpir ? 3*rtr *wflf * t, i f a w f  *?t 
w f t  $ *  ? vfr

fwrwRf *t$tar : f ¥ r*  ^  ^fnr®? 
t o r  f?V *fWt*?ft **?t*r < r *raf 
w r  s* $ r  f t t f  1 ur^t eft *nrcf f a to f t  
* t  v n  * v n  *nf& , * t&i «Ft
w  qpT»fT * n %  n$ a re  f  tft

^  Tm jf ra s : ar^t #  ar?rr ?^r f  « <mr % 
if fa  s r*  * t  $rr fo r  *gt

farr srerr 1 *r$t sra> fa  w m  tft m f # #  
^ftf wwwt

^ S t T ^ t  n ? n T # « t# « is v m i  * m  
^ m ^ T T ^ r l  1 $*r*t«R^sff?r $<mr*T 
s u r ra  t f  f  s r k  % w» sorter 
* * r  f t  ^ r f * n r  i  ^rr«r w r  $ r  $<rrcr 

T ta  sisirarr on 1 1 z f j ^ k t ^  w f e  
^ajT spff f a R f r ^ s q r ^ a r r t  1 «r f̂ % 
*$P R *rft ^ r ^ f a i r l f a  128 3»*rsr^t 
g f t  fa s  ilr 82 5rrer^r^«m? 3|?t w |  i
Ttar a , n n i ? f t § t ^ t  t r * £ Y
*rsr 1 1 * r t o r  W 5 n r *3 <r s tp t 
%i ^  ^r?r m i  f t  T^t |  ? |  ^
q^rftrvR **mr w tti t  %3rer*r?raft*tei%
&  £  g ft WE2TWR f  SIT t  33 ^ r v t ^ T T
ftwr% % fa?  8ir*i *>r v m r afsrrarr air 
x f r |? r f a * $ < n < r a » * R r r % * r t o  *  am?, 
fcn % *  *r<? 1 «r$r sw  wm f f  t  *stfr
f a ^ r f o * R « $ r %  i j s 'f w #
«*? t  ’f f tw  f a w  *  *<mr £ $  m  
<R*fft»rt? f ,  3*1% w tf to i  *  *ft n**r? 
j f  t i t a n *  s*<rr<r«!R % *^t?tw f*t 
W f i n t f a r r w t ^ R i  s u i t  f w *  
% fa ?  i m  ai«rwr air $ 1  s*r

1 ftftafl? * p r  %

in$R r^ irvUNr w  *ift ^^»wwO
^t, *r*Rife ̂  QpVtRT î

c ^ r  ^ r  3»nwmK fw r  | ,  fw w
& * $

y o p t ^ l k ^ ^ m  *»^r n i r a ^ w  
fa i» iiW Tt«rh « fs R  ^rsft « f  ^ « N M

|W  if  ^ 1  ^  PgvOw apf *w t| * •
(w raraw ), . .

SHRI DHAMANKAR (Bhiwandi) : 
Do you allow these accusations against 
a man who is not here to defend him- 
self?

: ^ t o r  ^ ’R in ^ n r
fa  ?fV 3ft aiTf % S R T ^ ^ t^ W iq ^ ^ F f t

% *nR 'art ^iirwrR 
a n w ft^ ir T ft |^ ? r^ t s in  f> ft ^rrfijq 1

* # * * :  ^ fa r  9M w t  *a% w  
1 *Tt»s

ftqn  |  f a  aft w r^ r qfir gtrfFRT ?j f t  
wrlf 3»T^q a .w r v t^ T l 

d t 3»rqr«PV ^r^aprft v t
%5ft nxf& \ v*™* ’Hffct?

aiRtq ^»TRT ^if^C rzif^^R  
^  5̂ffS|?T f ^ r  l 3*Tq% 3kRt«t
r^rrqT fa^ft ^il HTR ?IT TTH? H^t 
$T?!FR^*PT ^ c T  ? r fft I

«SftTWr|jnK : « t̂ *P W
>r  aiRtq ^»rwT I  i

« w f l l  n ^h w : 5T, T O R  <R aiRtq
\

*ft tm ^ irw  : * ' wrfanr *hn*w % 
fa n ft «#m  fa  ip rrt *r?t art ^  ^ 1% 
swT wnf w « rw  a»r«mi « ^ r4 lr m  «ft 
« r« rt a irft | ,  w v t  T ta*r >«n%

«i>t ?wfiRt 
^ r  % *rt ^ t
^ f t  i aft w to  «pw %x ^  
^W rfel t̂*TT 'JTT ^TT ^ tt* n q p
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3  Tfer^icT v r*  % fa^  t o t  *rftpr i 
foiT*? f  TO?r??T k  *nffa t ,  % 
*T«for $ ,  3 ft ?t, s w  %xv 5pcr 3q*fta“ 
$>*t *iif|iT i , . .  ( aifsrtrn ) . . .  
nx<m tft irrtflr w; $  srrcr *1  *ann «n, 
*rfa*r auq r̂q »

«F«TfI %«T *r flT̂ T **
fa re  * t  s*?r f  i fafa* Tu
f a ^  31% f k w  % w s  art srr^T %5ff if «rf 
w %  a w 'T ^ r e r f ,  f^ iH ^ *rrfl firm* 
t  «T$I # I fo rc  spTrJT
^Tf^q: t f k  sr?r W r y  v r l  ?r « r f r ^  
TOT *TfJp? I W *  facr ^  tf $ t 
«RFft *»Tf$<? fa  frrcr % afafa * t 
ift i?* v& ftfir t§  , ^  * t
*ft srfafRflr ??  vhx s f tq  fvq i*  «ft?
w w i  *bt f^snr arte * x  % %
q$i ap̂TBT 3RT f.1 Slfsp* ft Jaif^ap
«»t*t $  &  $*rx %?rt ii apt ̂ fwvr i* i
*fc ^ T  3*  *7$r f  §ir tr-RT**
atftr* fa3t*rr i s w  *rfo>mT $»rr fa 

% wt T5iTar?» ?fr«r i ,  sswfr tit spot 
M W , faffa 3J«^t

?fcft *fU q^T % *1 3faa
*re fa%irr i «m #  aiTq£ nm  ^ t̂ t 

I  ■
SHRI DINESH CHANDRA GO- 

SWAMI (Gauhati): Mr. Chairman, after 
the emphasis of the last two speakers on 
cotton,, I want to shift the emphasis on 
two other commodities, which are the 
most dependable foreign exchange ear
ners in this country, that is. tea and jute, 
commodities in which I feel that our 
dynamic Commerce Minister should take 
more interest, because it is the region 
from be comes that these two commodi
ties grow in abundance.

• Nobody can deny the role tea and jute 
have played in the economy of this coun
try during the yean. In 1973-74 the
contribution of tea tp the national ex-
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chequer. by way of foreign exchange 
earnings has been to the tufte of Rs. 148. t 
crores and that of jute Rs. 780.6 crores. 
We also know that these two commo
dities have contributed to the revenues 
of the national economy itself, as can 
be seen from the statistics which 1 have 
in my possession. From an economical
ly backward State like Assam, over the 
last three years from tea and jute the 
Government of India has earned more 
than Rs. 49.66 lakhs.

Also, these two commodities have 
various other qualities wbich we have to 
take note of. For example, tea and jute 
have provided employment to the largest 
number of persons in this country. They 
are highly employment-oriented com
modities. Jute has contributed to the 
national development without'really any 
contribution from the side of the Gov
ernment, by way of innovation or tech
nological development. In the case of 
tea, it has carried technological develop
ment to the backward regions. Also, 
comparatively speaking, tea is a low pro
fit-yielding commodity. For example, I 
have got statistics to show that from 
1965-66 to the end of the decade the 
profit on tea came down from 7.79 per 
cent to 5.1 per cent, whereas the profits 
in the case of other agro-industrial com
modities have mounted up. My main 
complaint against the Commerce Mini
stry is that, though these two commo
dities have stood by the economy, these 
two commodities have been subjected 
to very very indifferent treatment by 
the Government of India.

Since I have come to this Parliament, 
I have raised this issue of the irrational 
excise duties on tea times without num
ber. For the information of the hon 
House I want to point out that the entire 
country has been divided into five zones 
for the purpose of levying excise ^Mties 
Whereas Zone 1 has to pay an excise 

' duty of 25 paise per kg, Zone 3 haft to 
pay an excise duty of R*. 1.50 m r  kg. 
and Zone 5, the zone in which l  am 
really interested, the Assam Zone had 
to pay Rs. 1.15 per kg. till the recent 

. budget proposals came, and now .it, has 
to pay Rs. 1.30 per kg, In spite of my 
repeated <jpeftetf to the Cbnunercft Mfai'

22. 197;> D. G. 73*7d—Min. of Cam# ,928
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atry as to the rationalisation of the differ
entiation of these zones, no reply has 
come, la  fact, the Commerce Minister 
had to admit that there is no rationalisa* 
tion behind these artificially created 
zones. I was pleading with the Com
merce Ministry that either there should 
be some rationalisation of the zones or 
the duties themselves. I was told that 
there would be rationalisation. The 
Commerce Ministry, in reply to ques
tions, told me more than once that a 
case in the Supreme Court is standing 
in the way of rationalisation. Because, 
when 1 raised this question, there were 
some cases pending in the Supreme 
Court, where the tea growers went to 
the court and obtained an order of stay 
I was told that there was an order of 
stay from the court and so they are not 
prepared to rationalise. But suddenly I 
find that in spite of the existence of such 
a stay order, in the budget proposals of 
this year, instead of there being any ra
tionalisation, there is enhancement in 
some zones and reduction in only one. 
zone. Last year the stock reply was that 
the stay order in the Supreme Court 
stood in the way of rationalisation. Yet, 
in spite of the fact that the situation still 
remains the same, the Commerce Mini
stry went out of their way and changed 
the whole position. This creates a very 
bad impression, because a feeling is crea
ted that you take Members of Parlia
ment very lightly, you are not at all 
serious when you give your replies, you 
give replies to the Members of Parlia
ment to suit your own convenience. Even 
today I would request the Commerce 
Minister to give some rational basis as 
to how this differentiation has been 
made.

May I point out to him that Zone e>t 
which you have taxed the highest, name
ly, Rs. 1.30 per kg. is the zone from 
which 75 per cent of this country’s ex
port takes place. The entire emphasis 
of this levy is also export promotion and 
export incentive. How can you expect 
to have export promotion and export in 
centive when you have subjected this ex
port-oriented zone with a very high rate 
of excise duty? We also should not 
forget that in the international market 
ftb* export price of tea is dwindling over 
the years.

MR, CHAIRMAN: The rationale ap-
pears to be that the more you export the 
more you should pay by way of excise 
duties.

SHRI DINESH CHANDRA GOSWA- 
M I: That seems to be so; 1 do not know. 
In the 1950s the price that was fetched 
in the London auction market was 63 
pence per pound, whereas in 1972 it 
came down to 41.6 pence per pound. 
Also, we should not forget that India's 
share in the world market has gone down, 
over the years. In the two decades bet
ween 1950 and 1970 the growth of the 
world import of tea was to the extent 
of 4.5 per cent, but the rate of growth 
of India was only 0-56 per cent, whereas 
that of Africa was 11 per cent and that 
of Ceylon 2.45 per cent. These are facts 
which we should not forget. Last year, 
of course, we had a bumper-export of 
the tea industry and we really got a 
bumper profit. But we should not take 
into account the entire economy on the 
basis of the economy of a particular 
year.

There are some exceptional causes for 
it. For instance, last year we had a 
bumper crop. Then, it is said that last 
year the London stocks were low. lt 
is said that last year there was much 
less production in Africa and also in Cey
lon because of drought. All these might 
have contributed to the flourishing tea 
trade for India in the London auction 
market last year. But, that should not 
be the ground on the basis of which 
either the Finance Ministry or the Com
merce Ministry should do their account
ing

I feel that the Commerce Ministry 
should once more go into the whole 
question and, as they said earlier, they 
should rationalise the tea excise duty. I 
will plead with him once more that at 
least he should see that the excise duty 
of Zone 5 may be reduced to a certain 
extent. They should have a fresh look 
at the rebate system also.

Also I want to point out to him that 
in spite of the fact that a task force has 
been setup to go into the entire tea in
dustry, the fact remains that more and 
more tea gardens are going sick today, 
and up tin now no definite policy has. 
been laid down by government as to what



331 D.G. 75-76—-ilffa. of Comm. APRIL 2 2 .1S73 X>.G.i1t*1t-~Min.ofCdmM. 332

[Shri Diaesh Chandra Goswami]

they are going to do with the sick tea 
gardens, I  am told that the task force
gave a proposal that those sick tea gar
dens should be taken over for a period 
of seven years and then handed over to 
the management. I do not know the 
rationale of this policy that you take a 
sick garden upon yourself, you make it 
healthy and then pass it on to the owners. 
Obviously, the Commerce Ministry or 
the Government of India should come 
forward with certain definite policies as 
to how they are going to treat the entire 
question.

Then 1 come to the other most neglect
ed item, but the most important item of 
foreign exchange earner, that is, jute, It 
is unfortunate that m spite of the fact 
that this commodity has stood by th$ 
economy of this country so long, still 
there has not been any proper pricing 
policy and there has been absolutely no 
fiscal policy in regard to this. Today we 
have got a very strong cotton lobby over 
which probably the Chairman is also put
ting as much weight as possible. But, 
unfortunately, there is no lobby to sup
port jute. I will give you some very 
interesting statistics. As early as 1940 
the Floud Commission was appointed to 
find out what should be the parity price 
tor jute vis-a-vis other commodities and 
it came to the conclusion that the parity 
price for jute vis-a-vis paddy should be 
1:3. That was in 1940 and now it 
should be more because, so far as rice 
cultivation is concerned, certainly there 
has been scientific development whereas 
jute cultivation remains as it is But you 
will be surprised to learn that whereas 
according to the support price of the 
Government itself, the price of rice or 
paddy is Rs. 75 per quintal, the price of 
jute today is Rs. 125. Therefore, that 
parity which the Floud Commission re
commended as early as 1940 has not been 
fulfilled, not to speak of the fact that that 
parity no longer holds goods. The result 
is that the condition of the jute growers 
today in the entire country, particularly 
in the north eastern region, is something 
which one "cannot really describe. I will 
show also from the statistics to illustrate 
how the price fluctuation has very ad
versely affected the jute growers. If we

take 1961*62 as the base year, during the 
te*t 15 years the price of rice has increas
ed from 137 units in 1961-62 to 204, 
wheat from 149 to 208, cotton from 191 
to 222 while jute from 127 to only 131. 
This is the miserable plight of the jute 
growers.

Unfortunately, there are many other 
constraints for the juU sro^cr^. ti a 
person produces paddy, if he takes it to 
the market and he does not get an ade
quate price, he can take it home and 
consume it and sustain his living. But 
if a jute grower takes his jute to the 
market, even if the price is low, he is 
compelled to sell it. Otherwise, with an 
empty pocket, he cannot come back 
home and feed his own children. His 
position is always exploited. We know 
how the big business community, the big 
houses, the jute monopolists are not only 
influencing the whole jute market but 
also adversely affecting the political at
mosphere in this country. It is because 
of lack of bargaining power of the jute 
growers.

The Jute Corporation was established. 
But, 1 think, the less said about the Jute 
Corporation, the better it is This is affec
ting very adversely the north-eastern re
gion If you take into account the ex
ploitation that the jute monopolists nave 
done in the north-eastern region, then 
we reach a very staggering figure Here, 
I quote from one of my own newspaper 
report:

“If the losses suffered by the jute 
growers and the jute growing States 
from not getting the just or the pari
ty prices is taken into account and 
if they are added up year by year 
on the basis of the wholesale price 
as reflected in the statistical infor
mation of the Government of India, 
the total losses suffered in the eastern 
States from 1955-56 to 1969-70 come 
to about Rs. 986.97 crores. For the 
jute growers themselves, the losses 
are much more than this amount as 
they received a much lower price 
than even the quoted wholesale price 
and they had to pay much higher 
price than the quoted wholesale 
prices for the essential commodities 
by purchase of which they maintain 
their livelihood.”
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These facts are all known to the hon. 
Minister, Prof. D. P. Chattopadhyaya, 
who is very closdy associated with the 
north eastern region. But, it seems, 
something either in the bureaucratic ma
chinery or somewhere is coming in his 
way of implementing the progressive 
measures. Let me hope that at least, 
while replying to the debate on the De
mands for Grants of his Ministry, he 
will give some indication as to what posi
tive measures are being taken in this 
regard.

1 expect from him, at least this time, 
r not a parliamentary answer but a non- 

parliamenlary answer. You may ask 
me: Why am I asking for a non-parlia- 
mentary answer? Let me refer to an 
antedate. Once Mr. Llyod George was 
travelling in Scotland and lost his way. 
So, he asked a passerby, stopping his 
car, “Where am I?”. The person re
plied, “You arc in a car.*’ Mr. Llyod 
George told his companion who was 
sitting by his side. “It is the perfect par
liamentary answer.” It is to the point; 
it is true but it discloses nothing.*’ I do 
lot want such an answer and, I hope, 
;hat such a parliamentary reply will not 
:ome from the hon. Minister, D. P. 
Chattopadhyaya. at least this time.

SHRI N. E. HORO (Khunti): Mr.
Chairman, Sir, shellac is a foreign ex
change earner. But 1 find that the Gov
ernment have neglected this item very 
much. According to the statistics 1 have, 
wc used to produce about 60,000 to
70.000 tonnes of shellac every year, about 
two decades ago.

But now this has come down to about
18.000 tonnes. I have tried to find out 
the reasons, and it seems to me that Gov
ernment have not taken proper care and 
have left this item to the mercy of the 
traders.

There was a time when our country 
was competing in the international mar
ket. We were the single country in the 
international market exporting lac, but 
now Thailand has been competing and 
wc are lagging behind.

In 1958-59 Government introduced the 
minimum export price. Prior to this 
our production was good and the price

was also good. But after the introduc
tion of the minimum export price, be
cause the export is in the hands of a 
certain few monopoly traders, stationed 
mostly in Calcutta, they have been in
fluencing the entire trade with the icsult 
that the interests of the growers and the 
manufacturers have suffered. It seems 
to me that this is the only reason why 
production has gone down and why 
prices have also gone down.

We are exporting about 83 to 85 per 
cent of our total production, and we 
consume about 15 per cent at home. We 
have four crops of shellac in a year. 
This important item is mainly grown in 
Bihar, specially in Chhota Nagpur ;nd 
also in Madhya Pradesh. There are 
about five lakh families, mostly adivasis, 
who are engaged in producing lac. There 
are about 200 registered factories and 
about 300 unregistered factories and they 
are engaging about 30,000 to 40,000 la
bourers. The Government have neglec
ted this item which is a foreign exchange- 
earner. The entire commercial activities 
are in the hands of the monopolists. So, 
the growers have really suffered to a 
great extent.

Now, I want to quote certain figures. 
The price of lac has come down to about 
one or two rupees per kg. In Calcutta, 
the prevailing market price is about 
Rs. 400 to Rs. 500 per packet of 75 kg. 
The exporters are exporting at a fanta
stic price. The minimum export price 
is about Rs. 1800 for a packet of 75 kg., 
and I am told that Thailand is exporting 
the same packet of 75 kg. at a rate of 
about Rs. 600 to Rs. 700. From this 
you can understand that the exporters 
are earning a big margin of profit, and 
this has led them to have a complete 
grip over the market and they are now 
dictating terms, resulting in throw-away 
prices being given to the growers. In 
the entire line—from the growers to the 
manufacturers—they are all suffering in 
the trade in Shellac, whether hand-made 
or machine-made. This problem has 
been brought to the notice of the Com
merce Minister and T understand that, 
from time to time, the representatives of 
the manufacturers have also met him. 
Some kind of an assurance was given to
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them. But I do not see anything hap
pening. It seems to me that already 
some vested interests have grown up and 
they have a grip over the Ministry itself.
I think, nothing is going to happen un
less there is some kind of a miracle. Un
less Government decides to go m tor a 
probe mto the entire affair, I think, uom 
mg will happen Last time the House 
was so much occupied with the licence 
scandal. If you probe deep into this 
trade, export of shellac, I think, moie 
sensational things wril come up.

There are about 29 exporters, but, out 
of them there are a very few—only three 
or four of them—who are actually mono
polists and it is in their hands the entire 
trade is concentrated and some of these 
monopolists have high links with people 
in position, both m the government and 
in the establishment. Therefore, 1 would 
demand a CB! inquiry into it and unless 
this is done, we are not going to save 
the fate of lakhs and lakhs of adivasis 
who have during the last two decades 
suffered at the hands of these people we 
are talking much of Government con
trolling the trade and other things, n«t 
tionalisation and all that 1 want the 
Government to take up and nationalise 
this business and trade in shellac. The 
Government may make thrs arrangement 
either through the STC or any other ma
chinery. Let that agency purchase lac 
from the growers themselves directly and 
save the fate of these growers. Every
thing is done from the point of view of 
traders and from the point of view of 
exporters. I want that the Government 
should now decide to act m the interests 
of growers. I do not know whether this 
can come under the purview of the Agri
cultural Prices Commission But I want 
they should go into it and examine the 

/ matter and there should be a support 
and minimum price for the growers fixed 
in order to save their interests. Mr 
Chairman, you were talking from there 
and pleading for the support of growers 
of cotton. I plead for the growers of 
shellac They should possibly be pro
tected }n this way and the entire trade 
from the point of production to export, 
should be taken over by the Government 
through its own agency of STC or any

such agency. This is my suggestion. 
Shellac «  a very important foreign-ex- 
change-earner which we have so far ne
glected, and the trade in which, at the 
same time, has made serious inroads in
to the economic life of millions and mil
lions of Adivasis Therefore, I want that 
the Commerce Ministry should take up 
this matter in the right earnest and 
should agree tor a thorough probe either 
by the CBl into the entire affair because 
the monopoly which has indulged into 
corrupt practicc and loaded income lax 
and which has come up in this ttade, 
has to be broken

SHRI K C'.OPAL (Karur) 1 rise u, 
support the Demands for Grants of this 
Ministry and while do mg so, 1 wpuld tell 
the Minister that a good salesman has to 
be honest, intelligent and efficient but 
all those who arc honest, intelligent .ind 
efficient cannot necessarily be good sales
men This has been amply proved by 
the fact that though Prof Chattopa- 
dhyaya and his able colleague. S'nri 
Vishwanath Pratap Singh are both in
telligent. honest and efficient, but have 
not proved to be good salesmen

They have taken the pride for that the 
exports this year are going to be some
thing like Rs 3000 crores To the ex 
tent they have achieved in terms ol 
money value, f congratulate them But 
what is the position in terms of quanti
ties? According to the report—I just 
quote •

“Inspite of the fact that cotton 
piece-goods, the largest items of the 
group, suffered a decline of about 
88 million sq metres or 29 per cent 
in terms of quantity, the value of 
exports increased by about 20 per 
cent to Rs. 77 crores during April- 
September 1974 from Rs. 65 crores 
in the corresponding period of 197̂  
This improvement in earnifigs wa*. 
on account of a significant rise in 
the unit value realisation. Other 
cotton manufactures also registered 
an appreciable increase.**

Same is the case with regard to tea ex- 
ports.
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“In the case of tea. exports dur
ing the period amounting to 93.4 
miUion kg. valued at Rs, 881 crores 
showed a fall of 1.5 million kg. in 
the quantity but a rise of Rs. 28.1 
crores in value due to 49 per cent 
increase in unit value realisation."

So, Sir, this sort of figures given in this 
report is no good; this does not take us 
anywhere, lt has got no meaning. Just 
because you say, unit value realisation 
has increased, it does not mean you 
achieved the purpose and all that. What 
is your performance in actual terms? 
That is nothing, 1 am sorry to 
say that. What should we do for ex
port? Have we got enough machinery 
for our sales promotion campaigns? 
Have we got this machinery in other 
countries? Have we considered all 
these points? This is what 1 would like 
to know from the hon. Minister. Have 
you considered as to what are the goods 
which are available in the country for 
the purpose of exports? For example, 
take marine exports. In marine exports 
the potential is very much; you export 
now only 1/10 of what you can ex
port. There is vast scope here for in
creasing exports. You have not made 
any attempt even so. by conducting 
fairs, melas and exhibitions and so on 
Take fairs and exhibitions. You must 
do it, I agree; but what are the follow- 
up measures? You say, so many lakhs 
have been received by way of on-the- 
spot sales and all that. But what have 
you achieved really after conducting the 
sales? Rightly or wrongly, there is a 
prestige va'ue attached to the produc
tion items which are made in western 
countries. The middle east countries 
which have got plenty of petro-dollars 
do not even want to buy from us. They 
like to turn to the west. We must see 
in what way we can increase our ex
ports to these countries.

A salesman has to be honest, 1 said 
in the beginning. He has to be honest 
in submitting his account to his em
ployer. At the same time he has to be 
somewhat crooked, in the matter of 
sales-promotion. I do not know how 
far this can be done, but I am thinking 
aloud, namely, whether it Will be possi
ble for you to sell your production or

getting associated with some foreign 
country like UK or France or some 
other country. 1 am told this thing is 
happening in some of the engineering 
industries. There is some such arrange^ 
ment in respct of middle-east countries. 
There are so many engineering compa
nies whose names, I do not wish to 
mention here. What they do is, they 
are given sub-contract there. At least 
some such thing we can manage for the 
time being.

Also, efforts should be made to have 
aggressive sales promotion campaign in 
all countries of the world. Regarding re
vision of prices for exportable goods. 1 
do not know how often you raise the 
prices. We are entering into long-term 
contracts when we import. When We 
are exporting. I want to know whether 
you are revising your prices, six-month
ly or whatever it is according to the 
international prices. If it is not done, 
it should be done. That is my sugges
tion.

In respect of finished goods, instead 
of raw material, we should send finish
ed goods and earn more in that process. 
Take finished leather goods for ex
ample. We send semi-finished goods to 
other countries Even though there 
may be opposition in our own country 
in the south, efforts should be made to 
send finished goods to European coun
tries and other countries. We sent lea
ther goods to Germany. They turned 
them into finished products and they 
got more profits than they should have 
got. We should have got these profits. 
So, this is what we should do.

Then, with regard to the CXI—the 
Cotton Corporaion of India, T wish to 
say something. This is a public sector 
organisation started with the object of 
giving remunerative price and also to 
stabilise the marketing prices. How can 
they operate this business with this mea
gre allocation of Rs. 10 crores? When 
this was started, they were promised 
Rs. 150 crores. Now only Rs. 10 crores 
is given. How can this amount be suffi
cient if you want them to fulfil the ob
jectives for which the Cotton Corpora
tism has been set-up?
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Finally I come to the public sector 

undertaking wig India, Madras. This 
undertaking is closed for many months. 
The Minister is aware of this. An agi
tation has been going on for quite some 
time. I tabled a question for which, as 
my hon. friend, Shri Goswami said, the 
only parliamentary reply came was that 
an investigating committee was going 
Into the problem and very soon they 
would do something. I do not know 
what that something would be Even 
the Minister is sympathetic. I would 
like to tell him that the workers are 
amounting to more than 700 a majority 
of whom were women They are rest
less If the agitation of a serious nature 
is launched, I am afraid I will not be 
held responsible even though I have 
been pleading with the Minister that 
something should be done A bill for 
the constitution of a tobacco board 
was passed last time I would now re
quest the Minister to form this Board at 
an early date.

Finally, with regard to the manage
ment of public sector undertakings a 
specialist who knows the skill in profes
sional management should be there.

A technocrat can be a good bureau
crat. But a bureaucrat can never be a 
good technocrat

The performance that has been given 
In this Report with regard to export 
figures is nothing but a jugglery — it 
is a big joke What I would request him 
to keep in mind is the actual perform
ance of the exports in terms of quan
tity. Let not the ministry take the plea 
that the entire organisational set up has 
to be changed Let him not say that 
he cannot disturb them who are there 
For God's sake please reorganise the 
whole thing Coming to the problem 
of handloom which affects my area to 
a very great extent. I say that for the 
past 1J years, the fluctuation of the 
price of yarn was very much that it 
neither has benefited the producer, nor 
it has benefited the consumer. The 
price has ranged anywhere between Rs 
50 and 90 for a bundle of 5 kg I sug
gest that you may fix any price you 
like—Rs. 60 or 70 or so But please 
see that the particular price rules the

market at least for six months. Now 
what is happening is this. The produ- 
cei who is the weaver Is not at all bene
fited. The consumer is not benefited. 
As a matter of fact, the wholesaler is 
also not benefited. The middle man like 
the retailer in other spheres is benefit
ed by this. Please have a good distri
bution policy for the yarn so that these 
malpractices could be obviated. With 
regard to distribution policy, when we 
asked about this we are told that this 
has been entrusted to the State Govern
ment. The Textile Commissioner can 
only lay down the policy. They cannot 
do anything. The actual implementa
tion rests with the State Government. 
As I said earlier, you may fix any price 
for it But see that it rules for some 
time Before I conclude, I wish you
to refer to page 183 of this report. 
They have said that they have got de
partments dealing with enemies’ proper
ties On the one side you say that we 
do not have enemies. Then why not 
change this nomenclature? Please look 
at page 183, Appendix VII There is a 
list of subjects under the control of the 
ministry-trading with the enemy, the 
enemy firms and enemy property, re
patriations. other than German indus
trial equipment. Controller of enemy 
trading; controller of enemv firms; 
custodian of enemy property e tc , etc

For God’s sake change this nomencla
ture With these few words, I support 
the Demands for Grants relating to this 
Ministry.

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRATAP SINGH): 
Mr Chairman, Sir, the purpose of my 
intervention is limited to agricultural 
commodities and certain other items.

The hon Members have made pro
found points and have covered as great 
an expanse of the subject as the sea it
self So. I shall start from the sea it
self—-the marine products. The export 
of Marine products have shown a 
spectacular growth in the last decade 
reaching a peak in 197J-74, earning a 
foreign exchange of Rs. 89,51 crores.
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Last year we did receive a set-back 
and I must frankly confess that quantity- 
wise we were down by 15.7% and 
value-wise by about 25%. One of rea
sons for this down-trend last year was 
inflationary conditions in the world 
market whereby shrimp, our major 
marine export item, being a luxury 
item faced consumer resistance. In 
U.S.A. poultry and meat were selling 
cheaper than shrimp Again in U.K. 
the canned shrimp inventories were quite 
high. There was increased supply of 
shrimp to USA from its gulf area. lapan, 
one of our major purchasers, also enter
ed into contracts with mainland China 
for supply of shrimp. These were the 
circumstances which we had to face. We 
do not think that this is going to 
be a permanent feature and hope that the 
marine products export will {rick up.

As has been pointed out by Mr. 
Gopal, just now, deep sea fishing has a 
very genuine case and most serious 
efforts has to be made in that direction. 
The world utilisation of sea potential is 
round-about 5, 6 per cent with an an
nual potential of 118 million tonnes. In 
the Indian ocean the exploitation is only 
10 to 12 per cent with the annual poten
tial of 10 to 12 million tonnes.

As compared to in-share the potential 
in off-shore and deep-sea fishing is three 
to six times more and it is on account 
of this that the Commerce Ministry and 
the Agriculture Ministry brought out a 
scheme for import of trawlers for ex
ploitation of deep sea fish. That was 
the reason as to why some of the big 
houses were allowed to go into trade. 
Some hon. Members were critical about 
their entry. The basic approach was 
that this being a capital intensive indus
try requiring specialisation, perhaps 
the money and expertise of the big 
houses will be helpful. We did take 
precautions to protect the medium and 
small entrepreneurs by providing that 
the big Houses would not fish in in
land water, that they would confine their 
processing to their own catch and put 
their factories in under-developed areas. 
There may be lapses on this score. The 
Agriculture Ministry is considering a 
proposal by which trans-gressions by 
these big houses could be dealt with.

Sir, we are really serious about the ex
ploitation of our marine potential. 
Therefore, we have allowed the import 
of about 80 trawlers for deep sea fish
ing. Though the trawlers have been a 
little tardy in coming, we are making all 
efforts so that their arrival is hastened.

Sir, we have to emphasise on diversi
fication of our marine products. About 
92% of the value of the marine exports 
is earned from shrimp and about 75% 
of our off take is only to USA and 
Japan. We have to diversify product* 
wise as well as market-wise. Product* 
wise, sardines and tunas have special 
significance. 28% of our landings are 
sardines. Though we have certain diffi
culties regarding the earns for sardines 
we are making efforts to solve them so 
as to increase our exports of Sardines. 
Last year, we have also given cash assist
ance of about 20% for canned Sardines. 
Tuna fishing is a specialised field in 
which perhaps collaboration will be 
needed. The vessels also are specialised. 
Wc are making efforts in that direction. 
Mr. . . .

MR. CHAIRMAN: To whom would 
you entrust these trawlers that you are 
getting?

, SHRI VISHWANATH PRATAP 
SINGH: Sir, I will come to this point 
later on. A point was made by Mr. 
Matha Gowder about the trawlers and 
their allocation. It was made out that 
Marine Products Export Development 
Authority has not been given its pro
per role and it has not been given 
enough funds. la this regard, I would 
like to give the Budget provisions. The 
budget provision in 1974-75 was Rs. 
21.44 lakhs. This year, it has 
been raised to Rs. 83.41 lakhs. There 
is a rise of Rs. 62 lakhs in one year. 
This should dispel any idea that the 
Marine Products Export Development 
Authority is not being given its proper- 
place. About trawlers, a fear was ex
pressed that it is being given only to 
big houses. I may give isome figures. 
Public sector corporations have been al
lowed 20, small and medium parties 28 
and large houses have been given only
12 and that too not more than two 
each. About 27*% subsidy is being
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given lor orders with the indigenous 
manufacturers of trawlers. I hope some 
of the fears expressed by the hon. 
Members could be dispelled.

Now, coming to tea. I cannot say 
that we have made treat strides in 
quantitatively increasing the export of 
tea.

The main reason for this has been the 
growing demand of the domestic mar
ket In the last two decades whereas 
production has risen by 52%, internal 
consumption has risen by 171%. This 
economic gravitational pull of the 
domestic market is a great constraint to 
exports. During the same time world 
supply has risen by 2.7%, but, con
sumption has risen by only 1.8%. So 
whereas world supply has gone up and 
consumption has not gone up accord
ingly, in the domestic market demand 
has gone up three-fold to outstrip the 
supply. The pull of the domestic mar
ket as well as a difficult on account of 
greater 'supplies in the international 
market has been a factor affecting our 
export of tea in quantitative terms. The 
heartening factor this year has been the 
rise of 40 per cent in tea prices. But 
I would not be very much satisfied on 
that account, because it has only come 
back to the 1954 price, thus in real 
terms is not a real rise.

We have been taking concerted ac
tion at the international level and have 
contacted major tea-exporting countries 
like Indonesia, Malaysia and African 
counries like Kenya and have tried to 
promote a multi-dimensional approach 
as was discussed in the FAO meeting 
in June last yfcar. This includes mini
mum export price arrangements, co
ordination and regulating of tea 
markets, encouraging auctions in pro
ducing countries and exchange of mar
ket intelligence. About promotional 
measures, apart from generic measures, 
we also undetrake unt-national mea
sures of promotion. We have, as has 
been mentioned by some members, 
opened overseas Tea Board offices in 
London, Paris, New York and Brussels 
for promotion of Indian tea. Some
times we have to make a Kttfe compro

mise and be realistic about market 
conditions and we have to go in cotta* 
boration with certain companies ab
road to sell our product, but at the 
same time, we are not negligent about 
projecting the image of Indian tea. The 
TTCI has come up with “Nataraj” 
pocketed tea for promoting Indian 
brand of tea. Thus while being realistic 
about external conditions and the inter
national market, we are making all 
efforts to project our own brand of 
tea and our own image.

t
Shri Goswami made a mention of 

the Task Force and its report on sick 
tea gardens. In this respect, in res
ponse to a circular by xhe Tea Board, 
125 gardens have claimed themselves to 
be sick. While we have proposals of 
supporting and reviewing the tea indus
try, but before we take over any tea 
garden, we have to see whether there is 
availability of labour there, whether it 
is commercially viable and whether the 
condition of the factory itself is such 
that it could be revived. However, the 
Report of the Task Force which in
cludes all these three points or sugges
tions is under consideration of Govern
ment and we hope that some decision 
will be taken eariy

As regards schemes for small growers, 
in the Fifth Plan the following schemes 
have been included for them. Co-ope- 
rative tea factories about Rs. 108 lakhs; 
zonal multiplication centres which in
cludes Tamil Nadu (6), Kerala (1). 
Himachal Pradesh (1) and UP (2), Rs.
2.25 lakhs; demonstration plots includ
ing Tamil Nadu and Himachal Pradesh 
R5 4.80 lakhs; warehouses and storage 
of tea Rs. 80 lakhs; survey of small 
growers in Tamil Nadu Rs. 0.55 lakhs.

There are some other schemes: these 
are the major ones for the small gro
wers. A point was made by Mr. 
Goswami about the zonal excise duties; 
a point was afeo made from the Chair 
that it might be a disincentive to ex
port. It is not so. We give rebate. 
Earlier we used to give 75 paise pet kg 
of export and we have increased it to 
85 paise per kg,‘ If Utx is «*P«je<i re
bate on excise duty is given. There Is
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no disincentive on exports doe to this 
excise. However the excise doty had 
to he hiked up this year because we 
do fee} that internal consumption has 
to be restrained to make surplus is avail
able for exports. The Calcutta High 
Court in March 1974 gave a judgment 
upholding die validity of the differential 
rates for different zones.

Having had a cup of tea we can pass 
on to cashew. Charges were made 
against Cashew Corporation that it was 
negligent and had not procured nuts 
this year. I strongly refute this conten
tion and can firmly say that Cashew 
Corporation took full action for the pro
curement of nuts. Jn this industry we 
are about 75 per cent dependent on im
ported nuts. We grow aboutl40,000 
tonnes of Cashew out of which about
70.000 is available for export purposes. 
About 170,000 is generally imported. 
So that the total available is 240,000 
tonnes whereas the installed capaciy for 
piocessing cashew is nearly four lakhs. 
Every year we are short of about
160.000 tonnes of raw cashew nuts. 
This had been the features in which the 
factories could not run for the whole 
year; even if they ran for eight months 
it was considered to be good.

[Shri D in esh  Chandra G osw ami 
in the Chair.]

In this context, the situation this year 
has been especially aggravated because 
of the African countries which used 
to supply nuts, having hiked up their 
price, we felt that if we bought the nuts, 
it would be difficult to sell them and 
even if we sold them it would be at a 
loss. African countries have started 
their own processing. They have seen 
the light and have mechanised the pro
cess of decortication of cashew. Apart 
from supplies being cut off from the 
East African countries, we are also fac
ing competition from countries which 
have started purchasing cashew nuts 
like China, China has gone in a big 
way in the purchase of cashew nut. 
Brazil which is a producer, has also 
tone in to purchase of cashew nuts and 
it is making inroads into some of out1

markets. This is the situation that we 
have to realise, it leads us to the dear 
conclusion that except for indigenous 
production, the availability of raw 
cashew from imported sources, would 
be more and more difficult. It is time 
the country realised this hard fact. 
Afterwords about the efforts of the 
Cashew Corporation of India.

Last year the Tanzanian people inti
mated that they would be coming; they 
did not turn up and said that they would 
be coming afer sometime. But the 
Cashew Corporation felt that there was 
no time to lose. So a delegation went 
over. But the prices Tanzania quoted 
were exceptionally high. A Tanzanian 
delegation came in March but left in a 
hnff because we could not agree to their 
prices.

Any way a team has gone to London 
and T have received some hopeful news. 
May be we will be able to contract for 
some nuts if they come down a little 
on prices. Thus the Cashew Corpora
tion had been taking all action in this 
respect. For indigenous production, a 
provision has been made for making 
capital subscription available to State 
Cashew development corporations We 
are contacting the State? also about how 
to get together to increase the produc
tion of cashew.

SHRI M. RAM GOPAL REDDY 
(Nizamabad): Why not ban the use of 
cashewnuts in the country and export 
them?

SHRT VISHWANATH PRATAP 
SINGH: I suppose we should j>tart
from the Central Hall!

The rupee return of cashew being 
low, we have to find out areas where 
th soil is not so good and other crops 
cannot be competitively grown. Only 
in such areas cashew could become a 
a profitable crop. Such areas have been 
identified and action is being taken in 
thi« regard.

SHRI CHAPALENDU BHATTA- 
CHARYYIA (Giridih): Is Chhotanag-
pur one of them?
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SHRI VISHWANATH PRATAP 
SINGH* I know of Orissa and Tamil 
Nadu.

AN HON MEMBER. What about 
Ratnagm in Maharashtra?

SHRI VJSHWJANATH PRATAP 
SINGH- These suggestions will be 
taken note of It will be very encou
raging if we can find more areas for 
cashew cultivation

Sir, in mica, there his been a down
ward trend of production, but that has 
been mainly due to the cost of produc
tion going up To check this, we raised 
minimum floor prices and that has 
helped production In 1973, the produc
tion was 13,572 tonnes It went up to 
17,863 tonnes in 1974

SHRI CHAPAIENDU BHATTA- 
CHARYYIA Does it include mica 
waste and mica scrap also?

SHRI VISHWANATH PRATAP 
SINGH. I do not have the break-up 
This is the total production of mica 
We canalise this item through the Mica 
Trading Corporation Till now MITCO 
had a share of 30% of the exports and 
70°/ was serviced by the private sector 
The purpose of canalisation was to 
reach the weaker sections and open up 
potentialities of export for those who 
had not the financial resources to do 
so It will be our endeavour to see that 
MITCO has an increasing role to play 
and various* suggestions are under the 
consideration of the Government At 
the s'*me time, we should have an over
all mica policy as to at what rate this 
strategic item should be exploited and 
at what rate it should be exported We 
intend going into this problem At the 
same time, there should be a shift from 
processed mica to fabricated mica 
This is also under examination

Sir, how we may have an interlude 
with a puff of tobacco inbetween The 
export of tobacco has gone up from 
Rs 68 41 crores in 1973-74 to Rs 76 
crores m 1974-75 However, in 1975-76 
we do not hope that quantity-wise it

will go up, because we have had short 
crop, but we do hop© that in 1975-76 
value-wise the exports would go up be
cause of higher unit value realisation.

We have upgraded the MEP price and 
this will fetch us better returns. This 
House has passed the Tobacco Board 
Bill Some members have expressed 
concern about the Board not coming 
up yet The Cess Bill is yet to be pass
ed We are making all efforts to see 
that this Bill is passed As soon as the 
Cess Bill is passed, we can go ahead 
with the formation of the Board

Coming to handicrafts, they have 
shown a remarkable upward trend over 
the last two years In 1973-74 they 
reached the peak of Rs 72 6 crores In 
1974-75 it exceeded even that and it 
went to Rs 85 crores In 1975-76 we 
hope to reach the target of Rs 100 
crores The main contribution in the 
export of handicrafts has been of 
woollen carpets and art metal ware

Some of the major decisions that we 
have made for promoting export of 
handicrafts are as follows In the field 
of hand-made carpets we have opened 
training programme centres 16 carpet 
weaving centres have been set up to 
cater to the requirements of the indus
try 30 more training centres are 
planned to be set up 7 market research 
extension centres are functioning and 
more are going to be brought up A 
centre for technological improvements 
in the art metal ware has been stt up 
in Moradabad Centres for bamboo 
and red clay designs have also been set 
up Also, cash assistance is provided 
against export to the tune of 10 per 
cent, for woollen carpets, druggest and 
rugs An outlay of Rs 160 lakhs has 
been provided in the current financial 
year for promotion of developmental 
schemes in the handicrafts sector 
Hand-woven druggets and namda have 
been recently classified as non-tradi- 
tional items of export so that we could 
give more incentives and some more 
concessions for their exports. We have 
introduced quality control Import re
plenishment for exports, has been libe
ralised recently,
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Shri Gopal referred to the condition 
of the haidloom industry. It js true 
that In context of our social objectives 
the handloom industry has a very vital 
role to play. In this field production 
last year has been up by 5 per cent and 
export earnings up by 27 per cent. 
Both have been due to better availabi- 
ttiy of raw material and boom in the 
export market.

SHRI VASANT SATHE: What is 
your marketing channel to purchase the 
goods produced by the primary produ
cers, both in the field of handicrafts and 
in shellac, because that is the real bottle
neck.

SHRI VISHWANATH PRATAP 
SINGH: That is an important point. 
If we have to really reach the growers, 
we must have direct purchasing centres. 
1 shall be coming to that point. At 
pTesent a large part of the benefit that 
we try to pass on is absorbed at the 
intermediate levels. Shellac has been 
mentioned. This is actually a problem 
at the State level. We have also written 
to the States When the Shellac Advi- 
son Committee was formed, this issue 
had come up. Perhaps some sort of 
arrangement with the States could be 
made whereby they could start purchas
ing the entire product from the growers. 
It may be a good idea if Growers* Co
operatives could be formed and the 
State could give some financial assist
ance. The infra-structure will also have 
to be provided in the form of cold stor
ages etc. because lac is a parishable 
commodity.

So far as handicrafts are conccrncd. 
we have the State Emporia which 
make purchases from the artistes direct
ly. In this Budget we have made 3 pro
vision of Rs. 20 lakhs for the AH-lndia 
Handloom Marketing Co-operative So
ciety This society purchases from the 
producers. For the opening of two 
new Weavers Service Centres, a provi
sion of Rs. 16 lakhs has been made. 
For the setting up of two Power! 00m 
Service Centres, a provision of Rs. 16 
lakhs hag been made. For schemes to 
be undertaken on the recommendation 
of the Sivaraman Committee, a provi
sion of Rs. 188 lakhs has been made. 
Some Members expressed concern that

the Sivaraman Committee's recom
mendations were not going to be imple
mented. This is concrete proof of Gov
ernment’s intention.

SHRI VASANT SATHE! What 
about reservation of Sarees for the 
handloom sector as recommended by 
the Sivaraman Committee?

SHRI VISHWANATH PRATAP 
SINGH: Some items are being consi
dered for exclusive reservation for the 
handloom sector.

SHRI VASANT SATHE: We know 
what mischief is being done in the 
powerloom and mill sector. Do you 
mean to say that Khatau Mills, for in
stance. are not producing sarees? Then, 
what is the meaning of this reserva
tion?

SHRI DHAMANKAR (Bhiwan di); 
If the cloth is produced in the power- 
looms and the border is attached to it, 
how can you stop it? Coloured sarees 
are reserved for handlooms.

SHRI VASANT SATHE: Why don’t 
you reduce the width?

SHRI VISHWANATH PRATAP
SINGH: Questions and answers are
being given by the Hon. Members them
selves.

SHRI VASANT SATHE: We want 
you to protect 30 lakhs of handloom 
weavers and their families. We must 
take a serious view of the matter.

SHRI VISHWANATH PRATAP
SINGH: Our concern has been ex
pressed in the Budget itself. We have
not introduced any tax on bank yarn 
used by the handloom industry

SHRI VASANT SATHE: We want 
to strengthen your hands.

SHRI VISHWANATH PRATAP
SINGH: I thank Mr. Sathe for his 
suggestion. It will be useful when con
sidering the problem of dividing pro
ducts between handlooms and mills.
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[Shri Vishwanath Pratap Singh]

Coming to leather and leather manu
factures, Mr. Kachwai and Mr. Gopal 
made a few points. I am thankful to 
Mr. Gopal for supporting Government’s 
policy of increasing the exports of finish
ed leather goods in comparison 
with semi-finished goods and hides. It 
is this policy that the Government is 
adopting and, though there has been a 
little decline in the export of hides and 
semi-finished goods, there has been an 
increase in the export of finished leather 
and leather goods. We have restricted 
and put quotas on the export of hides 
and semi-finished leather. Though this 
year we felt that we should not further 
reduce the quota in consideration of the 
stocks already in the country, progres
sively when the infra-structure in
creases and more facilities of process
ing finished goods are availab’e. we will 
have to restrict the quota further of 
semi-finished and unfinished leather.

We have also taken certain actions for 
promoting the manufacture of finished 
leather and leather goods by simplify
ing licensing procedures for increasing 
the capacity for finished leather. Also, 
we have put a condition that two-thirds 
of the replenishment entitlement on ac
count of exnort of hides and finished lea
ther should be ploughed back for pur
chase of machinery for finished leather. 
We have facilitated the import of 
machinery and chemicals also The 
most important thing for leather is that 
the Leather Development Corporation is 
going to be set up under the Ministry 
of Industry and Civil Supplies

There is a heartening thing about 
rubber that we have been able to in
crease the replenishment subsidy which 
was Rs. 2.471 to ranging from Rs. 3000 
to Rs. 7,500, according to the holding. 
The lower the holding, the larger the 
subsidy. The subsidy has been raised 
to Rs. 300 for holdings above 20 hecta
res; from 2 to 20 hectares, it is Rs 5000 
and, for below 2 hectares, it is Rs. 7,500.

Coming to shellac, the fixation of 
MEP prices was a issue of debate, ft 
has been argued that fixation of MEP 
price has brought down production.

That is not so. The MEP prices were 
hiked up in lane,' 1974. The produc
tion has been falling, if you look *t 
the figures, even before the fixation of 
MEP prices, in 1969-70, the production 
was 25,742; in 1970-71, it was 25,559, 
by 1972-73, it fell to 17,000. There 
were no MEP prices then. In 1974, It 
went up to 19,000.

AN HON. MEMBER: What is
meant by MEP?

SHRI VISHWANATH PRATAP 
SINGH: The Minimum Export Prices 
are those prices that we fix below which 
nobody can sell abroad.

This fall m production is independent 
of the fixation of MEP prices. The 
main reasons for the fall in produc
tion have been two One is the wea
ther fluctuations and climatic conditions. 
Once the crop is affected, it is affected 
over a period time. The second is, sub
stitution by synthetics As the wor'd 
market of shellac fell it had its impact 
at the growers level also When the 
prices of synthetics, due to rise m oil 
prices, went up, shellac again became 
competitive and there was an upward 
trend in the sales of shellac, giving an 
incentive to the growers too So, to 
connect fall in production with MEP 
prices will not be objective.

It is not true to say that there are 
vested interests encroaching upon the 
Commerce Ministry. I strongly refute 
it. When MEP prices were fixed last 
year and they were hiked up by 400 
per cent, the country earned more fore
ign exchange. The foreign exchange 
earnings went up from Rs 11.37 crores 
to Rs. 21 crores. There was no reduc
tion in the quantity of exports So, 
this contention does not hold good

SHRI N. E. HORO : This figure of 
Rs. 21 crores includes the previous 
years’ unfulfilled contracts.

SHRI VISHWANATH PRATAP 
SINGH: That is true even for previ
ous years. We will have to split up 
export figures and do detailed account
ing. The foreign exchange earnings 
went up from Rs. 11.37 crores to Rs. 2!
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crores. That i§ the year when the MEP 
prices were hiked yp. In fact, the pre
vious MEP prices were irrelevant, not 
having any context with the reality of 
the situation. In fact, lac was being 
exported at a very much higher price 
than what was then fixed as MEP and 
when we raised it by 400%. it started 
having a meaning. Such action has in
creased our exports quantitatively, and 
value-wise earned us more foreign ex
change. (In terrup tions). We have set 
up a Shellac Advisory Committee in 
which there are not only government 
officials but also representatives of the 
Lac Technological Institute and also re
presentatives of the State Governments. 
They went into the problem of fixation 
of price. Seeing that the production of 
lac this year would be greater here and 
also in Thailand, we have brought down 
the MEP for machine-made shellac by
15 per cent and hand-made by 22 per 
cent. We have accepted a price differ
ential between hand-made and machine- 
made shellac. In fact, the limitation is 
that of the international demand. There 
is a limit to which lac is consumed and 
that is a constraining factor, and if 
production is above that, we cannot do 
very much to arrest the fall of prices. 
But still the point remains that much of 
this trade is of a monopolistic nature: 
a few people monopolise the machine- 
made and a few people monopolise the 
hand-made shellac industry. The break
through in this monopolistic character 
of trade can be made only when pur
chases are made at the growers’ level, 
and I suppose the State Governments 
will take appropriate action in which 
we may be able to cooperate

Coming to pepper, I must mention 
only one sentence, India, Malaysia and 
Indonesia grow about 75 per cent of the 
pepper in the world. A Pepper Com
munity has been formed between these 
countries. A director has been proposed. 
The proposal for Indian director for 
the Pepper Community is under process
ing with ESCAP and Chairman of the 
Pepper Community. We hope that 
some decisions about the headquarters, 
about the research centre of the Pepper 
Community wiU be made soon.

Coming to coffee, the prices have fal-
len this year, unfortunately. But even in

a falling market, we made purchases at 
appropriate times so as to buffer the 
effect. We are making efforts for produc
tion of instant cofffee and are expanding 
the production of coffee in non-tradi- 
tional States like Andhra Pradesh, Assam 
and Orissa. It is proposed that 2,800 hec
tares of additional area would be 
brought under coffee in Andhra Pra
desh, 1,800 hectares in Orissa and 2.400 
hectares in Assam.

It has been pointed out that the ex
port earnings have been mainly due to 
inflationary conditions and not due to 
our drive and thrust in export quanti
tatively. I want to bring some facts 
to the notice of the hon. members. I 
am quoting these figures quantity-wise 
and not value-wise, f am quoting the 
figures for the periods April-October 
1973 and April-October 1974. In tea, 
we exported 105.5 million kg. in 1973 
and we went up to 114.5 million kg. In 
cashew kernels, we exported 36.9 thous
and tonnes in 1973 and we went up to
41.6 thousand tonnes in 1974. In sugar, 
we exported in 1973 43.7 million tonnes 
and in 1974 we went up to 273.8 million 
tonnes. In lac. we exported 3.1 thous
and tonnes in 1973 and we went up to 
five thousand tonnes in 1974. In cotton 
piece goods there was a little fall but 
you will see from these figures that it is 
not true to say that only because of the 
price rise and inflationary conditions, 
our earnings have gone up. Basically, 
we have increased quantitywise on these 
various items. I will not say much per
haps now and most of the commodities 
have already been covered and if some 
have been left uncovered, I seek the in*' 
dulgence. . .

SHRJ B. V. NAIK (Kanara): Whe
ther it is of pepper or of lac or of fish, 
the principle complaint is. . .

MR. CHAIRMAN: Mr. Naik, please 
do not interrupt.

SHRI B. V. NAIK; If the hon. 
Minister yields, I want to make a sub
mission.

MR. CHAIRMAN: You leave it
to your senior Minister.

SHRI VISHWANATH PRATAP 
SINGH: I am leaving completely.
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SHRI B. V. NAIK: Since I have 
wasted ten seconds, the question is of 
taking the benefits of the export trade 
to the primary producer which is the 
most relevant one. Will you kindly en
lighten us on this point?

SHRI VISHWANATH PRATAP 
SJNGH: This requires a co-ordinated
action at various levels including the 
State level and all the Ministries con
cerned together and 1 suggest we can 
discuss this a little later.

Some Members did emphasize the 
pi oHem of increasing the production 
for creating exportable surpluses. It is 
very true the commodity boom has now 
petered out and is on the wane and it is 
by increased exports quality-wise that 
we can keep up our foreign exchange 
earnings. Therefore, production has to 
be increased and surpluses made avail
able for exports This suggestion is 
very welcome.

With these remarks I thank the hon. 
Members for their valuable suggestions.

SHRI VASANT SATHE: Well-done.
SHRI CHAPALENDU BHATTA- 

CHARYYIA (Giridih): We are now
living in the Second Development De
cade at a time when the international 
(economic system and the international 
monetary system are in a convulsion. 
The developed countries are passing 
through a phase of stagnation and also 
depression. We have left behind the 
Lima Declaration, the UNCTAD I and 
the UNCTAD II. But, all the time, 
India's share in the world trade has been 
dropping from 24% in 1950 to 1 6% in 
5960 and 0.6% in 1972.

There are, of course, now a num
ber of imponderables—shipping space, 
shipping freight, currency fluctua
tions* competition from the synthetics 
and a number of alternative centres of 
production coming up and finally the 
lag in domestic production and insuffi
cient capacity utilisation by the wide 
spectrum of industrial capacity we have 
developed over the last 25 years. But 
there is one silver lining, that there 
has been a marked drop in the rate of 
Inflation, in the rate of inflationary price- 
rise since October 1974 and better capa

city utilisation. That gives us a greater 
capacity to mount aa export offensive.

Our exports touched Rs 3000 crores,
I am told, but the imports have grown 
faster and now a balance of payments 
gap of Rs. 1000 crores has developed. 
Although in individual sectors, the 
Commerce Ministry has done very well, 
particularly, 1 would say, in the matter 
of iron ore, but the question arises 
what are you going to do about this 
Rs. 1000 crores balance of payments gap 
in the context of your liberalisation of 
the import policy? We must see that 
a sizeable portion of our liberalised im
ports really do increase exports and not 
go in for internal consumption.

Effective and close monitoring is 
necessary and sustained enquiry and 
check-up are needed.

There should be necessary coordina
tion between public sector undertakings 
(producing various minerals, non-fer
rous metals or ferrous metals and even 
coal) and the MMTC and the Trade 
Development Authority At present, 
this coordination is of a loose kind

We have heard how out of Rs. 129 
crores non-ferrous metals, 50% will 
have to be written off eventually This 
will be hanging like a little white ele
phant round the Government of India’s 
neck. How did this thing come about? 
Was it failure of the market intellig
ence? Was it failure of market survey? 
This thing would not have arisen if 
there was a close coordination between 
Hindustan Zinc, Hindustan Copper and 
BALCO. Ultimately, this 1,000 crore 
rupee gap has to be met by trade only. 
We cannot depend upon aid. Tt is not 
flattering also to depend upon aid anv 
longer.

To insulate the weaker consumers 
from the tricky situation of fluctuations, 
in the price of non-ferrous metals, there 
should be a minimum floor price to the 
smaller consumers. Additional cost will 
have to be charged on dual-pricing svs- 
tem and there should be close consulta
tion with Hindustan Zinc, Hindustan 
Copper and similar other public sector 
undertakings in this respect.
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In respect of zinc, copper, lead rock- 
phosphate, etc. there is tittle coordina
tion between our internal productive 
effort and the imports. There is little 
coordination in the prices of these ele
ments.

Speaking about Mica, I would say 
that this is a very controversial sub
ject. This is a complex industry. 
There are 360 varieties of Mica. The 
price range is Rs. 1.27 per kg. to Rs.
5,000 per kg. There are 600 end-consu- 
mers in about 60 countries. But the 
total quantum of export is Rs. 14 crores 
only.

Now, I would suggest to the Minister, 
that instead of making statements which 
are controversial and erroneous, he 
should consider appointing a HSgh- 
power Committee. There was one such 
Committee during the mid-forties It 
was called Justice Reuben Committee.
I was an Assessor of that Committee. 
The time has come for you to appoint 
such a High-powered Committee, be
cause, it will open your eyes, to the 
sort of distortion of the Government 
policy in the matter of actual imple
mentation by MMTC-MITCO.

Your policy was to help the weaker 
sections. Who are the weaker sections? 
There are 3 lakh home-splitters, mostly, 
women. Do you know their wage? 
They earn Rs. 1.50 to Rs. 3 per week. 
Although by their skill they can split 
1 /10,000th of an inch with an ordinary 
long knife, this is what society has been 
paying them. For the last three years, 
the gravaman of my charge is that MIT 
CO being a public sector Corporation 
charged with the responsibility of help
ing the weaker sections of the trade sat 
over it, before their attention was drawn 
to the injustice done to them. They are 
small operators based on scale of cot
tage industries. There are 3,000 traders 
of whom many are with a capital of Rs.
3,000 or Rs. 5,000 and, of course, this 
includes a dozen with a capital of Rs.
2 to 4 crores. Out of 3,000, the small 
men numbering 1200 are gone. This is 
in spite of the operation of the MITCO 
because of its distortion of Govern
ment policy. Out of Rs. 4.4 crores 
worth of mica which they purchased,

only .38 crores worth of mica was pur
chased from 258 firms at Rs. 25,000 
per firm. Rs. 1 crore worth of mica 
was purchased from 204 firms at Rs. 1 
lakh and Rs. 3 crores worth of mica 
was purchased from only 59 firms who 
are exporting more than Rs. 5 lakhs and 
more worth of mica. Those who were 
exporting Rs. 50 to 60 lakhs worth of 
mica annually are now exporting Rs. 1 
crore worth of mica or more after three 
years of operation of the MMTC and 
the MITCO, and due to their distortion 
of Government policy in implementa
tion. In this way, the rich continues to 
become richer although at a faster pace. 
From the smaller men, MITCO has 
been charging 17% being the share of 
their cost. But for the spot purchases 
which cover up a lot of malpractices 
and corruption, they charge only 2% 
and from mostly large exporters. So, 
although they give orders for Rs. 4 cro
res in the market when it comes to ac
tual purchase after a number of rejec
tions, they purchase only mica worth 
Rs. 40 lakhs or 50 lakhs or so—the 
figure which I have quoted. Out of 
650 mines, 365 are now in operation. 
Unemployment is rampant. It is an en
ormity. Over the years, in two 
districts—Hazaribagh and Giridih—if 
you take mica only, that is the position. 
But, if you take Chhota Nagpur, it has 
become a disaster area. Taking shellac 
and mica together, if mica situation is 
bad, shellac is no better. The primary 
price of stick lac has crashed from Rs. 
25 to 1.50 per k.g. How has this come 
about? Well, the report of a subcom
mittee is there before you. Whether 
the correlation is there is a large ques
tion which we can go into endlessly. 
But, my point is a very simple one. The 
exchequer has got Rs. 30 crores to 40 
crores worth of mica. Mica industry 
employs 5 lakhs of persons at low 
wages. You got Rs. 21 crores worth of 
foreign exchange from shellac. But, 
how much of it has been ploughed 
back into the industries? Do you want 
to bring stability? Have you the re
sources? Have you estimated the 
amount of money which would go into 
it today?
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[Shri Chapalend^ Bhattacharyyia]
Sir, even before I have been pre-empt

ed today I made this suggestion to the 
Commerce Ministry a number of times. 
Three years ago, I wrote that the tine 
foi the growth and stimulation of mica 
industry is diversification and to go 
into manufacture, to develop mica 
paper, to develop micronised mica pow
der, to develop micanite for insulation 
and electronic industries for internal 
and export markets this will give us 30 to 
50 times greater unit realisation. You 
have not yet done that. We cannot go 
on any longer in a rut. Now the 
chickens are coming home to roost and 
sitting on our shoulders. We dare not 
face the people in our constituency with 
any reasonable explanation. In Ranchi, 
400 handmade shellac factories are clos
ed. The whole area has become an un
employment belt.

In mica the minimum export price for 
micasphtting was fixed too low leading 
to low wages of home splitters. In 
shellac it was fixed too high. The end 
product was the same—distress, unem
ployment and under-employment over 
the entire belt and low wages.

As regards diversification of engineer
ing industry we have the expertise and 
surplus steel and unutilised idle capa
city. We should go in for fabricating 
machinery for off-shore oil exploration. 
This is a must for the next two to three 
years for windfall export earnings. Price 
differential for steel favours it if we 
modify value added system.

Then a close liaison between MMTC, 
Hindustan Zinc, Hindustan Copper and 
Balco should be evolved. For coal a 
new vista is opening up. The internal 
price of coal is hardly 10 dollars per 
tonne whereas export price is 47 dollars 
f.o.b. as regards non-coking coal, ft 
is 75 dollars for medium coke and 120 
dollars per tone of high-grade coking 
coal. If we can export five to seven mil
lion tonnes of coal and medium coke, it 
will earn enough free foreign exchange

for fully re-structuring our coal mining 
industry. That is a  silver lining and. 
1 suggest, thajt the Commerce Minister 
should kindly give it the priority it 
deserves and take? it up, if necessary, in 
the economic sub-committee of the Cabi
net and get the necessary drive and im
petus to the scheme so that we have ex
portable surplus of five to seven million 
tonnes of coal annually.

We have a high deflationary zone 
within the general inflationary economy, 
namely, Chhota Nagpur. Mica, bidi„ 
tussar and shellac will determine the 
economic health of the entire plateau. 
Which Ministry does it is your concern? 
The Trade Development Authority has 
done a good job particularly during this 
short span of three to four years in res
pect of handicrafts antiques and hand- 
looms. The export of these items has 
gone up. But what happened to 
scheme of free trade zone at Andaman 
and Nicobar? That would be another 
Hong Kong and we might earn Rs. 500 
to 700 crores in the course of next three 
years.

Then there have been complaints of 
mal practices in exhibitions organised 
by the Ministry of Commerce abroad.
I would request the Minister to look into 
this. 1 understand even Ambassadors 
from certain countries have written to 
the Commerce Ministry regarding this. 
This should be looked into depth and 
stopped in the interests of India’s im
age. I support the Grants for Com
merce Ministry.

w h  “ * w « ”  (fcsrfwr) :

MR. CHAIRMAN: The hon. Mem
ber will continue his speech tomorrow.

18 hrs.
The Lok Sabha then adjourned 0  

Eleven of the Clock on Wednesday, 
April 23, 1975/Vaisakha 3, 1897 (Saka).

GIPN—S l—4 LSS/75—2-7-75—978




